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pARLIAMENT OF INDIA 

Monday, 14th August, 1950. 

The House met at a Quarter to 
. Eleven of the Clock 

[Ma. DEPUTy-SPEAKER in the Chair] 

QHAL A~SWEHS TO QUEsrrIONS 

VOTBBS LISTS 

*349. Shri Sidhva: (a) Will the 
Minisoter of Law be plealied to state 
whether the attention of Gov&.'"Il-
ment has been drawn to the voters 
lists in certain States which are 
incomplete inasmuch as several 
names have been omitted, and 
that the llames of dead per.;ons 
still exis t ? 

(b) Are Government aware that 
the preparation of the lists is> being 
hurried up without proper scrutiny? 

(c) What steps have Govern-
ment taken to see that the voters 
lists for the coming elections ai'e a8 
far as possible perfect? 

5.'i8 

The Minister of Law (Dr. Ambed-
tar): (8) Complaints have been recelV· 
ed by the Election Commission aDout 
the omission from the electoral .roua 
of names of persons resident in cer-
tain areas in some of the S~tes, and 
also about the existence of names of 

. dead persons. The latter is ~ot ~l­
togetliera,voidable, beca.use of the 
lapse of time since the original pre-
paration of the rolls. 

(b) While it is tll"ue that the rolla 
ure being prepared with great speed, 
they fire not being prepared without 
proIler scrutin.y. The rolls ard bein.g 
checked as much as possible by varl-
OilS otlicers in all the States. 

(c) The rOils prepared in 1948 have 
been made available to the pUblic at 
tal uk, thana or district heatlquarters 
for inspecilion. Alongside with the 
preparation of supplementary lists of 
voteJ"fl necellRitated by the changes 
made in the qualifying date ~t.Ild 
qualifying period by the Represen~8-
tion of the People Act, 19.,0, 
the State Governments have been 
inst·rllcted by the Election Com-
mission to rectiiy informally as many 
of the omissions and errors 8S come 
to their notice in the roUs already 
prepared and to remove from them· 
the names of persons known to be 
dead. T\;1is has been publicised and 
the public have been invited to help 
IJhe aut1;Jorities in making all necaa-
sary corrections. Steps have &lao, 
been taken to pJ8pe.~ liats of persous· 
believed to be dead witil a. 
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-new to the exclusion of such 
names from the rolls at the bime of 
determining claims and objections 
after preliminary publication. Every 
effort is being made by the Election 
Commission to secure the accuracy 
and completeness of tbe rolls now 
~nder preparation. 

8b.r1 81dhva: May I know whether 
some citizens of Bomba.y City have 
made a complaint to the Election 
Commi",sioner that· some names of 
nersons who art! dead some seven to 
ten yeRrs back have also been shown 
in the li"t, allel if F'), what SM'PS Illwe 
been taKen to remOve t~~ir names? 

Dr. Ambedkar: That may be so. 
Out I have no specific knowledge of 
the matter. 

Shr1 8ldhva: Mn" J Imow, Rir, in 
view of the fnct. that Pm·!illment bas 
pa8sf'd t.he Act regarding th£' exten· 
sion of Lhe qualifying p"riod. whether 
all theStntc!I are complying with the 
provisions of that Act or whether 
some of them Ilre overlooking that.. 
Act? 

Dr. Ambedkar: r nm SUre a.11 ot 
thl~m nre following the provisiOns of 
that Act pnssed by Parlinment. 

Shri Dwivedl: Whllt is t.ht' policy 
followed in connection wit.h thr 
Stah~s which lire now merged into 
the neighbouring .states? The name3 
of the votel'S wel'1' inc1l1dpd ill tilt' 
'lriginal St.atl'. nnd are the:; now b~­
ing includl'd in tht! list. fOf the Pro-
vinet' w!th which tbt> Stllte hns b<.-en 
merged? 

Dr. Ambedkar: I am sllre al/ the 
oonsequl'ntinl ~'hnnges bave been 
IOlldl' h~' the Rlection Commissioner. 

SIu1. Soadb1: Is it 1\ fact that the 
P\Dljab Government have asked for 
extension of time for the preparation 
of the rollll? 

Dr • .&mbedbr: I heard BO. 

81azl 801IdIal~ What is the reaction 
of the Governmen\ to this proposal 
• eDmd the time? 

Dr. AmbecJkg: Government will 
consider all these suggestions made 
by the Provincial Governments ill 
fixing the time-table. 

Sbri Ra.tb.naswamy: Are Govern-
ment aware of complll.inte from Cer-
tain quarters mgarding the negl€iot 
of their work on the part of certain 
enumerators ? 

Dr. Ambedkar: There might have 
been complaints, but I ha"e no doubt 
that {\he Election Commissioner will 
look after them. 

8hri J[amath: Whut arrangament-s 
have been made fOf the proper pub-
lication of the electotal rolls in the 
rural are~? 

Dr. Ambedkar: I have just new 
said ill reply to part (c) that the rollA 
havc been made available to the rub-
1:(: M; talllk, thana 01' ,listri<:t. head-
{)lIarters for inspection. 

8hri Bharati: May T know whether 
there is one complete general list- or 
i~' there a separate list prepared for 
l':ichedllled Castes? 

Dr. Ambedkar: There is no ~epa­
.-ate list. for the Scheduled Ca;;tes. 

Shri Xamath: Are the copiefl of 
the rolls kept with the J'tl·tlt·a,i or 
th .. lho\'t~nue [n;;pector nl;;o? 

Dr. Ambedkar: I should think so, 
t.here· is no taluka where there ii no 
1 'attt'"ri. 

8hri S. N. Das: In view of the 
filet that. the Constih.ltion emisages 
one l,!enern.1 electoral roll for every 
territorial constituency, and since no 
fle\imitation of cOllstitllencv has lalc .. n 
place. may I know how this w.::rk ~f 
p .. eparat~on of the rolls is going on? 

Dr. Ambedkar: I think separate 
elect-oral rolls are being prepared for 
different talukas. begiJming from the 
,·ilIage. They amalgamate t.he lists 
for the vill~es into one list for the 
taluka. Rnd the taluka electoral rolls 
Rfe amalgamated into the 'fbana Rnd 
tbt'n the District list and SO On. Thut; 

. is bow the work goea on. 
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- Shri B. B.. Bhagat: Is Govern-
.ment aware that;, certain parties have 
expressed the opinion that proper 
publicity has not been given to these 
rolls in certain areas, and if so, what 
-action has been taken in this respeet? 

Dr. Ambedkar: If any particular 
people have reported to the Elp.ction 
Commissioner that proper pub1icity 
has not been given, the Election 
-Commissioner would have taken .steps 
to see that proper publicity is given. 

Prof. S. L. Saksena: Will the hon. 
Minister give the names of the Sb~tes 
in which the lists have been com-
I)letild? 

Dr. Ambedkar: I require notice. 
Sir. 

Shri Hanumanthaiya: In vie1V ot 
the faQ ~hat the Pl1njab and otber 
States nave asked for ex~nsio1J of 
t.ime. would it he possible for the 
E'lection" to be held in April-May next 
~'('ar? . 

Dr. Ambedkar: I am not in It posi-
tion to say nnJthing-. It all depends 
upon how the preparations go cn. 

Shri Dwivedi: Will it be possible 
~ get the lists correctild according 
the fi gil res of the coming census? 

Dr. Ambedkar: If the census 
figures are not ready before the elec-
tion. obvio\lsly thOsf:! figures cannot 
he t.al,cn into consideration. 

Shrimat! Durgabai: May I know, 
Sir. whether instnlCtions have been 
givpn to tohe State Governments to 
rE'moYe the Ilames of castes and com-
munities against the names r.J. the 
voterS wherever such It practice is 
being followed? 

Dr. Ambedkar: I really do not 
know. whpt.hpr such instructions have 
been given, but the hon. Member will 
agree thau it is desirable to give 88 
many particulars as may be necessary 
in orner to identify a voter. 

Shri Sonavane: Is it a faet that in 
Bombay State ibe TOt81'B of tbe 

Scheduled Cutes have riot been 
broughll on the rolls as they should 
have been? 

Dr • .Ambedkar: I suppose the hon. 
Member has a duty upon himself to 
see what he can do in the matter. 

15ft" ~ : iRT \ill ~~ ~ , 
~~. ~ Slm~f\t ~ ~ ~. 

~t? 

[Shri Bhatt: Can a copy of the 
electoral rolls that have been pre-
pared be obtained on payment?] . 

Dr. Ambedkar: I do not bhink the 
kutcha rolls can be put on sale. 

Shrimatl :B.enuka Ray: In view of 
whut the hon. Minister hns said abou. 
details regarding the different castes 
1\11(1 communities being given, would 
not that go against the very funcIa-
menta.l principles of the Con"lf;itu-' 
tion? 

Dr. Ambed.kar: I don't think so 
l'enlly; that is probably an over-ela-
Loration of the provisions contained 
in the Constitutlion .. 

Shrimati Durgabai: Has the Com'-
mittee presided over by the hon., 
Diwa\{ar made any recommendations 
about this matter? 

Dr. Ambedkat: I saw something 
in the papers, but I have no official 
information. 

Shri B.. Velayudhan: Has tlhe list 
of Scheduled Cast-es voters been no-
tified by the President or not? 

Dr. Ambedkar: I believe it has 
been, if I mistake not. Either it has 
been done, or it 'Will be within a very 
short time. 

Shri B. B. Bhagat: May I know 
whether Government propose to take 
any action on the suggestion which 
has been made, namely, to put !he 
voters Hsts in every village for pro-
per scrutir.y and publicity? 

Dr • .Am~: I am sure D fa ... ·i 
ing dOlle. . .• 
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SlId B. L 1Shap": I want to 
know whether it' is being done in 

. every village. 
Pandit M. B. Bballava: Is it a. 

fact. that the revision of the electoral 
rolls as required by the People's 
Representation Act has not yet heen 
commenced ill Ajmer? 

Dr. Ambedkar: In SOme ::;tat~s it 
has e{)IIlmenced. 

:Hr. Deputy-Speaker: The hon. 
Member lIBys that itt has not yet eOln-
mell('ed in Almer. 

Dr. Ambedkar: Probably it has 
not been done in Ajmer. 

Shri TJact: As in the caSe 'of the 
(;cmHlIl, hll\'e orders been issued to 
the Election Commissioner not: to 
mentioll caste and sub-caste against 
the IlIlJl1eS of voters in the electoral 
rolls? 

:Hr. Deputy-speaker: That qUI'S' 
tion hl\l! already been asked and ans· 
wered, 

R:SOOJ(JIrlENDATIONS OF COJlrlM.lTTEE 
OF EXPERTS FOR DEVEl.OPIIfENT 

OF INDIAN MERCANTILE MARINE 

*850. Shri Sidhva: Will the 
Millish-r oi Oommerce be pleased 
to stute: 

(a) whetlll'r the qUt-stion of 
devl,lol'ing t he Indian Mercantile 
l\1& •. ';III! w"s l'xltlllinl'll by a COIll-
mitk'c of experts ;;olU,ltin;e ago and 
if BO, wh:lt wen' t Iwir rl'l'OI III lll'nd a-
lions; 

(1)) how much ndditional cargo has 
been cltrri l'11 in Indillll ship" since the 
rel'ommt>m\I\t.ions of this Committee; 
and 

(c) wh~tll('r t1w re('ommendations 
of this Committt.'t' have been adopted 
by GO"crnmellt? 

'l'be KbUlrter of Commerce (Shri 
81\ Prakasa): (n) ~o t.'xpert Commit-
tee has recent.h- con"idl'rE'Ci the <lue~· 
lion of df'vt'l.")iling the Indian Mer-
eantile Marine, 8~r the Shipping 
p.u<.'v Committee, the recommenda-
tion~' of whicb were dealt with in 

Govenlment Resolution da.ted the 
12th July 1947. Possibly, the hon_ 
Member has in mind an informal 
Commit~e set up by the Ministry 
of Commerce in December 1948 un-
der the chairmanship of the Control-
ler of· Indian Shipping. This Com-
mittee considered the variouR q'OTlO-
sals which had been made to' tho 
Ministry for enabling Indian Shipping' 
to "ecnre larger shares of cargoes 
with a view to examine how far it 
would be feasible to implement them., 

(b) and (c). The Committee's re-
eommendations have been under the· 
active consideration of Government 
and some of them have been imple-
lIll'nted to the extent they were Pt:ac-
t:cahle. It is not possible w say 
specifically how mnch cargo could be-
said t.o have been carried in addition 
to wh'at. would have been carried bat 
for thl' l'ecommelJ(latiom; of the Com-
mittee. 

Shri Sidhva: May I know whether 
Government (-argo, both import and 
export, i;; being carried by Indian 
stealJlt.'rs? Have Government char-
tel'ell any T ndian steamers for COll-
veyilllce of Government cargo. sUf-h 
as for illstance cereals and foodgrains? 

Sbn Sri Prak8Sa: I could not ex-
Iwth· !war tIll' hon. ~rembpr's ques-
tion hut. T lIlay tell him that we have 
got two ~te:lT~ship companies. which 
1\.1"(' member.-; of the Conference of 
Rhipo\\"Ilers :lnd their boats C'arry our 
cargo. 

Shri Sidhva: Rirwe the hon. Minis-
tel' did not understand my quegtion 
prop('rl.v I will make it clear. The 
hOIl. Minist.('r· said that at present all 
the Indian l'.hipping companies can-
not gt.'t sufficient cargo. Ma,Y I 
know if for the purpose of Govern-
ment cRrgo Indian ships are being 
IItilis~d ? 

Shri Sri Prakasa: That is so. 
Shri Sidhva: What was the reser-

Yllti.on of cOllstnl cargo carried by the 
Tndr:m mercnntilt' marine? 

ShrI SrI Prakas&: They ca.rrv 75 
pel' cent. of the coastal trade ~t the 
present moment. 
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Shrt Siclhva: Is it a fact that 
while in Romhllv the hon. Minister's 
-attention was d~awn by the Illdian 
Nations I Sf.eamshipowners' Associa-
-tionto the fact that they are consi-
-derably handicapped for want of car-
go. If so. has he looked into the 
matter and what is the position at 
present? 

Shri Sri Pra.kasa: This matter is 
always considered by this Ministry 
and we nre t.rying to utilise as much 
tonnage as is available for carrying 
OU1' o\\-n cargo. 

Shri Sidhva: ~Iay I know whether 
othel' eountl'ies have received any 
financial help from the World Bank? 
If so, has OUr country nlso made any 
effort to get :tny financial aid from 
the World Bank for the Indian Mer-
cantile Marine? 

Shri Sri Pr&kasa: I wallt notice of 
that quest.ion. 

Dr. Deshmukh: How mallY ships 
ha\'l: heen ordered bv the Govern-
ment to be got ready ~ithin the next 
ihree ,venrs; ha ve Govel'llmen t any 
prograrllme for the purpose? 

Shri Sri Pra.kasa.: No, Sir. 

AuMBD WOOLLEN MILLS AT AMBAB-
NATH, BOMBAY 

*351. Shri Sidhva: Will the ¥inis-
tel' of Rehabilitation be pleased to 
state: 

(a) whet.her the Ahmed Woollen 
Mills at Ambamath (Bombay) haa 
been decla~ed Evacuee Property; 

(b) if so, whether the mill is being 
worked and by whom; and 

(c) what is, the realisation from pro-
duction from this mil! since it was 
declared as Evacuee Property? 

'nle Kinister of State ror B.ehabl-
litatiOll (Shri A. P. Jain): (8) Xo. but 
the right, title and interest of the 
shareholders in Mess1'8. Ahmed Abdul 
Karim Prothers Lirn:ted, who own 
the Ahmed Woollen Mills, have heen 
notified as Evacuee P.roperty. 

(b) The Mill is being run by 
Messrs. Ahmad Abdul Karim Bro-
thel'S, Limited. 

(c) As the Mills are being run by 
the firm, the question of realisatioDs 
does not arise. 

Shri Sidhva: May I know whether 
the shares of this' company were 
transferred to a concern in ~rachi 
by tJle name of the Karachi Electric 
Supply Corporation? Is it a flief; 
that the Bombay Government agreed 
to have this concern run by the 
rt'fugees from Aind and the P~njab? 
If so, what is the position now? 

Shri A. P. Jain: It is a rather 
complicated question but I shall try 
to explain the position_ At one time 
there was a proposal that the evaouee 
shares in Messrs_ Ahmed Abdul Karim 
Bros., Ltd., might be allowed to b. 
exchanged with certain shares in the 
Karachi Electric Supply Corpl'Jrntion 
whil'h were owned by Indian nation-
a.Is_ Put that permission has notl 
been gh-en Hnd so no exchange has 
been made. There was also a pro-
posal of the Bombuy Government to 
allot this mill to a Company formed 
by the refugees in India. • At the 
moment. certain proceedings are pen-
ding in the Bombay Bligh Couri 
about these shares and as SOon as 
legal difficulties are removed adequ-
ate steps will be taken to allot this 
mill to the refugees who have formed 
themselves into 8 Company. 

Shri Sidhva: Is it not a fact thall 
the running of this mill has been han-
ded over to - the persons who were 
connected with the Karachi Elt!ctrio 
Supply Corporation now? 

Shri A. P. Jain: I have already 
answered that question. This mill 
is at the moment being run by 
Messl'S_ Ahmed Abdul Karim Bros., 
Ltd., and by nOne else. 

Shrl Sidhva: It may be by til/~t 
name but who is actually running the 
mill? 

Mr. Deputy-Speaker: The hone 
Member wants "to know whether they 
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are interested in the Karachi Electrio 
Supply Corporation. 

Shri A. P. Jain: They are not in-
terested in the Karachi Electric Sup-
ply Corporation, and no exch!l.llge 
has been permitted. Messrs. Ahmed 
Abdul Karim Bros." Ltd., are quite 
a different fil"lll. 

Shrl Sidhva: Is it not a fact that 
at the in,.,tance of the Eombay Gov-
ernment the refugees actually made 
depof'.itf'. of their shares with the 
Bombav Government amounting to 
Bs. 50' ll\khfl? If RO, what is the 
pof'.ition now? 

Shrl A. P. Jain: No, Sir. 'They have 
floated a Company with a capital of 
Hs. 40 lakhs, out of which they have 
colll!ctt'd about 20 per cent. or Us. 10 
lakhs which they have deposited with 
.. hunk .. 

shil Sidhva: Is it not a fact that 
t\ cast) whit-h was filed in the Bombay 
High Court was subsequently with-
drawn. I)('caufle of the fnct that such 
an exchange WflS likely to take place? 

Shri A. P. Jain: Ar:. I have said, 
at 011(' tilllP tl suggestion was made 
fOl' tlw l,xchnnge of shares of Mes;;;rs. 
'Ahmed Ahdlll Karim Bros., Ltd., 
with eertuin otlwr ",hares of the 
l\nl":lchi Electric Supply Corporation 
bllt that l'xchange has not been 
nHowel1 1\11\1 that .'xehangl' ha,: not. 
taken I'lae,.·. . 

Shri Ooenka: Is it. a fnet that. the 
refu,:el''; were asked to deposit eet-
tatn ;;lIlll!'; of money and au under-
taking was given to them by tbe Gov-
ermnt'nt of Bombn." that this mill will 
be given to thpm on lease. provided 
tha.t money WI\S deposited? Is it a 
foot that t.hough the moue v has been 
deposit.ed the mill hns not yet been 
hat;!ded over to the refugees? 

Sbzi A. P. .Jain: As I said, the 
whole matter :8 1\ rather complicated 
one ........... . 

Shri Sldhva: Why is:t cOlllplicat-
ed? 

Shri A. P. Jain: That is what I 
am explaining. At onetime some In-
dian owners of the shares in the 
Karachi Electric Supply Corporation 
had approached th~ Eombay Govern-
ment with a. request that they md.;7 
be allowed to exchange their shares 
,vith these evacuees shares of Messrs. 
Ahmed Abdul Karim Bros., Ltd., but 
that exchange was not a.llowed, and 
no exchange can take place without 
the permission of the Governmer!t. 

Meanwhile a proposal to allot the 
mill [0 the refugees who had formed 
them;;elvef'. into a corporation was 
pending. Because of the case pending 
in the Bombay High Court this mill 
ennnot be handed over to these rc{u-
gel's, hut orders haYe been passed: 
that as soon a~ this case is settled, 
th(' mill will be allotted to the refu-
gees pro\'idetl !lothing arising from 
the order of the court stands in the 
way of allotment. 

Shri Goenka: Is it a fact that the 
questioll of exchange of. these shares 
wit h the r:.hares of the Karachi Elec-
tt·ic Rnpply Corporation aroSe much 
later than the agreement which was 
enk-red into bv the Government of 
BOlllh:ty with 'the refugees to hand 
OWl' the mil) to them? 

Shri A. P. Jain: I am not so sure 
of the datoe. but I think both the 
t.hing:; took place more or less simul. 
t[tnro\lsl~". 

Shri Sidhva: Rir. his predecessor's 
attelltioll \\.:l,.. dr:l\\"tl by IlW t.) the 
f:lct that acuall~· an agl'eement 'VAS 
('ntel'l'll illto between the GO\'erllmsnt 
of Bomba ... ' and the;;c" r<:'fugee!'; to 
bnnt! O\'er this COHeei'll to these refu-
gees. :Uay I know what transpired 
lat·er on? 

Shri A. P. Jain: I don't know wha.t; 
transpired between Shri Sidhva and 
m.' predecessor, but from the record 
I find no commitment of that kind 
had been mOOe. Hut orders have, 
in fact, been passed that as SOO'I as 
legfll difficulties with regard to the 
case now pending in the Bombay 
High Court are over, this mill will be 
allotted to the refugees; we could 
not do anything more than that;. 
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Shri Goenka: Is it a fact that. the 
Government have received a repre-
sentation from the refugees that in 
order to deposit this money with the 
Government of Bombay they hact 
to sell their j.: wels, belougillgs and 
shares to collect the amount, and 
t.hey did this on the understanding 
that the mill win be allotted to them? 

Shri A. P. Jain: I might state for 
the information of the House that 
the repl'ei"entatives of these refugees 
who came to me recently went away 
perfectly satisfied. Perhaps the 
advocates of the refugees are trying 
to oH'!"reaeh the refugees ..... . 

Shri Sidhva: Let us know what 
it is-I heard something else from 
them. 

Mr. Deputy-Speaker: Next ques-
tion. 

Shri Sidhva: Sir, I wanted to ask 
a question. Is it a fact that a certain 
intermediary wants that if the mill 
is to be allowed to be run by the 
refugees, a certain share is to be 
given to him from their profit? 

Shri A. P. Jain: There is no 
intermediary. Whatsoever the settle-
ment, it is going to take place direct 
with the refugees and nobodv comes 
in. • 

Shri Goenka: When was this miH 
declared an evacuee property? And 
why was it not taken over by the 
Government although according to 
my information it was declared 
evacuee property some 16 mont.h~ 

ago? 

Shri A. P. Jain: I cannot give 
the exact date when it was declared 
as such, but the reason why it could 
not be taken over by the Custodian 
is this. The Custodian of Evacuee 
Property, Bombay, notified the right, 
title and interest of the shareholders 
in Messrs. Abdul Karim Brothers as 
evacuee property. In April, 1950 
the Custodian, in exercise of his 
power, had called a shareholders' 
meeting with the object of amending 
the Articles of Association so that 
the control of the mUl would pass 

into his hands. But this has made 
no progress owing to an application 
made by the Company to the High 
Court on w;'lich an injunction was 
issued. The High Court has not 
yet decided the case, and therefore 
it is impossible for the Custodian 
to take control of this mill. 

Prof. S. L. Saksena.: Why was 
an application for (:'xchange of 
evacuee property with non-evacuee 
property entert.ained at· all? 

Shri A. P. Jain: Anybody is at 
.liberty to put in any application. 
but what is decided on that appli-
cation is what matters. 

Prof. S. L. Saksena: But the 
fact is that thE' evacuee prl'perty has 
been kept pending f9r so long. 

NArIONAL RESEARCH LABORATORIE 

*352. Shri Kesava Rao: (a) Will 
the" Prime MiniSter be pleased to 
state the progress made in the 
establishment of National Hesearch 
Laboratories? 

(b) Are these entirely devoted to 
fundamental research or have the 
researches 0; Amen on here any 
relation to the problems of pro-
duction? 

The Prime lIIinister (Sbri Jawahu-
Ial Nehru): (a) A statement giving 
the information is placed on the 
Table of the House. 

(b) The National Laboratories 
carry out fundamental and applied 
research a,long lines likely to help the 
industries concerned either by 
evolving new met.hods or by im-
proving established methods so as t,o 
bring down costs. 

STATEMENT 

(1) The National Chemical Labo-
ratory, Poona, was opened by 
the Prime Minister on 3rd. 
January, 1950 and has started 

its r('search programme. 
(2) The National Physical Labo! 

ratory, Delhi, was opened by the 
hon. the Deputy Prime Minister 
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on the 21st J &nua.ry, 1950 and 
has started its research pro-
gramme. 

(3) The Fuel Researeh Institute, 
Dhanbad, was opened by the 
President on the 21st, April, 1950 
and reasearch is being conducted 
at the Institute. 

Two Coal Survev 8tatiolls at 
Raniganj a.nd Jharia coalfields 
under the Administrative con-
trol of the Institute have started 
work. :1"ol1r more at Bokharo-
Ramgsrh-Karanpura, Uma.ria, 
Kamptee and Assam are being 
cOnstructed for conducting regional 
coal survey. 

(4) The Central Glass and Ceramic 
Research Institute, J adavpur, 
Calcutta, will be opened on the.> 
19th August, 1950. Hesearch work 
hns started at the Institute. 

(5) The Central Food Technological 
Research Institute, Mysore, wiU 
be opened during the current year. 
Heseareh work at the Institute 
hll~ started. 

(6) Nlltiollu\ :\/etallurgicl\\ Hesearch 
IAlborRtory •• J f\mshedpur. will be 
opt'nt·d cillrinj:( the current ~·ear. 
Rcse.>llrch work at the Instit.lIis-
has stllrted. 

(7) Centrl~l Drug Research Inatitute, 
LuckllOW, wiU, it is expected, be 
opened by t,be beginning of 1951. 
Research work iii' being conducted. 
there on a small scale. 

(8) The Central Leather Research 
. Institute. Madms. The Tnnnery 

Block of this Laboratory is under 
construction IUld will be completed 
by August., 1950. The construction 
of the Central Block of the 
Institute will be commenced 
short.}y. 

(9) The Central Electro-Chemical 
Research Institute. Karaikudi. 
Construction of the Technological 
Block is to be started shortly and 
j~ is expe.oted that the Laboratory 
buildinp will be completed 
during t.be finanoial year 1951-5la. 

(W) The Central Road Research 
Institute, Okhla (Delhi-Mathura 
H<lad). A temporary laborator! 
building is put up for this In1lti-
tute for carrying out important; 
and urgent research - on road 
problems. Designs for the penna-
nent laboratory are being drawn 
up. 

(11) The Building Research Institute, 
Roorkee. The land requ;red for 
the building has been obtained 
recent.!y and plans for the 
huilding of this Institute are 
ready. A nucleus unit is work-
ing at Hoorkee in a building 
givf'n on lonn by the ThompsrJil 
Engineering College. 

----
Shri Kesava Rao: Under the terms 

of reference of the establishment of 
these National Research Laboratories, 
can a private industry ask for researc.h 
assistance to solve its special 
problems regarding production? 

Shri Jawaharlal Nebru: There are 
no krms of reference, but Govern-
ment and these Laboratories are 
always ready to help private industry 
in that, way. 

Shri B. R. Bhagat: May I know 
the total expenditure on these 
Lllborf\tories. and also out of tha' 
total how much is contributed by 
Government. and how much by private 
industries? 

Kr. Deputy-Speaker: That is given 
in the Budget. 

Shrl Jawabarl&l Nehru: Obviously 
I cannot supply these figures, but; 
they were given not only at the time 
of the Budget but, also in that kind 
of annual report that was presented 
to the House by me. Of course, the 
~arger part comes from Government, 
but a fairly considerable part CODles 
from private contribution. 

Prof. S. L. SakaeDa: May I know 
whether the Prime Minister is satis-
fied with the progress of research in 
scitmtific matters in these Labo-
ratories? 
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Shri lawaharl&1 lfehru: Most of 
these Laboratories have just started 
functioning in the course of the lasi 
year. In the course of the next week 
one of t,hem is going to be opened at 
Calcutta. So far as [ know. research 
work is progressing. Normally, brighi 
and scintillating results don't come 
ou~it is a mass of sma.l.l results thai 
go to make up the sum tota.l. All I can 
say is that the progress of normsJ. 
research work here is very good. 

Shri T. N. Singh: May I know 
whether the fundament-al research 
being carried on there is with 1\ view 
to helping in the industrial research 
or whet.her it is just pmI' fllndamentaJ. 
research? 

Shri Jawaharlal Nehru: The hon. 
Membcr has not fol·lowed my firsi 
answer. 'fhat iii the very question 
I answered. 

Shrt Eesava Rao: Ma.y I know 
what are the industries taking 
advantage of these Laboratories? 

Shri Jawaharlal Nehru: Such 
industries as are bright and smart. 

NlGW COUNCn. OF MINISTERS 

*353. Shri Xamatb.: Will the Prime 
Kinister be pleased b state: 

(a) whether it is a. fact that the 
Prime Minister snd the other mem-
bers of the Council of Ministers 
,submitted their resignation to the 
President on 5th May, 1950 or there-
about; 

(b) wben the new Council of Minis-
ters was appointed by the President; 
and 

(e) 011 what dat-e did each of the 
Ministers take the oaths of office and 
of secrecy under Article 75 (4) of the 
Constitution? 

The Prime KlnJ8ter (Shrl law&har-
1&1 Nehru): (a) Yes, on the 5th Mav. 
1950. • 

(b) On the 5th May, 1950. 
(c) A statement is laid on the Table 

·of the House showing the daia on 

"'bich each member of the Council 
of Ministers, as appointed by the 
President, on the 5th May, 1950, took 
the oaths of office and of ~ecrecy. 

STATEMENT 

Cabime M ini8ter8 

(1) Shri Jawaharlal Nehru 11th May, 1950. 
(2) Sardar Vallabhhhai 

Patel 
(3) Maulana Abul" Kalam 

Azad 
(.) Dr. John Matthai 
(5) Sardar Baldev Singh 
(6) 8hri Jagjivan Ram 
(7) Snri Raft Ahmad 

Kidwai 
(8) Rajkumari Amrit 

Kaur 
(9) Dr. B. R. Ambedkar 

(10) Shrj N. V. Gadgil 
(ll) Silri N. Gopalaswami 

Ayyangar 
(12) Shri Jairamdall 

Da!llatram 
(13) Shri Harekrushna 

Mahtab 
0.) Shri K. M. }llln~hi 

M inister8 oj State 
(1) Shri C. C. Biswas 
(2) Shri Mohan Lal 

SakBena 
\3) Shrj It- Santhanam 
(.) Shri R. R. Diwakar 
(5) Shri Satya Narayan 

Sinha 

6th May, 1950. 

6th May, 1950. 
6th May, 1950. 
6th May, 1950. 
6th May; 1950. 

6th May. 1950. 

23rd June, 1950 
8th May. 1950. 
6th May. 1950. 

6t.h May. 1950. 

6th May. 1950. 

12th May. 1950. 
I :!th May, 1950. 

12th May. 1950. 

11th May. 1950. 
6th May, 1950. 
6th May. 1950. 

12th May. 1950. 

Shri Kamatb.: After the dissolution, 
or rather t·he resignation of the old 
Council of Ministers, did any of the 
new Ministers a.tt-end to their Minis-
terial duties anj draw their salariea 
&8 Ministers bef.:>re they took the oaths 
of office and lrecrecy? 

Shri Jawabarl&l Behru: Yes, Sil', 
because I believe some of them were 
not in Delhi. One of them was abroad 
carrying on ministerial duties and on 
her return .;he took the oath of office. 

Shrl Kamath: Is it not a fact tha; 
according to the Constitution a Minis-
ter cannot be a Minister until he 
takes the oath of office? . 
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Ibrl law&h&rlll HeJIra: That is a 
• matter for the Law Minister to reply. 

~. D8puty-Spe&k~r: That is a 
matter of opinion. 

Shri Ka.ma.th: Article 75(4) says: 
.. Before a !\finister enters 

upon his office, the President 
'hall administer to him the obths 

of offictl and of secrecy ... " 

Shrl lawah&rlaJ. Nehru: I may teU 
the hon. Member that the oath of 
office and the oath of secrecy were 
taken in each case previously. They 
had not ceased after a certain date. 
For instance, if a person is ill for a 
few days before he takes· a. second 
oath, that do<'s not mean that he 
ceases to exist. 

Ibri Gaut.a.m: Does this oath of 
secrecy a.nd alJegiance apply to the 
Miniskrs who have resigned and ha.ve 
not been appointed Ministers aga.in'l 

Shrl JawahartaJ. Hehru.: It applies 
to the Ministers who have resigned 
even though they may not be 
reapp()inted. It goes on applying to 
them for the rest of their lives. 

Shri '1'1111: If it is 0. fact that. the 
oaths of these Ministers is continuing. 
then may I know why t.hey have taken 
the oath of secl'('cy once again" Why 
was it repeated? 

Ihrl JawaharlaJ. Nehru.: For form's 
sake. 

Ihrl Kam&t.b: On the dnte the new' 
Council of Ministers was a]lpninted bv 
the President, did the Dt'putv l\linis-
~1'8 form part and parcE'i' of the 
Council of l\finisters, and were they 
appointed by the PresidE'nt or by the 
Prime Minister" • 

Shrl Jaw&b&rlal Nehru: That is 
rattler an intricate matter of legal 
interpretation on which opinions differ, 
but at the present mom81t it is 
perfectly clear and in fnet it has been 
laid down defiuitely &nd preeiBely th&t 
the Deputy Mlnistel'B &re p&rt and 
p&roel of the Council of Mini8ters. 

Shri Kamath: Have the Deputy 
.Ministers who had been appointed 
previously by the Prime Minister 
been re-appomted by the President 
now, and if so, on what date? 

Shri J'awaharlal NehrU: They have 
been so re-appointed, but I cannot 
remember the exact date. 

PURCHASE OF BUILDING FOR INDIAN 
EMBASSY IN IRELAND 

*35i. Shri Tyagi: (a) Will 'the 
Prime Minister be plea~ed to state 
whether his attention has been drawn 
to the pr('ss statement issued by Dr. 
John Matthai, ex-Minister of :Fin-
ance, in which he had stated that· the 
Prime Minister had sanctioned expen-
diture for the pUJ'chase of a building 
for ollr Alllba"";itdor in Ireland and 
also fol' the staff of the said Embassy? 

(b) Ts it also a. fact that the· above 
expenditme was sanctioned against 
the expressed decision of the Stand-
ing Financp Committee? 

(c) How milch expenditure was in-
volwd in th(' transact.ion? 

'!"he Prime lrtinister (Shrt 
.JawahuJal N~hl'U): (a\ Yes. Hut! 
tht'l"t· \\"11"; 110 clIl"'ston of purchase of 
u hllilding. The proposal was for 
renting It small building and the em-
plo.nlll·nt of a skeleton st.aff. 

(il) This mattel' was not specifically 
refl'rred to the Standing Finance 
(·ollllllittee. as it was not ::lecessnl.'Y 
to do ,,0 ullder the rules on the 
suhjPct. "'htll considering the 
e"tllbJishmE'nt of diplomatic relations 
with [rt>land last year, the Com-
lIIittee suggested that further expen-
diture on this should be avoided 
except for the t.ravelling expenses of 
thp Amhassador in paying occasional 
visits to Dllbl:n. This year the 
matter IIrose again because of certain 
political reasons and it was found 
necessarv to establish a small office· 
for the' Embassy. This was con-
sidered I\II.d &pproved by the Cabinet. 

The merits of 8 proposal regard.-
ing the establishment of diplomatlo 



773 Oral An8w6rB 14 AUGUST 1950 

relations with any country are con-
sidered on political grounds by 4.he 
Rtanding Committee of the Legis-
ll1ture fol' External Affairs and not 
bv the StHnding Finance Committee. 
}'illal decision8 in such matters, as 
in all other matters. rest with the 
('nbinet. 

(c) The rent of the building is 
£noo pel' annum. A sum of . 
£2.')0 WIlS I1lso sanctioned for fittiilgs. 

Shri Tyagi: :\fay I know if the 
huilding in Question has been taken 
on lease. and if so. for what term? 

Shri Jawaharial Nehru: Sorry, I 
could not say for what period, but 
it is rented. 

Shri Raj Bahadur: In view of 
the statement just now made by the 
Prime :\finister in connect-ion with 
the previous question that the oath 
of secrecy continues to apply to even 
those :\Iinisters who have resigned, 
1l1r.,'-. I enquire whether Dr. John 
Matthai waf; entitled to divulge this 
information to the Press and if he 
was not, was anv action taken by 
Government? . 

Mr. Deputy-Speaker: I do not 
think it calls for an answer. 

Shri Kamath. Is Eire represented 
diplomatically in India? 

Shri JawaharIa! Nehru: Not yet. 
~Ye expect representation. 

Shri Kamath: A t the time we 
dpcided to appoint an Ambassador, 
waf; there lIO talk of exchange simul-
taneously? 

Shri Jawaharial Nehru: Of '.!ourse. 
If the hon. Member remembers, he 
will realise that a statement to that 
effect was issued. But the actual 
sending of an Ambassador is left to 
the convenience of the Government 
concerned. In fact, we ourselves 
have not appointed a separate Am-
bassador for the time being in Dublin, 
but our High Commissioner in 
London is functioning as Ambassador 
there. 

Shri Tyagi: May I know if it is a 
. fact that this newly leased building 
remains vacant when the Ambassador 
is in England and is occupied only 
occHsionally when he goes there? 

Shri Jaw8harlal Nehru: This is 
not a leased building. It is' a small 
building rented for the office, and ~ 
Secretarv and a clerk sit in the office 
there pe"rmanently. Nobody lives in 
it. 

Shri Hossain Imam: May I know 
if t,he Standing Advisory Committee 
of the E.A. Ministry was consulted: 
on this subject and also whether its 
approval was obtained? 

Shri Jawaharla! Nehru: I presume 
it must have been. The matter 
came up but I do not exactly remem-
ber the date 01' the form in which it 
did_ But sllch matters are always 
referred to the Standing Advisory 
Committee. 

FEES FOR APPLICATION FOR IMPOR1" 
LICENCES 

*355. Dr. Deshmukh: Will the 
Minister of Commerce be pleased to 
state: 

(a) the date on which fees. for 
application for import licences were 
introduced; 

(b) the amount of fees obtained up· 
to the end of June 1950; 

(c) the total number of applications 
which we.!'e received; and 

(d) what was the lluTnbel" of app!i-
cants who wet"egiv.en import Ii~ences? 

The Minister of Commerce (Shri· 
Sri Prakasa): (a) Fees in respect of 
applications for import licences were 
levied with effect from 1st January 
1950. 

(b) AlTangements have been made 
with the Audit Officers to supply 
particulars of realisation of these 
fees. Complete returns for the period 
JanuarY/June 1950 have not been 
received out the figures so far sup-
plied make a total of about Rs.· 1& 
lakhs. 
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(c) ·1,27;284 applications were 
received in the Import Trade Con" 
<>rganisation under the Commene 
Minis,ry during the period Jarll~1 
.June 1950. . ~. 

(d) 30,739 licences have so far 
been granted against applications 
received for the Janua.ry /June 1950 
-period. 

Dr. Deshmukh: May I know 
whethl'r there has been any change 
in the bUiihll of granting import 
licences to new-comerR Rince the above 
:anllouncement \Vas issued 1 

Shri Sri Prakasa: Xo, Sir. The 
·old policy cOlltinues. 

Dr. Deshmukh: Is it a fact that 
.originally those paying Us. 500 
income-tll .. "( were entit.Ied to apply, but 
later 011 the basi!! was nItt'rell to 
about ItM. a,ooo or 5,0001 

Sbri Srt Prakua: I am sorry, I do 
not exactly reeollect the figures. But 
I IIIl1y sillte for the information of 
the \{OIlSl' t.hllt 1 11m eOllsidering this 
TllnH.t·r 1\11<1 I hope to eome to a deci-
sioll hpfore long. 

Sbri Sldllva: In view of the hon. 
Minister·K reply that he is consider-
ing this matter, may I know whether 
the C1\8t' of the new-comers who fire 
refugees is being taken into con-
sideration? 

Sbrl Sri Prakaaa: I need hardly 
assure the hon. !\Iember that thill 
motter touc·hes mv hl'art as much '1S 
it toucheR his. i am most anxious 
that 8S fllr as. possible facilities 
should be given to refugees. But so 
fill' no definite policy has been laid 
down· arid I am considering the 
question BS to how I CRn implemen' 
the wishes of both my hon. friend 
and myself in this matter. 

Dr. DelbmuJrh: Mav I know the 
Dumber of applications that are still 
pending? 

8bri Sri Prab8&: 27,841 applica-
tions were ~nding disposal at the 
l1eadquarters Bnd· at the port offices 
oQD the Slat July 1950. Every efto~ 

is being made to see that aU &ppIi-
cations relating to January/June 1950 
licensing period are disposed of hy 
the 31st August )950. . 

Dr. DeBbmukb: What is the total 
expenditure involved in maintaining 
this licensing system as aga.inst the 
income of Rs, 16 lakhs from ];cence 
.fees? 
Sbri Sri Pra.kasa: I am sorry, I am 
unable to j!ive the figures straigM-
away. 

Dr. Deshm.ukb: Is it a profitable 
business? . 

Sbri Sri Pra.kasa: So far as I know, 
we are able to meet the expenditure 
of this Department from the licence 
fees . 

Shri Sidllva: What is ihe p,·oce-
dure rl'garding the disposal of these 
H.pplieatiolls for licence 1 Is it a facti 
that C'omplnints arc continuing tha' 
the licences are being delayed, ·md 
if so hns the hon. Minister t.'1ken 'lny 
steps ill this direction 1 What is the 
minimum ueriod hI' himself thinks 
should be taken for the disposal of 
ea.e h a.pp Iica tion ? 

Shri Srt Prakaaa: The difficulty of 
the position wiII be realised when I 
I'll." that. 1.2.,284 applications were 
received in the Import Control 
OrgAnisAtion under the Commerce 
Ministry' during the period JanuarYI 
June 19.')0. I was mvself verv mueh 
worried when I took' chlll'ge' about 
the delays. There were many com-
plaints about the working of the 
Department also. Therefore. I re-
quested Shri G. L. Mehta and some 
other colIea~ues to help meta find 
out ways and means of disposing of 
these applications quickly. I am 
expecting their report by 16th 
September and I do hope that things 
will improve before long. 

Sbrl Bal Babadar: May I know 
the name of the State to which the 
largest numher of import licences 
was granted Bnd the name of · .. he 
Sta~ to which the lowes' number 
was issued? 

'Sbrl Sd PrakUa: We do not keep 
any record S_~-wiae. 
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Shn Raj Bahadu:: Is It II fac~ 
that more than one import licence 
is granted to· the same firm or the 
same man? 

Shri Sri Prakasa: It is too gener-Jol 
a question which I cannot answer. 

Shrl •. L. Gupta: :\Iay I Imow 
whether it is a fact that certain 
articles are allowed to be imported 
undet· O.G.L., but when they are 
actually landed, difficulty is experi-
enced in regard to Custom clearance? 
On reference of such matters to the 
Ministry originally the :\'linistry rules 
that the said article is covered hy 
O.G.L. and subsequently the first 
letter is said to be incorrect, with 
the result that importers are put to 
considerable hardship. 

Shri Sri Prakasa: ~ome cases, as 
1'. ~erred to bv the hon. Member have 
come to my· notice and I have tried 
my best to put things right. 

Dr. Deshmukh: Is it a fact that 
for the new-comers only 10 pel' cent. 
of the total quohl is reserved? Are 
there any instances where this quota 
hut; bpp.n exceeded. 

Shri Sri Prakasa: It is 11 fact, Sir, 
that the policy of the Ministry has 
been that 10 per cent. should be 
reserved for new-comers. I am 
myself exammmg whether it is 
possihle to increase that percentage, 
beCause I do feel that new-comerS 
might. be encouraged. As to whether 
in any particuar case the quota has 
or has not been exceeded, I cannot 
say'. 

Shri Tyagi: Have any instances 
come to the notice of the hon. 
Minister of licences being sold by the 
actual licencees to big firms? 

. Shri Sri Prakasa: I am glad my 
hon. friend has asked this question. 

That is the exact difficulty with 
the Ministry's working. because 
persons do not behave as honestly as 
thev ought to. There have be..,n 
illic'i t tral1l~fer of licences because of" 
which various restrictions have been 

put and unfortunately the hones' 
have also had to suffer with the dis-
honest. 

Shri. Tyagi: Is there any proposal 
before the· Ministry to make it a 
rule that licences will not be trans-
ferred or sold to other parties? 

Shri Sri Pr&kas&: There are rules; 
but if people do not follow the rules-
what are we to do? 

Shri Shanka.raiya: How are licences. 
granted? Are all the applicatio'.lS-
pertaining to a particular item con-
sidered and licences granted simul-
taneously, Or stray applications only 
are taken into consideration? 

Shri Sri Prak&sa: Does the hon. 
~re;nber want to lmow the procedure· 
we follow? 

Mr. Deputy-Speaker: He wants to· 
know whethel' the applications (l,re 
considered as and \vhen they are 
received. or are all the appli.cations 
bundled together and looked into and 
decisions taken? 

Shri Sri Prakasa: Applications '1rt< 
received in the office in large numbers' 
every day. They are diarised and 
then each section looks after the 
applications pertaining to it. 

Shri Shankaraiya: My question is 
about disposals. Are all the applica-
tions considered simultaneously, Or' 
stra'y applications as and when they 
lire received or one here and one· 
there lIl'e consiue!"ed ilnd disposed ui? 

Shri Sri Prakasa: The applications 
received in m'y office are dispo!led of" 
in exactl.Y the !lume manner as my 
hon. friend disposes of his daily dak. 
I am sure he does not dispose of 'in 
the dak he receives simultaneously. 
~or is my office able to dispose of all 
the applications simultaneously. 
Each applicatioll has to take its own 
tllnl. 

Dr .. Pattabhi: What is the advan-
tage Of fixing a la!lt date for sending 
in of applications? If the earlier-
applications are disposed of and clley 
get the benefit of the quota, what is 
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the purpose of fixing June 30th liS 
the last date for the receipt of 
.applica.tions? 

slui Sri Praklaa: i presume tha.t 
date is fixed 80 that no furthe~ 
applications may be made after that 
date. 

Shr1 Goenka: Arising out of the 
.answer of the hon. Minister that 
inspite of the. fact that these trans-
fers do take place, do the CommE'ree 
Ministry think in. terms of penalis-
ing those who transfer their appJica-
tiom;? 

Shri Sri Prakasa: When such cnses 
come to light, the offending parties 
Ilre put on t.he black-list and they fire 
not issued allY further licences. 

NATIONAl. INSURANCE SCHEME 

*858. Shri Kesava RIo: (11) Will 
the Mini!'lter of Labour b" pleased to 
state why it has not he en possible to 
in8ugumt.I' t.he ~lItional Insul'I1l1ce 
Scheme in Delhi lind the U. P. as 
1\-'611 originally plnnnctl? 

(b) What is t·he amoullt "0 fnr spellt 
on tht> organisation of the sclll'lIle? 

(c) \Vhl'll wi!1 it be pos!>ihll' to in-
Rugnrnt.t' till' ,,(·herne? 

The Jlinister 01 La.bour (Shri 
.Tagjivan Ram): (1\) 1111'\ (to). 'fhe 
ntt.('llt.ioll of tIll' hOI1. l\r "mheJ' is 
in,·it~'tl 10 t.he al1';;\\"t'r rin'll to Qut>,,-
tioll ~I). 54 on i hL' 1st. A 1I~1I4 l!l;iO. 

(h) BUpt'('g "t'V"1I Inkh,;; mill twent.y-
!':ix thOUSlIlI'\ t.iII tht' l"ncl of .JIlIW 1950. 

Shrl Kesava RIo: :\fay r know 
whet.iu.'r it is 1\ f:!ct . thnt therc 
is opposit:on for this scheme frolll 
the industrialists? 

Shrl .Tac1inD Bam: It is a fact 
that just a day nfter I )('ft T ndia for 
Geneva a representation wns made to 
the Government by II big cnpitlliist 
to postpone the scheme for the pre-
sent. 

SbIi V~: May I know 
what is the total number of workers 
who are expected to be covered in 
Delhi area? 

Shrl .T&gJiV8D Jt.am: I am afmid I 
have not got· the figures. 

Shri Kamatb.: How much of this 
amount of Hs. 7 lakhs and odd has 
been spent on the acquisition of 
buildings for the offices of the corpora-
tion and how much for other pur-
poses? 

Shri ,Jaglivan Bam: I have not 
got the figures separately; I require 
notice of that question: 

Shri Kamath: Is it a fnct that the 
deal fOI" the }lUl'chase of the building 
in Bombav was finalised withouil 
reference to the hon. 1'linister wh9 
was subsequently faced with a fait 
accompli? 

Shri .Tagjivan Ram: That is not a. 
fact. I t was with Illy full approva.l 
that the. negotiation was carried on 
and the negotiation is still continu-
ing. '['here was some legal diffi~lIlty 
ahollt tIl(' lIIatter. A,;; soon as that 
point. i" eleal'l',l the building will be 
purchased. 

Shri Goenka: Is it a fad that the 
Federation of Indian Ch,lInbel"S of 
('Olllllll'rce nnd I nclustnr was in 
fa\'(lIIl' of tIll' scheme? . 

Shri .Tagjivan Ram: 1 newl' said 
that all the in!\n"II'ialists nrc ,tgainst 
t.h,' "d1enlt'. r onh- said t.hat one 
hi~ industrialist lIIa;le a reprpsenta-
tion. 

Shit Kesava Rao: [s there a pro· 
posnl hefort' (lo\'erlllllent. to abandon 
t hi" ,",elwnw Oil account of the 
opp()~it;on of the industrialists? 

Shn .Tagjivan Ram: .J ust the COll-
tI'III)-, The IlI'Opo"1I1 hefore Govern-
ment is to itllph'ment the scheme. 

Sbn Venkata.raman: How many 
doctors are going to be engaged In 
the Delhi area to attend to t.his 
schem('? 

Shrt .TagiivaD Bam: I have not ;,ot 
the figures. 

Shrt Goenk&: Is it because of the 
opposit:on of one industrialist tha.i; 
t.he scheme has !>cen put in cold. 
storalre? 
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'Shri .JagjiVIln Bam.: Not at a.ll; I 
may inform the House that the repre-
sentation of that industrialist did !lot 
carry any weight with the Govern-
ment. 

JAPANESE TECHNICIANS 

*357. Shri Xesava Rao: (a) Will 
the Minister of Industry and .Supply 
be pleased to state whether there is 
a proposal .to invite more .Japanese 
Technicians to this country? 

(b) Are they coming down to India 
in an advisory capacity for bhe Gov-
ernment of India or will they assist 
industrialists to tackle their pi'oblem,;? 

(c) Have the American authorities 
given the nec-essary permission? 

The Minister of Industry and· 
Supply (Shri Mahtab): (a) and (b). 
The Ministry of Industry and Suppiy 
have not so fllr illvited any Japanese 
techni(·ian to advise them. It is. 
howen>r. propo!led to recruit a 
.r apanese expel·t for the Central Silk 
Board to assist. t,hem in the installa-
tion of Heeling and Testing machines 
re"ently pUl'chased b,v them from 
.Tn pan. (1o\'el'nment are al!lo assist-
ing I ndiall industr,\' in obtaining 
the I'el'vices of Japanco;;e technicians. 

(c) The anSW('I' is in the atlirmative. 

Shri Xesava Rao: :\fav I know 
whether it is II. fact "that these 
Japanese technicians have come for 
the development of cottage industries 
in India? 

Shri M:ahtab: As I have already 
said, the :\Iinistr:v of Industry ·.nd 
Supply have not taken any Japanese 
t.echnicians. 

. The Prime Kinister (Shri 
Jawaharlal Nehru): There is some 
eonfusion in the mind of the hOll. 
Member. The JIinistrv of Rehabilita-
tion have engaged the services of 
some Japanese technicians. not tho 
Ministry of Industry and Supply. 

P!of.'·S. If. K1abra: Mav I know 
bow many Japanese experts are in 
India? 

Shri Jlahtab: So far as my informa-
tion goes, 13 technicians have com~ 
from Japan to help the Rehabilita.-
tion Ministry and one is likely to help 
the Silk Board. 

SlU"d&r B. S. llan: Out of the 
Japanese technicians· who came here. 
has anyone of them gone back. and 
if so for what reasons? 

The M:iitister of State for Rehabilita-
tion (Shri A. P: Jain): Three of these 
technicians are still with us. Two 
or some such number have gone. 

Sardar B. S. Man: But two or 
some such number has gone. What 
wa" t~lf~ reason for th~ir going back? 

Shri A. P. Jam: One of them was 
not Hetually a technician: He had 
comt' more or less as an int!3rpreter 
and we thought that it would not bs 
in the public interest to extend his, 
services. 

Shri Kesava Rao: ~Iay I know 
whether there h; any proposal that 
these Japanese technician!:! should co-
ordinate their work with the Cottage 
Industries Board? 

Shri Mahtab: The Cotta;{e Indus-
tl'ies Board has not eonsidet'ed the 
question at all. but there is It pro-
poasl to take the help of some of 
tht'!:!e ,Japa!1ese. technicians by ha.ving 
them appomted on that Board. But 
that has not been finalised. 

Shri Kamath: Ts there any pro-
posal to secure the services t,f 
.Japanese experts to aid and advise 
Government about fisherieil and pearl 
culture? 

Sh,ri M:a.b.tab: The Agriculture 
~finistry has got a PI'OPOSSl. 

SMi Deshbandhu Gupta: May I 
know whether it is a fact that no 
steps are being taken by Government 
tq .encourage the employment of 
foreign tecl:nicians in Tndis? 

Mr. Deputy-Speaker: There are r..l-
ready .Tapanese technicians here I 

Slud Deshb&Ddhu Gupta: What I 
mean to ask is whether it is 8 fsot 
that we need quite a. number of . 
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foreign technicia.ns but they do nob 
feel encouraged to come to India as 
they find Income-tax laws oppresilive 
which apply to them· in the. same 
manner 116 to other people. Hail 
Government considered that aspec~ 
of the question and if so do they pro-
pose 00 give them some concession? 

Shri Jawaha.rl&l Nehru: When we 
wunt a competent mun we are 
prepared to get him from any country 
in the world. We want first-rate 
men. About Income-tax matters it 
is a question of payment and we ha.ve 
to decide whether a· particular person 
is worth 'the Ilmount he demands. 
That is a mutter of deeision in i~ach 
individuul cllse und we solve it. 

Shrl Desh'baDdhu Gupta: That is 
so far UK the GO\'l'nlmellt is ~on­
cerllt'd. I wRnt to know whether it 
is not a fl\("t that ';1I("h tl'chnicians are 
given ,;pl'dal faeilities hy "Ollll' cOlln-
tl·ies in resepct of IIlCOIllt'·tax I:lws so 
thllt. private firms can get the services 
of tt'chnician,; 1I101"t~ ell,;ily. 

JIr. Deputy-Speaker: It i" a wry 
large Iluestion. 

Sardar B. S. Man: I" it a fad that 
J111~ny forl·ign nationals, m')r~ 
pnrticularly from U.H.A .• are willi,lg 
to ('ome here I\S t.t'ehnicians but they 
ure unable to find suituble jobs hl're 
ill lklhi '! 

Shri )[aht&b: I tlo not think it 
arises out of th.) question. 

UNIFORM SYSTEM OF WEIGIlTS AND 
MEASURES 

*368. Lala Raj Kanwar: Will the 
Minister of Industry aDd Supply be 
pleased to state: 

(a) whAt aetive steps Government 
·pl'opose to t.nke to ensure introduc-
tion of a uniform system of standard 
weights Ilnd lIlt'IlSUI'es in the country; 

(b) the controlled price of a set of 
stand 'lrd weigh.ts; and 

(e) whether CtQvernmellt have COD-
sidered the proposnl of reducing the 
sale-price of s standard set of weights 
with 8 view to their more rapid 
introduction in the country? 

'!'he KiDi8ter' of Ind.ufirJ ADd. 
Supply (Shri KaIltab): . (a) At the 
instance of the Governmen~ of India., 
the Indian Standards Institution set 
up a Special Committee on Weignts 
and Measures 00 consider the ques-
tion of introducing a uniform system 
of weight.s and measures in the 
country. The Committee has sub-
mitt.ed a report recommending the 
introduction of metric system of 
weights and measures in the country. 
The introduction of this system 
involves considerable volume of work 
and expenditUl·e. In view of the 
present financial stringency and 
various other more pressing problems. 
and as the question of introducing a 
uniform system of weights and 
measUI'e", in the country is one which 
dot'S T]ot warrant over-~iding priority, 
it. has been decided to postpone tlJ;:'· 

matter to a later date. 
(b) and (c). Government of India 

onl.\· la:s down the standard of weights 
and ",upplies reference standarcl to 
Htatt' (ro\"ernments. It is the func-
tion of the State Governments to con-
trol the price of /I set of standard 
w(>ights whieh are manufactured bv 
J>"i\-ate agencies. • 

(lovernment of India have nothi'lg 
to do with. the prices of a set of or 
set,; of stlllldard weights. 

Lala Rat ltanwar: Are Govern-
ment in a position to fix any target 
date for the introduction of a uniform 
system of weights and measures in 
t.his eountry? 

Shri )(aht&b: As I haye alrer.~l v 
explained the Mint manufactUl'e'~ 
onlv the standard weights :tnd 
supplie!'i them to the various State. 
Governments. For the bazar llse 
pri,·a.te ,agencies manufacture these 
weights and there is no control ov~r 
the prices of these weights 
manufa.ctured. But the State Gov-
el'IIT11ents can control the prices IlS 
Romba~' has done. 

I41a Rat !t&nwar: :My question was 
with regard to the fi.'{ation of a 
target date. 

JIr. Deputy-Speaker: Is there IIU] 
particular date on which a uniform 
set of weights and measures will be 
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made applicable throughout the 
length and breadth of India? That 
is what he asks. 
- Shri Kabt&b: Is the hon. Memuer 
referring to the metric system? 

Lala Raj' Kanw&r: Any system. 
lb. Deputy-Speaker: Standards of 

weights vary with articles and 
products. 

Dr. K. K. Das: May I kno\,. 
whether the decision has been tll..ken 
to introduce the Me1iric system of 
weights within a definite p'eriod? 

Shri Kabtab: No date has been 
fixed but it has been decided to 
introduce it. 

Dr. M. M. Das: But has the 
decision beelJ taken that that svstem 
will be adopted? .. 

ShriKabtab: That is the case. 
MINISTERS HOLDING POSTS OF DIREC-

TORS OF JOINT STOCK COMPANIES 

*359. Shri Gautam: Will the Prime 
lIIinister be pleased to state which 
of the Cabinet Ministers, Ministers 
of State 01" Deputy Ministers of the 
Governinent of India have held the 

posts· of Directors of any Joint Stock 
Company since the 15t.h August, 
1947? 

The Prime Minister (Shri 
J'awaharlal Nehru): Xo Cabinet 
Minister, Minister of State or Deputy 
Minister has held the post of Director-
ship in al1~' .Joint St()c.k Oornpany 
since a8!'<urnption of offiCe as Minis-
ter, with the exceptioll of Shri Hali 
_<\hmed Kidwni, who cont,inued as a 
Dil'ector' of the Associated .J ournals 
LM, of Luckno\\" till the beginning 
of this year when he sent his re!;igna-
tion from the post. 

Shri Gautam: Is it not It fact that 
Shri )Iohari Lal Saksena was a 
Director of a Joint Stock Company 
while he was a ~Iinist-er? 

](r.. :Deputy-Speaker: I think it 
hilS no life now. 

Shri J"awabarlal Nehru: I cannot 
preci!ie1y answer the hon. Member's 
question because Shri Mohan Lai 

Saksena has not been available 'tere 
for me to contact him and get the 
information. We have asked the 
other Ministers. But since hiB· 
l'E'signation I could not reach him f .nd 
therefore I cannot precisely say. 13ut 
speaking fmm such personal informa-
tion as I ha ve I think he sent his 
resignation soon after he came in as 
Minister, and that probably was kept 
pending. 

Shri Gauta.m: Is the Government 
a\\'are that some of the shareholder,;; 
of this Joint Stock Company of which 
the hon. }[jni!'tel' Shri Kidwai is a 
Director got contrHct for the Xi1{ht 
Air ~Iail Service the procedure of 
gr:r nting which contract was criticized 
by l\-k J. R. D. Tata? 

Shri Jawabarlal Nehru: It is quite 
possible. [do not kllow the precise 
facts. But vaguely I think it, is true 
thnt SOI1lL' shareholders of that Com-
pany were subsequt'ntly connected 
with that A,ir Mail Service. The:.-
were ;;hare/iolders or' part-holdel's of 
that Air' !'Ifnil Rer·vice. I do T'ot 
quite know what fm·ther illformatiOll 
the hon. Member desires on this 
subjeGt. 

Shri Tyagi: May I know if the hon. 
the Prime Kinister is aware of the 
practice that is pl'evalent in England 
with regard to ~riniste~ ,heing on the 
Bon.r·d of Director's of 00nCel'llS ~md 
of newsfJapers which are considered 
to be politic-al organisationq ? 

Shri J'awabarlal Nehru: As far as 
I know, Ministers have often con-
tinued on such bodies. There is w) 
la\\'. These nre conventions and t,he 
conventions tiNt. do not allow any 
Minister to be con:1ected with a nroftt-
making industrial concern. In ~egl1rd· 
to the other matter I am not quite 
sure in my mind. I do not think it 
is considered generally right for them 
to continue, but it is not a. strict rule. 
I am not sure about the non-profit-
making and other concerns like them. 

Shri Gautam: How many meetinl,l"s 
of the Board of Directol"S did thi;; 
Minister attend and for how many 
trips did the Government of Indi~ 
pay the travelling expenses? 
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Shr1 l&waharl8l B'elJr1l: I do llot 
know how many meetings he a.ttend-
.ed. but I do know that the Gover!l-
ment of India did not pay anything 
on that Rccount, in regard to the 
t'l"8velling expenses, 

JIr. Deputy-Speaker: The Questioa 
HOllr is now over, 
Short B'ottce Questions and Answers 

FA.KINS CoNDITIONS IN MADRA.S 

Shrt Kam&th:' Will the Minister d 
J'00d he plea!';ed to state: 

(II) whether the IIttl·ntion of Gov-
tlnlment II11S heen drawlI tf) n P.T,I. 
report datprl :mth ,JIlI:-·. lO!)O, from 
Madrh"S (Vide Times of India" Delhi 
-l'lIge 1) to the effect that people 
in ~()rne purts of that Rtnw are livin~ 
<Ill Cf('cper!'; IInel lea v('s ; 

(b) whether the I'CPOl·t is correct; 
(:) wlwthm' lIilllilJ.lr report,; have 

UCl'1\ I'l'ceived fJ'()1TI oth('r part,; of 
the COIJIlh':-', if so, from where; :nll 

(el) whllt lIIen!,;In'ell Oovernment, 
'h" ve taken Ill' I'l'Opo,;e to take i~l ol'der 
to meet this ';l'rioll'; ,;it'lllltion? 

The lIillister of I'ood and Agricul-
ture (Shrt E, II, lIunshi): Perhnps 
it will be 1II0I'e l'olln~lIient if I II1l1ke 
n stlltellll'nt heforl' the I·rollse giving 
in det'lil the po,;itioll in Bilu\J' lind 
?lrndrll'; rnt·her thnn IInSWt'r quest-inns 
·nndt.l1l'n sllpplt'mentllJiell. I ask 
YOllr perlllis((ion to do so, 

JIr, Deputy-Speaker: Yt'r~' w,,)\. 
Thrll J will Il~k the other questions 
to b~ (lilt. 

Shri 1[, II. K1IDIIhi: The other 
.qut'>ltion IIU\~' nlso be taken up. 

•• Deputy-Speaker: The nt'xt 
.que.,tion is by Shri B, P. Jhun-
jhullwaln. 

FOOD SITUlTlON IN BIHAR 

8hrl lhUllIhUDwala: (a) Will the 
l\finij;ter of 1'004 be pleased to state 
",ht'ther th~ ntt.entioll of Govemmel'}t 
has been drawn to the statement 
dated the 10th August. 1950, made 
by hon. Shri Anugmhnarayan Sinha. 
Supply Minister, Biaar in connection 

with the deteriorating food' situation 
in the State of Bihar wherein he 
says that the maintenance of the 
population of Bihar cauno't be 
guaranteed at anything other than 
semi-starvation level? 

(b) If so, what steps do the Gov-
el'llment of India propose to take to 
al'range for the supply of food grains 
adequate enough to meet the pl"esent 
situa tion:) 

The Kinister of Food and Agricul-
ture (Shri X, II. Munshi): Sir, I 
will take the position of Mad,ras first, 
When 1 visited ~Iadral-l in the first 
week of July no one expected any 
t·rouble because the :\Iadras Govern-
ment expectecl to procure sufficient 
qUlin! it,y of ricl'. By the middle of 
J Illy, the "itnution deteriorated on 
:iCl'oullt of the failure of the South 
\Vest Monsoon in l-Iouthel'l1 d.istricts, 
011 aoth of J ul:-', ?lIlldras had lS9,OnO 
tons of fOQ(1gl'ains on haud. 'i'he 
:\IlIdl'l\s Gon'omlllent had expected ~lo 
vrocllrement. of GO,OOO toll~ in ,Julv, 
50,000 tOilS in .\Ilgllst and 54,060 
t()l1~ in Ht'ptplIlher. hilt in J Illy they 
could on 1:-' procure 40.0()O. In 
AllgUl~t nJ!:o they were expecting 
40,000. In September also t.hey 
wt're expecting 40,000 tons. This 
suddt'll ~hort-fnn in procurement 
added to the difficulties. Tn the 
month of Jill\" 50.000 ton;. of foocl 
sU'pplies nnd 30.000 tons of fert,iJi7.e~ 
arrived in the Mnd.!'l\s ports and hnd 
to he move 11 to different. distric"t.s 
immediat-el., This mnde the inter-
nal trRJ1sp~rt position very difficult 
nnd the internal stocks could not be 
movt'd Rnd distributed promptly. Tn 
,Tu~~. August Rnd September the 
('t>ntrlll Go,,€rnmt>nt· are mOTinA' 
92.000 tons of milo. 75,000 tons of 
lI·heat. nnd 83.000 tons of riel' by im-
nort!: or from internal AOUrCE'!lI.· The 
diffi('ultiell in the districts hn.e nrisen 
pRrtly because the seriousness of the 
!:ituntion be(,Rme apparent !IDly 
about the middle of July all of a 
sudden and the tnm~pori. w~s not 
able to cope with the needs of the 
situation, Today the Madras Gov-
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ernment is estimated ~o possess 
100,000 tons. In addition 2,000 t?ns 
per day approximately are ,belllg 
imported and distributed directly to 
the districts. The Madras Govern-
ment have now ~nt senior responsi-
ble officers to the surplus States to 
expedite the despatches of the quan-
tities allotted by the Centre earlier. 
No,,, that ilbsolute priority is given to 
food, movement, is expected to 
stnrt from these States within 
about a. week's time. Difficulty in 
transport which has been mainly 
responsible for the Mad.ras Govern-
ment's inability to place sufficient 
stocks at the disposaJ of ration shops 
is like Iv to cont,inue for a few days. 
The ::\iadras Government is Illan-
fully trying to meet the very diffi-
cult situat,iolJ. The procurement has 
become more difficult even in the 
pre><ent ~urplus areas on account of 
the scare created by propaganda. 
During the last, two weeks the situa-
tion had been very precarious. The 
stor,'- of fJPople living on barks, in-
ediblp leaYes 01' selling habies is un-
founded. 

The overall position from August 
·to October whpll the new crop will 
','r,Tlw in i;; ;IS follows: 

Stocks ilt the enrl of .July-
140,000 tons. 

Internal procurement expected 
bv t.he :\Iadras Government--
150,000 tons. 

Supplies by the Centre-
276,000 tons. 

In the .·esult that h,\- the end of 
October ~IlIdras will have 566,000 
tons. The normal off-take of Madras 
is 1.'50,000 tons per month. Thus up 
to Xovemher when the arrivals of the 
llew harvest lIIay be expected, there 
will be sufficient stock. Bv the end 
of Heptembe.· some foreign 'import of 
rice is expected and _ the position 
should improve. At tbe end of 
oOCtob6!" there will be a stock of over 
one lakh tODS. 

As regards the rice position in 
geneml, it is not possible to sati;;fy 
ill full the rice demands of Madras, 
Travancore-Coohin, Mysore, West 
Bengal and some parts of Bombay 
from internal sources or from imports, 
The rice stocks in the country 11!"6 
meagre. 

The purchase of rice from Burma., 
Egypt, Ital.y and Siam is being acti-
"elv plIl'sued. but lIot with quite 
ga tisfactorv results. There seem", to 
be an impression that we can pro-
cure rice from R mma, but our nego-
tiations with the Government of 
Burma have not been succesgful. 
However, contracts for import of 
certa.in quantities of rice from lta,ly, 
Egypt alld Siam have been made, 
but it will take some time before 
they stm·t arriving. I also hope to 
ind~lCe ~ome of the wheat-eating 
Stab's to giv(' up rice in order tha.t 
it mOl\" he diH,.·ted toO deficit areas in 
ricp .. Recently. T am glnd to l'1ay 
that the P\lnjn h has agl'eerl to ~V6 
6.000 tnns of rice out of their !;canty 
I'esolll'(,ps. :Ur. Karllnalmrn. \ienon 
was deputed b~' the Central Govern-
ment to to\1l" the affected district's 
and he in\'estigated the position and 
hns helped th~ ::\iadrRs Government 
to take irnmediate 1I!l:'HSUreS to relieve 
thl' !'ituation. ' 

Shri Itamath: Who iii Mr. Karuna-
knm ::\fellon ~nd what is his del'1igna-
tion? 

Shri It. M. MunShi: Mr_ Karnna-
J\:ara Menon is all ex.Director-General 
01 Foo(1 of the Central Government. 
He has been recently deputed for 
spechll purposes in Bihar and Mlldrns, 
because he has considerable experi-
ence of procurement all over India 
and he was a }fember of the Tiro-
mala Rao Committee. 

With regard to Bihar, the latest 
po,.;itioll this morning is this. ]i'air 
price shops have been opened in the 
affected districts: Dha.rbhangha 21, 
Purnes 19, Shaharsa 25, ~onghyr 
51 arid Bhagalpur 24. Rice is fro. 
~e!1 in Dharbangha to the extenl/ of 
16,371 maunds, Pumes'OO,MS 
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Dl8.unds, Shaharsa 2,833 maunds, 
total, 85,812 maunds. A large num-
ber of officers of the Bihar Govern-
ment· .have been appointed to tour 
scarL'ity affected areas· in the districts 
and report every day and they are 
making arrangements for the distri-
bution of food. 1 have also request-
ed hOIl. ~lemherH Hhri .Jhulljhunwala 
and 8hri A. P. Sinha to proceed 
after lla.rliament is over to Bhagal-
pur and other diKtricts lind help in 
making t,h", necellsary arrangements 
to KPe thut· the lltock which is sent 
by the ('entral Government reaches 
there in time. 

Wit.h regard to the Bihar food 
sit 1111 lioll, IIft-er till' 15th of July 
wlwlI i·llf0l111lltioli ahout the situa-
tion ill Bihlll' reached t,he Central 
(3o\·.~rllJllent, 19,300 tOllS were des-
pl\.tclwd to Bihar IIf which 9,300 tollS 
Ilr,· cOlltinued 11M haying renched 
Bihllr, The bulauc'- of 10.000 tons 
sholll,l Imve reached tht" different 
IItlltiollM in Bih~r h,Y now t.hough 
otlkilll cOllfirmlltion is Incking. 
A.lclit ionll I lH,IMMI ton" III't- heing 1I10V-
ell into Bihllr h~· "p,'dlll Irain" II" 

I]lIi(·kly ;I ... po""ihle, Till' tot,1I1 I""("(·ipt.,,. 
thc'I'I·(ore, Iwtwt'f'1l tilt' 15th of .Jul\" 
"'hi :Ill<t of :\II/o:U"t, }!l!)O. \\"ould 1;.-
in tilt' Ilt'ighhclllrhr,nc\ of :~'j.aoo tons, 
i. ('. lIIort' t hUll I hree Ilionth,:;' nonnAl 
rt'(I'Iit'l'IlIl'IlI" of Hihllr, 

Th'-II r eOIl.;. to "tlll-VIII,inn denlh". 
For till' 'll':;! IltrI.>" c\1I,'"S r hll\"t~ lieI'll 
gt>ttinl: tht' Bihllr <1on-I'lHlwnt- . to 
J'J1II,kP t'lltjlliri,>,; illtn thl' hll'ge num-
her of. ~tnr\'ntioll de:lths which go 011 
nppellring Iljlllin :mtl lignin in new,,-
rRpel"\<, TIlt' following is the t"('Slllt, 
of the inVl'Rt,igntion l'ntTied 011 h\' t,he 
Rihll\" GO\'el·nlllt'llt. officer;; on' t.he 
IIPOt.. with l"el!lll-d tn t':1<'h ",mnlZe nnel 
with refel"t'IlI't' 10 till' nllme of tit" 
pt'1';;01l rep(wh'tl (It'Rel: 

Pur",": 01 lIt-nth .. w?re r('port·ec1 
in. thE' whole dil'lt.rict: from thE' 15th 
of June RI< hll"in!! heell .. tarvation 
deaths Out of thil'l llumbE'r, eij!ht 

are not found to have occurred a~ alL 
l'w'elve deaths took place many 
years ago; 23 died of cholera; one 
of maJaria; ten of other diseases ;. 
six of old age; eight in which mal-
nutrition may be a contributory fac-
tor; ont> death was entirely due t-o· 
starvation ;. 25 cases are still under 
enquiry. 

BhagaZpuT: Four deaths were re-
port-ed, all in the Thana of GopaJpur. 
Olle person died of longstanding 
howel tt-ouble; one case was of death 
while tending cattle in the fields ;. 
one person died while going about 
his normal work; one died of over-
exertion, nfte.!'" he had walked seven 
miles. 

Sha.har8a: Twent\' cases were re-
ported during the iost two months·. 
All reports so far enquired int-o are 
found to be unt-rue. Some reported 
death" have not occurred at alt. One 
deat.h \VR!; dlle to blLrns and one due 
to sept.ic wOllno anel old age. This 
is tilt' latest repl)rt on starvat,ion 
(il-ath", 

111 Ihe light of what T 11II\·e stated 
tht' ;;itnntion, :\;; hon. )fembel's will 
"t't', Wl\~ \Inlllltieipntt'!1 and". it is only 
the tlood" ill Xorth Bihar and the 
f:lil",'" of th.> mid-.Tlll" mon;;oon in 
l'r'lClms that- "lIchlenh-' eleveloped this 
elllll'lIlcHl" stnlin Oil the supply posi-
tion ill t·he two provinc~s of Bihs-I' aud 
~ladl"ll!'1. TIll' posit,ioll of 1Iinisters in 
hot h the prodllce;; .,f l'Iadl'lls and 
Bihar il< IllIlde difficult h~· exaggt'rnt~d 
PI'()pllglllldn nhout ;;tarnltion. 

Shri It&1Dath: On a point of clari-
fication. as in the ca.se of Bihar, is 
t.ht>re a proposal to depute any )rnciras 
Members of Parliament. to the a.ffec-
ted districts to study the situation 
tht>re? 

Shri E. K. K1IDIhl: As a ma.tter 
of fact. I am considering the ques-
tion of deputing a. few Members of 
Parliament from Madras to go to the 
dist-ricts a.nd look into the situation. 
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. Prol. S. If. KtIbr&: May I ]mow 
-whether the Government have any 
:knowledge about the target of pro-
curement fixed for Bihar? 

Sbri It. II. Kunshi: In Bihar pro-
curement is only nominal. 

Prof. S. N. KiBbra: I want the 
ia.rget. 

'Simi 1[ ••• lIunshi: They have 
fixedao t.arget. They have only 
bet!'D able t() procure 37,000 t-ons ill 
1950. 

Prof. S. N. Kishra: I want to 
know how the procurement figures 
compare with those of last year. 

SIIri It. II. lIunshi: As a matter 
,of fact, tlf~r the de-control of 1948, 
~ere hIlS been 110 definite target and 
no specific efforts made to procure. 
Last year 48,000 tons were procur-
ed; this yeu 37,000 tons. 

'Shri JhunjhuDw&la: What i;.< the 
percentage of deficit of food in 
Bihar when compared with the over-
all deficit of the whole of India? 

Shri K. II. K1ID8hi: I should like 
"to have notice. 

Shri JhuDjhunwa.la: May I know 
if this ~tatement given in the Hin-
dust an Times is correct that the 
overall deficit of the· whole of India 
is 4·92 million tons; out of that 
the deficit of Bihar is 1'9 million 
tons? 

Sbri K, K. Kunahi: As I stated, 
I would like to have notice. We do 
not know whether these figures are 
·COITect. 

Slut Jhunjhunwal&: When was 
the quota allotted from the Central 
food stock t·o Bihar Government in 
the previous yea.r? 

Sbri K. •• Kunahi: I have not 
got the figures for 1949. I can give 
the figure for 1950. 

Shri .Jhunjhunwal&: Is it a fact 
\h~t 1,30,000 tons were allotted last 
:year? 

Shri It. II. 111UUIhi: As I said, I 
should like to have notice. 

Shri JhunJhunwala: What is the 
quota allotted. this year? 

Sbri K. II. lIunahi: The original 
quota for 1950 was 40,000 tons. U 
was mised in .. June t-o 60,000 tons 
and the allotment made so fM is 
eVE'n in E'xcess of that quantity. 

Shri B. R. Bhagat: May I know. 
whether the quota allotted last year , 
was reduced from 1,60.000 tOilS in 
1948 t-o 40,000 ton;;. last year? 

Shri K. •. Kunshi: A;;. I sa~d, 1 
do not know the figures for 1949. 
Last tiulP when the basic plan was 
fOl'Jl;ed, thl' pl'ovinCtls agreed that 
this should be their quota. It was 
on that basis that these calculations 
are made. 

Shri Jhunjhunwal&: Is it It facb 
t.hat 200,000 tons of crop has been 
clHIIlnged, n;; has beE'n accepted by 
the hOIl. ~[inister? 

Shri K. •. J[unshi: It i" ve1"y 
curiolls. When I went to Bhagal-
pur, thp ~finister told me that 60 
pet· cellt. was the lostl in mai;~e. 
Now, it is said that I have admitted 
60 pet· (~E'nt. and thl\t 60 per cent. 
will he two lllkh tons. 

Shri JhunjhunW&la: Has this Gov-
ernment filly pl'Og'mmme to lIleet this 
deficit? 

Shri It. II. IIUD8bi: AR I have 
already pointed out, Bihar will have 
three months' i'/tock by the end of 
September. 

Shri Jhunjhunwala: For the whole 
of Bihar or the affected areas? 

Shrimati Durg&bai: ~{a:v I know 
whether the hon. l\finister's atten-
tion has been drawn to the speeches 
made on the food debate in Madras, 
that some. children WE're s()ld for a 
few rupee~ on accOlmt of the diffi-
culty in Roouring food, and will the 
hon. MiniRter take steps to find out 
whether they are .exaggerated st8M-:: 
ments or represent correct tectA?' 
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Slui E. •. ~UDShi: In my state-
meiit. I have nlreadv stated that the 
story of people livi~g ,on inedible 
leaves or selling children is not cor-
robO!"H,tecl by the :\ladras' ::'I1inistry 
SO faf. 

Shn Tyagi: ':'Ilay 1 Imow. Sil', . ' . 

Mr. Depu'tf-Speaker: Order, 
order. 1 will only allow Members 
from Madras and' Bihar to put 
questiolls with re);pect to tbe Stnte-
ment. Tbe Statement is sufficient-
ly COUlplet... Still J will allow It few 
questions for th,!'!'," or fnul" lJIinutes. 
I do not }Jl"OpOSC t{) allow any other 
Melllb(,r frOIll any otlwr pro~ince. 

Shrt HOSSain Imam: ('all IiI" hOIl. 
Ministt'r "tate what is thl' normal 
requircllwnt, of Bihal" ill tlw lIIattl,r 
of foo(l-gmin :11111 whnt was the pst-i-
mlltp,1 pro(luetiol\ fo!' the yenr 1950? 

Bhrt K. )(, )(unshi: 1 htl\'l' not 
got tlw liglll'l'" 111'1','. III \!)4\1 the 
protluctic))1 WIts !) IlIiJlioll tOil,;; thiR 
yt'lll' it i", 4·013 million tons. 

Shri Hossain Imam: Is t.Jln 
qllirl'nll'llt cnll'lIl:1t('<I 011 tlw 
of l'J mOo nl" III ClZ.·' 

l-e-
hn!'.is 

Shrt K. M. Munahi: I h:t\'" not 
got t hI' tiglll"l'" of rl'cplin>llll'l1t. T)I'O-

duetioncli(l llOt. fall \'pl'\' Illuch this . . yea.r. 
Shrt )(. p, )(tahra: T!'. it n faet. 

that tilt' hn"'h' dl'llllllld of Rih:lr for 
1950 \nl~ ~V)OO tOilS out of which 
the (10\'I'nlllllWl1t of Tnilin allott£'d 
only .to.OOO tOIlS:' 

Shr1 X. )(. )(UD8hi: That, h~ not 
COlT!'et. Wlwn th£' hnsi(' plan is 
formuln.tof'd. Rll t.he provinces meet 
and .the,'· seltlt' 'I~ to how milch Rp-
. pJ'()xlmnkly the~' \\;11 1't''1llir£'. Forty 
Ulousllnd ton" WII~ fixt'd 'IS the quotn. 
to 1)1' nlJottt'd to Rih.lr. 

Shrt Sa.tiah Oh8Zldra: 'MRv I know 
whetber the hrin. Ministof'r 'consulted 
or had Rny diFlcussions with the 
Food Ministe1'8 of UUar Pradesh. 

Bihar and Madhya Pradesh before 
condemning the policy of their res-
pective Governments iII. a public 
speech at Bombay? 

8hri K. M. Munshi: I never con-
demned' them and if I am going to 
condemn anyone I am not going to. 
consult him. 

8hri Bharati: Has the attention 
of the hOll. ~lilliste.l' been drawn to 
a stiltl'lllent made on the floor of the, 
:\ladfilos Legislative Assembly m 
which the stock position lD the 
v:triou", districts on the 5th August 
1!150 has bel'll givt')) '! I have added 
up the figul"'" 'lllll they come to 
W.()()() tOilS ill illl the deficit distriets-
ntlll I ltiL\'e abo got the figul'es of tons 
of ~I'<li))s ill tran"it alld these latter 
total lip to 10.0(1(1 tOllS. Adding the 
tv .. o t~)tab togt"thel'. I get a figure of 
2'1.01 H I tOilS. In \'iew of such a 
stilt!'lllt'llt to \\'hich J trust the 
nttt'lIliol1 of the hOll. ~Iini;;ter has 
a"'I':\ll." IWt'll drawll. how does he 
stah' Ihnt the stock is as much as 
1.14.000 tDlIS'! T have got this 
f'tatpment ill 1II,\' h:llla he.!'p, and it 
has I .. 'ell pllhlish(,.l ill all the riew;;-
papel">'. '1'lwl'(' thl" h:1H' given 
~('rinti11l the stock po"ition of €'aeh 
food grain. fot' instance rice. wheat, 
millet .. and also the numher of days 
for which slIch "tocl,s can 1)(' con-
sum('o. All thes€' are given. For 
inshmce. I'icl' stork will last for so 
mall .... clays and ~o Oil. T do not 
wallt to 1'1':1<1 Ollt the "tntem€'nt. but 
I onl~' ask for informlltion as to how 
WI' C.'Ill reconcile the hon. Minister's 
!'.t:1tement h€'re and what these-
fig-lire" show 11>:. T want to ...... 

JIr. Deputy-Speaker: The hon. 
~relllber need not go on lecturing. 
The )finister of Foo(1 can reply . 

Shr1 K. )(. Kunsbi: Well. T do 
not have thE' statempnt that the hon. 
)[emher refer!'. to. But on the imth 
July, there was a stock of 1,15.000' 
tons of rice with tbe Government of 
MRd.ras. UnleFls I hav~ the state-
ment which the bon. Member refeN 
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to, t cannot give any answer off-
hand. 

Mr. Deputy-Speaker: It is better 
in such cases that the hon. )Member 
gives It copy of the statement to the 
Mini~,tel" and the latter checks it up 
and ;;tuuies it. 

Sari JhunjhunwaJta,:. Regarding 
the statement of the food position 
given by the hon. }Iinister, will 
th .. "tod{s be sufficient only for the 
affected areas 01' for the ~,"hole of 
Biha,~'? 

Shri K. M. Munshi: The affected 
areas do 1I0t require so much. Do 
yOll l11ean to say that the affected 
-a1"eas require three times the month-
l~' quota of Bihar? 

Shri T. N. Singh: Sir, is the dis-
tre"s ill these areas owing to the 
lowering of the purchasing power of 
the people also OJ' only due to the 
sCHI'cit,'" of the food grains? 

Shri K. M. Munshi: _\.s I said, in 
Bihar t\1"O factors contributed to the 
diHit'u It ie;;: , the earl,," rnin,; and the 
flood", In :\Iadnt;; there were also 
two f:letors-the failUJ'e of the south-
west monRoOon and t,he transport 
position. 

Shri Karunakara Menon: Has it 
comp to the notiee of the Govern-
ment that in certain ration shops in 
:Malahar District, instead of cereals 
roots have been ordered bv the Col-
lectol' to hE' di!;tributed to" the peo-
ple? 

Shri K. K. Munshi: Tread abou£ 
it ill "orne newspaper!;. T have not 
,'pr;fiecl it and I cannot say anything 
ahollt it. 

Shri Keeran: Sir, ill there a ban 
agninst private individuals or firms 
getting- rice fl'om other countries, 
for instance from Burma or any 
other country? 

Shri K. M. Munsbl: I should like 
to meet that gentleman who is going 
tQ get rice from Burma; I f<haII 
hug 'him to my heart, . 

Shri Keeran: Has the attention 
of the hon, :Minister been drawn to· 
the fact that in the Madras Assem-
bly it was stated that necessary 
facilities are not given for such im-
l)orts and that if the necessary faci-
lities are given there are people pre-
pared to get the rice from outside. 

Shri X. M. MUnshi: If everything 
~tated ill ~Iadl'1\s .\.ssembly is taken 
as correct, then an,vthing might have 
happened to ~Iadm~ by now. 

Shri Keeran: Are they then pre-
p'J.!'ed to give the necessary £acili-· 
ties to those who are prepared" to gel> 
the rice from outside? 

Mr. Deputy-Speaker: The hon. 
~Iinistpr has already said that he 
wuuld embl'ace that man. 

Shrimati Durgabai: It has been 
stated that rice is being rushed to 
the deficit areas in :\Iadras', but are 
Government taking steps or' are they 
satisfied that this rice is reaching 
the 1'H1'tielllal' areas in time and is 
lWl'nl,\' distributed to the i)eople? 

Shri K. M. Munshi: I have al-
l'eadv sai(l in illY statement that 
the 'internal m'ovement position 
there is not satisfactory and hence 
the difficulty, even in taking the 
grain to the different districts, and 
this difficulty will cont.jn\l(~ for about 
eight days more. 

Shrimati Durgabal: ArE'> these 
difficulties due only to the internal 
movement~ and the wagon position, 
01' a,~'e there any other factors con-
tributing tol) this difficulty? 

Shri K. K, Munshi: As I have al-
ready said. the difficulty is due to 
the internal movement: 

Mr. Deputy-Speaker: I will now 
proceed to the next question. 

OPEN G1!INJ:RAL LICENC1!I 

Shri Jhunjhunwala: Will the 
Minister of Commerce be pleased to· 
state: 

(a) what rensom; the Government 
had to extend the scope of Open-
General Licence; 
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(b) the provision made rega.rd.ing 
the exchauge needed to finance these 

.. additional imports; 
(c) the precise date and time when 

the notification regarding the revised 
Open <feneral Licence was issued to 
the l)res8; and 

(d) wha.t have been the immediate 
,.consequences of that publication, 
with special reference to speculative 
markets rega.ruing cOlnmooitiel'! which 
IIfC IIOW pluet'cl Oil Open General 
l .. icence? 

The Minister of Commerce' (Shri 
Sri Prakal&): (:1) The decision of 
t·he Government of India to issue 
the recellt Open General . Licence 
WIIS based Gil t.he following consi-
aI'J'atillns: 

(i) the preSf'nt. int€nlationaI 
iii tUl! tiOll ; 

(ii) the rl:'eent teJl(h'l1cy of prices 
of coJIIUlodiHl:'s going lip and their 
,vnHabilities becolllillg more and 
more rf'strictl'd; and 

(iii) the need to cut uown the 
licl!ll~illg procedllt·(, to the lllinilllWll 
ill tht' CUSI' of commoditil:'s which 
IIlIl"t ht' irnporwd ill order to main-
t.llill illdustrial prodllction. 

(b) 11II\1011s oi th.·".~ a.l'ticlt.'s were 
. already permit.ted lIlIdl:'r licence; 
lIud ill' view of th .. limited scope of 
thl:' Open (it>II~I'al Licellce it is not 
expected that till' expenditure of 
foreign exchaugt> will b,· considera-
blE' .. TIlE' amollnt will be met either 
from illcrell!lt'ti t'xport.s; or if ex-
port!O do not improVl'. b.v an adjust-
JU~nt in illlports lat~r in the ex-

.<!ban:;:e yeM. 

(<') The 1l0t.ificRtion regarding the 
'Op,'n Genem\ Licence \\'as sent to 
tbt> I'ree;!O lit 5-39 p. m. on the 5th of 
Augu~t 1950. The timE'. Sir, I may 
auld. WI\" IIl'cidtmta\: no astrolo-
ger W"II consultt:>d. 

(d) GOvPI"lrnent have not receivE'd 
8n~ l'E'!iablf informstion as vet about· 
·th~ immedi8t~ cone;equen~es fol-
lowing the publication of this Open 

General Licence and in fact it would 
appear to be too early to assess the 
actual results. I may add, however, 
that in a. Press report appearing on 
the 8th Augus·t 1950, it. was stated 
that the effect of the Open General 
Licence on markets was to lower 
prices by 10 to 15 per cent., both in 
goods included in Open GeneraJ 
Licence and in others. The prices 
of goods not included in the Open 
General Licence were checked, it 
has been stat.ed, owing to the ex-
pectation tha.t the scope of the Open 
General Licence may be extended. 

Shri Jhunjhunwala: What was the 
date? 

Shri Sri Prakasa: 5th August, 
1950. 

Sbli Jhunjllunwala: Was it at 
5 p .. m.? 

Shri Sri Prakasa.: 1 said 5 hom's, 
39 minutes and 7 seconds III the 
afternoon. 

Shri Jhunjhunwala: h it a fact 
that a week aftel' th!' O. G. L. was 
i~sued th .. prices of the commodities 
for which the O. G. L. had been 
issued began to go up in foreign 
countries and that these commodities 
are difficult to get in those countries? 

Shri Sri Pralrasa: That is not our 
inf0l1nation. In fact the prices in 
Olll' countJ'y have gOlle down. 

Sbli Jhunjhunwala: I am not 
talking .)f the prices in this country. 
I am talking of the prices in foreirn 
countries. '" 

Shri Sri Prakasa: 1 said that that 
is not our info.rmation. 

Shri JhunihunW'al&: WhAt !'teps 
al'e (toVl:'rnment going to take to 
keep 0111' people infO!'Dled so that if 
the prices go very high they ma.y 
not make purchases? What hap-
pE' l1ed 1B.~t time must be within the 
knowledge of the Govemmeni. 
When the O. G. L. was allowed 80 
ma.ny commodities were imporied 
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worth crores of rupees at very high 
rates and India suffered a lot on ac-
count of that. 

Shri Sri Pra.kasa: There is usually 
a monetary ceiling and goods will 
not· be allowed to corne beyond that. 

Sllri Jhunjhunwala: Is there a 
mOlletary ceiling in regard to O. G. 
L.? 

Shri Sri Pra.kasa.: I am not sure, 
.lIt I believe there is in some cases. 

Shri Jhunjhunwala: ~ot in all 
cases? 

Shri Sri Pra.kaaa: Xo, possibly 
Dot in all cases. 

Shri Jhunjhunwala: 1)0 Govern-
ment propo~e to check the articles 
in which there is no monetarv ceil-
ing rate? • 

Shri. Sri Prakasa: (lO\'erlllllent 
will take the neceSSllry action. 

Shri Kamath: Is it the policy or 
habit of Government to time· all 
their notification;; to the minuttl and 
second as was done in this case? 

Mr. Deputy-Speaker: The hon. 
Memher ought to know it. 

'Ve will 1"'1"0("('('(1 to the Ilext qups-
tion. 

CANTONMENT BOABD'S ELECTIONS 

Shri Tyagi: (1l) Will the Minister 
of Defence be pleased to state whe-
ther it is It fact that. GovernmeY.lt 
have issued a directive to the General 
Officer Commanding-in-Chief, South-
ern Command, to the effect that in 
t.he coming elections of the Canton-
ment Boards, one seat in each Board 
shall be filled by "the Scheduled 
and the Depressed Olasaes separate-
ly and not hy the general voters 
including the Scheduled and Depr.ess-
ed classes jointly" and that the 
electoral rolls shan be . prepared 
separately for the Depressed and 
Scheduled classes of the Cantonment? 

(b) When are these elections to be 
held? 

'l"he ItIiD1&ter of Defence (...". 
Baldev Singh): (a) No. 

(b) Ahout January. 1951. 
Shrl Tyagi: Have the Ministl'J 

received a ~etter No. 1500/m -MW• 
dated 12th May. 1950 froll,l ~e 
General Officer Commandmg-Ul-
C'hief Routhern Command to the 
effect' that he was awaiting inst~o­
tiom! with regard· to the preparation 
of electoral rolls and in reply to tba1l 
is it a fact that the Minist.ry sent a 
communication tha.t the electoral 
roUs of the scheduled caste voters 
shouM be separately prepared? 

Sardar Baldev Singh: The difficul-
ty seem~ to be that the hon. Member 
has been ahle to get a copy of a letter 
from the Routhem Command ·dated 
the 12th ~bv but he has not been 
able to get 'the Defence Ministry'S 
lettel' of tht' ;")th AUg"u,;.t, 1950. If 
he gets it copy of that let.ter from the 
same ,;;ource, he will be perfectly 
satiflfied. 

Shri Tyagi: Is it a fact that _a 
letter was issued but afterwards til 
was cance-lled or withdrawn? 

Sardar Bald8'l SingJl: I do noil 
deny the fact that a lot of corres-
pondence does take plsee between 
the Southem Command or other 
Commands and t.he Ministry, but 
the final reply should only he taken 
into cOllsideration. The prt>senti 
instructions are what I have stated 
in reply to the question. . 

Shri Tyagi: The final inst.ructions 
were not ,;tated. I wa·nt to knoW" 
what tht' final instnlCtions are. 

Sardar Bald&v SiDgh: I said 'No.'. 
Shri Tyagi: ·~o' mean~ no final 

instruction,; were given. Is that the 
meaning"! J want, to kno,,· what 
final in~-trllctions have been given 
with regard to the preparation of 
electoral :olJ!; and whet he!' the flche- . 
duled caste electors will be so>para.-
tely enrolled or they will be broughil 
under the joint electoral roll,,? 
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8ard&r Baldev 8iDgh: The present 
instructions are that the Central 
Goll'ermeIit have decided that there 
should be only one electOral roll for 
tl;1e cantomllents, from which 
(landidRtes both for the general seats 
as well as for seats reserved for the 
sch6du~ed castel> should be elected 
and they have suggested that t.be 
Boards concerned lJIay be informed 
accordingly. These lire t.he inst·ruc-
tions. 

8hrt Tyagt: Thank you. 

Sbri Kamath: On whllt .Iat-e, Rnd 
at what tinH'. to the millutt, and 
second? 

Xr. Deputy-Speaker: ()II the' iith 
Augnst. 1950. 

IMPORT OF COCONl'T OIL 

8bli Alexander: Will the Minif;ter 
of Oommerce be pleased to stnte: 

(Il) whl·tlwr it is 1\ fa.'t that the 
import of COCOllut oil is 1I0W p!:w"d 
undel' O.G, L, (CUL L. ~n, :W) and 
thl~ J'1'aSOIl t·hel'dor; 

(b) whether t.11t' COII.'I'I·lIeu State 
Govcl'l\lllelllH alltl I he A II-India. 
Coeollllt COllllllitlt'" Wl'rl' consulted 
b",forp the allllOlllWl'lIIellt WIl" made; 
if not. why it. WIIH not done; 

(c) ",hl·thel· (lO\,.l'I·!1l1lt·lIt. are aware 
that any fuM ill lIlt' pril'l' of eoconut is 
boun,) to :lITeM :ulH'rsl'lv the 
e('OIlOllliu st.lhility "f Hlore 'than 75 
per cent. of the popula.tion of TI'lIV'Ul-
oore-Cochin and Mo.lnhnr; nnd 

,(d) wh(,Ull'r any 1I11':u.ure iH no\\' 
de\;Hed to kepI> up 1\ ste.\(iy economic 
level in the price of COl'onut, oil? 

The IliDl8ter of COmmerce t Sbri 
Jrl Prakaaa): ttl) Yes. Tbis bas been 
don~ in o\'\ler to Ilfforll opportunitit~s 

. to intentlin~ imporkrs to obtain 
maxilllum sUllplie~ from ahroad in 
the ~hort-E'st po .. sible time to Illeet 
the deficit in our requirements of 
OOOOllut oil in vi~w of the intema-

. tipnal situation. 

(h) S\ate Governments llnd the All-
India Coconut Committee were not 

conslilted before the import of CoCo-
nut oil was pJaced· on the Open 
General Licence, . There was little 
t.ime to do so, as it was deemed 
desirable to make the announcement 
without any loss of time. 

( c) So far as the information of 
Government goes, the placing of 
import of coconut oil on the O.G.L. 
is not likely to affect adversely the 
economic stability of the people of 
Travancore-Cochin and Ma,labar. 
The following reasons may be men-
tioned: 

(1) Tnilian production is s~ort. of 
the requirements by somethmg hke 
9,000 tons per month. 

(2) Availabi1iti~s ar~ getting ~h?rt 
and costs of foreign ods are rlsmg 
because of the pl'esent international 
sit.uation. 

(3) In the matter of import of 
coconut oil. Government. has to coo-
SiUI'l' not onlv the interests of the 
pI'oducer" of '~oconut oil but also ot 
the consumers of cot:onut oil. 

(tI) Llittdiy on account of the inter-
natio1l:!.1 situaUoll, import prices 
ha\'e risen so high as not to affect 
materially the indigenous price or 
production, ~o special measure is, 
thl'refol'e, called for. 

Shri ltarunakara Xenon: Did the 
Ministrv of Commel'ce consult the 
Ministry of Agricult.ure (illlder which 
tilt' Ilidian CentJ'nl Coconut; Com-
mitteeis working) l'egarding this 
mattel' of the free import of coconut 
oil? Whnt wns the advice tendered. 
by t.he Ministry of Agticult.ure? 

Shri Sri Prakasa: The Ministry of 
AgI'it:uIture ngreed to this. These 
notific;\tiolls are only issued after 
II\lItn;d t'.OIlSIIIt;ltioll among 1111 the 
'Ministl'ies coneemed, 

Shri Karunakara Xenon: Is the 
Ministn' of Commerce aware that a 
resoluti~n was passed in the Indian 
Gt'll tf>l I COCOllut Commit·tee that r.o 
fl'ee impOl'l: of CO('O!lut oil should be 
allowed and tha.t if it is so allowed. 
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it is likely t.o affect, the stability of 
the econolllY of the coconut-growing 
areas? 

Shri Sri Prakasa: Conflicting reso-
lutions have been_ passed by various 
bodies interested in the subject and 
we have to hold the balance some-
where. 

Shri Alexander: As a result of the 
order bv how much has the price 
fallen? • 

Shri Sri Praka.sa: The price per 
ton of oil product'd ill India went, up 
to Rs. 2,182 on the 221ld July 1950. 

Mr. Deputy-Speaker: The question 
was by how Inuch hus the price 
fallen after the O.G.L. 

Shri Sri Prakasa: There has not 
been enough time to assess that. 

Shri Karunakara Menon: Have 
Goverllment c.')llducted an enquiry 
and tried to ascertain the approxI-
mate qunntity of coconut oil required 
foJ' our country? 

Shri Sri Prakasa: The consumption 
of COCOllut oil ill India is estimated 
at Z,DH,100 tOilS per annum and the 
production at 1,26,000 tons per 
HllIlIlllI, whieh sllo\\'''; a deticit of 
1,1), .100 tOilS pel' annum. 

Shri Karunakara Menon: \\"hell 
that defieit is macle up, will Govern-
ment stop tl1('~p fl'ep ilnports '! 

Shri Sri Prakasa: The figures of 
the last two vears c-learlv show that 
our impol'ts ;an nevel' be enough to 
meet this deficit .. 

Shri Lakshmanan: May I know 
whethel' any ceiling price has been 
fixed for imported oil:' 

8hri Sri Prakasa: 
price eon trol. 

There is no 

Shri Damodara Menon: How u(,es 
the price of impOl,ted oil compare 
with the indigenous oil? 

8hri Sri Prakasa: I can give the 
figures of the lust two years. 'I'he 
landed cost of imported coconut oil 

in 1945-46 was Rs. 921.80 per ton. 
In 1946-47 it. was Rs. 1,073.5 per ton. 
In 1947-48 it was Rs. 1,574 per ton-
That is the price of imported oil. 
COllllnH'ing these figures with the 
In'ices (')f the oil produced in India 
we find that in 1945-46 our oil was-
costing Rs. 1,271 per ton, in 1946-
47 it was Us. 1,7136 and in ]947-48 
Rs. 1,402 pel' ton. Our oil was reaJly 
cheaper thnn the imported oil and 
there is no unfair competition. 

8hri Damodara Menon: But :ny 
information is that the price of Im-
ported oil is forcing down the price 
of indigenous oil. Will the Minister 
con,-.;ic\el· the advisabilitv of increasing 
the import. duty? • 

Shri Sri Prakasa: The purpose .)f 
this illlport. was to lower the prices 
in India becfluse they were going up' 
very high. 

Shri Hossain Imam: May I know 
if it is a fact that even today the 
landed cost of foreign coconut oil 
would not be substantially Jowel' 
t,hUll the prices in Tndin? 

Shri Sri PrakaSa: That may be so .. 

Shri 8hankaraiya: .\s the Mysore 
State also is nttL'cted in this, may 1 
kllow wlwthl'r the ~h-sol'e Govern-
1IJ('llt w",·!·e eonsult('(I," and was the 
Tariff BO:1l'I1 al;;o consulted, before 
putting cocollut oil 011 the O,G.l ... ? 

Shri Sri Prakasa: I have already 
said thM, the matter was of such 
importallce that action had to be 
tJlkpII ilJlmediately :lJlcl we could not 
conslllt the Oove'mments concerned. 

8hri Lakshmanan: Mav I know 
whether the Go'-ernment are a.ware 
of the fact. that. the Paldstan Govern-
ment have imrosed a 41) per cent_ 

ad t;1I./OTcm duty on impOl'ts of coco-
Ilut oj·l? 

8hri Sri Prakasa: I fear I am not 
in the confidence of the Pakistan 
GoV€nlment. 

Mr. Deputy-Speaker: How does-
the question arise? 
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COLOUR AN]) ARoMA. OF V.Uu.sp AT! 
Pucllt 'J."hakar Daa Bharlava: (a) 

Will the Minister of. Agriculture be 
pleased to stll.te what "pecific orders 
in regard to colour and aroma haY6 
been passed hy him in regard to 
bydrogenated g'l"Oulltlnut oil. pop II 1 al·l.\' 
known as 'Vnnaspati Ghee'? 

(b) With' what. ohject have these 
. orilprs heen pn""eel1 

The IIJnister of I'ood and Agrt-
valture (8bri It. K. Kunatli): (a) It 
has been prescribed by a notificat.ion 
:issued on 29th July 1950 that veget-
a.blt• oil product shalJ not contlun 
any colouring or flavouring matter 
eXCt'pt wit,h the ... anction of the 
Vegetable Oil l:>roducts Cont,roller 
'for Indill and in no event any colour 
resembling the colour of ghee. 
Similarly, . if. any flavour is used, it, 
shadl be dlstmct fl"Olll that, of ghee in 
accordance with 1\ list of permissible 
llav()unl IInel in such qllantiti(>R as 
m.ay be prescribed hy the Vegetable 
011 Proelucts Controller. FIRyours, 
dist.inct from that of ghee, have bpen 
prelllet·ihed. 

(h) ThiR has bt'f'n done wit,h a view 
to tnllk,. vegetnble oil produet or 
Vanl~ ... pnt.i distillc·t. from gbee in 
colour anil aroma, 

WRITTE~ ANSWERS TO 
QUESl'IOXR 

CO:'olPENSATlQN TO DISPLACED 
PERSOSS 

*360. Shrl Gautam: (n) Will the 
llinister of BehabWtatlon be pleQ8('d 
to stnt,e whethel· it i~ n fa.:t that he 
has aimollllced in I'ublie speeches 
thRt compensation wOllld be pllid to 
dispillceci persons? 

(b) What is the bt .. ",is on whieh com-
pensation will be paid? 

(c) Have the Go\"el1llllent of India 
got a \i!;t of persons who left their 
propert;\' inPnkistan llnd tbe e.mount 
of property that they left? 

(d) Is it a fact t.bnt- displaced per-
'sons have to ray in('ome-tax on the 

property that they left in Pakistan? 
ft. JIlDia\er of State for Beh&bl 

:llta\km (Shrl .A.. P. labl): (8) Yes. 

(b) Work relating t~ registration 
and verification of claims of dis-
placed persons has been st.arted. 
The assessment arrived at as a resulti 
of verification will form the basis 
for compensation: 

(c) ~o, 

(d) The income from property in 
Pakistan so far as Indian taxation is 
cpncerned is exempt from the deter-
mination of l-ate at which it should 
be assessed nnW snch income is 
actually rtlceived in India,. 
AIRcRAFT IN DISPOSALS DIREOTORATJI 

*361. Shri Gautam: (a) Will the 
:\finister of Industry and Supply be 
plt'ased to "tate how lllany Curt,is 
('OtrIlJHlllllol'< 01· ot her Ilircmft are there 
in the Disposllis Directora·te? 

(b) To whom did the department 
recommend df'livel·v of these air· 
craft? • 

(c) Call the,; .. aircmft he repaired 
and overhauled in Hinduslan Air· 
('raft Limited, Bangalore? 

(d) Was any offel· made by any-
bod\' to huy theF;e a.ircraft au(l if so, 
b.v ~vhom a'nd for how mnch? 

The Minister of Industry &nd 
Supply (Shri Mahtab): (a) The follow-
illg :\ ircl'li ft al·e a milable for dispo~al 
with the Dir('ctornte C;elwral of Dis-
1"',,:11: 

(i) 2 A ",:t<,I' TIl Aircmft :It .Jodhpur. 
(ii) 4 :\ustto'r Y Ain'I'aft 'lot Kallpur. 
(iii) 70 ('lII'ti" ('ommalldos ull 

l~onagarh. 

(iv) :m Dakf)ta~ :It Pan:lgarh and 
Phaphlllllau. 

(y) 6 L-r, ... (~entinels) nt Panagal'h. 
(h) AIIl'<ter HI Ail'cl'oft are old. 

small ma.chine", ul'<ed fOI· training pur-
pose!':, Auster Y AirCI·a~t aloe in un· 
serviceable condition beyond econo-
mical repair, Both types lire under 
offer to Flying Clubs. 

It. Will' decided to sell these pir-
croft. to a certain Airways Compan,. 
reg;!;tel'ed in India, hut the sale has 
not heen finalised, 

A.ll the available Dakotas are being 
serviced for (the first flight) transfer 
to Btmgalore where they will be 
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stored and maintained by Mis. 
Hindustan Aircraft Ltd., for eventual 
sale on Goyernment Account. 

All the six Sentinels have been 
allocated to the Madras Flying Club, 
on the advice of the Directorate 
General of Civil Aviation. 

(c) H.M.G. S11rplll~es. 

The Aircraft are in pOOl" condition 
and there is 110 possibility of their 
being mude air\\·orthy. 

American Snrpluses. 

The question of tht' repair and ove['-
haul of Curtis Commandos was con-
sidered in 1948 before it was decided 
to sell them to Airlines, but Hindusk.n 
Aircrnft Ltd.. heing fully occupied 
with the repnir a.nd overhaul of 
Dakotas. Were not in a position to 
han die llJodifica tions required. 

As regards the Dakotas, Mf';. 
Hindustflll Aircraft Ltd.. are in a 
position to repair and overhaul them 
and it has heE'1I decidecl to fly over to 
Bangalore, 3f! set'viceable Dakot.as 
where . they can be repaired and 
raised to Certifiente of Airworthiness 
standard. It has <1lso been decided 
that. the Hindustan Aircraft Ltd., 
will sell these D:1 kotas against £utu~'e 
Indian demands after overhauling nncl 
reconditiohing them. 

(d) H.M.G. Surpl1/~e.q. 

.1. uster Tn Aircraft 1Il'e being sold 
to Hind Provinci<1l Flying Club, 
·Luckno\1". 

Auster V Aircraft are under offer to 
FI:dng Clubs. 

American SI/1·plllse8. 
Sale of Clll'ti" Commandos and· 

sparE'!; is undel' l1egotiation. 
PURCHASE OF COTTON 

*362. Shri JhunjhunwaJ.a: (a) Will 
the Minister of IndUStry and Supply 
be pleased to state whether it is ~he 
intention of Goyprnment to orgamze 
bulk pUl'chase of cotton? 

(b) If the answer to part (a) above 
be in the a.ffirmative what Ilre the 
adva.ntages which will accrue from 
this scheme? 

(c) Do Government oontemp~ 
to set up any special machinery for 
the purpose of bulk pmeIiua? 

The Iliniatar of Industry ~ 
Supply (Shri ~&ht&b): (a}, (b) ,2nd 
(c). '['he whole question is under 
active consideration of Government 
and it will help speculation if any 
public discu!;!;ion' takes place on the 
question. 

REGISTRATIOY OF DISPLACED PERSONS" 
CLAIMs 

*363. Sardar lIukam SiDgh: (a) 
Will the ;\iinister of RehabilitatiOn 
be pleased to s.ta.te whether the estab--
Iishment required for the implementa-
tion of the Dil'<placed Persons' Claims 
Registi-ation Act hflS been organised? 

(b) What is th'e estimated expendi-
ture fot· thif' Registration work and 
whnt time is this likely to take? 

The Minister of State for B.ebabili-· 
tation (Shri A. P. JaiD): (a) Establish-
ment for the Central Claims Organi-
>;atioll ill1d Registration work has 
alrellcl.'" been engaged. Staff for 
wrincation of claims will be engag~d 
when all tht, e!aiml'< have been regis-
tered. 

(b) Estimated expenditure on the 
Sehemes of Registmtion and Verifica-
tion of claim!': is Rs. 35 lakhs. The 
maximum pet'iod provided by the Aut 
to complet.e the work is two years 
but effort;; will be mflde to complete. 
it within the shorte;:t possible time. 

STORES PtrRCHASED FOR DISPLACED 
PERSONS 

*364. Sardar B.ukam Si:Dgb.: (a) 
Will the Minister of Reh&bili~tion be 
pleased to '!tate whether his Ministry 
ever approached the Ministry of 
Industry and Supply for the pur-
chase of sUIT Ius 'ltores serviceable to 
the displ&ced persons? 

(b) If so, what kind of stores were 
purchast;ld and utilised for the bene-
fit of the displaced persons? 

The JliDister of State for 2ehabII1-
tatiClll {Shli •• P • .Jam): (a) Yea. 
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,(b) Cloth, garments, jerseys, 
'blanketis,· tents,. wool, soap, milk 
condensed, trucks, 'jeeps, textiles, 
machine tools, Ilnd machinery, lInd 
general merchandise, 

OPBNlNG OF A FAIR PRICE SHOP OR 
Co-OPERATIVE STORE IN PLACE OF 

CIvILIAN GROCERY SHOP IN 
SECRETARIAT 

*365, Dr. Deshmukh: 
'Minister of Industry and 
pleased to state: 

Will the 
Supply be 

(a) whethel' there WIlS ,& lIroposal 
l?y Uovernlllf'ut in the yeu~' 194!) to 
open a :Fair Pricc HhoJl 01' put up a 
Co-opel'ntive Store immediately in 
plnce of the existing Civiliun Grocery 
~hop ill the ~Ol,th Block of the Seere-
tariat lensed to 1\ contractor; and 

(b) whether the lease of the coo-
tractor wns extl'llIlell by olle ,year 01' 
1'10 without affonlillg all oppOl'tunity 
to the Co-opl'rut,ive ktore while nego-
tin tions were on t,heir way"! 

The Kinl8ter of IndUstry and 
Supply (Shrt Jlahtab): (II) (iovel"!l-
Jlltmt cOllt{·mplatt.,1l opelling II Fair 
Price Shop or a "hop )'UII 011 a Co-
opl'l"IIti\'e ha,;hol, lifter the t'xpir;\' o( 
tbl' Il'll~e of the cOIIl/'uctor who IS 
\low I'unlling the shop, 

(b) The h:n,;e WII" extenlled (1'0111 
time t.o timo 011 cOllsidel"llt.ioll'; 110t 
conlll'ct~d with the op('lIill/{ of II F .. ir 
I'rice Shop or a {'n-operati\,e St.we, 
No formal lIegotilltiolls were lit !lIly 
tillle being conducted with the Co-
opl'rlltive 8tore, 

ApPLlOATIONS FOR IMPORT LICENCES 

*S88. Shri Tyqf: (8) Will the 
Minist,er of Oommerce be pleased to 
stllte as to how many applications 
ror import licences lire undisposed of? 

, (b) How many import licences 
were issued during the months of 
April, May and June, 1950 and of 
what value were they? 

-. 1IbdNr cd CJom'" (Sbrl 
.. JInba): (a) 283 applications 
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were pending relating to the period 
prior to 1st January 1~50, 27,341 
~pplications relating to the period 
JanuRl'y-June 1950, and 6,437 appli-
cations relating to the period July-
December 1950 and January-June 
19i)1. • 

(Il) The number of Import Licences 
issue.) lIIonthwise during the three 
month" in question is given below: 

Period No, oj Value 
Lice"'~e8 

I, April. 1950 3.998 Rs, 25,01,09.821 
2. May. 19541 6,330 Rs, 50.38,46,198 
3, June, 195U 7,407 Rs, 49,61.38,466 

PORTUGUESE POSSESSIONS 

'*367 {Shrt B&numant.haiy&: 
. Shrt Channiah: 

(a) \ViIl the Prime KiDiSter be 
please.l to ,;tate what steps the. Gov-
ernment. of India ha\'e taken in the 
IIUtttl'" of the l'ol'tug~,ese Possessions 
in Inclia"! 

(b) What is the attitude of the 
(Joverlllnent IIf POl'tugal in this 
,'egard :1 

The Deputy llinister of Bxternal 
A,tfatrs (,Dr, Keaka.r): (II) Last 
February the Indian ~Iinister III 
l'ill't,ugai conve,verl to the Portuguese 
nOW,'nllll'lIt the view,; of the Gov-
erlllllent of J ndin that foreigll POg-
st',,~ions in ["dill llIust eventually be-
COllie pal't of the Indian Unio;~ fur 
hi~toriclil. political, alld economic 
I'ea,;ons, lind that the UO\'ernlllellt of 
India would he glad to ellter illto 
negotilltionl:l with the Portuguese 
OOH')111llent with II view to arriving 
lit :m amicable solution of the pro-
blem, . 

(b) The Portuguese Government 
hnye now replied that while it iii 
their desire to co-opel'ate wit.h the 
Go\"enullt'nt of India and to build up 
friellrl"hip between the two countries, 
they could not discuss the future of 
Goa. us it is all in~l part of 
Portugal. 
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We have conveyed our deep dis-
appointment at the Portuguese Gov-
ernment's reply and have pointed out 
thnt we could lIot possibly accept 
this as a final disposition of the ques-
tion, nor could we in any way 
acquiesce in the continuance of 'he 
pref'ent un,.;atisfuctory position. 

SALE OF U. S. AMMUNITION TO 
PAKISTAN 

*368 J Shri. B,anumanthaiya: 
. L Shri Ohanniah: 

(a) Will the Prime MiniSter be 
pleased to state whether the Indian 
Ambassador in U.H.A. conveyed to 
the United States' Hecretary of State, 
India's concern over continued large-
scale sale of U.S. ammunition to 
Pnkistan? 

(b) What was the reply received 
from the l'.S. Recretary of State? 

(c) Whllt is the policy of the U.S. 
Oovernment in the mlltter of supplies 
of ammunitioll to India? 

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) and (b). In 
this connection certain incorrect 
lIht·tements were made in the American 
press I'egnrding the export of arms 
from the Fllited Htates to India and 
l~nkistun. Our Ambllssador in 
.\VlIshington thereupon drew the 
attent.ion of the Stllte DepurtrnEmt of 
the Cnite<l Stutes to the fact that 
wl'Ong Ilnd misleading reports had 
been mllde. 

(c) ·Since the cease-fire in Kashmir, 
it has been officially al1nounct:d in 
the Vnited States that there is 110 
embargo on the export of munitions 
to India from the United States of 
America, Xo munitions have how-
ever been purchased from the United 
States of America during this period, 

PAYMENT OF COMPENSATION TO 
INDlA.N LAND-OWlfEBS IN BuRIU 

*189 {Shrt Jlanumanthaiya: 
• Shrl OhMDiah: 

(a) Will the PrIm, Kfniater be 
-pleased to state whether a Delegation 
was sent to Burma to negotiate the 

payment of compensation to' Indian 
land-owners under the Burma Gov-
ernment's Land N ationalisation Act '1 

(b) Wha.t is the estimated Ilmounf; 
of compensa.tion claimed? 

(c) What is the market value of 
the lanels 'owned by Indians in 
Burma? 

(d) What are the terlll~ of settle-
ment that the Indian and Burmese 
representatives to the negotiations 
have al'l'ived at? 

The Deputy Minister of B.rernaJ 
Affairs (Dr. Keskar): (a) Yes, Sir. 

(b) and (c). It is not possible to 
e~timate the amount of compensation 
claimed. Under the Burma Land 
X atiollali!;H tioll Act, the maximulll 
rate is twelve t.imes the land revenue 
while the 1'ate;; suggested bv the 
Delegation from fnrliu were 4ti times 
the land I'evenue fOl' lands settled 
pl'iOl' to .W'HI·S 1910-16 and 30 times 
fOJ' Innrls sett.led afterwards, 

. A~ I,Hurket. values are fiuctuating it. 
IS dIfficult to e;;timate the market 
value of the lands. 

(d) So settlement was arrived at, 
'fhe Go\"~rnment of Burma promised 
to cOllslder the pl'Oposals of the 
Indian delega.tion. 

COMPENSATiON TO DISPLA.CED PERSONS 

*370, Sardar B. S, .an: (a) Will 
the :\ [in if.;te.r of RebabilitatiQll be 
pleased to state whether in the 
Rvacuee Propert.Y Conference between 
the representatives of displaced per-
~ons and Government held sometime 
111 the, summer of 1949, an assurance 
was given that compensation would 
be given to displaced persons for the 
property left behind by them in 
Pakistan? 

,(b) If so, hnve the Government 
S111Cq then decided as to the manner 
form and· time of giving compensa6i'~ 
to the displaced persons? 

.,The ~ ., • .ate fcJr w_ 
tatiOn (Shrl A. P • .JaID): Ca> Y:es. 



(b) The manner, time and extent 
of compensation is Q matter which 
is receiving the earnest a.ttention of 
Governinent. 

iMPoBT OJ' HOBBBS FROM ENGLAND 

.*311. Sardar B. S. Mill: (a) Will 
the Minister of Oommerce be pleased 
to state whether it is a. fact tha,t the 
Government of India or any of the 
State Governments are importing 
horses from England? 

(b) If so, what is their Ilumber, for 
what purpose and at what cost are 
they being imported? 

'l'he '1IID18ter 01 Oommerce ' (Shri 
SrI PrakaIa): (1\) No licence has been 
gl'l1nte<1 to any State Hovermnent 01' 
to lilly MiniFlky or Department of 
the Uovernment of I nllia fOI' the 
import. of hOrFIes from the United 
Kingdom. 

(b) Doel; not Ilrise. 

PuBOHASE OF GAIETY THEATRE, 
LollI'DOS 

*872. Shr1 Ral Babadur: Will the 
Prime JItnlater he plen!wrl to !'<tate: 

(Il) whetlwr it i~n fapt that thl' 
buiJrting of t,he (;n.iet,y Theutre ill 
London has bel~1l 01' is to be plII'chased 
by the OO\'ernment of Inclin; 

(b) if AO. for what amount; nnd 

(c) for what purpose? 
'1'he Deputy lDDlater of External 

.A1r&1Iw (Dr. Jt8llkar): (Il) nnd (b), Xo; 
but. HO"ernment have entel'('ll into :l 
990, yem'S lense, with :I break c1IlUsl:' 
aftel' 99 years, ,,;t,h ;l film Cor 1!01l-
IItnldion of huildings suitable to 0111' 

requirementll on the Gaiet~· Theatf'e 
Bite in London, The annnl\l rent of 
the buildingll, when ready, would be 
beWl'l'n £16,000 to, £20,000. 

(6) .. To provide accommodntion for 
the Higb Commissioner's Office and 
ataff. The {)re8ent rented accom-moaation i8 uDsuitable, inlldequate 
... ~~for the areo. occupied. '. ' 

Written Answer. 

KONJUNI MU8LDl LmBABY IN' 
NAIBOBI 

*313. 8hrl Eam&th: 'Will th& 
Prime IIfDiBter be pleased to state: 

(8) whether the attention of Gov-
ernment has been drawn to a news 
item published in the' Organi8er (a. 
Delhi Weekly) dated the 3rd July 
1950 on page 10 thereof rega.rding the 
laying of the foundation-stone of the 
Konkani MU8lim Library in Nairobi 
b~' India's High Commissioner there; 

(b) if so, whether it is 8 fact; and 
'(c) whether it was done with the-' 

approval of Hovemment? 

The Deputy Kinister of External. 
Affairs (Dr. Keakar): (a) Yes, The-
(;ovel'nment, have seen the report. 

(u) and (c). The report is not 
corn'ct, The Commissioner for the 
C:O\'el'llIl1ellt of India did not lay -t.h~ 
fOlllldation-l'<toue of the library.· He 
WH;;: pre;;:(,llt. a;;: a guest on the 
ocensioll. Thel't' wel'e no flags at 
thi~ fnnetion, There were some-
hlnltillgs. 

COMMERCIAL COUNSELLOR AT INDIAN: 
EMBASSY, ROME 

*374. Shri Ral Bahadur: Will the 
Minish>r of Commerce be pleased to 
state: 

(s) the 11:11111' of the 
COllllsellor, Embass\' of 
Rome; and • 

Commercial 
India at 

(b) hi~ pre,-iolls experience &l1d 
other qualifications fO!' the post? 

The Minister of Oommerce (Shri 
Sri Prak ... ): (a) The name of the 
('ollllllercilll Counsellor at the Indian 
Elllb8SS~-, Rome is Shri Shardo. 
~hankllr Bnjpai. 

(b) Shri Rajpai's previous experi-
ence and qUlllifications for the post; 
nr\:' that he has to his credit consider-
able administrative experience as 
well ~ conll~el'cial background. He 
-\"as amemher of the I.e,S; from 
19"2;; to 1939. He was re-employecJ 
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in 1942, firstly, as Assistant Director 
of Counter Propaganda in the Direc-
torate of Counter Propaganda under 
the Department of Information and 
Broadcasting. By 1944 he rose to 
the position of Deputy Secretary in 
.this. Department. Subsequentl~ in 
1945 he was transferred to the Com-
:nlerce Department for an overseas 
trade appointment, namely, as Indian 
·Government Trade Commissioner 
(which post was later designated as 
Commercial Counsellor to the 
Embassy of India) in Paris, which 
post he held till the end of May 1941J 
when he was recalled to India .lnd 
-appointed as Director, Administrative 
Intelligence Room, under the Minis-
try of Commerce. Shri Bajpai also 
possesses special qualifications such 
as knowledge of European conditions 
which he acquired as Trade Com-
missioner at Paris having under his 
jurisdiction a number of adjacent 
European countries, including Italy. 
He speaks French fluentlv and has 
·a working knowledge of G~rman .md 
Italian. 

SMALL SCALE INDUSTRIES 

*375. Shri S. C. Samanta: Will 
the Minister of Rehabilitation be 
pleased to state: 

(a) whether any training centre for 
small scale industries has been open-
ed for East Bengal displaced persons 
in West Bengal; 

(b) if so, what their names and 
number are; and 

(c) whether small pIachines im-
ported fl·om J apnn for cottage indus-
tries are being used in those centres? 

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) and (b). 
Four training-cmn-\,·ork centres &t 
(1) Habra (2) Gayesbpur (3) Chouhatti 
and (4) Bethuadahari have been 
sanctioned and are expect.ed to be 
opened shortly. 

(c) These machines will be supplied 
to the centres, when they start work-
ing. 

TBCHNiOAL AND VOOATlOlf.AL TBAnr-
ING FOB ADULTS 

*3'18. Shri S. O. Samanta: WiD 
the Minister of Labour be pleased flo 
state: 

(a) whether the decision of Govern-
ment to introduce a scheme for the 
technical and v~ationa.l training of 
adult civilians has been given effecfi 
to; 

(b) if so, what types of training are 
proposed to be imparted; and 

(c) how many such centres have 
been or will be started? 

~e Minister of L&bour (Shri 
J&gJlvan Ram): (a) Yes, Sir. The 
Scheme has been given effect to from 
April, 1950. Attention of the hon. 
l\Iembet· is also invited to the infor-
mation given ~n reply to part (a) of 
Starred QuestIon No. 236 asked by 
Prof. K. T. Shah in the last Session 
of Parliament. 

(b) and (c). Two Statements !Ire 
placed on the Table of the House. 
[See Appendix IV, anm:xure No. 24] 

AID TO S. E. ASIAN COUNTRIES· 

*378. Shri Juani Ram: Will the 
Prime Minister be pleased to state: 

(a) whether a conference of several 
nations was held in May last on aid 
to S. E. Asian Countries; 

(b) whether India took pa.rt in the 
conference; 

(c) what was the decision of the 
conference; and 

(d) whether India has agreed to 
implement. the terms of the decision 
arrived at in the conference? 

The :Qeputy Kinister of I:zterDal 
Aftairs (Dr. Keskar): (a) Yes, Sir. A 
conference of Commonwealth COUD-
tries was held in May at Sydney. 
Australia. • 

(b) Yes, Sir. 
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(c) The decisions of the Conference 
relate to: 

(i) the preparation of a six-yea!" 
development programme for the South 
and South-East Asian countries. 

(ii) a Commonwealth Technical 
Assistance Scheme. 

(iii) Emergency relief, and 

(iv) Organization. 

(d) \\'e ha\'e agreed to draw up our 
own six-year development plan and to 
atwnd future meetings of the Con-
ference in t.he autumn at London 
where development plans submitted 
by t,h£' oth(,1' countries will be con-
solidated. 

India is eligible for benefits of f,he 
Technical :Ll;sistance scheme and has 
agreed to provide t('chnical assistance 
to oth('r ("ountries. on the basis of 
hilat~I'al agreements. 

Vh· "hall considcr on merih; 'lny 
reqllt·~t whi('h we might receiv£' from 
oth{'r count.ries in this region for 
F,rrwrgl'ncy Reli(·f. 

CONSTRUCTION OF QUARTERS BY 
TATAS 

*379. Shrt Jnant Ram: (n) WiII 
the Ministt'r of Labour be plf'asrd 
to slntt> ""hrthpr the Tatas I.tel. at 
J amslll'dpUf n,grcP(l to construct. 200 
new qllarters ever ........ enr for lahourers 
antI office",? 

(b) Arl' ·thr.v following this n):,'l"ce-
mcnt? 

(c) Tf Ihl' IIns\\"rr to pllrt (b) above 
be in Iwgntirf'. whnt nre the reasons 
therefor? 

The Minister of Labour (Shrl 
oTagjtvan Ram): (8) The Government 
of India haye no infonnation. 

(b) and (c). Do not arise. 
MONOZITE SAND 

*880. Shrt J'nanl Ram: Will the 
Prime Kln18ter be pleased to state 
whether plants for processing mono-
zite sand haye been installed in India 
and if Bt', nt what place? 

The Prime :MiniSter (Shri 
J'awaharlal Nehru): A plant for pro-
cessing monozite l1andwill be installed 
shortly at Alwaye, Travancore-
Cochin State. 

SURGICAL CATGUTS 

*381. Shri Lakshmanan: Will the 
Minister of Industry and Supply 
be pleased to state: 

(a) the number of factories en-
gaged in the manufacture of sterilis-
ed surgical catguts; 

(b) the annual requirement of 
surgical catguts in the country; and 

(c) what percentage of the require-
ment is met by indigenous produc-
tion? 

The Minister of Industry and 
Supply (Shri Mahtab): (a) Only one. 

(b) About 12 lakh tubes. 
(c) About 2 per cent. 

EXPENDITURE ON REHABILITATION OF 
DISPLACED PERSONS 

*382. Pandit Thakur Das Bhargava: 
(a) \yill the .\Iinister of Rehabilitation 
be pleasetl to state what is. the 
alliount of monev which has so far 
been sppnt by the Government of 
India :lfter hi .January, 1950 for 
tlw lelic·f alit! rehabilitation of dis-
placed persons from East Bengal? 

(b) Hnw much ont of the same has 
been spent in Assam and Bengal? 

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The t"X-
pellditlll'e booked \1\' ,\ccount,s Officers 
of diift'l"ent States' in the Eastern 
Zone from 1st Januarv, 1950 to 31st 
May. 19.)0, comcs 'to Rs. 347·9& 
lakhs. Figures for the subsequent 
months are not .n:>t lwailable. 

(b) Out of this amount Rs. 316 '05 
lakhs \\'ere spent in Assam and West 
Bengal. 

TRAINING INDIANS IN SEAMANSHIP 
AND MARINE ENGINEERING 

*383. Dr. V. Subram&Jli&m: Will 
the l\Iinist.er of Commerce be pleased 
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to. state the action taken by Govem- The J(iDiSter of Oommerce (Shri 
ment to train Indian boys in seaman- Sri Prakasa): (a) The Directora~e 
ship and marine enginel'ring? General of Shipping was created In 

The Ministelr of Commerce (Shri June 1949. 
Sri Prakasa): As the House is aware, (b) The Dir~ctora.te Qeneral ,vas 
the "Dufferin" was in the past the set up mainly for the purpose of 
principal Training Institution for D~ck making arrangements for and relieving 
and Engineer Cadets. With a ~Iew the Secretariat of the increasing 
to increasing the flow of qualified volume of Executive work connected 
officers, it was decided to confine the with the administration of Merchant 
"Dufferin" to the Executive Branch Shipping Acts etc., all of which has 
only and to increase its capacity from now come under the unified control 
25 uto about 60. At the same time, of the Directorate General of Ship-
it was decided to open !I. separate ping. The Engineer-in-Chief, Light-
Directorate of Marine Engineering houses, the Principal Officers of the 
Training to undertake the training of Mercantile Marine Department and 
Engineer·ing Apprentices and ~oth their respective Shipping Master, the 
last veal' and this year, 50 ApprentIces heads of the 4 training Institutions, 
have" been taken as against 25 per the Welfare Officers, the TechnicM 
year previously trained on t.he Office:·s etc., all now work under the 
"Dufferin". There is scope for m- control of the Directorate General. 
creasin<Y the intake in hoth the insti- This leaves the :Ministry free to 
tutions'" further, as the Indian devote itself more exclusively to 
Mercaritile :\Iarine expands and lUI' questions of Policy and Legislation. 
requirements i!lcrease. A Nautical The Organisation was also intended 
and Engineering College was also .set to keep ill touch with, the interests 
up in 1948 to give post-sea theoretical affected and to submit proposals to 
instruction to candidates who have Government for the developing of 
completed their apprenticeship (in Indian Shipping. By virtue of its 
worksllOp and at sea) to prepnre location in Bombay, where most of 
them for examinations for Certificates the suhordinate organisations relating 
of Competency. In order to give to Shipping and most of the principal 
facilities to Indian nationals for train- Indian Shipping companies lire 
ing ns Hntingg in the Merchant Navy, located, the setting up of the Organi-
a Training Institution has already f<ation hUf! greatlv fac.ilitated the 
been set up in Calcutta as a short handling of all im·portant problems 
term measure on t.he Training Ship. hoth general as well as specific prob-
"Lndv Fraser". The long teml lems relating to particular institu-
f;che,~e which will provide for better tions. 
trnining facilities is under examina-
tion. 

DIRECTORATE GENERAL OF SHIPPING 

*384. Dr. V. Subramaniam: Will 
the Minis-ter of Commerce be pleased 
to state: 

(a) when the Directorate-General 
of Shipping was created? 

(b) What is the improvement now 
tW~!.'" the supervision of subordinate 
offices and the old set up? 

(c) Has any decision b~n taken 
on the question of entrustmg the 
administration of Ports to the 
Directorate General of Shipping? 

(c) No. 
REHABILITATION OF EAST BENGAL 

DISPLACED PERSONS 
*385. Pandit K. B. Bhargava: (a) 

Win t,he Minister Qf Rehabilita.tion 
be pleased to state what has been 
done by the Government of India 
towardf! the establishmem of a sta-
tutory Autonomolls Board of Reha-
bi!i~tion as proposed by the con-
vention of the Bengal Rehabilitation 
Organisation? 

(b) What amount of expenditure 
has been in'lurred bv the Govern-
ment of lDdia. on eacb of these item. 
eo far and the amount they intend 
to spend in future? 
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'!'he JliDister of State for :B.ehabill-
·tatton (Shrl A. P • .Jatn): (a.) The pro-
posal will be considered when 
received. 

(b) A statement showing the ex-
penditure incurred in West Bengal 

on Rehabilitation is laid on the Table 
of the House. It is not possible to 
give details of expenditure separately 
for each item, or the estimate of 
expenditure which may have to '~e 
incurred in future. 

STATEMENT 
Expenditure em the Re1uJbilitatiem oj Displaced perBcm8 itt WeBt Beflgal upto April 1950. 

Free grants to displaced 8iuQente. 
Grant-i n-aid 
Training Scheme. 
Colonisation S~heme. 

uilding mRterjnls. 
Census 
Scheme of dispersal of College student 

from Calcutta. 
'Scheme of primary education 

TOTAL (GRANTS) 

Loans to <iisphwe(i agriculturists. 
HOl Building Lo"n<. 
Loans to proff's8ional men. 
Loans t·o Rrtisans and ~rQftsmen. 
Loans to hllRineA8 men. 
LOilns t<> (Iispla:'('d stll,\onts. 
Loans to r,'lkg('s. 

TOTAL (LoANS) 

ME~SCRES FOR CREATING CONFIDENCE 
DI )hNORITIES 

"386. Pandit M. B_ Bhargava: 
'Will t Itt' Prime Minister be pleased 
to stn!e: 

(a) the (''(!(' lit and value of stolen 
and In,ltl·d property recovered b:v the 
Gon'1'Il1llPl1t" of Pakistan Rnd India 
in t hpir re~pediw territories after 
the com:!\lsion of ~ehru-Liaquat 
1'IICt IIp-to-do te ; 

(b) the number of houses and other 
ll\'opl'rty j11 eS!ally taken poiisession :)f 

1947-48 1948-49 1949-50 

Rs. Rs. 
2,48,072 3,05,298 
6,70,483 5,30,043 

51,673 6,34,667 
11,92,089 

9,52,549 43,59,694 
1,02,007 

2,18,251 
6,20,644 

19,22,777 79.62.639 

1950-51 
(Upto Ap-
ril 1950.) 

Rs. 
17 

1,957 

2.00,000 

1,05,467 
4,476 

3,11,917 

------------------ -
37,100 23,31,101 

24,07,174 1,10,55,936 1,62,550 
78,400 5,45,596 7,525 

1,67,637 2,06,750 
5,1I,315 34,52,491 6,48,622 
8,00,000 3 10,345 16,299 

5,16,000 

40,01.626 1,84,18,219 8,34,996 

by miscreants durin;:; the period of 
distmbances find which have been 
restO"",d to their o~jginal owners after 
the ~ehru-Liaqllat Pact by both the 
Go\'emments; 

(e) the number of reported cases of 
abollction of women and children and 
of forcible religiow; cOllversion in the 
disturbed areas of Pnkistan and India 
upto the conclusion of the Nehru-
Liaq\lRt Pact and thereafter up to 
the 15th of July, 1950; 

(d) the number of pisces of wor-
ship defiled, damaged or destroyed 
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by miscreants before and after the 
conclusion of the Nehru-Liaquat Pact 
in either cQuntriesand the steps 
taken by both the Governments in 
their respective areas to restore 
them to their original conditions; 

(e) what measures were adopted 
by both the Governments in their 
respective areas to create confidence 
and to restore the sense of security 
amongst the minorities after the con-
clusion of the Nehru-Liaquat Pact; 
and 

(f) how thef;e measures were imple-
mented and with what results? 

DISPLACED PERSONS EVICTED FROM 
EVACUEE PROPERTIES 

*387. Pandit H. B. Bhargava: 
Will the Prime Minister be pleased 
to state: 

(a) the ilUmber of non-Muslim 
displaced persons who migrated to 
India and were accommodated in 
Muslim evacuee properties prior to 
the Nehm-Liaquat Pact and subse-
quently thereafter; 

(b) the number of non-Muslim 
displaced persons who had to vacate 
the houses alld other Muslim evacuee 
properties occupied by them since 
the conclusion of the Nehru-Liaquat 
Pact; 

(c) what arrangements, if any, were 
made bv Government for providing 
them ~ith alternative accommoda-
tion; 

(d) the llumber of Muslim evacuee~ 
who migrated to Pakistan and were 
accommodated in non-Muslim eva-
cuee properties prior to the Nehru-
Liaquat Pact and subsequently; and 

(e) the number of Muslim displaced 
persons who had to vacate the 
houses and other non-Muslim evacuee 
properties occupied by them since 
the conclusion of the Nehru-Liaqua1! 
Pact? 

r A nswers to Starred Questions 
Nos. 386 and 387 covered hy note 011 
Indo-Pakistan Agreement of the "lth 
April, 1950, circulnted to h(>n. )fem-
bers (See Appendiz lIT, anT/eX71rQ 
No. 17).J 

IMPORT AND EXPORT LICENCES 

*388. Sa.rda.r Hukam Singh: Will 
the l\Iinister of Commerce be pleased 
to state: 

(a) the number of applications for 
Import and EXpOl·t I~icences receivp.d 
during the months of May, June a~d 
July 1950 separately; and 

(b) the number of applications dis-
posed of during the same months? 

:ne JrliniBter of Oommerce (Sbri 
Sl'1 Prakasa): (a) The number of 
applications .for import and export 
licences received both at Head-
quarters and at the ports was as 
follows: 

Month. N~ber of .appli· Number of appli. 
cations received rations received 
~or Import for export 

May 
June 
July 

hcences. licences. 

--'--
41,541 
25,940 

4,712 

--._---
12,002 
18,428 
14,382 

(up to 15th July for Import Itcences and 
26th July for export licences.) 

(b) The number of applications for 
import and export licences disposed 
of both at Head-quarters and at ports 
was as follows: 

Month. ~umber of appIi· Number of appli-
cations for cations for 

May 
June 
July 

import Iicelloles export licences 
diposed of:. dipoBed of. 

15.698 
33,244 
25,974 

11,879 
)6,291 
14,069 

(15th July for import IioeIlCes and 26*1t 
Julv for export JioenceL) 
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U.N. FLAG IN KOREAN WAR 

*389. Shri P. x. Bamiab: Will the 
Prime MiDiater be pleased to state: 

(8) whether the Indian Deleg'lte 
voted for the use of the U. ~. .Flag 
in the Korean \Var; and 

(b) whether the Indian Flag is also 
fivilw along with the flags of other 
countries on the Korean front behind 
the U. N. flag? 

The Deputy :MiniSter of Bxternal 
Aftair8 (Dr. Keskar): (11) No, Sir. The 
Indiull repl'c"entative on the Hecurity 
Council ah"tainetl from voting on. 
t.his issue. 

<h) Xo. 

FORMATION OF TRUSTEES OF DIS-
PLACED PERSONS' PROPERTY 

*390. 8hri B. X. Das: (a) Will the 
Prime Kinister be pll'ased to state 
whet lwr allY COHlIllittec has been 
forllll'cl in E:~"t Bl·l1gul, We>;,t Bengal, 
Assam or Tipperali in accordance 
,vitb till' proYi,;ion of "ub-clHU"l~ (vi) 
of ·,·Inu';l· B of till' TlHlo-l'nkistan 
agl·t.'I'Illl'llt of I-lth .\pril, 1!)50 to net 
liS t 1'II"tl'l'S of lIJigl'llllts' I'l'Operty:' 

(b) If SO, how milch prop('rt,v has 
bl'l'lI placl't1 ill charge of cHeh com-
mittl'''' and how lllul'h rent·, if any, 
hns hl'l'n l'l'llli"l'd h .... (,Hch? 

DJSPl.ACED· PERSONS' PROPERTY 
HELl) UP AT CUSTOMS OFFICES 

*391. 8hri B. K. Das: Will the 
Prime Kinister be plelH;ed to stnte: 

(II) ·tllt.' I\lI\ount of propel-ty belong-
ing to lIIi;"'1'nnts frl)IH E""t Bengal 
11l'Id up Ht thl' l:lIst(lIll" chl'ck oUices 
iu Pnkishlll; nnd 

(b) the amount, retul'ned to their 
OWIlt'l'~ "ftel' the I ndo-Pnkistnn agree-
ment? 

[Answers to St.arred Quest.ions Nos_ 
1lIK) lind BIn cowl'ed bv note Oll Indo-
llnkistnn Agreenlt'nt of the 8th April. 
1\);)(). circdtlted to hon. Members 
(Set' AJlPt'lIli~ Ill. a'mt1~1(r6 No. 
17.)] 

MACHINE TOOL FACTORY 

*392. 8M Satish Ohandra: Will 
the Minister of IndUStry &Dd. Supply 
be pleased to state what stage the 
proposal to establish a .Jlachine Tool 
Factory in India has reached? 

The Kinister Of Industry aDd. 
Supply (Shri Kabta.b): The main 
factory will be located in J alahaili 
and the foundry in Bhadravati in 
l\hsore Stat-e. Survev work at the 
sites selected is in proiress and neces-
sary land is being acquired. Details 
of the manufacturing programme are 
being worked out. 

TREATY WITH NEPAL 

*393. Shri A. B. Gurung: Will the 
Prime Kinister be pleased to lay on 
the Table of the HOllse a copy of t.he 
hl'aty between the Government of 
In(lh; an(l the Government of ~epal? 

The Deputy lIlinister of Bxternal 
Affairs (Dr. Kesk&r): A ('oPY each of 
the Treaty of Peace and Friendship 
a lid Trn(le and Commerce concluded 
h..tWPl'n Indin and Xeplll on the Hlst 
Jllly 1!l;,)0 is pincer) on th(' Tnhle of 
the HOllsf'. p~et' Appendix IV, 
Ulllle;rl/re No. 25.] 

REHABILITATION OF EAST BENGAL 
DISPLACED PERSONS 

':'394. Shri B. K. Das: Will the 
:'.Iinister of Rehabilitation be plensed 
to state: 

(1\) the numbl'r of East. Bengal dis-
pla('~'d IWI'"OIlS sent to the States of 
Orissa Ilnd Rihar; nnd 

(h) the :trrangement.s for t.heir 
I'ehahilitatioll ill those States? 

The Minister of 8 tate for Rehabili-
tation (Shri A. P. .Jain): ( a) The 
numher of displaced persons sent so 
fnl' to the St.ates of Rihar nnd Orissa 
is 27.265 and 16,496 respectively. 

(b) A reference may please be 
made to the answer furnished to part 
(c) of Unstarred Question No. 9 on 
the 1st August. 1950. 
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MONEY OF NON-MuSLIMS IN IMPERIAL 
BANK IN jP AKISTAN 

*395. Sardar B. S. Man: (a) Will 
the Minister of Rehabilitation be 
pleased to state whether any negotia-
tions have taken place for the pay-
ment of money belonging to Hindus 
and Sikhs lying with Imperial Bank 
in Pal{istan as regal'ds (i) pre-emption 
suits money; 

(ii) money of redeemed mortgages 
deposited with Imperial Banks; and 

(iii) money lying in Co-operative 
Banks? 

(b) If so, when will the payments 
be made to the respective depositors? 

The Minister of State for Rehabili-
tation (Sbri A. P. Jain): (a) (i) and 
(ii). Presumabl,v til(' hon. :\Iemher is 
referring in both cllses to money 
deposited as it part of civil proceed-
ings and entere(1 ill registers of civil 
courts in 'Vest P;lkistan. 1£ so, the 
hon. Member's attention is invited 
to the Indo-Pal,istan Enlcnee "rov-
able Property Agl'eement of June 
1950, a few copies of which have 
alread:\ been placed in the library of 
the House, wherein it has been pro-
vided that court deposits of evacuees, 
where both parties to the civil pro-
ceeding are non-:\Iuslims, will be 
transfen-ed en bloc to India. 

(iii) In regard to money lying in 
Co-operative Banks, the attention of 
the hon. :'IIember is invited to the 
Banking Agreement of April 1949, 
wherein an arrangement has heen 
made for verification and t-ransfer of 
depo:;its of evacuees in Co-operative 
Banks a few copies of this Agree-
ment h;we alread~' been placed in .he 
library of the House. 

(b) In the case of court deposits, 
instructions have been issued to Pro-
nncial Governments in Pakistan to 
mOYe the respective High Courts for 
listing of t.ransferable comt deposits 
and collection of records pertaining 
thereto. ~feanwhile the Governmenb 
of 'Pakistan are examining legishbion 
necessary to enable the transfers to 
be made. Actual transfers may take 
a few months. 

'Payment of Co-operative deposits 
to evacuees is dependent on verifica-
tion of deposits in respective agreed 
areas in the twq countries by the 
RegistraJ's of Punjab (1) and Punjab 
(P). Partial veJ'ificatiou in respeot; 
of the two Punjabs has been com-
pleted, but verification in regard to 
other ngreed areas has not yet been 
made. The two Registrars are meet-
ing on the 21st August 19.50. for com-
pletion of verification and finaliza-
tion of hnlance-sheets. Actual pay-
ment will be made after completion 
of verificnt.ion. the period for whio1h 
cannot pl-ecisely be indicated. 

REHABILITATION OF DISPLACED 
PERSONS IN BIHAR 

*396. Shri Kshudiram lIIahata: (a) 
Will the :\linister of Rehabilitation be 
pleased to state the numbel- of dis-
placed persons' camps with names, 
started in the State of llihm'; and 

(b) the number of displaced persons 
rehabilitated upto 31st July 1950 in 
Bihnr out of the total number who 
have come to Bihar State till 31s1l 
.July, W50? 

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) A state-
ment is plnced on the Table of the 
HOllse. 

(b) The information is being col-
lected. 

STATEME!'IT, 
(I) Bihta 
(2) Mokamah 
(3) Gaya 
(4) Bhagalpur 
(5) Kodarma 
(6) Chapra 
(7) Hathwa 
(8) Pumaa 
(9) Kishanganj 

(10) Tatisilwai 
(II) Ratu 
(12) Pakur 
(13) Rajmahal 
(14) Jamshedpur 
(15) Chandw8 
(16) Daltonganj 
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lJO"OBT OF P AIN'TS 
*atr. Sbr1 Sanjivayya: Will the 

Minister of Oommerce be pleased to 
state: 

(8) the quantity and value of 
paints imported into India during 
1949-50; and 

(b) the names of countries from 
which paints Ilre imported? 

"!'he Jliniater of Oommerce (Sbri 
Sri Prakaaa): (Il) and (b). I place 
on the Table of the House a state-
ment giving the requil'en informa-
tion [See AIJIJenriix IV, amll:xure 
No. 26]. 

NATIONAL PLANNING COMMISSION 

*398. Prof. It. T. Shah: (a.) Will 
the Prime Klniater he pleasen to 
.tate the budget<>ry provision lllll,de 
for and 011 account of the National 
Planning Commission for the year 
1950-51 ? 

(b) How much of this is on 
account of the Members of the 
Commission, how much for their 
gazetted staff and clerical assist-
ance, how much for travelling alluw-
ances, and how much on expert 
advice? 

The Prime ~ (Shri 
.Jawa!la.rlal Nehru): (a) The decision 
to set up t.he Planning Commission 
W88 taken nftot'r the budl!;et estilllates 
for 19."JO-iH had been finalized. No 
provision, t,her~fore, exh;t6 in t.he 
budget.. The Standing Finance Com-
mit.t.el.' has approved 1\ proposal fe.'r 
a supplementnry dE-mllnn of 
Rs. 10,21,000. 

(b) The PI'OV1Slon mode under 
different hend!! is as follows: 

(i) Kembere of the 
CommiBaiOD. Re. 96,700 

(ij) Guetted otIleers. Re. 2.60.000 
(iii) NOD-Guetted eatab-

1iBbment. Ra. 1.72,300 
(iv) TravelliDg Allow-

aDee. R8. 70.000 
(v) AdviBory Board 

and PanelB. Re.I.22.000 

RBB..&.BlLlTATlON LoANS 
*889. Prof. E. T. Shah: (a) Will 

the Minister of 'R.eI!abOi\at.ion be 
pleased to inform the House as to 
the amount of loans advanced-' -

<i) by the Central Governmenv 
to the several States. to Rid 
them in their task of sPt-
tHng and rehabilitating the-
displaced persons in their 
res.pective jurisdiction; 

(ii) by the Relief and Rehabili-
tation Corporation towards 

starting industry, trade or 
enterprise by displaced 
persons in the several 
States - of India; and 

(iii) directly to individual dis-
placed persons by the Gov-
ernment of India? . 

(b) What is the number of bor-
rowers and the nature of security. if 
any. obtained from them? 

The lIIinister of state for Reh&bUi-
tation (Shri A. P. lain): (a) (i} 
Rs. 31'88 Cl'ores upto July, 1950. 

(ii) t; pto the 20th July, 1950 the 
Rehabilitation :Finance Administra-
tion (and not the Relief and Rehabili-
tation Corporation) sanctioned 
Us. 4,45,57,600. Loans actually 
advanced amount to Rs'. 2,02,33,000. 

(iii) rl'he policy of the Government 
of India. is to disburse loans through 
the val'iolls 8tate Governments and 
not directly. 

(b) epto the end of April, 1950. 
the various Sta.te Governments 
sallct.ioneu loans of amounts not ex-
ceeding Rs. 5,000 to 92.220 indivi-
duals and 1,570 groups and Co-
operatiw Societ.ies, consisting of 
18,244 members. 

Regarding t.he nat·ure of security. 
in the case of loans advanced bv the 
Stntt' GOYernments, the Ioanee~ are 
asked f.9 produce from two persons. 
who may themselves be displaced 
persons, a guarantee of good character 
and past solvency in Pakistan and 
the assets purchased out of the loans. 
are hypotheticated to the Govern-
ment. 

In respect of loans sanctioned by 
Rehabilitation Finance Administra.-
tion the loanee is required to pro-
duce one or two guarantors. More-
over, the 868ets which the borrower 
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has at the time the loan is sanctiomd 
or ma.v create from the use of funds 
advanced are hypotheca.ted to the 
Government. 

EMPLOYMENT EXCHANGES FOR 
DISPLACED PERSONS 

*400. Prof. K. T. Shah: (a) Will 
the .:\Iinister of Labour be pleased 
to state the number of Employment 
Exchanges under the Government 
of India established for the purpose 
of securing employment to displaced 
persons, and the cost of such Em-
ployment Exchanges in 1947-48, 
1948-49 and 1949-50 and the esti-
mated cost for 1950-51? 

(b) How many 
found employment 
these Exchanges 
years? 

persons nave 
with the aid of 
in these four 

The Minister of Labour (Shri 
J'agjivan ·Ram): (a) At the end of 
June, 1950, there were 64 Employ-
ment Exchanges and 56 District Em-
ployment Offices functioning under 
the GOYe\'nment of India, at all of 
which employment assistance is 
afforded to displaced persons as well. 
Of these, 9 Employment Offices in 
Punjab and 1 in Assam were specially 
established to deal with the increased 
work relat.ing to displaced persons. 

The expenditure incurred on the 
Employment Exchanges is as 
follows: 

Year 
1947 ·48 (Post· partition) 
1948-49 
1949·50 
1950·51 (estimated) 

Exp. in Lakha 
Rs. 18'59 
Rs. 41'12 
Rs. 38' 96 
Rs. 24'60 

(b) From October, 1947 to June, 
1950, 1,39.166 displaced persons had 
been placed in employment by the 
Employment Exchange Organisation. 

LIABILITIES OF DISPLACED BUSINESS-
MEN INCURRED IN P A.KISTAN 

BEFORE PARTITION 

*je)1. Kaster Nand L&l: (a) Will 
the Minister of RehabiUta.tion be 
pleased to state whether it is a fact 

that displaced businessmen from 
West 1:'akistan are liable to pay in 
India all the financial liabilities 
incurred by them in Pakistan before-· 
partition? . 

(b) Are Government aware that 
these liabilities were incurred by the 
said businessmen against their 
stocks-in-trade and other fixed 
assets in the custody of banks, 
which they have left in Pakistan? 

(c) Do Governmen.t propose to· 
introduce anv scheme for the relief 
of such displaced businessmen. 
regarding payment by them to t.heir 
creditors '! 

The Minister of State for Rehabili-· 
tation (Shri A. P. Jain): (a) Subject 
to the law of limitation and the· 
special pro.,visions of any law for the 
time heing in force, the financial 
liabilities incurred by di"placed busi-
nessmen in Pakistan before partition' 
continue and remain enforceable evc~ 
thdugh those persons have come over-
to India. They may be sued iTh 
Pr.kistnll where the cause of action. 
arose or in India where they "re' 
residing or carrying on business. In 
the latter case, the reliefs provided 
for in the Displaced Persons (Legal' 
Proceedings) Act, 1949 can be 
claimed. We have no information as 
to whether under ally law in force-
in Pakistan similar reliefs can be 
claimed in suits instituted against the-
displaced businessmen in Pakistan· 
Courts. 

(b) Yes. In certain cases. 

(c) Government have received--
representations, which are receivb~ 
attention. 

TREATIES OF FRIENDSHIP WITH 
FOREIGN COUNTRIES 

*402. Prof. S. N. Kishra: WiII the 
PrIme Minister be pleased to state 
the names of countries witif' which, 
treaties of friendship and trade and 
commerce have been concluded this. 
year? 
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The Deputy JliDiBter or Bztemal 
.&lain (Dr. lteak&r): India. has this 
,Year concluded treaties, of friendship 
-and Coinmerce with Afghanistan :\nd 
Nepal, and a. treaty of friendship with 
:Iran. 

KOSI DA.II PRoJECT 

*408. Prot. S. X. IliBhra: Will the 
.Prime JI1n1ster be pleased to state: 

(8) the order of precedence assign-
·ed to the Kosi Dam Project by the 
Planning Commission; and 

(b) the factors governing the 
_ assignment of such an ordel' of pre-
-cadence? 

The Prime JliDister ( 8hri 
"a"aharlal Xehru): (a) The Plllnning 
Comllli~!lioll hu" Ilot \,l~t considered 
the orcit'r of Jlriorit~· to hI! assignell 
to the Kosi Dam Project. The Pro-
ject i" IInde,' illVl'stigatioll ill the 
Ministl'v of Works. Mines lind Power 
in coiu;;lltlltion wit-h the (Jo\'('rnment 
• Bihar. 

(b) The princip'les governing prIorI-
ties are under consideration. 

CONVENTIONS ,.e SUMMONING OF A. 
FOREIGN AMBASSADOR TO A 

COURT OF LAW 

, *MK. Prof. 8. If. llishra: (3) Will 
the Prime JIinlster be pleased to 
state whether .recently Govern-
ment's permission was sought by 
the Court to summon the Ambas-
sador of Argentina to India (Dr. 
Oscar Tascheral) in connection with 
a case reti\ulting from a brawl with 
an Englishman J. K. Edwards '} 

(b) What a.re the international 
-diplomatic com'entions III this 
rega.rd '} 

The Deputy IIIDister of Eztemal 
_..aain (DII. lteaJwo): (8) No. 

(b) Under Intprnat.ional Law, no 
Envo~ ('88 be obliged or even request-
-eel to appear as a. witness in a civil 
,or criminal COI~rt, nor is an Envoy 
~liged to give evidenoe before 1\ Com-

:.missioner sent to his house, but if 

he chooses himself to appear as a. . 
witness, the courts can ma.ke use of 
his evidence. 

METALLURGICAL CoAL 

*405. 8hri R. L. JI&1viya: (a) Will 
the Minister of Industry and SupplY 
be pleased to state the main recom-
mendations in the Interim Report 
of the Conservation Committee on 
Metallurgical coa.l? 

(b) Have Government taken any 
decision on the recommendations of 
the Committee, if so, what are thpy 
and if not, how long will they take 
to take a decision? 

(c) What is the present annua.l 
consumption of metallurgical coal 
and what are its various uses? 

(d) What is the quantity of 
deposit of the metallurgical coal in 
the country and how long is it likely 
to lust. at. the present rate of con-
suuiption? 

(e) What steps do Government 
propose to take for the conservation 
of metallurgical coal:) 

The Minister of Industry and 
Supply (ShJ'i Mahtab): (a) The main 
"ecollllllendation in the Inkrim 
RepOl-t- related to the restriction in 
the output of metallurgical coal io 
the ext-ent of 2'8 million tons during 
the next two years; 1'4 mil·lion tons 

. in the _ first year and a further 1'4 
IIlillion tons in the second yeal' .md 
the rl'plncement of this q\ll~ntity by 
incrensing t-he production of 1100-
metallurgical coal. 

(b) It- was fOllnd pos8ible to effect 
nn illlmedint.e replacement of 30,000 
tons a month and this has been done, 
FlI\'ther replacement will require a 
re-ol'ganizat-ion of rail moyement in 
Ute various coal fields and this is 
hping -examined. 

(c) About 11 million tons; mainly 
used in Iron and Steel factories, rail-
ways locomotives and for bunkering 
and export. 
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(d) According to the Final Report 
of the Committee, the total quantity 
in deposit is 2,000 million tons, 
which according to the present rate 
of consumption will last for about 
200 years. The Committee has, how-
ever, emphasised that the above figure 
may well be halved unlec:;s pre-
cautions are taken in mining, and 
unless steps are taken to use blends 
containing weekly Cokillg Conls, and 
to wash the inferior grades of Coking 
coal. 

(e) The recommendations made in 
the Final Report of the Committee 
:are under consideration. 

PRICES PRINTED ON CLO'l'H 

*406. Shri R. L. Malviya: (a) Will 
the Minister of Industry and Supply 
be pleased to state whether it has 
been brought to the notice of the 
Government that the prices printed 
on cloth like Saris, Dhotis, Shirting 
and Coating etc., are in many cases 
higher than those fixed for s'llch qua-
lity of cloth and higher quality is 3180 
marked on it? 

(b) If so, what steps have Govern-
ment taken or p!'opose to take to stop 
this practice? 

(c) What is the machinery of Gov-
ernment for checking cloth at the 
mills and printing the prices on it? 

The Minister of Industry and 
Supply (Shri Mahtab): (a) and (b). 
The hon. Uember himself Hnd cer-
tain othet· Associations reported to 
GO\'ernment eases of o\'er-stamping 
of prices on cloth b~' certain mills. 
On investigation by the Textile Com-
missioner, the stamped prices were 
found to be in accordance with the 
statutor:v prices based on the recom-
mendations of the Tariff Board. 

(c) The Textile Commissioner has 
got Regional Directors of Production 
at Ahmedabad, Bombay, Calcutta., 
Coimbatore, Kanpur and Indore whose 
duty is inteTalia to check the pro-
duction of cloth in the mills and also 
sfumping of prices thereon. 

REOOMMENDATIONS OF RAILWAY 
COLLIERIES ENQumy COIlMITTlD 

*407. Shri R. L. Malviya: Will the 
Minister of Industry and Supply be 
pleased to state: 

(a) the main recommendations ~ 
the Government Railway Collieries 
Enquiry Committee; 

(b) whether Govemment have 
taken any decision on their recom-
mendations; and 

(c) if so, what are they and if not. 
how long will it take to take a deci-
sion und implement the same? 

The JliniSter of Industry and 
Supply (Shri Mahtab): (8), (b) and 
(c). A statement giving the required 
information is bid on the Table of 
the House. [See Appendix IV, 
a.nneXU1'e No. 27.] 

SURVEY STATION FOR ASSAM 
COALFIELDS 

*408. Shri Buragohain: Will the 
Prime Minister be pleased to state: 

(a) whether there is any proposal 
to set up a regional coal survey sta-
tion for Assam coalfields with a 
laboratO!·y at Dibrugarh to work 
under the National Fuel Research 
Institute; and 

(b) if so, whether any steps have 
been taken by Government towards 
its implementation? 

The Prime Minister (Shri 
Jawaharlal Nehru): (a) Yes. 

(b) Negotiations nre going on with 
the Government of Assam for acquil"-
ing suitable building and land at; 
Dibrugarh for this purpose. 

TRAINING IN TEA MARKETING 

*409. Shri Buragohain: Will t.b.e 
~Iinister of Oommerce be pleased 
to !>tate whether there are any facili-
ties available for Indians to receive 
training in the specialised work of 
marketing tea as apprentices in Tea 
Brokerl" firms in Calcutta? 



Writt~ft A".werB 14 AUGUST 1950 Written .4ftBWllTB 

ft, IIblJater of Comma'ce (8hri 
8d Pr&1ru&): Yes, Sir. The scheme 
fQr training of Indians as apprentices 
in the four firms of tea brokers in 
Calcutta envisages the selection by 
each finn of 2 Indian nationals in 
1950 and 1 in 1951 for apprentice~hip 
course of three years before ~onfir. 
mation af! members of the firms' 
staff. 

IMPORT 01' BICYCLBS 

·'10. Ihn BuragohaiD: Will the 
Minister of Commerce be plea!'\ed to 
state : 

(a) the number of units of bicycles 
impo.'1ed into the country during the 
six months, January to June, 1950; 
and 

(b) the number of units of bicycles 
manufactured in the country during 
the above period? 

The )('n1ste: 01 Oommerce (Shri 
Irt Prakaaa): (n) From Jnnllary w:m 
to MR~' 1950, 1,95(j hicycles (entire 
or in se(·t.ioll~) Wl're import('d from 
abroad to the value of Hupecs one lakh 
eight.\" Rix thomuUld. Figurt'''' for the 
month of June 19r>o nre not availahle. 

A stntement giving the quantity 
and vnJue of cycles imported ~ntire 
or in sectiollB and the value of parts 
and accelolsories of . ~ycles imported 
during ench of the five months is 
'p'laced on the Tahle of the HOllse. 
(See Appclldi.r IV, aJlllc:rllr/! No. 
lB.] 

(b) '!'he informntion is being collect-
ed and will be plnced on the Table 
of the Houlle in due course. 

ExJooRT 01' Can·IDS 

·Ul. Kab. Bhapan\ Boy: (a) 
Will the :'Ilinister of Commerce be 
pleased to state what is the total 

- quantity of chiUie9 exported in each 
of the years 1948 lind 1949? 

(b) To which countries are chillies 
uported from India? 

~ JliDister of Oommerce (8hn 
Sri Prakual: (a) The statistics of 
exports on calendar year basis are 
not readily available. The total quan-
tities of chillie" exported to foreign 
countries including Pakistan during-
1948-49 and 1949-50 81'e given he-
low: 

1948-49 
1!}49-50 

103,268 Cwt. 
183,932 Cwt. 

(b) Two stnternents showirig t,he-
quantities and values of chiiIies ex-
port('(1 to varioll!; destinntions bv sea 
air alld land during the ;vea\'s 1{)48-49 
and 1949-50 are placed on the Table 
of the House. rSee Appendix lV,_ 
anneXUTe No_ 29.] 

DISPLACED PERSONS LIVING ON 
PAVEMENTS IN DELIU 

*412.][aka Bhagwant Roy: (a)' 
Will the Minister of Rehabilitation be 
pleased to state whether it is a fact 
that a large number of displaced per-
sons are living on the pavements on 
the roads of Delhi and New Delhi? 

(b) If so, what ~teps are being-
taken to provide them with accommo-
dation? 

The Kinlster of State for Rehabi-
litation (Shri A. P. JaiD): '(a) Ye.'J. 

(b) If the~' nre \'egist€red within 
the prescribed dat€s and gainfully 
emplo.wd. thl:'~- will he considered 
for allotment in one of the housmg 
scheme~ of the Ministry. For those 
who are not registered within the 
prescribed dates but are gainfully 
emplo.yed snllle sites near Delhi buve 
been found where they will put up 
their own houses. Government will 
provide certain amenities at these 
sites and Rs. 7'5 lakhs have been 
placed at the disposal of the Chief 
Commis:;iont'r, Delhi, for glVIDg 
grants to deserving families for the 
purpose of building their houses. 11ti8 
plan is now be~g implemented S('C-
torwise. 
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TlmmroBIBS IN INDIAN UNIOK 

*413. Shri Deogirik&r: (a) Will the 
Prime JDniSter be pleased to state 
whether the residents of Portuguese 
Indian territories who are in the 
.Indian Union are classed as fo~eigners 
'by the Indian Union? 

(b) Have Government taken any 
-steps to ask such people to register 
·themselves as such? 

(c) Are there any persons of Por-
tuguese nationality in the service of 
the Indian Union and if so, what is 
their approximate number? 

(d) Is there any restriction on 
Indian nationals for being taken in 
the service of the Portuguese Govern-
ment in India? 

(e) A.re the Indian and Portuguese 
Indian nationals aHowed to enter 
Portuguese territories in India and 
Indian Union territories respectively 
without passports? 

The Deputy Minister of External 
. Affairs (Dr. Xeska.r): (a) Yes. 

(h) The matter is under considera-
d:ion. 

(~) There are some persons of Pl)r-
tuguese nationality in the serviee of 
t.he Go,·ernment of India. Informa-
tion as to the .exact numbel' is being 
<collected. 

(el) We hnve at present no infor-
mation on the subject but enquiril~s 
'are being made in the matter. 

(e) Indians ent.e.!'ing the Portu-
·guese Establishments in India and 
Portuguese Indians entering India 
from Portuguese Establishments in 
India are not at present required. to 
'be in possession of passport. 

iRON AND STEEL QUOTAS IN DELHI 

*414. Cb. Ranbir Singh: Will the 
Minister of Industry and Supply be 
pleased~to state: 

(8.) whether it is a fact that for 
granting iron and· steel quotas in Delhi 
State to un-registered factories one of 
the main conditions was that the 
applicant should have been a quat.-
holder befo~e the 1st Janu8I'Y. 1946; 

(b) whether it is a fact that several 
bonafide manufacturers who were 
quota-holders, prior to that date were 
. !!ot g.ranted quota. while others who 
were not quota-holders, and in some 

cases were not even bonafide manu-
"'~turers, were granted quota for iron 
and steel in Delhi State by the Direc-
tor of Civil S'uppHes prior to the date 
Qf the waiving of this restriction; anel 

(c) if the answe..'"S to parts (8) and 
(b) above be in the affirmative, what 
'lteps do Government propose to take 
in the matter; and if none, why? 

The Minister of Industry and Sup-
ply (Shri ')(abtab): (3) and (b) .. The 
repl.Y is in the affirmative. 

(c) The Chief Commissioner, Delhi. 
has been asked to distribute the 
Stat.e non-agricultural quota amongst 
all eligible quota-holders on an equit-
able basis . 

COTTON PluCES IN INDIA. AND 
ABROAD 

*415. Cb.· Ranbir Singh: Will the 
Minister of Industry and Supply be 
pleased to state: 

(a) What is the disparity in prices 
of cotton of similar counts prevailing 
in foreign markets and in India; 

(b) thp. <mll!~irlv ~ant",j ~o fAr on 
jmpo~·ts of rotton; . 

(c) the subsidy given per candy or 
per maund on imported cotton; 

(d) the difference between the 
prices of short staple' cotton prevail-
ing in India and America; and 

,e) whether it is advantageous to the 
country to export short staple cofItIOa 
and import long staple cotton? 
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fte MiDll&er of IDclustrJ IIld Sup-
plJ (Shrl Kahtab): (a) A statement 
showing the prices of fairly compar-
able cottons produced in Pakistan and 
U.S.A. is placed on the Table of 
the H011l8~ 

(b) A total subsidy of Rs. Ii 
crores has been sanctioned during the 
year 1950·51 for the impo..>i. of 66,222 
Indian bnles (400 lbs. gross) of U.~.A. 
cotton stapling 7/8" and 15;16" by 
purely spinning mills. 

(c) Re. 475/- per candy in respect 
of 8,000 hales (American) lind· Rs. 
4fJO/- per candy in respect of the 
balance. 

(d) The difference between the com-
parable varieties of Indian aud Ame-
rican cotton of 15' 16" length is given 
in the statement referred to in an-
swer to part (a) of the question. 

(e) it would be advantageous' to-
export short staple cotton in so far 
as it is not used by our own mills. 
Our own textile mills consume 60 per 
cent., t.o 70 per cent. of normal total 
of short staple cotton, The balance 
after taking into consideration the· 
extra-factory consumption of shoo 
staple cotton is exported to foreign-
cOllntries for the purpose of ~arning 
exchange with which we buy cotton 
or other essential commodities. . -----

STATEMENT 

AWf'age Jlrice from September 1949 '0 Julfil fl50 

IttdiGft ooUora 
8urat-Basi<" BtapJe 7/8" and above C\8118 'fine~ 

pan.em. 00""" ' 
8iDd N. T.-Basic BtapJe 7/8" and above 

o .... ·Sne'. 

Price in Bcomoa-g per candy 01 '184 lb8. 
Rs. 840/- I.R. 

Price .. K.. •• p .... Qedy 01 '184 lb8. 
Rs. ]028/· I.R. 
Rs. 7]4/- P.R. 

Februtwy 1950 

PunjabfAmerican 289F saw·ginned good 
lIIIS". 

U.S.A. OoUOfJ 
Strict low middling 15/16" 

Price in Bombay per candy oJ 'l84 Ilia. 
Rs. 870/. 

Price in U.S.A. 
Rs.1I20!------

ABBA OJ' TEA ESTATES 

*us. Shrl Ohallha: (a) WiII the 
Minisk>r of Commerce he pleased TO 
state wh~ther it is 1\ f:ll't thllt. new-
comers have bePlt allowed to c·ppn 
tea. estates in Northern India with-
out any limit of arcn? 

(b) Are Govl!'l"nment dware that 
the orgariisations representi!)g tea 
have been insisting that the econo-
mio limit for the proprietory estates 
,bouid be raised to 300 acres IlDd 
eompan.\"ownerl estntes to 500 !l<'res? 

(0) What are the reasons for' dis-
allowing the limit as suggested by 
the Tea Associations? 

fta JIlIdIUr of Oommerce (Shrt 
1IIIIl. PraJrua): (n) No. Sir. hut it ht\~ 
been decided in principle to allow th~ 

oppning of n~w estates under rules 
whidl are now IIndel' <'onside:",tion. 

(b) Yes; there bave been fenr6S('n-
tations to rai"e the economic limit of 
both l'ropri(·tor~· and c0111]1l\n.\'-own-
ed tt>a l'stat.'s. 

(c) Xo decisiou hus yet been taken 
in the matter. wllICh has been r:!fer-
rt'd to the Indian Tea Licensing Com-
mittee for its opimoll. 

MOTOR PAllTS (PRICES) 

·'11. Shr1 A!agesan: Will the. 
Minister of Industry and Supply be 
pleased to state what ~teps have 
been tnkell b.v Go\"enlment to imple-
ment the nssurance gi,'en by Gov-
enlment on the floor of the Hous& 
that Gwernment would ensure that!.. 
the prices of motor "ehicles and 
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motor spare parts are not unduly 
iricreased as a· result of the increase 
in import duties? 

The Minister of Industry and Sup-
ply (Shri ](ahta~): Almos~ all t~e 
leading automobIle ?flllS ~n Indla: 
have agreed to restrIct thelr dealel's 
margin of profit to the amount- allow-
ed before the import duties were re-
vised. Further, the Government are 
allowing the import of spare part,; 011 
a very liberal basi~, These measures 
should prevent undue rise in prices. 

.ABDUCTED WOMEN 

*418, Dr. Tek Chand': Will the 
Prime MiniSter be pleased to state: 

(a) whether it is a fact that last 
year a list of Hindu and Sikh 
abducted women, who are believed 
to be in the possession of Govern-
ment Officers in West Pakistan, was 
supplied by the Government of 
India to the Pakistan authorities; 

(b) if so, what was the number of 
such women as given in the list; 
and 

(c) how many of them have since 
been recm'ered and sent back to 
India and restored to their relations? 

The Minister of Transport and Rail-
ways (Shri GopaJaswami): (0.) Yes. 

(b) 1,323, 
(c) 50, 

ABDUCTED WOMEN RECOVERED 

*419. Dr. Tek Chand: Will the 
Prime Kinister be pleased to state: 

(a) the number of abdueted women 
re~overed in Western Pakistan and 
restored to India (i) from 1st Janu-
ar.v, 1950 to 31st ::I.farch, 1[050; and 
(ii) from 1st April, 1950 to 30tb 
June, 1950; and 

(b) the number of abducted 
women ,'ecovered in Iildia and re-
stored to Pakistan during the same 
periods? 

The- Jlinister of Tr&D8pOrt and lIail-
ways (Shri GopalaBwami): (a) (i) 66. 

(ii) 79 
(b) (i) 367. 
(ii) 225 

CLAms FOR DIsPLACED PERSONS 

*420. Shri Xshudiram .&hata: 
Will the Minister of Rehabilitation 
be pleased to state: 

(a) the number of claims for mov-
able and immovable property receiv-
ed from East Bengal displaced: 
persons up till 30th June, 1950; 

(b) the valuation of ~he properties, 
involved; and 

(c) the modus operandi for the.· 
disposal of the applications? 

The Enister of State fot Rehabili-
tation (Shri A. p, Jain): (a), (b) and 
(c). The question of claims does not 
arise as evacuee proper~y law does' 
not apply to the Eastern Provinces. 

MAINTENANCE ALLOWANCE 

*421. Dr. Tek Chand: Will the· 
Minister of Rehabilitation be pleased 
to state: 

(n) the number of applications for' 
temporlll'Y maintenance allowance· 
received from November 1949 up-to-
date from indigent widows aod aged 
displaced per£ons living in Delhi; 

(b) the number of applications: 
granted; 

(c) the maximum allowance given· 
to an individual displaced per~on' 
per month and also the minimum; 

(d) the number of applications 
which are still pending; and 

(e) whether this system of grant-
ing temporary maintenance to. 
widows :lnd aged displaced persons.. 
hal' been extended to other r.laces..: 
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in India and if so, whether Govern-
.ment propose to give similar infor-
mation regarding the States other 
~h8n Delhi? 

TlwI M1nl8ter of State for Rehab!-
.llta.tion (Shri A. P. Jain): (a) 12,895. 

(b) 3,222. 

(c) Maximum Rs. 50j-P. M. and 
the Minimum Re. 1 P.M. 

(d) 4,013., 

(e) Yes. A statement giving the in-
formation including that for Delhi 
State is laid on the Table. 

STATEMENT 

Delhi 
Punjab 

Bombay 

Madras 

Bihar 

Na.me of State 

TJttar Pradesh 

Madhya Pradesh 

West Bengal 

. Assam 

Peptlu 

Kutch 

Sirohi 

V in<lhya Pradesh 

Ajmer 

Saurashtra 

Rajasthan 

Madhya Bhorat 

H imaohal l'r~('sh 

Bikkim 

lIJaoro 

MIORANTS FROM SIN~ 

TOTAL 

*422. Lala Achint Ram: Will ·be 
Prime Minister be pleased (0 state; 

(0) the number of di.;;placed per-
sons who have come from Sind after 
t.he ~ehru-Liaqua.t Pact; 

(b) the total number of those who 
'have gODe back under the terms of 
:agreement; 

No. of 
applications 

received 

12,895 

2,338 

3,664 

74 

73 

3,602 

758 

480 

2 

123 

2 

62 
18 

630 
468 

453 
431 
16 

81 

:?6.171 

No. of 
applications 

granted 

3,222 

1.113 
448 

5 

600 

285 

3 

150 

26 
124 

367 

6,343 

No. of 
application~ 

pending 

4.013 
406 

1.687 

39 

53 

1.988 

236 

13 
2 

36 

19 

15 

103 

440 
225 

II 

2 

81 

9.370 

(c) the circumstances under 
which thev had to leave their 
hearths and homes; and 

(d) whether any effort was made 
by the Pakistan Goverument to 
ere" t", conditions for their return? 

The Deputy Minister of ExtArnal 
Affairs (Dr. Xeskar): (8) The exact 
figure is not available. but 3,340 DOD-
1\1 us.lims were issued permanent per-
mits during the period from the 1st 
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April 1950, to the 31st July! .1950, 
and may be expected to have come 
to India. 

(b) The Agreement does not 
terms, apply to West Pakistan. 

in 

(c) Stray cases of stabbing and 
murders in Karachi, a riot in Jacob-
ahad in :May last, a disturbance ot 
Tandu Adam, and the prevalence of 
vague fears including a feeling €?£ in-
security in places were probably the 
reaSOns for the migration. 

(d) Efforts are said to have been 
made by local authorities, but we 
have no information as to the te~lIlts 
of such efforts. 

CLAnls FOR PROPERTY 

*423. LaIa AchiJ1t Ram: Will the 
Minister of RehabiUtation he pleas-
ed to state the number of olaims 
submitted by displaced persons for 
their immovable proper,ties left in 
West Pakistan upto the 23rd July 
1959~ 

The K1nister of State for Rehabi-
litation (Shri A. P. Jain): Number :If 
cla~ms registered upto the 15th July, 
1950, throughout the country wa.s 
2291. Informafiion regarding claims 
registered between the 15th and 23rd 
July, is stilI awaited from the regis-
tering centres. -

DIsl'I..ACED PERsONS IN HIMAClIAL 
PRADESH 

*424. Dr. Parmer: Will the 
Minister of Rehabilitation be pleas-
ed to state the total number cf dis-
placed persons from Wef>t Pakistan 
in Himachal Pl's"lesh and how long 
it will take to rehabilitate them? 

The llinister of State for Rehabi-
litation (Shri A. P. Jain): Thc~ 
number of displaced persons frc.m 
West Pakistan in Himllchal Pra-
desh.. as enwneral(ed in Displaced 
PArsons' Census held in October, 
1948, was 5,200. 

~. :;.. j;. 

Information regarding the num-
ber of those who have been rehabi-
litated and those who have yet to be 
re'habilitated is being collected '. and 
will be laid on . the Table of the 
House in due COurse. 

RlI:GISTBA~ON OF AOOOUNTAn'S 

*425. Pandit Thakur Daa Bha,p.. 
gava: (a) Will the Minister of Oom-
~erce be pleased to state whether 
Government have specified any eon. 
ditions for persons practising 
Accountancy in the acceding states 
which they should fulfil for being 
entitled to get their nam~s rcgister-
,ed in the register of the Institute of 
Registered Accountants in Decor· 
dance with Section 4(iv} of the 
Chartered Accountants Act? 

(b) If the answer to part (8) abore 
be in the negative by what time do 
Government propose to specify 
these conditions to enable ,the prac. 
tising accountants in accelHng states 
to qualify themselves for being 
registered? 

The Minister of Commerce (Shri 
Sri Prakasa): (a) No, Sir. 

(b) The conditions to be laid down 
by Government under Section 4(1) 
(iv) of the Chartered Accountants 
Act are under considemtion and it 
is hoped to make an announcement; 
soon. 

ARMs FROM U.S.A. 
*426. Shri Kamath: Will th!:t 

Prime Minister be pleased to state 
whether any embargo exist!l on, the 
export of warlike material from the 
U.S.A, to India and Pakistan? 

The DepQty Minister of Ezteru&l 
Affairs (Dr. Keskar): No, Sir., 

·EXPORT DUTY ON PnP!ilB 

*428: ~hri . Ale:u.nder: (a) WiR 
the MInister of Oommerce be pleas-
ed to state whether the ~xport duty 
on pepper was formerly assessed OD 
the tafiB rate and if so, what was 
the rate? 
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(b) Ii it a fact that ~xport d'uty 
is now levied on the market price 
and what is the average market 
price for the current month? 

(c) What is the reasou for this 
'change from Tariff rate to market 
rate? 

(d) Has there been an,Y 
in the price of I,e],pll' ll1 
markets after this change? 

increase 
foreign 

The Minister of Commerce (Shri 
Sri Prakasa): (a) Ye" From the 
20th :\U\'(,ll1l)('r, l!WJ to 21!th June, 
1!}.')O hlack pl'PPi'!' \\':1, n':"f:'",~ed to 
export IllIt ... 011 a !:ll'iff \';[I;le 0: H::;, 
200 pCI' cwt. 

(I» Yes, with (dl'eci from't!J.e 21st 
June, lU:m. XI) inf"I'lII,ttion \'l'gar-
ding the liVeI'll'.},) lJl'il'ket p)'i,'~ for 
thl' 1'110111h of ,JIIly ;'" I"t. a\'aihhle 
bllt Oil 2:!nd .JIll\: III' the Cochill 
mn)'kt~t the pri;:p of IliacI. 1ll'l'pcl' 
"'A!) Ih. /).jl) an,1 ill thl' BUlllb,lY 
mlllket ill July it \\,;,1;; 11::;, (iUU }l~'1' 
ewt. 

(e) The tariff \':\Iue of any artide 
represents the hC'st estimate ,of the 
aVPI'nge value exp,'cte,l to prC'\'ail 
during the period f,,1' which it i::; fixpu 
in Ad \'8IlCe, IIlltl for this l'PUS01l, it. 
Cllllllot be fixl'tl. with ,lllV a'~Cllracv 
for cornlll(),litjt'~ \\'hid, ~how rapid 
fluctuat.ions iq prj('L''', As bla('k 
1)o.>]1PI'I' \\,:1" slIbj,·t:! (0) 1"lpi,1 alld wide 
fluctutltioll'; ill priet's Hlld HS the 
pl'i('('s of P"P):'lL'1' 1.'\'",' ,; Ih'e I h,· I.,\~· 
of the ,llll I' IHI\'t~ aIlL!\''; 1""11 I'lllill" 
8bo\'(' Hs,' WO Pl'I' c;,·t., the t:tl'iir 
va/ul' of Bs, 2("J \\'a;; totalh' 11l1l'el:l-
ipd to fads ~llld had to be gh-(,Il lip. 

~d).\s the change-o\er in th,~ 
nH~tho,l of l,bSl'SSllIt'nt has been 
«>ffel'h'd only with dIed fwm the 
2ht .June 1'1)50 it is h)o l·ady (t) say 
whet.ht'r this ha;; lln,1 ,tl1\- ~!'fL'('t 0;1 
the pric,; of !"'rrel' ill 'tl~,> fl'l'L'igll 
IIHl.1'h·t, -

SU:.K 

"429 _ Shri Shankara1ya: Will I h ~ 
'l\[i,,:,.lt'r of Industry and Supply be 
plensed to stllte: 

(a) the total quantity of silk ;yarn 
that is required for consumption in 
India; 

(b) the quantity of silk and silk 
yarn that was imported during the 
yenrs 1948, 1949 and 1950; 

(c) the quuntity of 
imported frol11 outside 
been conslIlIIed by 

(i) Mills; 
(ii) Haudlool1ls; and 

silk yarn. 
which has 

(iii) for GOH'rnment purpOSE'S, 
dming e'lclt ,1'e:\r~ 

The Minister oi Industry and Sup-
ply (Shri Mahtab): (a) Pr(·sumahly 
the hun, :U,'1II111'r lIleans raw silk 
by silk \',11'll ;11111 "ilk fabrics by silk, 
'llw tlJt:\1 r'~tilnat"d annual co!J-
Sl1lllpt ion of l'<lW "ilk is about 40 
Inkh Ibs, 

1947-48 

(b) Silk Picrrgoo,lll 

1948·49 1949-50 

1,271,452 Y l:S. 459,(02 Y ds 1,125,043 Yds. 

Figures for calendar years not 
readily nl'llilable, 

Raw Silk 
1948 1949 IP50 
18,53, no Ibs 2,(>0,987 Ibs. 1,49,983 Ibs. 

(upto 30.6.50) 

((.) The illforl1l'ltioll is not readily 
;l\';Ii\'lble, 

PAYMENT OF WAGES ACT 

*431. Ch. Ranbir Singh: W;ll the 
l\Iini"tl'l' of Labour he pleased to 
state the number of officers 3ppoillt-' 
ed under Section 15(1) of the Pay-
ment of ":l1ges Act within the 
C entl':1ll,l' Administered ,heas? 

The Minister of 
Jagjivan Ram): The 
such otTIcer:;; is G. 

Labour (Shri 
numher d 

~;:{ f~ ~"\1n 

*'t~~ '" .no ~o 'I11f: lfl:IT 
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S('fffif ~f' ~ ~T-l Cfif 'lm rn 
fit;: 

(or) ~ ~ ~ ~ f.!; ~ if 
m@~~Mq"{.m ~f~~ 

am;!" WI' cj; ~ orr~~ ~ ott ~. 
orR ~ ~ '<IT fu<rl q"{ ,!f~ ",.~ 
~qQ ott ~? 

(orr) ~ ~ ~~ ~ ~) fCfi~ ~ 1l 
~ ~ fcrnror CfiT ~ ~. orR fmf 
Cfif lJ"{ ~', ~T f~ ~rrl q"{ ,!f~ 
:;.ftfct;1ft ~?TTfirn 'fif ~ ~ ? 

INDIAN-TIBETAN BORDER 

"'432. Shri B. S. Arya: ('I) Will 
the Prime Minister be plcnscd to 
state whethl't· it is <1 fnet th:tt the 
GOVCl'llnlCllt l1:1\'e distributed guns 

among the [IHlians li\'ing on the 
Indo-Tibet border for pUl'po~es of 
self-defence and also ha \'e establish-ea police posts at certain passes? 

(b) If so, how many such guns 
have been distributed and in which 
of the al'cns and how many police 
posts' haye been established anel in 
what places? 

The Deputy Minister of External 
Affairs (Dr. Keskar): (n) and (b). 
Ko Sir, Bllt the Uttnr P)'adesh 
GO\'crnment distributed some a)'ms 

among Indian tra<1(·~'s going to Tibet 
fOl' protection from ),obbers. 

'4\ri;{ q~ 

*'t~ ~ 11ft ifro t:l~o mq : ~ 
~lf ~ ~ ClaWTif 1.fiT ~ rn 
f.ti: 

(3f) ~n::iJ ~ mrr qq"{ orrrrif ~ 
f.r.cR 'fiR~r;r ~ orh;: 'R~' Jif;y.rq 
f.tirn mrr qq"{ ;;f<lR ~RrT ~ ? 

(an) ~ li' 1.fiIOfrr m ",r f.i;CMT 
~ ~ 3Ih;: \1"«<it ~iJ ~ 'fim'nrrl ~ 
~) ~f ~ 3f1AT ,,~ ? 

('~) '~;rif, m ~ IfiTif;r m 
~~~ !fW ~~ ~if 
~ m <it f.t;Qrrf crr~ ~ ~ ? 

CARBON PAPER 

*433. Shri B. S. Arya: Will the 
Minister of Industry and Supply be 
pleased to state: ' 

(a) the number of carbon paper 
factories in India and their annual 
outturn ; 

(b) whether or not the total re-
quirements of India in reSpf;ct of 
c,lrbon paper can be met by these 
factories; and 

(c) if not, what is the quantity of 
carbon paper which has to be im-
pOl'tt',l froll! ol1tsitle and what is 
II1(1:1I ',; a:llllH1.] consl1mption? 

The Minister of Industry and 
Supply (Shri Mahtab): (a) Numbr:!r 
of factories-5. 

Annual out turn About lO,70,000 
boxes of 100 sheets each .. 

(b) The answer is in the affirma-
tive. 

(c) Does not arise. 

COMMONWEALTH DEFENCE 

*434. Shri J. N. Bazarika: (a) Will 
the Prime Minister be pleased to 
state whether any proposal from +he 
rllited Kingdom or any other Com-
monwealth has been received for 
joint defence of the Commonwealth 
cOllntries including Pakistan? 

(b) If so, what measures have so 
fill' been adopted in furtherance 
thereto? 

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) Xo. 

(b) Does no~ arise. 

PRICE LEVELS 

*435. ShrI Balmiki: (a) Will ihe 
1Iinister of IndUStry and Supply be 
pleasp-d to state whether it is a 



fact that prices of certain . com-
modities have been rising since the 
Korean War began? 

(b) How far are the following 
commodities affected: 

(i) Cotton Textiles; 
(ii) Coal and derivatives of coal; 
(iii) Iron and Steel; 
(iv) Cement; 
(v) Pnper and Newsprint; 
(vi) Salt; 
(vii) Hubbet'; 
(viii) Coffee; 
(ix) Gold and :-:liher; and 
(x) Tea? 
The Minister of IndliStry a.nd 

Supply (Shrl Mahtab): (a) The reply 
is in the affirmative. 

(h) Cotton textiles, Coal and Coke, 
Iron and Steel, Cement and Rubber 
are oontrolled by Government and 
there has been no increase in their 
prices. Nor are Goverllment aware 
of any rise in thp prices of Coa! Tar, 
Paper and Newspri~t,. 

There .has been no increase ill the 
price of salt except in Calcutta and 
Delhi. 

The price of certain gl ades of 
Coffee has risen by about 10 per 
cent. 

There hus been no signifiCl'.llt rise 
In the prices of Gold tlnd S.ilwr 
sincl' the Korean war began. 

The price of tea has risen slightly. 

.EXC'H.-\l\OE O~' PRISONERS 

"'436. Shri Balmiki: (:1) Will the 
Minister of Rehabilitation be pleased 
to stnte the number of prisoners so 
far ~x;changed. with Pakistan? 

J» How many non-Muslim are 
still left in Pakisl!ln? 

The Kin1ster of State for Reh&bi-
l1t&Uon (Shrl A. P • .Jain): (a) The 
number of Hindu and Sikh prison-
ers who wtlre transferred to India 
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is 4,084. Against this 3,7Go :.\IIAS-
lim prisoner:> were tI albil'lTtJ to 
Pakistan. 

(b) T4e exact number of Hindu 
and Sikh transferable prisollars still 
left in Pakistan is not, known. SuP-. 
plementary lists of transferable 
prisoners are under preparation in 
both the countries. 

TECHNICAL TRAINING 

·4.37. Shri Ba.Imiki: Will the 
Minister of Labour be pleased to 
state: 

(a) the number of the civilians 
se::lt a broad for Technical and V oea-
tional training during 1948-49; 

{b) of them how many were Han-
jans; and 

.(e) what was the amount spent on 
each pel'soll? -

Th.e Minister of Labour (Shri Jag-
jivan Ram): (11) 'fen of which 5 were 
5ponsQ.~ed by private employers, and 
5 by yurious St,'l te Gove.rnmellts. 

lb) XOlle. 

(c) Nil. (The entire expenditure is 
incurred by the sponsoring authority 
01' the candidate himself). 

CoTTAGE INDUSTRIES BOARD 

"'438. Shri B. R. Bhagat: Will 
thp :'Ilinister of Industry and Supply 
be pleased to stab.': 

(a) \\"hdher the All Ind;a Cottage 
Indu,;tril's Board has been re-consti-
tut::-d; 

(b) if 50, how and with what pur-
po!:!e; 

(c) what will be the main functions 
.nd powers of the Board; and 

(d) whether the Board has been 
:flltrusted with the work of standard-
ization of Cottage Products and their 
eoonomit) m'.ll'keting '! 
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The lIOnister of Industry and 
Supply (Shri lII&htab): (a) 'fhe 
answer is in the affirmative. 

(b) A copy of the Gazette of India 
Extraordinary dated the 6th .Julv, 
1950 containing Resolution No. 1(7)-

,5(49)/50, dated the 6th .July, 1950, 
reconstituting the Cottage Industries 
Board and the Notification No. 1(7)-
5(49)/50, dated the 6th Julv, 1950, 
giving the names of the Members of 
the Board, is In;<1 on the Table o~ the' 
HOllse. [See Appendix IV, anneJ.'1lre 
No. 30]. 

(c) The functions of the Board nre 
defined in the Hesolution mentioned 
above. 

(d) The ans\"er is in the negativ3. 

SALT (DECONTROL) 

*439. Shri B. R. Bhagat: WiiI the 
Minister of Industry and Supply be 
pleMed to· state: 

(a) how fat· the progL'essive relaxa-
tion of restriction on salt trade hns 
proceeded; 

(b) whether the State GO\'crn-
ments have been consulted oveL' the 
policy of snIt decontrol; 

(c) if so, whether all of them have 
agreed; 

(d) whethel' Government are as-
sured that there will be no failure of 
supply of adequate qllant;tie~ of :;alt 
after complete decontrol; and 

(e) \,:hether steps for prevention of 
hoarding and consequent rise in the 
price of salt ha "e been taken? 

The lIIinister of Industry and 
Supply (Sbri Kahta.b): (a) We have 
recently abolished the system of r:3-
gistered salt dealers at the Govern-
ment salt works at Sambhar, Did-
wana, Pachbadra and Kharaghoda. 
The distribution of salt from these 
Sources has been made free and i.l-
dividual buyers or District nomineas 
can take delivery of salt direct· or 
,through any of their agents. 

(b) Yes. 
(c) The answer is in the negative. 

(d) and (e). The matter is sUI 
under th~ considerat.ion of Goverl.l-
ment. 

PLANNING (Co-OIJoDINATION) 

*440. Shri B. R. Bhagat: Will the 
Prime Minister be pleased to state: 

(a) whether the Planning Co;n-
mission haye set up a consultative 
machinery and a procedure for co-
ordination, if not, whethel' they prQ-
pose to do :;0 now; 

(b) what form of planning machin-
ery has been established in different 
S ta tes SI) far; and 

(c) whether these institutions en-
sure co-operation and association of 
the people with the work of plan-
ning and if so, how far? 

The Prime Minister (Shri Jawahar-
lal Nehru): (a) The Planning Com-
mission has set up an Advisory Boai'd. 
The Board consi:;ts fOL' the great"l' 
pnrt of pel'sons nO~linated by assoc!a-
tions connected With commerce, lll-
dustrv and labolll', nnd other associa-
tions "in the technolo.'~ical and socia· 
economic fields. In . nddit.ion, the 
Planning Commission prcposes to 
constitute a number of panels COI11-
pJ';Sillg officials and non-officials who 
have specinlised knowledge. and 
experience of the>. subjects of study 
allotted t<> the paneh;. The composi-
tion of the Planning COll1mi;;sion 
Advisorv Bo,1I'd has been completed. 
Panels 'an Industry. Transport, Com-
merce and Cottage Tndu:;tries and the 
panel of technical consultants have 
been constituted. while the composi-
tion of the remaining panels is under 
consideration. A statement showing 
the personnel o! the Advisory Board 
and the Panels so far constituted is 
laid on the Table of the House. [See 
Appendix IV, annexure No. 31]. 

(b) At the suggestion of the' Plan-
ning Commission, States Govem-
ments have established inter-depart-
mental committees of Secretaries (In 
Planning. One of the Secretaries ru. 
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been appointed as Secretary for 
Planning, while the inter-depart-
mental committee works as a rulJ 
under the direction of thc Chief 
Minister. 

(c) Yes, to a considerable extent. 
LOA:iS TO DISPLACKD STl.'DEXTS. 

*"O-A. Dr. :8.. S. Singh: (a) Will 
the Min:stc'r of Rehabilitation be 
pleased t~ state whcther the Gover,l-
ment of Inuia mal,c ally grilllt of 
loalls tn di;;plac,~d :.:turl'·Il!s and 
trainees abrou(l? 

(b) H so, do the studt'nls who 
wcnt nbroad after (\H.'ir pan'llts' l' 
gWl/"(lialls lIligl'atl'(1 to IIJ(jia ah:o get 
such gl'all ts? 

(e) ff lIot, what al'c tire reasons 
thcr£'for? 

The Minister of State for Rehabili-
tation (Shrt A. P. Jain): (a) Yes. 

(b) No. 
(c) '1'lw plll'pose of til(' $elleulc is tn 

help tho;:c ;:tud('IIts \\"ho m'e stl"allU,'U 
abroud Ull aCcollllt or thl' lIli"ratioll 
of thl'ir pal"l'lIt,,/gu;II'diuIlS:I:: <.lis--
plu('l,tI )"Il'r";oll,,, t\llli II ho COl' lack (If 

llllllls l'allllol "')lItillll.~ tlll'it' "hlllies 
of tmillillg', ~\lIdl'lJtS who weilt 
abl'Oud "ft"I' lIligrat iUIl of th.:Jir 
parCIl\S/gllar</ialls ('ollid ollly do :;;0 

on the "tr"llgth of thl'ir 011'11 lill:tllci.ll 
rCSOIII'Cl''::, ~"t'h sl "tll'ltts are, there-
forI.', "I\ot ginhl ully )olln", for 1'1'0-
SCClItllig tJll';I' :.:tlltli('';;. auro:ld. 
AI.L 1:-;01.\ J.AIIIll'1l !XQl"IIIY l"o~I)IIT " .'''0 TEE, ~ :~. Maulvi Jlaneef: (a) \ViII 
the -'[II"stl'l' of Labour U.:: I'ic'il>'ed tl> 
st~ .. te whl'\her it i .. a fact that U COlli. 
Jllltt('l~ knoll"lI as "'1'1", _-\IJ Illdia 
I.I\UOIII' IlttJlIiry t'lIl1llllittl'e" blls 
bl'cn nppoinh'd h,," the Gowrnment 
of lUlliu:1 

(b) Ie ';0. whclt was this eom-
mittee nppoilttt"d,) 

(c) Whnt lire the t('rms of referenee 
of tbe committee? 

'I'Jae KiDia.., ~ Labour (Shri J,,-
JlvaD Jtam): (a) No Committee 
known 8S the "All India Labour 
~quiry ~~olllmitke" has been np-
pow ted , but the Government of India 

in the i\Iinistry of Labour havo 
undertaken, in close c·ollabora.tion 
with the State Governments, an 
all-India enquiry into the conditions 
of agricultural workers. 

(b) and (c). Do not arise. 
BORDER RAID IN J AISALMBll_ 

·440-0. Sthri ltshudliram Xaha.ta: 
Will the Prime Minister be pleased 
to state: 

(a) ",bethel' tIl ere was any border 
rai!l I,\" ]~akistan X:ltionals on or 
UbOllt "th,· lith :\f,lY, 11:150 in Jaisul-
Ill!.'\' ~tn te; 

(I» if thl' repl.'" to part (il) aboye 
Iw in thl' a,l"I:-Jllatin'" til,· IIIHnh~1' of 
casualties f)f [lIdiilll Xationals and 
thc! value of the property tal,;en away; 
alld 

(c) whl'lher any protest was -made 
to the Pal,istnn Government and if 
so, with what result? 

The Deputy Minister of External 
AJlairs (Dr. Keskar): (a) Yes. 

(h) ,'I I',''''':lll!'; ;11'(> 1'L'pOl·ted to have 
bt:I.'l1 Idl!"l alHI 1:\ \\"(lIl1ldCll aJl(I pt·o-
1"'l't.'" \\"or,h about Hs" :n,OO? looted 
b~' til<' l'airlt'I's lllll"ing the raId. 

(I') Y",;. "\ rel'ly froll1 the Gowrll-
lIIl!ilt of Pald"tan is tl\\"tlitl'd. 

SorA1E 'JllADIXG COl!PORATlO~S 

·440-D. Shri M. L. Gupta: Will 
t Ite ~lill;~ter of Commerce be pleased 
tt) ,;.tate whl'th,'r any Rtate Trading 
l\>I"pol'ill i(m': art' proposed to be 
,;.t;lrh,d :) 

The Minister of ComJllerce (Shri 
Sri Prakasa): .-\ l'ollllllittee was set 
up in Octobl:'t· last to ill\·estig-.lte 
whethN' ha\'ing l'('gard to present lay 
conditions and futm,' trends of India.·s 
int.ernnt;onal trude, it would be of 
advantage to set up 11 State-owned 
or Stat~-sponsored organisation for 
handling any sector of the foreign 
trade of the countrv. If so, what. 
should be the struchl~e of the O\'gani-
sntion as also the field and scope of 
its activities. The Cclmmittee has 
just submitted its report and it is 
being studied by Government. It is 
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difficult to say at the moment when 
it will be p~ssible for the Govern-
ment to announce their decision I,ll 
the conclusions arrived at by th:lt 
Committee which will be expedi-
tiously examined. 

BONUS TO COALMINERS 

56. Shri R. L. Malviya: (a) Will 
the Minister of Labour be pleased to 
state the percentage of miner,:; in the 
Coalfield" who have 'lualifiCll them-
selves for Bonus dming the yarious 
quarte!'s from the begilllling o~ Bonus 
Scheme up to d;ltl~? 

(h) H,1S any ]'C'presentation been 
nwde to GoYC'rnmellt in the matter 
and if so, \dl'lt steps h,l\"e they taken 
so far? 

The Minister of. Labour (Shri Jag-
jivan Ram): (<1) The information is 
being colleded and will be placed on 
the Table of the House in due. course. 

(b) A represelltation was received 
fl'oll1· the Chhatti;;garh Collieries 
WorkC'l's' Fe<1eration requesting that 
the I~xi"t;ng atten(hil1CC qualifications 
of a prescribt'd IHlmlJer of dnys in 11 
qua!'t('r "hollle! be liberalised by pro-
viding that an employee who put in 
the p!'escribec! numher of days of 
attendnnce oyel' any three consecu-
tive months, irrespective of any 
particulal' qllfll'ter, ;:;hould be made 
eligible for llOnw;. The Fe(leration 
was infol'lw·,] that the object of pres-
crihing the exi~ting flllarterly attend-
ance qnnlitl(,ntion \\'as to crcate a. 
stahle mining forI''.' alH1 to r"duce 
nb;;enteeism ·'111(1 that the suggested 
<]ualifieation "\'oulrl not enable t.hat 
object to he <lc!hievecl. 

EXPORTS OF TEA 

57. Shri Buragohain: Will the 
Minister of Commerce be pleased to 
state the figures of exports of tea to 
U. S. A. Aust.!-alia and Eire during 
the years 1948-49 and 1949-50? 

The llinister of Commerce (Shri 
Sri Pra.kasa): The follow;ng quanti-
ties of tea were exported to United 
States of America, Australia and Eire 

during the years 1948-1949 and 1949-
50. 

1948-49 
1949-50 

U.S.A. 
lbs. 

23,219,468 
37,036,775 

A USTRAI-!A EIRE 
Ibs. lbs. 

6,991,857 21,380,33() 
16,678,158 12,870,493 

TEA CHESTS 

58. Shri Guragohain: Will the 
.:\Iinister of Industry and Supply b~ 
plensed to state: 

(a) whether <iovel'll\nent are aware 
of nny targf't fixed by the Plywood 
Industry of the country for produc-
tion of tea chests in the year 1950; 
nne! 

~b) what has been the progress in 
production so far achieved by the 
Industry? 

The Minister of Industry. and Sup-
ply (Shri M&bta.b): COl) The Target. 
Committee for tea chest plywood. 
nppointed by the MinistrY' of Indus-
try nlld Supply, have fixed a target 
of 3'5 ndl1;oll tea chests equivalent 
to vi3 llIillion sq. ft. of plywood fo~ 
the year 1950. 

(I» Production dUl'ing the first· six 
months of H)50 was 1'10 million tea 
chests equivalent. to 19'5 million 
square feet of plywood. 

EMPLOYEES STATE INSURANCE COR-
PORATION 

59. Shri Kamath: Will th~ Minister 
of Labour be 1l1ensed to l'eff>r to tha-
answer to sta~red question ~o. 005 
asked on 10th ~{arch, 19:50 and state 
whether thel'e is any proposal for 
purchase of buildings in other pa,-ts 
of the country with a view to housing 
the provincial offices of the Em-
ployees State Insurance Corporation? 

The ](iniSter of LaboUr (Shri lag-
jivan Ram): Not at present·. 

INTERNATIONAL CONFERENCES 
(RESOLUTIONS) 

80. Shri Kamath.: Will the Prime 
Minister be pleased to lay on the Ta.b1e 
of the House copies of resolutions 
adopted at the South Ealit Asia ana 
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Commonwealth Conferences held in 
'Colombo; Canberra, Lon~on and else-
where, since 1st January, 19.50? 

The Deputy KiDiBt8r of Bxtemal 
.&IIIirI (Dr. Xeskar): Copies of Press 
Communiques which were issued lit 
the conclusion of the Commonwealth 
CORferences held lit Colombo in 
January. 1950 and at Sydney in May 
1950 are placed on the Tahle of the 
House. [liee Apilendi,c fl', a'lItexuTe 
No. 321. The meeting had 110 fiXl,d 
agendu. Thi!re WIIS nl~ exehnnge. of 
view~ bet WCl'n the vanou,; countries 
('onC('I·llc.l. ;11111 no resolutions were 
adopted, Aw'eecl conc\m.;ons, "re 
publiF.ohed in tlll~ c:ornmllni'lll(·S. 

MONKBYS (EXPORT) 

81. Shrl Xam&th: Will till' Millist"'r 
or Oommerce bl~ plea;;ecl to sta t.e: 

(8) how many monkeys have been 
exported from Illllin ;;incc ht 
Jlllluary. HJ50; I\l1cl 

(b) (4) whieh COlin tries :11111 (or whnt 
l)\Jrp()~e tlwy have been t>xpol·tt,d? 

The Mlntater of 
flrl Pra.ka8l): (n) 
Wt're ~xportc'" to 
Hillel! 1st JlIllllllry. 

Oommerce (Shri 
1:\,002 Monkeys 
forc·ign cOUIlt.-ies 

1050. 

(1)) The . number of monkeys ~x· 
lIo..tl'd to \"I\fious 'co\llltri~'s is ~iw'n 
bE'low: 

IT.s.A. 
U.K. 
N.~berl"Qdll 

DEnmark 
W. Pakilltan 
Arg.ntin. 
Italy 

Total 

11,6(13 
6S.'S 
186 
144 

6 
3 

375 

13,002 

The monkeys Ilre U8Uo.Ily imporkd 
by foreign oountrlM for scientific re-
aearch purposes. the specific purpose 
for whioh these partioularconsign-
menta were import;ed by the above 
CClUDkiea is. however. uo~ lmown. 

WOOL 

62. P&ndit •• B. Bbargava: Will 
the MInister of Commerce be pleased 
to lay on the Table of the House a 
statement showing: . 

(a) the total quantity and value of 
raw wool produced in India during 
the yenrs 1948-49 and 1949-50; 

(b) the total qUllntity and value of 
indigenous raw wool exported out of 
India d urillg the said two years; 

(c) the tottll yalue and qllant:ty of 
the said cOIlllllodity consumed in 
Jwlia liming the abo\'e period; 

(d) which parts of the Indian Union 
are the prf.'mil'r producers of raw 
wool both in re;;pect of quantity and 
lJua lity; 

(lo) whl'lhl'I' the Gowrnment of 
India JUl\'t' taken any steps so far to 
incn':"w t he quantity nnd irnprO\'e 
the '"Ialit,\' of inllig('lIou:; wool and jf 
;;0, in what m:1I1ner nllrl wit·h what 
T(';;ult~ ; 

(f) the qu;lIItit.y antI "alue of raw 
wool imported into India duriug the 
"aid (\\'0 y(,nrs ,11111 in which pl'O-
port i')11 fl'oll1 the h:l 1"(1 :111(1 soft CUI'-
"(,Be.," tlrellS; 

(g) tI'l' quantity lllld valUE! of 
woollell ~'nl'll ;llItI cloth pl'o(luceti from 
indig,~nrJII>l ':'Olll'ce,.; in India during 
tJll':.:e two ~'l>tlJ"S and also the quantity 
:l1l(1 \"alllt, of I\"oollen cloth lind yarn 

,import..',1 frolll ollt;;ille the country; 

(h) whether tht.! Government of 
India I'en'ntl,\" illlpo8ed Il ban on the 
export of, raw wool from the countrv; 
n~ • 

(i) if so, the grounds on which such 
a step has been taken? 

Tbe Jlbd8ter of Commerce (Shrl 
Sri Pr&Jrasa): (a) Actual quantity 
and value of raw wool produced 
during the years 1948-49 and 1949-
50 are not available. From the census 
carried out in 1945 the production 
was estimated at 54'5 million Ibs. 
estjmated value comes to Ra. 5i 
crores. 
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(b) The total quantity and value 
of the commodity exported during 
1948-49 and 1949-50 is as follows: 

Year 

1948-49 
1949-50 

~u8ntity 
Lbs. 

8,657,793 
27,362,771 

"a'ue 
Ra, 

1,08,82,979 
3,71,47,342 

(c) Up-to-date informtltion is not 
available. It is, however, estimated 
that about 50 per cent. of the produe-
tion is consumed in India. 

(d) The import!mt al'ei1S of wool 
pt'oduction are: 

Area A pproxim8te F"ineneBs 
production 

Rajasthan 17,374,419 Fine and 
medium 

Uttar Pradesh 5,274,510 Medium 
Madra'! . 4,503,180 Coarse 
Punjab (I) 4,300,025 Medium 
Hyderablld 4,246,177 Medium 
Bumbayand 4,607,89.; Medium 

Baroda and Coarse 
Sauras1:tra 2,li73,431 Medium 

(e) The lio,emment of India 
through the Indian Council of Agri-
cultural He8earch has financed sheep 
breeding research in various parts of 
the countryviz.-lfadra,,;, Bembay, 
PUlljab, Bihllr, Orissa, Kashlllir, My-
sore, and Rnjasthan, since 1936, with 
thl'ohject of improving the quality 
Bud increasing the quantity of wool 
produced by sell'ctive breeding to,11d 
by c\'oss breeding indigenous sh~ep 
with the imported rams. Besides the 
breeding . work, a chain of wool 
analvsis laboratoric's were estabEsh,~d 
to drtp.rmine the quality of \\'001 of 
the breeding stock and a Central 
Laboratorv is located at the Bomb'I.'" 
Uni\'et"sitY. These Laboratories thus 
help in the grading of .the clip on 
scientific lines. The results achieved 
have shown that better quality wool 
with an increase in quantity can be 
produced in the country by proper 
breeding, feeding, management "nd 
disease control. The Council upta ~he 
year 1947-48 had spent Rs. 6,30,000 
for research on sheep and wool. 

A scheme is now under the consi-
deration of the Council with the 
object of making this country sel!-
aufticient,in all its wool requirements 

and particularly produce more bet~ 
quality wool to cut' imports. A 
regional Plan of effecting this develop-
ment to achiev.e the object in view 
is being worked out with the. three 
best suited regions for the pUl-pose 
viz., (i) Temparate Himalayan Re-
gion, (ii) Dry . Northern Region 
plains, and. (iii) SoutheM1 region .:md 
the Deccan Plateau., At these regIOns 
all !lspects of sheep breeding and. 
wool biology will be tackled. 

(f) [ place on the Table of t·he 
House statement,s giving the required 
information. r-S,ee ApptJndix IV, an-
nexure No. 33]. 

(g) I place on the Table' of the 
House statement..;; giving the required 
information. [See AppI'ndi:x: IV, an-
neXllre No. 34]. 

(h) Yes. 
(i) Thl' ban on the export of raw 

wool Ita,; been imposed with a view 
to conserving it for the indigenous 
woollen industry and carpet '-nd 
drugg.'t inuu8tries. 

INDO-PAKISTAN TRADE PACTS 

63. Shrt Kamath: Will the Minister 
of Commerce be i)leased to sta.te what 
action has so far been taken by the 
Oonmllllent of Pakistan towards the 
implE'lIlentation of the Trade Pacts 
conclUlkd between India and Pakistan 
sub"equent to the Indo-Pakistan 
Agr€'€'ment of the 8th April, 1950? . 

The Minister of Oommerce (Sbri 
Sri Prakasa.): The I ndo-Pakisttl.11 
Trade Agreement of 21st April 1950 
is the only trade pact concluded bet-
ween India and Pakistan subsequent 
to the Indo-Pakistan Agreement of 
8th April 1950, The Government flf 
Pakistan have taken steps such as 
arming the Pakistan Jute Board with 
powers ,to requisition jute to ensure, 
the implementation of this Agree-
ment. The attention of t·he hon. 
Member is invited in this connection 
to the answer given to unstarre41-
Question No. 45 by Sri BasantA 
·Kumar Das on the 4th Aupt,.UIJO: 
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K\)LIW ADA DISPLACED PERSONS CAMP, 
BOMBAY 

64. Slui Sidh\f&: Will the Minister 
of :aehabilitatlon be pleased to stak: 

(a) \vhether the Koliwada Displaced 
Persons Camp (Bombay) is manag~d 
by the Government of India or the 
Govemment of Bombay; 

(b) whether it i" a fact that the 
Minister of Rehahilitat;on visited· this 
camp in April, 1950; and 

(c) if so, what action t.o improve 
the C'OIHlitiollS of thc' C.UIl]l hn;.: been 
tnken nftel' hi;; v;f'(it to the Camp? 

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) It is 
not II ('nmp. but, n private I?o]ony 1'm' 
by the Punjnh :l<'runtier' Co-operative 
Housing Society Ltd" Koliwadll 
Bombay, 

(b) Yl'S, 

(e) He wns Ilot "atisfil'(l with the 
. J1J11Iln~etrll'llt· of the l'o]ony IIllll of 
t.he bOIlCl fidel! of thl' agl'lll'Y r:l1lJ1ing 
it. 111111 he ha,l, t1ll'r"fol'l', (lir,'l't(',l tlv 
Uc'hnhiJitatioll Ill'partllwnt O'Wel'l1-
ml"llt, of BOlllhl1\' l'ith(,,' to take it 
OVl'r or .h hnw it. elosed. 

AHMED SILK 1\fll.l.8 AND AHMED OIL 
AND LEATHER CLOTH FACTORY, 

AMBAR~ATH. BOl\IMY 

65. Shn Sieibva: Will th" :'Ilini,,!el' 
of RehabUitaUon hl' pl,'n"r,l to statc: 

(;1) wht'thl'l' .\llllll,,1 ~ilk :'I[ill,.; "\1111 

Ahlll('ll Oil & LI':lth,'r Cln:h (-'nel,n'Y 
nt Amh,'n,nth (Bnmhny) h;\\"<· hee';' 
dN'lnn',1 1\"; E":lI'lkl' Pl'nl'ert~·; 

(b) if SO, wlwtht'I' thl';;,' mills !Ire 
. being 1"\111 at pI'e;;l'nt :lnd if so. by 
whom; :lnd 

(c) whnt is the renli';lltion from 
these mills since it WM declared 
Evacuee Ptopel'ty?' 

The IIlDiRer of State for B.ebabW-
tatioll (Shrl A. P. lain): (n). (b) and 
(e). The utt.£.ntiotl of the hon. Mem-
ber i$ illvite(\ to my reply to the 
Starred Question No. S51 answered 
~ morning. 

SALE OF COTTAGl!: INDUSTRY PRODUCT 
IN FOREIGN COUNTRIES 

66. Sbri Sielbva: Will the Minister 
of Commerce be pleased t{) state: 

(8) what efforts have been made by 
the various Trade Commissic'lers to 
encoursO'e the sale of Indian Cottage 

'" f ' Industry product;; in oreig co un., 
tries; and 

(II) what quantity of Indian OoU<lge 
Industry goo,ls ha\'e been :tctnally 
sold itl various foreign countries dur-
in" the yea;';; 1948, 1949 and 1950 
11r;':to-date? . 

The Minister of Commerce (Shri 
Sri Prakasa): (oJ) I wapld invites. 
1'eference to theeply given by my 
pl'edecessol' on toe 25th February 
Hl50 to' the hon. Member's Starred 
Qu(>st.:on :No. 312. 

The main function of Indian Trade 
Hepl'('sentlltivt:'s ahroad is t{) explore 
the possibilities of the dev(>!opme!lt 
of IllIlin's export tmtle and take such 
IJl(';tS\Il'CS in that dil'eetioll as may be 
IIl'("l'''Sar.'". COtt;1gc J 1I,1nst 1',)' products 
figlll"ll prolJlinellhy in theit· efforts. 
"\ note ol'sl'l'ihing the efforts in that 
,]iredioll hy our Tmde Hepre7enta-
ti\"(',.: :I h 1'0:1 cl is laid on the Tnb!e of 
till' HOllse. [See ..tlllie,III;./: lr. an-
lIe"rUT!' St). B;i]. 

(h) PI'mlllets of Cotta.~e Illllu"lry. 
as '" tI!' h, "1'1.' Ilot ;t t PI't's,'n t Sepl1l',l tely 
L'Jas,.;ifiell in our foreign trade 
;1("('l)unt~. A ;;tatl-mellt ~howing the 
expni'is of ('ertain cOlJll1111ditie", whi0h 
nre l\l1o\\"n IJl'oarll." as Cottage Illdus-
t!· .... pl·O,lllds. ,lming th.;' yl'ars 1948-
om. l\ll9-50 :lIld Hl50-51. foS far 1.'& 
n\-;liJabl('. is. howewr. laid on the 
1'aable. [See Appelldix !l', alille,lur8 
No. 36]. 

LEGISLATION FOR LABOUR PROVIDENT 
FUND 

61. Sbri Sldhva: Will the Minister 
of Labour be pleased to state: 

(8) whethel' Government propose t{) 
bring in a Bill for Labour Provident 
Fund as promised in the December 
Session of 1949; and 
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(b) what the reasons for the delay 
are and ","hen it is likely to be put for 
considera tion ? 

The Ministeroi Labour (Shri Jag-
jivan Ram): (a) and (b). I draw 
attention to the assurance given by 
me on the floor of the House on the 
16th of December last. The matter 
has been taken in hand and is under 
the consideration of Government. My 
friend will, however, appreciate tlMt 
there is cOlls:demble prepamtory work 
to be done in connL'ction with ',nv 
men~lII"e of this kind. To mentiC)71 
one item of our l'repar;ltion: all 
parties concemed in the measure "re 
to be consulted before any deci"ion 
can be taken in the matter. '£h,3 
preparatory work is taking time. I 
might repent, the Government will 
try their best to finalise the matter 
as early as possible. 

ASSAM TEA GARDENS 

~~. Shri Kesava Roo: (a) Will the 
l\IIlllStpr of Labour he plea,;ed to state 
whether a Conlillittee has been 
nppointed to enquire into the conJi-
tions of tea gardens in Assam? 

(h) What arc the terrlls of refer-
ence of the Committee? 

(c) lIas the Committee submitted 
a 11 y report? 

.. The Minister 01 Labour (8hri Jag-
Jlyan Ram): (a) Yes. A Committee, 
t'zz., the Cachar Plantations Com-
mittee has been appointed by the 
GO\,(~l'llmellt of India to enquire into 
t he conditions of tea gardens in tlw 
CachaI' Di~tl'ict of A~s;}1l1 only .. 

( b) The tenns of rekrc:nee of the 
Committee [Ire: 

(i) to enquire into the cost struc-
tUl'e and financial conditions· of the 
tea gardens in the Caehar District of 
Assam; 

(ii) to enquire into the cost of the 
present uneconomical working of 
certain gal'dens; 

(iii) to make recommendations re-
garding the measures to place '.m-
economic gardens on a sound basis; 
and 

(iv) to report in particular, 
A. whether the concessional supply 

of food-grains to labour should be 
discontinue<;l in any estate and if '10, 
in what circumstances and to whut 
extent; and 

B. what a,rrallgelllents should be 
made for the supply of food-grains 
to workers in these estates. 

(c) Xot yet. The report is likely io 
be recei,"cd by the end of Octob'jr, 
U)50. • 

PLANNING COM:VllSSION (MEMBERS) 

69 J Shri Hanumanthaiya: 
. l Shri Ohanniah: 
(n) Will the Prime MiniSter .be 

pleased to state what are the salanes 
of the Vice-Chairman and other 
Members of the Planning Commis-
sion? 

(b) What are the other ameni~ies 
alld other allowances that are be~ng 
,riven to the :\Iembers of the Plannmg 
Commission? 

(c) Is their stntus equnl to that of 
;t Cabinet :\Iinister? 

The Prime Minister (8bri Jawahar~ 
lal Nehru): (a) and (b). A statement. 
is placed 011 the Table of the House. 
[Sec Appendix IV, annexure No. 37]~ 

(e) ~o. 

CENTRAL SILK BOARD 

{ Shri Hanumanthaiya, 
70, Shl'i Ohanniah' . 

\rill the Mini"tel' of Industry and. 
Supply be pleased to state: 

(a) whw was the Central Silk 
l30ard constituted; 

(b) what steps it has taken for the 
development of sericulture i))dus~ry 
in India; 

(c) what is the amount it has spellt 
on development schemes; and 

(d) what is the amount it has spent. 
on estaBlishment, travelling and other' 
allowances? 
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!'he II1DJste.r of Industry and Sup-
plJ (8hri .Kahtab): (a) On 9-4-49. -

(b) A statement is placed on the 
"Table of the House. [See Appendix 
lV, anne:z:ure .0. 38]. 

(c) Rupees two lakhs sixty-th!'ee 
thousand during the year 1949-50. 

(d) The total expenditure during 
1949-50 was Rs. 70,688. 

IMPORT OF GLAS'S 

71. Pandit •. B. Bhargava: 
Will the Minister of Industry and 
Supply be pleased' to !>tute what is 
the totnl vRllle and quantity of ~ach 
type of glass imported into India, 
.every year, from IUlI"d and soft cur-
rency areas? 

The KiniBter of Industry and Sup-
ply . (Shri .&btab): A I>t;ltement 
IS laid on t,he Table. [S('e Appendix 
IV, annexure No. 139]. 

RATIFICATION OF HAVANA CHARTER 

72. Pandit •. B. Bhargava: (n) 
'Will the :\linistt-r of Commerce be 
pleased to st.ah~ whetlwr the UO\'l'rn-
ment of TIH!ia have I.:lkl'll nlly dCl'i,;ion 
·on tIlt! majority reeomnll'n,iatioJls of 
the Fi>leal Commission fOI' Uw mtilica-
tiOIl of the Havana Charter? 

(b) When· is this matt.'r liliCly to 
be plllced before P'arliUIl1E'llt for dis-
(lussioll ? 

The Jlinister of Commerce (Shri 
Sri Prakasa): (Il) and tb). The Fiseal 
Commission.'s l~eport was received 
by Government only on the 8th .July 
1950 and Government are carefully 
exlLtnining the same. It is still too 
early for Government to arrive at a 
decision on t.he Commission's recom-
mendations. I am unable to state at 
-present when they would be in a posi-
tiOlll 'to place the recommendations 
"before Parliament. 

~lIBS OY l/lntOlUTY ColDl1JlnTIES 
4BJLBSftD Xl' P Al[ISTAN 

78. Bar4ar Bakam S1D&h: (a) Will 
-t.be Nm. ;KlDII\Ir be pleased to state 
wbether any leaders of the minority 

community in East Bengal were 
arrested during the last communal 
trouble in February and March, 1950? 

(b) If so, what was the total. num-
. ber of arrests made of members of 
minority communities? 

(c) \Vhat is fhe number still in 
prison? 

[Ans"'E'r covered by note on Indo-
Pakistan Agreement of the 8th 
April, 1950, Circulated to hon. 
'Members (See Appendix HI, a·1l-

lIexme No. 17)]. 
PRE· FABRICATED STALLS ON QUEENS-

WAY, NEW DELHI 

74. Sardar Hukam Singh: Will the 
Minister of Rehabilitation be pleus?d 
to fltate the amonnt now spent subse-
qnently for providing corr~gated iron 
I>heet roof on each pre-fabr.cated Btall 
pnt upon Qneensway, New Delhi? -

The Minister of State for Rehabi-
litation (Shri A. P. Jain): Rs. 109/4/-
per stall. 
EAST BENGAL DISPLACED PERSONS IN 

CAMPS 

75. Shri B. K. Das: Will the 
~lillistl>r of Rehabilitation be pleasecl 
to state: 

(a) the total C3mp population of 
Enst Bengal displaced persons in 
West Bengal nnd outlying States; 

(b) th~ total number of deaths in 
th,>>"e camps up to the present time; 

(e) the .causes of snch d.eaths·; 
(d) the d.iseases generally prevalent 

in the.camps; and 
(e) the steps taken for the pre-

yention of diseases and rell10val of 
other causes of death? 

The Minister of State for Behabl-
Utation (Shri A. P. Jain): 

(a) 
(1) West Bengal 
(2) Bihar 
(3) Orissa 
(4) Assam 
(fi) Cacha.r 
(6) Tripura 

... 1,53,576 
. .. 22,114 
... 15,739 

... 5,020 

... 7,470 
... 30,249 

2,34,168 
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(b) 3302. Figures from Tripura 
and Cachar have not been received. 

(c) and (d). Deaths are due to 
mainly Cholera, dysentery, diarrhoea, 
small-pox, measles and malarial 
fever. 

(e) A hospital br indoor and out 
door patients is providEd in each 
camp. Preventive measures like 
vaccination, inoculation, sanitation 
and disinfection are taken. 

JUTE HELD UP IN PAKISTAN 

76. Shri B. X.Das: (a) Will the 
l\Iinister of Commerce be pleased to 
state what quantities of the held-up 
jute in Pakistan have been received 
so far? 

(b) What is the position regarding 
the rest of the jute? 

The Minister of Commerce (Shri 
Sri Prakasa): (a) The quantities of 
jute held up in Pakistan that hav!: 
been received upto 1st August 1950 
are 5,45,2031 maunds of Assam jute 
and 13,30,804 maunds of Pakistan. 

(b) Efforts are being made to 
secure the early release of the rest. 

MACHINE TOOL FACTORY 

77. Shri S. B. Miahr&: Will the 
Minister of IndUStry and Supply he 
pleased to state whether machine tool 
industry is being developed with the 
co-operation of a firm and if so, the 
name of the firm and the terms of 
co-opera tion? 

The Minister of Industry and 
Supply (Shri Mahtab): Yes. In this 
connection I would invite the attm-
tion of the hon. Member to parts 
(a) and (b) of the reply given by my 
predecessor to Starred Question No. 
16Q on 1st December 1949. A state-
ment showing the terms of the agree-
ment with Messrs. Oerlikon Machine 
Tool Works of Switzerland is laid oD 
the Table of the House. [See Appen-
diz IV, annezure No. 40.] 

IMPORT OJ' CAPITAL GOODS 

78. S. B. Mishra: Will the MiDis-
ter of Commerce be pleased to state: 

(a) the t<;>tal cost of capital goocl& 
imported in 1949; and 

(b) t~e count.t-ies from which the,. 
are imported? 

The Minister of Commerce (ShIl 
Sri Prakasa): (a) and (b). I place on 
the Table of the House a statement 
giving the required information. 

STATE~IENT 

Imports into India oj Capital Goods 
[juriRg 1949. 

U.S.A. 
Canada 
Portugal & Colonies 
Belgium & Colonies 
Bizonia 
Japan 
Switzerland 
Pakistan 
U.K. 
Other CountriE's 

Imports (value 
in lakhs of rupee<). 

24,30 
3,66 

20 
1,05 

92 
5,69 
1,55 

It 
60,28 

5,11 

TOTAL 1,02,70 

STEEL FACTORIES (ESTABLISHMENT) 

79. Prof. S. N. JIishra: Will the 
:\Iinister of IndUstry and Supply be 
pleased to state the reasons for delal'-
ing the establishment of steel f8Cto~s 
in Madhya Pradesh and elsewhere as-
recommended by foreign experts? 

The .Minister of Industry and 
Supply (Shri Mahtab): The main 
obstacle is finance. 

KAMIN KALYAN CENTRES' 

80. Shri R. L. Malviya: Will the 
l\Iinister of Labour be pleased to 
state: 

(a) how many Kamin Kalyan 
Centres have been established in the 
coal fields in India and at what places; 

(b) what is the non-recurring and 
annual recurring expenditure of run-
ning each of these centres, 8S alsG 
of the central administrative org&Di:' 
sation at Patherdip or elsewhere, 
from their inceptioD up-to-date; 
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, -
(c) the number of Kamins traiD;ed 

annually in each centre and the m-
-dustries or handicrafts taught; 
_ (d) t~e . capital investm~nt in 
machines, tools and raw material, etc., 
.and the amount recovered hy sale of 
finished product annually, at each of 
these centres; and 

(e) the total ann~al financial gai? 
8CCI'uecl to or loss Incurred by GO\-
ernment in running each of these 
centres? 

The lIiniater of, LabOur (Shri 
.Jagiivan :aam): (a), (1)), (c) and .(d). 
Four statements giving the l'cqllll'ed 
jnforllllltion arc placer! on th.e Tabl,e 
-of the hOI\;;e. L Hec ,IPl'CJid"c I \t, 
anne.cute No. 41.] 

(,') '1'1\1' Cl'nlt'"s :\I'p 11"t. being I:lln 
for profit hut with the uiJjl'ct of. I.m-
proving the gem'ral sI3n,I:lI':1 _or ohvn:.g 
of WOIlIl.'n wOl'kcl's and make ,their 
children "chool-lIJin('(1 and 10 melll-
catc in thlHn the habits of cleanh-
ness etc. 

CLOTH DISTRIBUTIO~ 

81. Ihn :a, L. XalVlya: (a) Will 
the l\linish>r of Industry and Supply 
be plensed to .. llIte whet\Je~' ~o\"e.rn­
ment IlI'C Ilwnre that the (listrlbutJnn 
of doth in lII:1n." \,:1rts of the coun.tl'Y 
is not lI1aol,· necor,lin){ to th L• r~f)lIJr~­
ments of tIll' p,'ol'k·· of t h~ 10c:llit.~<) 

(h) If '"'''. whnt ,,\0,1';: have (1o\,l'rn-
mt:'l1t til kt'il so fill' or ,In till'," propo!;l' 
to tRk" for pr,>wliling this mal-distri-
bution:' , 

The Jlintater of Industry and 
Supply (S,hri Xahtab): (/I) 1'11,\l'r ~he 
existing distribution schl'llle J1lJlh~ 
are pCI'llIittecl to Sl'll one"third of 
tbeir production to buy"'rs of their 
own ('hoil"'. The rPI II ,\111111 g two-
thir,l,.; pr,~(ll\etion is ,lis!l'illllh'd by 
the 'l\>xtile COll\lIli"sioill'r tl) St:lt~ 

,00\"(·I'II11wnt .. Ilccnr,lil1g to the qllohs 
fixl'ol 01\ the hll!'i;; of po\,ulntion iii 
each State. The TexWe Comlllis-
.ioner, il"su(:>s monthly purchnsc 
auth'lriti('s fM the qlll'ntit~· allocnlt:d 
to a State, nnd it. is open to the Stnte 
~omiDee to buy cloth from the mills 

according to the requirements of the 
people of the State. Further, two-
thirds production of 52 selected mills 
in Bombay and' Ahmedabad which 
produce popular varieties of cloth is 
distributed bale by ba.le by the Textile 
Commissioner, Bombay, Oll a 1'10 rata 
basis taking into consideration indi-
vidual requirements of each State. 

As regards one-third production 
which the mills are free to sell to 
buyers of their own choice, it will 
be in the interest of State buyers to 
purchase such VArieties of cloth only 
whieh nre eAsily saleable in their 
State, 

(b) Does not arise. 

Bo~us TO :'!I!XERS 

82. Shri R. L. Malviya: Will t.he 
:,\1 ill:~h'I' of Industry" and Supply be 
[,le:)"",l to state: 

(a) the ",tt'ength of the miners and 
staff ill each of the Government Rail-
way CoJlil·ries during the years 1917 
to lO,iO (.June); 

(b) the amount paid to the miners 
and ~taff towal'cl~ their Bonu,:; in each 
qUill'tl:'l' up-to-date in each of the Rail-
w:ly Colliel'ie,:; :Ind, mOI'e particularly, 
in tIll' Kurasia and Pondi Hill Col-
Iit'l'il's: 

(e) the pel'cent:ll,!e of miners and 
staff who han> l'ec,·iYed Bonus in each 
qllartel' in each colliery; 

(II) t 110' :1I1101l1lt which remained un-
,.ni,l ,luring- ench qn:uter' in each col-
liel'~' and the ren"ons therefor; and 

(,.) whC'fhl'r it is a fact that bonus 
to contmetors' "t;lff remains unpaid 
nll.l if so, wh~- it has not been paid 
and when it will be paid? 

The lIiniater of Industry and 
Supply (Shrl lIahlab): (a). (b). (c). 
(d) and (c). The information is 
hdng- colleded and will be placcd on 
th,> T:lhle of the House as soon ftS 
pos,.ible, 

CO_tL COXHISSIOSER 

83. Slui R. L, .. lviya: (8) Will 
the Minister of Induab)' and Supply 
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Qe pleased to state when and why the 
office of the Coal Commissioner was 
created and what was the duration 
fixed for its existence? 

(b) From which year are annual 
extensions being granted for continu-
ance of this office? 

The Minister of Industry and 
Supply (Shri Mahtab): (a) and (b). 
The office of the Coal Commissioner 
was first created in December 19413 
to co-ordinate the functions relating 
to production, distribution and trans-
port of coaL The P~lst was initially 
sanctioned for a period of one year 
and has since been extended h'om 
t:111e to time. 

Housew FACTORY FOR DELHI 

84. Shri Sidhva: (a) W,ll the 
)li!li~tt~I' 0' Rehabiiitation be plcilsed 
to ;;tate \\"hether flny Swec!i"h firm 
ha;: Sent ill pl'Opo;:als to Go\"emmellt 
for :1 second hou.,ing f:1ctory for Ddhi? 

(b) If so, what are the proposals 
and to what ext.t!nt are Govemment 
committed to the establishment of 
this factory? 

The Minister of State for Re-
habilitation (Shri A. P. Jain): (n) A 
proposal hm; been receive,} fl"OlI1 :U/S 
C. A. \Vallenhol'g and S')II, 
Stockholm, to "tart a facil)r\' iil India 
and not specifically in Delhi. 

(b) The pl'oposal I'elates to the 
setting up of a factory for timber 
prefabricated h:)uses in India. The 
Government of India have entered 
into no commitments. 

SHORT SUPPLY OF DRl'GS 

85. Prof. K. T. Shah: (a) Will the 
Mini;;ter of Industry and Supply be 
pkil~,-,d to st:lte ,,-hidl I)f th-.! e~';('Ilt"'ll 
~h·u:.(" like Iklli('iliill flrc, 01' ha\'e been, 
111. short suppl.y since the beginning of 
thiS year? 

(b) What steps IIO.\"e heen taken 
to I'egulate and distr:bute the a vail-
.able supply? 

(c) Have any cases 9f profiteering 
or black _ marketing come to the 
(notice of Government? 

(d) If _ so, what steps have been 
taken in the matter? 

The Minister of Industry and 
. Supply (Shri' Ilahtab): (a) Penicillin 
was the main drug reported to be in 
short. supply in the beginning of this 
year. Other items reported to be in 
short _supply were Para-amino-
salicylic acid al1d Insulin. 

(b) The distribution of the drulm 
is being done through normal trade 
channels but powers are available to 
State Governments undu -the Drugs 
Contr;}1 Acts enacted by them to 
contl"Ol the distribution of drugs if 
necessary. 

(e) l111d (d). Enforcement of the 
dl"ligS ('ontrol is the responsibility of 
the Staks. No CllSCS of profiteering 
and blllck marketing have been 
specificaUy refet'red to the Central 
Government. 

VISIT OF HON. MAULANA ABUL KA.LAJI 
AUD TO MIDDLE EAST COUNTRmS 

86 {Shri Banumanthaiya: 
. Shri Channiah: 

(a) Will the Prime M·iDfster be 
pleased t.o state whether it is a fact 
that the hon. Maulana Abul Kalara 
AZlld, Educntion Minister to the Gov-
ernment of T nrlia, intended to go on 
a Goocl-Will Mission to the Middle 
Ea!;t countries? 

(.b) Are Government of India spoB. 
sormg such a mission and if so what 
is its purpose? ' 

(0) What are the countries which 
the hon. Maulana Abul KaLIM Azad 
\\"0111(1 be vi!;liting and fOt" how long 
will the visi~ last? 

(d) What is the expenditure 
inmh-ed? 

(e) Who are accompanying him r 
The Deputy Minister Of External 

Aftairs (Dr. Keskar): (a), (b) and (0). 
~here have been longstanding invita-
tions from various countries of 
Western Asia for hon. Maulana Abul 
K~lam Azad. to pay a visit of good-
wIll and fl'lendship. Government; 
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have been anxious that he should 
pay such a visit at the earliest con-
venience, It, was proposed that he 
should visit Iran and Turkey last 
July, Owing, however, ii9 the un-
fortunate accident· early Jast month 
from which hon, Maulana Abul 
Kalam Azad has not yet recovered, 
the visit has been postponed. 

(d) and (e), Government is unable 
to indicate the approximate expen-
diture or t.he composition of the 
Delegation until plans have been 
finalised for the next date of his 
visit. 

BORDER RAIDS 
BS-A. Shri Kshudiram Mahata: 

Will the Prime Minister ' be pleased 
to state:; 

(a) .the number of borde!: raids by 
Pakistan nationals in Indian terri-
tory during the perioaath ApriJ, 
1950 to 31st July, 1950; 

(b) the total number of casualHes 
during this period; and 

(c) the approximate value of the 
property looted? . 

The Deputy MiniSter of Extemal 
Aflairs (Dr. Keskar): (a), (b) and (c). 
Detailed information called f::,r from 
the State Governments concerned has 
not yet been received in full. The' 
information asked will be ,laid on the 
Table of the House as soon as it is 
received. 
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PARLIAMENT OF INDIA
Mondayy 14th August, 1950

The House met at a Quarter to
Eleven of the Clock

[M r . D eputy-S peaxer in the Chair \

QUESTIONS AND AN SW ER S

(See Part I)

12-31 p.M

MOTION FOE ADJOURNM ENT

Toofan E xpress A ccident

Shri Joachim Alva (B om bay): Sir,
in view of the railway disaster that
took place yesterday near Moghal- 
sarai, we would like to know whether
the hon. Minister will make a state­
ment in view of the seriousness of
the situation.

Mr. Deputy-Speaker: Yes, I have
received notice of an adjournment
motion. It reads:

“ That the business of the
House be suspended today to
discuss the serious Railway acci­
dent of the 7 Up Tocfan Express
that took place near Karmanasa
on the E .I .R . about 20 miles east
of Moghalsarai on the early
morning of the 13th August.*’

I have also received six short
notice questions relating to the same
matter.

1010

Before I dispose o f these questioof
or the adjournment motion, I \srould 
like to know if the hon. Minister ha«
got anything to say, whether he hat
got any information now.

The Minister of Transport an4 
Railways (Shri Gopalaswami): So far
as the short notice questions are con*
cerned, I am willing to accept all of 
them and give whatever information
has come into my possession or will 
come into my possession before I
give the answers. I  have not seen 
any of those short notice questioni
yet.

So far as the adjournment motion
is concerned, it is for you. Sir, tp
rule whether it is a matter which
could be discussed on a motio^n for 
adjournment. After aU, what if 
attempted by the adjournment
motion, I  take it, is to elicit the full­
est possible information of th i
accident, the tragic accident, thal 
took place in the early hours of
terday. I have a c^tain  amount
of information in my possession, but 
it is necessarily very incomplete and 
we shall be a We to get fuller infor*
mation in the course of the day. I
can make a statement on it at tht 
end of the d a y p ro ce e d in g s  if hon.
Members wish io have that infoi*m««
tion. If, however, it so happens that 
this House is going to have a sittinf 
the day after tomorrow, I  can glrf
you even fuller information becauit 
one of the members of the Railway 
Board has been sent there. He mu0t
bave reached the place this mominff
and he will be able to give us as fuu^
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information as possible by this evening 
or perhaps if he returns tomorrow, 
we shall have a very full report from 
him. So, I am entirely in the hands 
of the House as to giving the informa­
tion.

K r. Depnty-Speaker: I think I  
■ball direct that copies of the short 
notice questions be handed over to 
the hon. Minister immediately. As 
re^ardg the statement, he will be in a 
better position to make it before the 
House rises today, or if it should 
adioum till the 16th, certainly this 
may stand over till the 16th. B ut 
we are not certain as to whether the 
business of the House will require 
another sitting on the 16th. Now, 
if the hon. Minister will find it con- 
Tesiient to place before the House 
whatever material is available at 
five o ’clock. I would like to know 
from the hon. Member who has 
tabled this adjouminent motion 
whether he wants me to consider that 
motion now.

8hrl B. B. Bhagat (Bihar): I have 
no objection whether it is discussed 
now or in the evening. B ut this 
matter of railway accidents has 
assumed such serious proportions 
that I want that we should discuss it.

Tile Minister of State for Trans­
port and Baiiways (Shri Santhanam):
On a point of order, Sir. Tomorrow 
the Government Inspector is going 
to hold an enquiry and therefore 1 
think any discussion in this House 
will prejudice the enquiry. I think 
the adjournment motion is out of 
order altogether.

Hr. Depnty-Speaker: I  am not 
able to agree with the point of order 
raised. B ut I think that this is not 
a matter which can be discussed 
without sufficient material before us. 
Vary often, in answer to questions 
the bon. Minister has replied that 
steps have been taken to avoid these 
aoi^enta. Therefore, if the House 
waita till the evening, it will be in a 
portion to know what exactly the 
lituation is in view of the details

which the hon. Minister promises to 
place before it. Aft-^r the details are 
given, at five o ’clock we shall con­
sider whether the Government must 
be censured and whether there is any 
default on the part of Government. 
W e shall therefore wait to hear the 
details and what the hon. Minister 
has to say. For the present, the 
matter will stand over till five o ’clock.

BU SIN E SS OF TH E  H O U SE

Shri Hossain Imam (Bihar): M ay 
I suggest that the hon. the Depul^ 
Prime Minister should make a state­
ment regarding the course o f business? 
It is now 1 2 -^  P.M . and we should 
have some indication as to whether 
we should sit on Wednesday or not. 
It is about time that Government 
made up its mind.

Mr. Deputy-Speaker: As at present 
advised. Government have set out 
their business in the order of import­
ance. The House will sit today till 
it gets tired and then for whatever 
remains, it is for Government to 
consider whether they should request 
the House to sit for one more day. 
If they are satisfied with the work 
done till the end of this evening, 
then the House will adjourn sine 
die, (Interruption.) In any case, the 
House expects the hon. the Pri:ne 
Minister or the Deputy Prime Minister 
to make a statement soon after we 
re-nssemble after Lunch. Hon. 
Members are anxious to know the 
exact position. The first Bill relat­
ing to Essential Supplies must be 
passed today. There are other Bills 
too. Having regard to the volume o f 
the work set out on the Order Paper, 
it might be necessary to sit for one 
more day, but it is left to Govern­
ment. I f  they are satisfied with 
whatever work is done by this 
evening, then the House will adjourn 
today; otherwise, the Leader o f the 
House mav make a statement after 

W e cViqll now proceed with 
the further business.
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PA P E R  L A ID  ON TH E  TA B LE

Report of the India D elegation to 
THE F ourth Session of the General 
A ssembly of the U nitki> Nations, 

1949

The Minister of Home Affairs and 
the States (Sardar Patel): I beg to
lay on the Table a copy of the Report 
of"the India Delegation to the Fourth 
Session of the General Assembly of 
the United Nations, 1949. [Placed  
in Library. See No. I I  C. 1(d)(3)/ 
60].

E SSE N TIAL SU PPLIE S (TEM PO­
R ARY PO W E RS) AM ENDM ENT 

B IL L

Shri Tyagi (Uttar Pradesh): B e­
fore the hon. Minister moves for the 
consideration of the Bill, I  wish to 
raise a point of procedure. This Bill 
was supplied to us yesterday, but 
there are sections of the old Essential 
Supplies A ct which are sought to be 
amended by this Bill. It is very 
difficult for us to lay our hands ou 
the old Act. This difficulty arises in 
the case of every amending Bill. 
M y suggestion therefore is that you 
might be pleased to order the Parlia­

ment Secretariat to re-print the old 
Acts or at least to reproduce such 
sections of the old Acts as are sought 
to be amended by amending Bills, 
so that we might know what exactly 
the original sections were and how 
the new amendment that is sought to 
be ij^ toduced is necessary. I  hope 
you wnl give suitable instructions. 
This will facilitate the work of all 
hon. Members and we need not 
bother about searching for the old 
Acts.

Mr. Depnty-Speaker: I  agree with 
the hon. Member, but I  think the 
Parliament Secretariat may not be 
quite competent to do what he 
suggests. On the other hand, 1 
would expect the hon. Ministers to 
make these Bills a little more comp­
lete. Whenever an amending Bill is 
introduced, a schedule should be 
attached giving the sections of the

original A ct which are being atHend-  ̂
ed, so that it will facilitate the work 
of hon. Members. There are only a- 
few copies of the Acts in the Library, 
and if each hon. Member wants 
ccipy, he would not be able to have 
it. however alert he may be. There­
fore, I  expect in future that when­
ever amending Bills are presented 
amend original Acts or ratify Ordi­
nances, a schedule of the relevant 
sections from the original Acts and 
Ordinances should be given in the Bill 
itself. Not only that; I  also expect 
notes on clauses. I t  is not enough, 
merely to give a Statement of Objects 
and Reasons. W e should wherever 
necessary be provided with notes on 
particular clauses which are intricate, 
and these should be attached to the* 
amending Bills.

The Minister of Food and Acricnl- 
ture (Shri K. M. Munshi):! beg to
move:

“ That the Bill further to
amend the Essential Supplies
(Temporary Powers) Act, 1946,
be taken into consideration.''

This Bill purports to amend the 
Essential Supplies Act, 1946 in four 
material respects and I  shall shortly 
refer to them. So far as clause 3 is 
concerned, it only extends the 
Essential Supplies (Temporary 
Powers) Act to Part B States excjept 
Jammu and Kashmir. The old Act 
was passed under the Government of 
India Act, 1935, and extended only to 
British India-. As a matter of fact, 
today in Part B States there are 
several notifications in respect o f 
essential commodities, but they are 
not being controlled or co-ordinated 
with the notifications in the other 
parts of the country. Therefore^ 
now that Part !B States have com e 
into the Union; it is necessary that 
this Act should extend to them ateo»

In clause 3 (b), it is intended to 
extend the Essential Supplies 
(Temporary Powers) A ct from Slst 
March 1951 to 1 9 ^ . As you, Sir, 
will remember, under article 869 of^ 
th«v. Constitution, th^ g o w r  pf the
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Centre to legislate for essential com- 
itodities—^the concurrent power— îs 
maintained up to 1955. It  was there- 
forft thought that within the coming 
three years, it will be necessary to 
stab'Hse the economic life of the 
country by continuing the Act, but 
there is no desire on the part of 
Government to keep it any longer 
than necessary and I  am quite 
willing to accept the amendment of 
^  hon. friend Shri Prabhudayal 
Himatsingka that this should stand 
extended only np to Decarnber, 1952.
T am mentioning this at this stage, 
go that we may not take up time un­
necessarily in discussing .imend* 
ments which T am not going to 
accept.

Then as regards clause 4, the Bill 
is intended to include cattle fodder 
among the essential commodities. 
In the Act, as it stands today, cattle 
fodder is excluded, but under Article 
869 of the Constitution, cattle fodder 
»  one of the essential commodities 
in respect of which the Centre has 
concurrent power of legislation. 
Therefore, it is desired to bring this 
into line with the Constitution. 
That is why fodder has been added. 
Of course, no notification has been 
issued so far and no legislation is 
contemplated.

Then, clause 5 deals with the 
Penal Code, the Criminal Procedure 
Code and the Evidence Act which 
are prevalent in Part B States. Now, 
in several of Part B States the Penal 
Code, the Criminal Procedure Code 
and the Evidence Act, as applied to 
British India, are not applicable. 
W hat applies there is the adaptation 
of these Acts made by the old Slates. 
Therefore, in order to attract the 
applicability of those pieces of legisla­
tion for the purpose of this Essential 
Supplies Act, it is necessary to have 
this clause.

Ckiuse 6 has to be enacted for this 
reastm. The exisidug sub-section (B) 
of section 8 of tke A ct runs as 
toUows:

**(S) An ordn made under sub- 
•M lim  (I) mmj ooofer pow m

and impose duties upon the 
Central Government or officers 
and authorities of the Central 
Government, notwithstanding 
that it relates to a matter in 
respect of which the (State) 
Legislature also has power to 
make law s.’ *

The second clause here is redund­
ant. A difficulty has arisen because 
there is power of delegation to the 
States under the Act. One of the 
High Courts he»ld that once a delega­
tion has been made to a State that 
State has no power to delegate its 
authority to its officers, or any other 
authority. Therefore, power must be 
taken in order to enlarge the powers 
of the Centre; otherwise, unneces­
sary technical difficulties will arise in 
respect of the Essential Supplies 
Act.

With regard to the next clause 
(amendment to section 7) the whole 
of section 7 of the original Act has 
been set out in extenso and the pro­
visions with regard to textiles are left 
untouched, except for one or two 
verbal corrections. They have been 
reproduced only for the sake of 
coherence.

The only new element is the pro­
viso. The proviso creates a new 
offence— if I may say so— of excessive 
hoarding. That has become neces­
sary as an emergent measure for 
several reasons. W e have recently 
seen how the Korean war and the 
scare in the country has enabled 
people to raise prices not merely on 
account of scarcity, but also by in­
tensive hoarding." B y experience 
we have found that in the same area 
while there are people who have 
hoarded grain, other people have 
grain whatever and it becomes difi&- 
cult to get this grain out of tbeir 
hoards. At the present monieiit, 
there are only three sources from 
which we can supply foodgrains. 
One is imports. That is limited today 
by two factors— our shortage 
change and the reeent phenwnimcai 
of shortage d  suppliM in loceign
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countries. The other is exports from 
surplus States. That is of course a 
matter between the States and the 
Government which is covered by the 
Essential Supplies Act. The powers 
exercised by the States are the dele­
gated powers from the Centre and 
it is competent for the Centre to take 
away those powers in surplus States. 
Then comes the question of internal 
procurement. Internal procurement 
largely depends upon hoarding by the 
people. Each State has made its 
own notification prescribing the 
quantity for the consumer, the 
trader and the producer. Ja most 
cases the producer is exempt in 
non-rationed areas and statutorily 
rationed areas. But what has 
happened is, that by reason of 
excessive hoarding, the amount of 
food-grains which ought to come out 
for purposes of procurement is not 
coming out and in view of this 
scarcity of supplies it has become 
really essential that we must di'Couv- 
age hoarding as far as possible.

This proviso introduces tw’o ele­
ments. It defines what is excessive 
hoarding. Excessive hoarding is 
defined here as twice the maximum 
quantity prescribed by any notifica­
tion. So far as that is ccncerned, the 
producer has to merely report. So 
far as the dealer is concerned, in all 
cases he has got a large stock which 
he can keep for himself. I f he 
reports, there is no difficulty. It is 
only when he does not report that 
he comes to be in unlawful possession 
of additional stock. For instance, 
if a dealer who has a right to keep 
50 maunds not only gets another 50 
maunds, but does not report- about 
it, naturally, he is in unlawful posses­
sion of the stock.

Similarly, with regard to the con­
sumer. In non-rationed areas the 
consumer and the dealer are entitled 
to keep the same quantity— there is 
no difference. In statutorily rationed 
areas like Bombay, Delhi or Calcutta, 
there is a very small quantity pres­
cribed. For instance, in West Bengal 
it is 16 seers. Therefore, a person 
will be held guilty of CQntravention

on»ly if he is in poflsessim of more 
than 16 seers. That is & e  preseai 
law. W hat the proviso Intrada to 
do is to lay down that if he has got 
over 32 seers, then only he will be 
guilty of excessive hoarding. But 1 
realise that in the case of individual 
consumer, it would not be right to 
impose such a penalty unless the 
quantity is such as to be considered 
as a deliberate act of hoarding.

Pandit Thakur Das Bhargava
(Punjab): I f he has got 17 seers with 
him, he will be liable.

Shri K . M . Munshi: That is l^e
present law, which we are seek­
ing to amend. Under the amended 
law if he keeps 33 seers he will be 
guilty of hoarding. I do realise the 
difficulty of the consumer and I  am 
willing to accept the amendment of 
my hon. friend Mr. Himatsingka 
that the minimum quantity which a 
consumer can keep should be five 
maunds.

Sliri Tyagi: Even if it is not for
sale, then also?

Shri K . M . Munshi: Today oil
over India the consumer cannot have 
with him more than a quantity which 
is prescribed by law. If that is so, 
if he keeps twice the quantity he ia 
as much guilty of hoardmg aa any­
body else. I would ask my hon. 
friend if he would accept this ex­
planation after sub-clause (3) which 
would be much better than the 
amendment moved by him.

Explanation \ A  person in 
possession of foodgrains which 
does not exceed five maunds of 
the maximum quantity so 
prescribed ^hall not be deemed 
to be guilty pf an offence punish­
able under ^he proviso to sub­
section (2 ).’/

An Hon, Member: All the same he 
can be convicted for three y e in , 
not seven years.

Sbri S .  M. Mnnsdil: The law
like that today. I  am not ieikiztf
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to amend it. I f  m y learned friend 
wants to amend that, he can move 
an amending Bill. This law has 
been in existence for two years and 
at this stage you cannot enlarge the 
quantity which can be kept by a 
consumer, because such a move 
would multiply the mischief which is 
now in the country. {An Hon. 
M em ber: W hat about the pro­
d u cer?) I  have told the House, 
not once, but twice that a producer is 
allowed to keep any quantity he 
lites— there is no restriction on it 
except in Bihar where to m y know­
ledge the restriction does not apply 
cmly if a producer has got more than 
25 acres of land. B ut it is for each 
State to decide for itself how to deal 
with the producer. I f they do not 
deal with the producer this Act will 
not apply. If they do then nobody 
will be able to> keep more than a 
prescribed quantity.

The next part relates to sentence. 
The sentence is that it may extend 
to seven years* imprisonment and to 
a fine not less than twenty times the 
value of the foodgrains found in his 
possession, the whole of such foixl- 
grains being forfeited to the Govern­
ment. It  is pointed out by my hon. 
friend Pandit Thakur Das B har^va  
that at any rate the prescribed 
quantity should be allowed tp remain 
with him so that be will not be 
deprived of whatever food he wants. 
I think there is some justice in it and 
1  shall be quite prepared to meet that 
point about the forfeiture of the 
quantity.

This disposes of all the points ex­
cept one and that is this. Today in 
most of these cases the trial drags 
on not for days but for months to­
gether. Every advantage is taken of 

provisions of the Criminal Pro­
cedure Code to lengthen out a trial, 
to  tire out the prosecution and ulti­
mately to secure in some form or the 
other acquittal. These are really 
emergency measuM and {here is no 
ttmxok the procedure should not 
he eorlaihd an4 made more effective.

The first is with regard to the bail. 
The section which is mentioned here, 
namely 13A, is really the section 
which found place in the Defence of 
India Rules between the years 1942 
and 1946. That is, bail cannot be 
given unless the prosecutor is heard 
and the Magistrate is satisfied that 
there are reasonable grounds for 
believing that he is not guilty. This 
puts the burden on the other side 
naturally. Being an emergency 
legislation of such an importance we 
want to deter people from comm it­
ting the offence and it is necessary 
that the latitude which the ordinary 
law gives to them, of being dis­
charged on bail should not be given 
to a person who has got more than 
double the permissible quantity in 
his possession. It is only when he 
has got an excessive quantity in 
possession that the question arises. 
Unless the man proves that this was 
foisted on him or that in some way 
or the other he was not guilty, he 
need not be released on bail.

The other is the question of day- 
to-day trial. In a case like this 
where the stuff has been found in his 
possession naturally the trial should 
proceed from day to day. The 
amendment of my hon. friend Mr. 
Jaspat Roy Kapoor is that after the 
charge is framed and the accused is 
asked to explain, he should not be 
asked to come on the same day and 
that some time must be given to 
him to engage a lawyer or to con­
sider the charge or whether the charge 
is legally framed or not. I also admit 
the validity of .the objection and 1 am 
quite willing to meet it by substitut­
ing in part (a) of 13B for the words 
**at the commencement of the next 
hearing of the case** the words “ at 
the commencement of the hearing of 
the case which shall in no ease be 
later than four days from the date oo 
which the charge has been laid and 
explained to the accused*'. I t  gives 
four days’ time for him.

I  submit this is a very essentiU 
Bill and we feel that it will have a 
very good effect on ^ o s e  who are
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trying to hoard food at the cost of 
other people’s lives.

Mr. Deputy-Speaker: Motion
moved:

“ That the Bill further to 
amend the Essential Supplies 
(Temporary Powers) Act, 1946, 
be taken into consideration/*

The House then adjourned for 
Lunch till Half Past Two of the 
Clock,

The House re-assembled after 
Lunch at Half Past Two of the Clock,

[M r . D eputy-S peaker in the Chair.]

Shri Sidhva (Madhya Pradesh): I 
welcome the measure that has been 
moved by my hon. friend, Mr. 
Munshi. It is not only important, but 
it is very essential under the existing 
conditions, which he has very ably 
narrated before this House. Measures 
such as these on the paper are gene­
rally very good. We have often seen 
that there are many measures on the 
statute-book, but it is the operation 
o f  the Act that counts considerably 
and I  have laid stress on this point 
many times whenever such measures 
have come before this House that the 
operation should be complete and in 
consonance with the spirit in which 
the law is made. I  do not know what 
will be the position of this Act, but 
I  am quite sure that when the hon. 
Minister is so keen and is inclined to 
iake powers to himself even from the 
States, he will not lag behind for one 
moment to see that the culprits are 
punished and the main and the real 
object for which this Bill has been 
brought is fulfilled. W hat is the 
ob ject? The object is to see that there 
should be no hoarding, that there 
should not be an increase in prices 
«n d  black-marketing. These are very 
com m only used in noiany Acts that 
have been brought in this House. So 
the principles are very noble and the 
principleB being noble, I am sure that 
a stray ease here or there of punish­
ing a  small man will not be considered

as a sufficient measure. I  feel th»*4 
persons who are really responsible for 
this hoarding and black-marketing 
and putting up prices should be 
punished. I was very glad that one 
of the features of this Bill is the one 
relating to the expeditious disposal of 
cases, namely Clause 9, proposed 
Section 13B. That is the whole key 
of this Bill. W e  know what the law 
means. Only the other day I put a 
question to the hon. the Deputy 
Prime Minister regarding the Law 
Committee that was appointed for 
the purpose of disposing of the cases 
in the law courts which were in arrears 
for a number of years. When I  was 
reading the recommendations, the 
judges who have been conducting the 
cases, they themselves felt that the 
delay in the disposal of cases means 
denial of justice to the litigants and 
the parties concerned. This matter 
is not a new one. I remember Lord 
Reading, when he was a Viceroy, 
thought that this kind of justice that 
ŵ as being administered in India re­
quired a revolutionary change and he 
appointed a Committee, but nothing 
was done. Well, the same oonditiong 
exist and w'e know how cases are post­
poned from time to. time by both the 
contending parties for reasons best 
known to them and thus circumvent­
ing the main object and the purpose 
for which the accused person is haul­
ed up in the court. I  do not know 
what is the procedure in the Criminol 
Procedure Code. But as regards the 
cases tried in the sessions coiirt, I  
know when an accused person is com ­
mitted to a sessions court from the 
lower court the sessions court sits from 
day to day and disposes of the case. 
The jury is summoned and the asses­
sors are sumnaoned, I  do know that 
under the provisions of the Criminal 
Procedure Code that practice prevails. 
At present when a case comes to the 
Sessions Jud^e, he does not get out 
from his seat until that case is dis­
posed of. It may take one day or one 
month or two months. I know th e j 
have been taking cases which have 
"one on for three months and yet the 
Judcres have been sittinsr till thoi^ 
eases are disposed of. I f there ii • 
law. that is a different matter,
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Infitead of this legislation an amend­
ment was sufi&cient. But if there is
00 law. I  see no reason why these 
Jiidges, who send out certain instruc­
tions to the lower courts and who are 
Tery anxious to see the judicial and 
executive functions to be separated, 
should not even by an executive order 
instruct that such iraportanti cases 
should be disposed of. I do not know 
what will be the position in the lower 
courts. Therefore, I say the provision 
in thi« Act for this purpose is certainly 
wholesome and very welcome. W e 
do not know what will be the effect 
if the lower court says that it has 
too much work. The Act says “ from 
day to day” .

Shri J. E. Kapoor flJttar Pradesh): 
Five minutes every day.

Shri Sidhva: [ was just going to 
•ay that. 1 wou'd request iiiv hon. 
friend, Mr. Munshi, to !et us know 
what is the meaning of May to day’ . 
W e know that such things do happen 
before the magistrates al'^o; they arc 
not all above board, althou^’h we have 
great respect for the judiciary. Sup- 
poJsin>i a magistrate takc'  ̂ a case f<»r 
five minutes and p»)^tpoiies every day 
on the ground that ho has too much 
work or suppose he sits l ite for a day 
just f<)r the piirpo?^e of fulfilling the 
conditions of the Act or circumvents 
by other process, what hapi>ens, I 
would like to know. This matter has 
to be cleared up because when we 
|>rovide a (Certain good meas\ire it 
should not be circumvented by the 
parties concerned. This is my doubt 
about this clause.

Mr. Munshi stated that he had 
iwcepted my friend, Mr. Kapoor’s 
amendment that when the charge is 
framed and if an accused person 
wants to have legal assistance, he 
may be given four davs* time. I have 
no objection to th^s if it is a bona fide 
request. 1 w’ould request mv friend, 
Mr. Munshi, not to be very liberal in 
accepting such amendments nnd thus 
frustrate the ver '̂ object of the Bill. 
X mean, he should have given one or 
two dfl^s. A  pleader can be made 
feiidy in one hour. The  ̂p?enders know

law, they are very efficient, very in­
telligent and they can understand any 
law immediately. There should be no 
time given for the purpose of engag­
ing a lawyer. Even within four days 
they move heaven and earth and 
bring all sorts of influences on every­
body to win the case. This is what 
we have noticed and therefore while 
he is accepting this amendment, I 
would request him to see the great 
emergency in which the nation’s in­
terest is concerned, when food supply 
is not available, and the situation is 
very dangerous in certain parts, as 
he himself stated. I do not agr̂ ê 
that there is shortage of food. I 
maintain that and T only feel that the 
movement is bad. the system is bad 
and this is all due to the elections 
that are coming.

My hon. friend, Mr. Munshi, has 
shown that out of the 93 persons re­
ported to have died, some did not 
evrn exist in India, some had died of 
fhoKra. Whatever it may, one per­
son had died of malnutrition. Death 
of evrji one j)erson for want of food 
is condemnable. 1 do not like even 
one person to die of starvation. T 
wotild like to se ? that every member 
of the community is properly fed. 
The supply is there; it is only a ques­
tion of distribution. The point is that 
movement is had. The system is 
defective. I do not know if he is 
taking power imder clause 6 for all 
purposes, for the purposes of procure­
ment, etc. Let him be bold enough. 
Let him not feel that the State Gov­
ernments are trying to come into clash 
with him. There is no question of 
clash. The State Governments gen­
erally look to the interests of their 
people. It is but right that the State 
Ministers should look after the com ­
forts of their people. They have not 
sot the breadth of vision to see what

happening beyond their province. 
W e in Parliament take a longer view, 
the welfare of the whole of the coun­
try, and it is for us to see that on 
nccount of the actions of one province, 
the other province should not snfff^r. 
W e shall not blame agrainst the State 
Ministers when they are so conserva­
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tive in releasing the surplus stocks 
because they want to feed their own 
people as well as possible and would 
not like to get into the bad books of 
their own people. When a national 
emergency has arisen, it is necessary 
that the Centre should take the power 
and I would request you to take 
power for all purposes, procurement, 
distribution, etc. Distribution even 
within the State is defective. 1 main­
tain there is sufficient food in the 
country; there may not be a surplus. 
One single man cannot die for want 
of food; the quantity is there. T have 
come to the definite conclusion that 
there is no fault, except tlie defect 
in the distribution and defect in 
movement. While T therefore vvel 
come the measure, I hope the hon. 
Minister will see— he is very keen 
without my having to tell— that the 
provisions of this Bill are fully en­
forced so that he may not come and 
tell us: “ I am helpless, I am merely 
an agency for distribution, and so 
on ” . We do not want to hear from 
him all this kind of explanation. We 
want to give him the fullest power. 
According to him. one man has died 
of starvation; I shall not tolerate even 
^hat. Whv was not ^ood suppl'ed to 
him? If food was not there, I can 
understand. The State Ministers may 
be indifferent; some of them may be 
callous, as he said the other day that 
the Revenue Minister of Bihar, from 
where all this clamour is coming, 
would not visit the place after return­
ing from Geneva.

Shri K. H. Munshi: No, no; I did
not sav that.

Shri Sidhva: It was said that no­
body visited that part. After all, the 
blame comes upon the Centre. I  wish 
therefore that he should take courage 
in both hands: we are ready to sup­
port him and erive him as much power 
as he.wants. The portfolio which he 
has taken up, we know, is a thank­
less one. He will be as popular as he 
was when he was a Minist<=̂ r in Bom- 
haV. Let us hone that with the powers 
that we are givinsr him under this 
measure, he wjll see that th?5 food 
problem-—which is not one of shorir

age, but one of mayement— be 
immediately solved.

M i. Deputy-Speaker: Hon. M em ­
bers wanted to know from Q ow m -  
ment what they proposed to do, 
having regard to the lengthy agenda 
that has been placed before th »  
House, if they would like to sit m  
Wednesday the 16th also.

The Minister of State for Parli»- 
mentary Affairs (Shri Satya Karajan 
Sinha): Government have decided to  
postpone all the Bills which were put 
on the agenda the other day. If the 
House would dispose of the present 
Bill of Mr. Munshi, Government 
would require 30 or 45 minutes to dis­
pose of the two Bills, namely, Appro­
priation Bill and the Influx from 
Pakistan (Control) Amendment Bill. 
By the latter Bill, an Ordinance is 
going to be converted into an Act. 
These two may not take more than 
45 minutes. If we could dispose o f 
this Bill by five o ’clock and if the 
House would agree to sit for an hour 
more, all these three Bills could be 
disposed of. I understand it would be 
inconvenient for many Members to 
sit on Wednesday. So far as Govern­
ment is concerned, Government has 
decided to postpone all the Bills put 
on the agenda except these two 
which will be taken np immediately 
after Mr. Munshi’s Bill is disposed of.

Shri Kamath (Madhya Pradesh) : 
The Appropriation Bill and the Pakis­
tan Influx (Control) Amendment Bill 
would take longer than 45 rhinutes.,

Shri Sa â Karayan Sinh&: Thê
Appropriation Bill is an absolutely 
formal thing. W e have passed the 
sunplementarv demands and also the 
Contingency Fund Bill. There is noth­
ing more to say.

Shri Bossain Imam (Biha.r): Thia 
Bill is of very great importance. I t  
we have to discuss it thoroughly, and 
if the' amendments have to be dis- 
<̂ iissed̂  I  think two h om f will nc^he 
sufB ci^t. It is therefore t ip i
we shoujd sit on Wednesday -
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i :  No, Sir. W e can 
&3i8li this Bill today.

Itr. Deputy-Speaker: The present 
Bill is only an amendment to the 
l i s t i n g  Bill. The poweig are already 
franted. They want to extend them 
for one or two years. With regard to 
the stringency of punishment, the hon. 
Minister is very reasonable and h 3 has 
said, that he will accept some of  ̂the 
amendments that have been tabled. 
I do not see what enormous difficulty 
there is. Am I to understand the hon. 
Minister of State for Parliamentary 
Affairs to say that the first three Bills 
on the agenda paper may be taken 
up?

8hrl Satya Narayaa Sinha: Yes,
Sip. '

Mr. D6piity-Sp6aker: The rest will 
1)6 taken up in the next session.

Mr. Braja Kishore Prasad Sinha.

Shrl D. D. Pant (Uttar Pradesh): 
Have you got the names, Sir?

Mr. Oaputy-Speakar; i  am new to
^ m e  of the hon. Members; I am try­
ing to note down the names. The 
non. Member may also give his name.

Tjragt: Shall we pass on slips?

» « p u t f - 8 p « ^ r :  Oh yes;
Mr. Tyagi w too well known to me 
t o  need «  ohii.

Bhll B. K. F. Slaha (Bihar): The 
oon. Mover of this Bill hfts raised...

Mr. Bepatjr-flpaaker: The hon.
Member would have noticed that a 
number of hon. Members are anxious 
to speak. He will therefore confine 
018 remarks to ten minutes.

K. P. Rtnha; Ten minutes 
ia too small a time. So much has 
been said about my State that I haTe 
io be somewhat elaborate.

Mm. Bqpdgr-̂ paalnr: Members
ham BllhMt wiH have 16 minutea end 
from akher BMet ten minutea.

Oh. Bant^ Singh (Punjab): Why
this discrimination, Sir? "

Mr. Deputy-Speaker: It is not dis
crimination because Bihar is the 
affected State.

Shrl B. K. P. Sinha: This measure 
is absolutely essential. Moreover, it 
has already had a salutaiy effect on 
the trend of prices as it has been re­
ported today or yesterday in the 
Statesmen  that:

“ The recent buoyancy of 
India’s stock exchanges received 
a check yesterday after the 
Prime Minister had told Parlia­
ment on Thursday that the Gov­
ernment was seeking special 
powers to curb this rise in prices*’ .

I am sure if we pass this Bill, the 
rise in prices shall be checked. 
Rather, the tendency will be reversed. 
Therefore, I support this measure.

Before scanning the provisions cjf 
this measure, I would like to say 
something with regard to the remark 
that has fallen from the lips of my 
hon. friend Mr. Sidhva. He just now 
referred that the prices in Bihar are 
rising and the conditions there have 
been created because the Ministers 
of that State were not up and doing 
and he referred in this connection to 
some Minister. I can assure him that 
the conditions in Bihar were not such 
as he thinks. I  can assure him that 
the Ministers were not sleeping. But, 
there is a certain machinery on which 
they have to rely. They cannot act 
on newspaper reports; they cannot 
rely on the pamphlets that are issued 
and broadcast in the country. They 
have to rely on the official machinery. 
The officials will report on the abnor­
mal conditions or cases of starvation 
deaths if they occur in any area. The 
Ministers were waiting for the reports 
of their official machinery, the Distriet 
Magistrate or the Divisional Commia* 
doner. As soon as they received the 
report, as our hon. Minister has siud, 
our Ministers moved and are doing 
ewnrthing in their power to bring 
oonAtions to normal. I feel that tius
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is indeed a good measure. A t the 
same time I must add that it is not 
enough if we pass a measure of this 
nature and put in on the Statute 
Book. It is bad strategy if one ’s at­
tention is directed only to the front. 
If one is to gain victory, one has to 
pay equal attention to the flanks as 
well, and if one neglects the flanks, 
one is faced with, shall I say, econo­
mic and social bankruptcy, a verit­
able debacle. In this case, we have 
to pay more attention to implement­
ing of the provisions of this Act. 
Something in the nature of this A.ct 
has already been on the Statute 
Book, but in spite of that, conditions 
we have seen, have been going from 
bad to worse. W hat is required is a 
strict iniplementation of this measure, 
and that is not possible unless, as 
was pointed out by the hon. Minister 
in charge of Industries, the other day, 
the social conscience of the people 
is awakened. And it takes some time 
for their social conscience to ^e 
roused. It takes some propaganda and 
time be^re the people can realise 
what their responsibilities in this res­
pect are. B ut we cannot wait till that 
social conscience is roused. In th? 
meantime we have to get along with 
pleasures of thig nature; otherwise, 
if we wait, we might have to wait 
till the crack of doom. It  shall be a 
long process and as was said by a 
great man. in the long run we are ali 
dead. W e have to take measures here 
•nd now. I  would like to emphasise 
this point that if we have to make 
this measure a success, we must rouse 
the social conscience o f the people. 
•Bd I would also impress upon the 
hon. Minister that to make thia 
measure a success, he has to tone up 
the machinery, the official machinery 
also. This can easilv be done bv keep- 

strict watch on the officials ind 
takine other appropriate steps. While 
on this Doint. I  would like to point 
^  to the hon. Minister that while 
^ m in e  i^licies and laying down the 
i^ e r a l  . linen o f work, the co-oper.v 
tion and assistance of representatives 
o f non-official organisations can be 
tnken. These non-officials representa- 
uven can he associated while laying

aown general lines of policy. This it 
necessary, because oftentimes I  find 
that the officials are not sufficiently 
m touch with the actual realities of 
rne situation and because of this, they 
are apt to pursue lines of action which 
are not conducive to the attainment 
of their objectives. Therefore, I  would 
request that in ' laying down policies 
the non-ofRcial agencies’ help and co­
operation may be sought. B ut I  
would like to make it quite plain that 
when it comes to matters of details, 
of the day to day implementation or 
working of those policies, there should 
be no division of responsibility bet­
ween the officials and non-officials. 
The non-officials should not be as­
sociated with the . administration. I  
say this because if you do that, the 
administration tends to deteriorate, 
and it is difficult to fasten responsi- 
bilitv on the officials. Therefore I  
would stress that in laying down 
policies, in framing general rules, and 
£Tpnp-nl outlines of policy, the non­
officials should be associated, but the 
practical implementation of those 
policies, should be left entirely in the 
hands of officials, because if you 
associate non-officials in the imple­
menting of those policies, it is my 
experience, the administration is 
bound to deteriorate. In this connec­
tion I  might cite a small experience 
I  had. Two years ago there was acute 
scarcity in certain areas in my state 
and the Government o f India sent a 
small quantity of maize and some 
other cereals for distribution in those 
areas. The officials there, when trying 
to decide to which shop-keepers those 

grains should be allotted for sale as­
sociated cetrain non-official organisa­
tions with them ; rather they left that 
matter in the hands of non-official 
organisations. The result was that 
more than 80 per cent, o f the stock 
never reached those centres where 
they were meant to be sold. It was 
all sold in the District Headquarters, 
and only 20 per cent, of it reached 
the centres, and of this 20 p ercen t., 
only about ten per cent. actuaUy 
reached the people who were in neea 
o f those materials. Therefore, in ffpile 

of so much talk about getting iho 
assistance of non-official organigjatloot
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io thk 8(M of thing, 1 am rather wary 
o| associating such organisations in 
the - aotttal implementation of '̂ be 
policy, in the actual day to day work­
ing, o f these measures. Laying down 
of general policy is a question apart, 
is quite a different matter.

The next point I would like to em ­
phasise is this. It is not sufficient to 
prescribe coercive measures. It is not 
sufficient putting such measures like 
this one on the Statute Book, for 
compulsion does not work. That is a 
bad instrument and in a democracy 
a bad master. In a democracy we have 
to persuade the people to part with 
their hoarded commodities, with their 
hoarded grains. Rather we have to 
tempt them to do so. W hat do we 
find to-day? Prices have been rising 
end if we look at the figures we find 
that the prices of not only agricultur il 
products, hut also of other f»omTuodi- 
ties hnve gone up. I find, for insfan^'o 
that while the Eeonomic Adviser’s 
index of wholesale i»rices in respect t f 
food articles is 417, that of miscel­
laneous articles is ns much as 705. 
It is also my experience that while 
the prices of foodgrains ;;o up, that of 
the implements of the agri 
bullocks and the like which the 
peasant needs^ shfx'̂ t up very much 
higher. Therefore 1 would sufji't'st to 
the hon. Mover of this Bill that he 

frv to e^tnhlish on the ha^is 
of the 1989 prices something like a 
parity between the prices of agricul­
tural commodities and the prices of 
commodities which the peasant can­
not produce, and after that he should 
try and provide the peasantry with 
those commodities at the established 
parity prices. It is no use tryinjj to 
put pressure on one sector of the 
people alone and lettincr other sectors 
go scot-free. If tou will be strict with 
one sector, you have to be strict with 
•11. You cannot treat the agricul­
turists as ft class apart. .\nd if yo\i 
trr and provide the affriculturists with 
the things thev need and at reason- 
^able prices, food shall be forthcoming 
and in ample ouantHi^s. In this con­
nection T may he nennHted to jrfve a 
tittles o f my own experience.

1 would finish in a few minutes. In 
my state Bihar, which has been so 
much criticised inside and outside 
this House, a few months ago they 
established something like exchange 
shops and in those rural areas they 
laid it down that if a person brings in 
so much grain, he will get so much o f 
sugar, so much cloth and so on ; and 
then a large quantity of grain which 
was outside the purview of the officials 
was soon forthcoming. I would hum­
bly suggest that this sort of experi­
ment in which my Province took the 
lead may be adopted throughout ihe 
whole country. If you establish such 
exchange shops, grains shall be forth­
coming. In a democratic State you 
cannot rely oa repressive and oppres­
sive measures. Moreover, I would like 
to point out to the Mover of the Bill 
the pecuHar conditions in my state. 
He comes from a ryotwari area, 
whereas in my area there is no ryoi- 
wari .system. In the ryotwari area 
Government is in full possession of 
village statistics. They have complete 
land records. There is a patwari in 
everv village who knows the acreage 
of each cultivator, the quality of his 
land and the grains grown on it. On 
tl)e basis of those statistics they can 
very easily give figures to Govern­
ment. In my State you will find a 
complete absence of such statistics on 
which Government can base their cal­
culations or their levy policy. It is 
a zamindari area. Government only 
know who are the zamindars and what 
amount of revenue Government are 
entitled to get. Government do not 
know who are the tenants, what is 
the acreage of each individual tenant 
and therefore they do not know what 
in fairness the tenant can be asked 
to give to the Government. That is 
the "whole difference between my 
State and the States where the r^ot- 
wari system prevails. There has been 
insufficient appreciation of this 
difference in this House. I f there had 
been greater appreciation of the fact, 
mstead of putting emphasig on coer­
cive measures, people would have put 
3 p m  emphasis on m easuM

’ * which would induce the
peasants to part with their grain.
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This Bill is not very comprehen­
sive. If you want to make price con­
trol of foodgrains successful there 
must be control all along the line. 
This Bill seeks to control only a few 
commodities. If you want to make 
procurement a succass you should 
extend the scope of control. Unless 
you extend the scope of control to 
cover the price of many other com ­
modities as well, the control food­
grains would be unsuccessful. In the 
absence of such control of the prices 
of those other things I am afraid 
these measures are to some extent 
foredoomed to failure.

After all the problem of prices is 
xhi> problem of production. Unless 
you increase production you cannot 
control prices or succeed in bringing 
them down.

There are certain multi-purpose 
projects which are very essential to 
niy state. If they fructify, they will 
not only solve the problem of food 
but also the problem of health and 
amenities for people. Unfortunately 
they have been put in cold storage. 
The Kosi scheme is an absolute neces­
sity for my state. If you carry out 
the scheme, the problem of food and 
many other problems in my area will 
become a question of the past. Unless 
we put our whole energy in c a ll in g  
through the multi-purpose projects, 
I am sure these measures will not be 
able to produce much results.

Shri Bathnaswamy (Madras): I
thank you for the opportunity you 
have given me to speak a few words 
on this Bill. While wholeheartedly 
supporting the Bill, I should like to 
say a few words about the anti­
social activities of the vested 
interests in our country. This ten­
dency has been promment particu­
larly after the war and people feel 
thftfj tfiey must adopt any means, 
mbre foul than fair, to become rich 
as quickly as possible. People in 
general have throwTi all ithe tradi­
tions of our land to the winds. They 
have forgotten the glorious examples 
of Kama and Emperor Sipi who

thought that nothing was m ort 
sacred to them than the welffl«re waA 
happiness of their fellow humail 
beings.

In recent newspapers we came 
across mstances where, because of 
the scarcity of' rice which is the 
staple food, particularly of people 
in the Southern districts, and be­
cause of their impoverished condi­
tions people felt that they had not 
the wherewithal to purchase rioe tO 
keep their body and ^oul together 
and such people were driven to 
necessity of selling even their owa 
beloved children. The situation haf 
become very difficult and eveij 
dan;^erous «uid it is very appalling to- 
find that the richer classes, the rich 
landlords and zamindars, are not 
caring for the happiness or the wel­
fare of their fellow beings but oare 
for their own personal interest and 
personal happiness.

I remember that our revered 
leader, Pandit Jawaharlal Nehru, 
said some time ago that every 
hoarder and black-marketeer must, 
be hung on the nearest lamp poit.
I feel that our Government is not 
very serious in handling the situa­
tion. What I find, palrticularly in 
the South, is that things are being 
done with the connivance of the pro­
curement officers. They go to the 
poor peasants and agriculturists and 
even use unscrupulbus means to 
extract out of them what little they 
keep for their needs of the morsrow  ̂
whereas th^y know for certain that 
the rich landlords and zamindar^ 
have enough with them but somehow 
either th^y do not have the guts or 
they lack a sense of duty to approadi 
these ahmindars and use all t i ii  
means /  and power at their dispotat 
to get rioe they have hoarded* 
These, vested intereetg oreate an 
artificial scarcity, so that they eaii 
have an easy means by which thay 
can become rich. They feel that th# 
calamity o f the people is a goldeo 
opportunity for them. 
idea they miJce hay whOe tti# mti
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thineft. They resort to un&crupiiloug 
means b y  hoarding rice and they do 
not have fellow feeling enough to 
pwrt with the hoarded rice, so that 
hundreds of thousands of people 
have to go without enough food and 
starve for days together. It is this 
tendency and anti-social activity 
that our Government must be pre­
pared to tackle.

I find that the measures envisaged 
in this Bill are not enough to ta<^le 
tibe situation. I  feel that the 
Government should go a little fur­
ther and impose even heavier

EBnalties than are contained in the 
il!. Even a severe punishment 

like transportation for life for 
tiiese anti-social elements should 
be resorted to, so that these 
people will feel that it is their duty to 
oome to the aid of the Government 
in saving the lives of millions of our 
countrymen.

I  also feel that the administrative 
machinery should be thoroughly 
overhauled. Many things are being 
done at the connivance of these ad­
ministrative officials. There must 
be a radical and revolutionary change 
in the outlook of the administrative 
officials. Without the active aid 
and co-operation of the administra­
tive officials no Government can 
function satisfactorily. W hat we 
find today is that the standard of 
efficiency and a good syi^tem do not 

together as we found during the 
ays o f the Britishers. I f  only the 

officials can gird their loins to assist 
tiie Government in seeing that 
stringent measures are taken to 
piunlsjii these anti-social elements, I  

no doubt whatiever that our 
Government would very soon be 
M e  to taoiUe the situation which is 
dfltarlm ting day by day. I t  is 
’w y  heart-raiding to hear news- 
pa)>er reports liiat the people have 
even resorted to eat thinprs which nre 
not norm all V considered edible. But
they hflVf' frt 'i'tyo}] P
plight that they find no other means

than eating things which would be 
injurious to their health. All these 
things are happening and I am 
afraid that very soon a situation may 
arise which may be very difficult 
for Government to tackle. I  even 
see seeds of revolution being sown in 
certain parts of the country, and 1 
find that anti-Govemmental forces 
are taking the fullest advantage c l  
the difficulties of the Government. 
This is a situation which cries for 
immediate attention and serious 
action on the part o f the Government. 
But whatever powers the Government 
may have, however strong a Govern­
ment may be, unless a sound and 
stable public opinion is created n o 
Government can function successful­
ly. It  is said, that eternal vigilance 
is the price of liberty. Unless the 
people wholeheartedly co-operate with 
the Government and a sound and 
strong public opinion is created in our 
country, it would not be possible for 
our Government to tackle this situa­
tion which is deteriorating to a very 
serious limit.

Shri Satish Ohandia (Uttar
Pradesh): I rise to extend my half­
hearted support to this Bill. The 
Bill seeks to amiend the Essential 
Supplies (Temporary Powers) Act o f  
1946. The objects o f the Bill are 
two fold. Firstly, it is a step to 
prevent the hoarding of foodgrains 
and other essential articles of daily 
need by anti-social elements, and 
secondly, it tries to bring about uni­
formity throughout the country by 
extending the scope of the original 
Act to Part B States.

My first grievance against the Bill 
is that it does not go far enough. 
Secondly, whatever powers the 
Government possessed under the 
original A ct have not been properly 
exercised by them and they have 
not taken full advanta îre of the 
authority vested in  them. This 
House would have been glad if the 
hon. Minister while making his 

had told us as to 
how many pereons were apprehended
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for anti-social acts under the old A ct 
which was passed by the Central 
Legislature as early as 1946. H e 
has not given any such figures. I 
would have been glad to know from 
him as to how many convictions 
actually took place and how many 
persons, if any at all, were jailed for 
the maximum period of three years 
up to which the courts had power 
to pimish under the old Act.

Under normal conditions prices 
adjust themselves according to the 
economic law of demand and supply. 
Fairness to the producer demands 
that the cost of production and a 
reasonable profit should be taken 
into consideration. Similarly, fair­
ness to the consumer demands that 
his requirements should be avail­
able to him at a price whic^ he can 
afford to pay and at which the life of 
the community can go on smoothly. 
Between these two factors the nor­
mal interplay of demand and supply 
results in the equilibrium of prices, 
provided there are no barriers and 
artificial restrictions on free m ove­
ment of various commodities. But, 
under scarcity conditions created by 
the last world war, imposition of 
controls on movement and prices of 
essential commodities became abso­
lutely necessary. W e might have 
committed many mistakes which was 
quite natural due to our inexperience 
in the field of controlled economy. 
The only point that we must exa­
mine today is w^hether we have 
benefited as a result of the expe­
riences s:ained during these several 
years. I  feel we are certainly in a 
better position now to frame our 
policy in a more rational and 
integrated manner. Unfortunately, 
there still persists lack of co-ordina­
tion between the Centre and the states 
and between states and states in the 
administration of the machinery of 
controls. I  would only give one or 
two instances here in regard to food- 
grains. I  do so because this Bill has 
been moved by the hon. Food Minis- 
t'er thmiffh it r l̂af-pq to mflny other 
articles like cement, coal, petroleum,

etc. The present complex interna­
tional situation, with the clouds of 
another world war hanging overhead 
— though I hope they will soon 
clear away— is exercising our minds. 
The tendency to hoard up foodgraina 
is visible once again among the pro­
fiteers and black-marketeers, wha 
never fail to exploit a difficult situa­
tion for their selfish ends.

I  would like here to examine ihe 
pricing policy of the Government of 
India, who possess ample powers to 
fix prices o f different foodgrains. I f  
I  am correct, the procurement pricea 
all over tJie country today are fixed 
by the Central Government. Mr. 
Munshi may reiterate that he doea 
not possess enough powers to dictate^ 
his terms. B ut I  hold that the 
Central Food Ministry has been able 
to presuade the State Governments 
to fall in line with its policy by 
granting subsidy and procurement 
bonus or by putting pressure on the 
latter at the time of allocation of 
quotas out of imported food-grains. 
Prices of foodgrains are fixed by th^ 
hon. Food Minister after holding 
conference at which the Food Mini% 
ters of all the States are present.

These procurement prices vary 
from place to place regardless of the 
general price level or the cost of pro­
duction, and unmindful of the actual 
surplus or deficit in a particular 
State. All the same, the procure­
ment prices are sanctioned by 
the Central Government before 
foodgrains are procured by 
the States. Similarly, the issue 
price for each State is also fixed by 
the Central Government after con­
sulting the State Governments. 
From the little personal knowledge* 
that I  possess, I  can say that there 
has been no inter-relation or co-cotii- 
nation in the pricing policy of 
Government. I  have myself seen 
wheat selling at about Bs. 11 per 
maund at the ration shops in the dlfj 
o f Ahmedabad. Agrain, I  have ssen 
on the same day— ^wheat selling sA 

Bs. 21 a maund at the ration 
shops four miles outside the city



i m  Ewntial Svpplies 14 AUGUST 1960 {Temporary Powers)
Amendment Bill

i04()

Satish Chandra]

A t tibe same shop and on the same 
day m that city, 1 found jm a r  and 
bajTA being issued at piices much 
higher than that ot wheat. Sut‘,h 
ifi the pricing policy of the 
Bombay Government. W hen 1 
enquired from thf*. State officials the 
reason of such unnatural prices, I 
was told that wheat that was being 
issued in the city was imported by 
the Government of India who subsi­

dise it, whereas jowar and bajra were 
locally procured. Wheat thut was 
being issued outside the city in the 
rural areai? was aUo procured locally. 
The local procurement price of 
wheat was about Ks. 20 a inaund, 
that of jowar about Rs. 11 and 
that of jowar about Ks. J2 and 
fore the latter too could not be issued 
to the consumer f»t cheaper rates 
after adding up the administrative 
charges and the incidental expenses. 
Such is the present pricing policy 
of the Government. A commodity 
which is procured locally, sells at a 
higher rate, and the same commodity 
if it is imported from abroad and is 
eubsidised out of the funds of Cen* 
t ’-al Government sells at a much 
cheaper rate. I have merely given 
the House one iristance. H 
really funny that the same State of 
Bombay which procures wheat at 
about Hs. 20 a maund and sells it 
at Rs. 21 a maund or more in the 
rural areas complains bitterly when 
good quality rice. sent"?o it from 
U. P .. can sell at Rs. 23 a maurd 
on a *no profit no loss basis’ . They 
cry that they have been robbed a» «1 
t)annot pay so mush.

Shri SoodW (Punjab): They don ’t 
cry ; they shout.

n a i Ohandra: Whatever it
may be, that is the situation today.

I  widi to emphasise is ihis. 
Government have /  exercised the 
powers tHat they possess at ^resent 
In a reckless manner. They have 

tried to give due weight to the

State Governments view-point re­
garding local requirements and 
conditions. They have not appre­
ciated the difficulties of many Stntfe 
Governments while they have been 
generous to some of them. This 
House does not wish to deny to the 
Government the powers with which 
they wish to arm themselves through 
this Bill, but I have a right to expect 
that these powers will be exf>rc*i«;ed 
with greater care in the formulation 
of the food policy, and with greater 
vigilance in apprehending the 
profiteers.

I only wish to add one i iore 
word. This Bill empowers Govern­
ment to imprison hoarders up to a 
period of seven years. Personally, 
1 would like the Government 
possess pow’ers to inflict some quick 
punishment after a short trial. I t  
is not necessary at all to put a 
person in jail for seven yeai'S. It 
does not make much difference to 
the society if a man is put in jail for 
seven years or three years. If a 
person commits such an offence, he 
should be punished quickly. Accord­
ing to the present system, the law 
will take its own course. The
case may even go to the Supreme 
Court— and with lapse of time the 
ultimate conviction will not have a 
deterrent effect. I  would prefer ft 
man being tried summarily and 
w’hipped in the market place.— rot 
in camera or behind closed doors—  
hut in the market place. This may 
appear to be a barbarous suggestion; 
this may be repugnant to decent 
taste, but I  submit that drastic
situations require drastic remedies, 
«nd until Government shed their 
false notions about civilized beha­
viours and keep apart the aesthetic 
or ethical considerations for the 
time being, they will not be able to 
crush the enemies of society in a 
period of emergency.

airl Dedibandlm tttiipU (Delhi): 
1 do not wish to take much
tho House. I rise to support this
Bill, but at the same time I  wMh fo
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impress upon the hoii. M inuter that 
m e  peaai powers alone which Gov> 
emmejrc are taking wili not help 
much unless there is a positive side 
to Government’s achievements. My 
ipievance is that« whereas wo have 
t^eeo arming Government with fresh 
pofvettt. paflt experience shqwa 
they have not made much use ot the 
ttxiBting legislations, which hiivii 
remained more or less a dead letter. 
That is one point. My second 
fo in t ia that these legislations and 
the manner in which ^ e y  are being 
sought to be passed are likely to add 
to the existing panic. The other day, 
the hon. Minister of Food, took 
strong exception to a news paper 
ne|port about starvation deaths 

in Bihar on the ground that such 
reports create panic and further 
complicate the situation. My fear 
Iff that this kind of legislation 
bnmght at the last-minute, on the 
last day of the session, might also 
hare a similar effect. B y all means, 
punish the hoarder. No one in 
tbis House will sympathise with a 
black-marketeer. But at the same 
time, unless we are able to show 
tfhttt our policy is a soimd one and 
that it leaves sufficient ipom for 
^oononuc factors to come into play, 
and unless we put our own house in 
oixler and see thati States (lovern- 
menta co-operate with the Centre 
and also unless we take the neces­
sary steps to ensure against failure 
o f food supplies and fodder etc.. the 
situation will not ease. We have 
before us a living instance which is 
only one week old. You are awMre 
♦hat the toa^a drivers' o f Delhi had 
been rapreseni^ng to Government 
Miat there was no pram supply 
available tti Delhi, whereas ther^ 
was. to  ftheir Im ow ied^, plenty o f  it 
in PEPSU. Punjah and W . Palds- 
t*n. In spite o f  their FBpresenia- 

nothing hapyeeed aod 
BM to ^  an sMke. The ^ o e  o f 
m m  «  week back in blaek asaghM 
waa mund about Ba. 40 per aaaimd. 
T V  ^on. Miaiater o f Food wkmt 
hB eoold to pemaada fihe Brapib 
aaA PEP8U Governments to dole

out some aniount of gram to DeOii, 
out he did not succeed. The obvi­
ous measure which was in his power 
to take was to lift the ban on tha 
movement of gram between Dclili 
and Punjab. But he did not do 
tiiait. I do noil know why. After 
the strike, he took, that 3tep - 
heartediy, that ist to say, gram ahd ’ 
other non-rationed cereals like jowat 
and ba/ra were .allowed to come 
from the villages of Delhi into tba 
city of Delhi.

That was the only barrier wlneh 
he Ufted and that too in a half4ieart- 
ed naanner. And what has b e « i  
the result? As if by m a^c tbe 
prices came down from Bs. 40 p »  
raaund to Rs. 20, and I am told t?ha(t 
today it is Rs. 17 per maund. One 
will naturally ask the question 
“ Why was it not possible for the 
hon. Minister to take this atafi 
eariier?’ * f l ie  reply, perhajw, woiiWl 
be that Punjab was resisting and 
PE PSU  stood in the way. A pla*3e 
like Delhi which is the capital o f 
India has got only 350 villages round 
about it, what justification couki 
there be to the produce of these 
villji^jes reaching Delhi? The esqptana- 
tion peiiiap^ is that i^ese v^lages 
are contiguous with Pimjab and Pun­
jab is afraid l^at it« surplus produce 
might not infiltrate through these 
villages. I want to ask the hon. 
Minister whether that cotdd be 
a valid objection and whether we 
have not itlready shown a, good 
deal o f concession to Punjab an^ 
PEPSU  in this matter.

Last year, in this vi»y House w f  
hon. friei^ Pandit Thalnurdaa Bhar- 
gava wiio opfneis foom Puniab aod 
re^presents Haiiaoa diMbnei mafie 
repeated efforts to have thaar 
barriers removed. According to  
him lakhs and l a l ^  of mauiii^s o f 
grams were simply rotting in HisBar 
and olber plaoes* and the people o f  
thaae pkees were a^fitaiiuiv {nr 
geittnff necesaary peianiogion t o  ex­
port tktom to MnArm and cthcvr 
deficit areas. Stf. ^v4ial I  4va«t to 
teU the hon. Ifinioter is that it m

(Temi>6fary PowBrdy 1 (9 ^
Amendment Bill
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all right to have these powers— b̂y 
all meaiiB have more powers, if you 
like— but unless we are able to im ­
press upon the common man that 
GoTermnent is doing all that is 
possible for them to ease the situa­
tion, we will not have the backing 
of tibe publio oginloot

A similar situation arose in B om ­
bay and Madrae. B ut immediately 
the restrictions were removed and 
supplies were allowed to come from 
Karachi, prices came down. It is a 
very strange thing— ^perhaps hon. 
Members will find it hard to believe 
— tiiat supplies could come from 
Pakistan without the aid of Gov­
ernment, but people who live in 
Delhi could not get supplies from 
Lahore. These are tUngs which 
one finds difficult to explain to the 
common folk. So, unless we do 
away with such artificial barriers 
for which l^ere is no justification 
n>ere legislative measures will not 
ease the situation.

I  would like my hon. friend 
the Minister of Food to realise that 
in ^  place like Delhi at least which 
is a Centrally administered area, wo 
should be able to impress the people 
that the Centre is working efficiently. 
W e find fault with the Bihar, U .P. 
and Madras Governments. But what 
about Delhi, I  want to know, which 
is directly under the hon. Minister? 
I  want to know whether he is satis­
fied with the working of f^e control 
and the administration of rationing 
rules in Delhi? I f  not, the 
question naturally arises as to 
what is he doing to  im ­
prove matters. The other day I  
asked a question about the rationing 
system in Delhi. Here rJmost a 
monopo^ly has been given to a parti­
cular fiirm lor handling the disMbu- 
tio« of all the cerealR and you will 
be surprised to learn that during the 
laat six years more than one crore 
of Tupeee have been paid to this 
film Just for haadlihg the distribu­
tion ci raftkmed ornate.

Cttiri HonaJn Tinam: W hat is the 
name of the firm ?

Shri Deahbandliu Gupta: The
name of the firm is Delhi Grain 
Syndicate. It  is a misnomer to call 
it a syndicate.. I t  is a private firm 
consisting of three or four persons. 
They were not in the trade in Delhi, 
l i n  Hon. Member: W ho is the
Chairman o f the Syndicate?) 1 
don 't know his name. There a:e no 
directors. It is a private firm like 
any other business firm. There is a 
merchant from Rawalpindi who has 
a major share in it. They have been 
handling the distribution o f entire 
rationed grains during the last six 
years and more than one orcre of 
rupees have been paid to this firm 
by Government just for handlmg the 
distribution. The investment is 
also made by Government. They 
have not to sink any money in the 
business. Besides tha godowns are 
requisitioned for them and a libersd 
quota of petrol i& given for their 
lorries and all sorts o f other facilities 
are given. The serious allegation 
made by the traders of gram of 
Delhi is> that it is through this firm 
that a big q^uantity o f grains find 
their way into the" black-market m  
Delhi. Just one firm handlmg 
the entire food-grain distribution 
of Delhi was unheard of before. 
Distribution of textiles for ins­

tance, is entrusted to a Syndicate in 
which all the trade people are ie]>re- 
sented. B ut in regard to :.rticles of 
food itie entine di^buH aon is left 
in the hands of one firm—I  do not 
know for what reasons. 1 tried to 
impress upon the hon. predecessor 
of the Food Minister and I  have also 
brought it to the notice of the pre-, 
sent Minister. B ut so far nothing 
seems to have happened. The ques­
tion was raised in the Chief Commia- 
sioner*s‘ Advisory Council alsr> point­
ing out that this was a most un^atis- 
factory state o f affairs but l^ere the  ̂
matter ^nded. So as long as such 
tiiingB oontlnue, it will be diffiouHT 
to get ih e  mcHral support of the Bul^ 
o f public for such legislation 
thiiiga iiHll not rm pnm . ,
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Before concluding I  would just like 
to point out one thing m ore; U . P. 
is a soirplus province, and s j  are 
Punjab and PEPSU .

There is no earthly reason why 
Delhi, a small tiny State, should be 
kept aloof and artificial barriers on 
movements of grams etc. should be 
erected. These barriers lajist go 
and Delhi, for purposes of rationing, 
should be treated as one unit with 
U .P. and Punjab. This will eliminate 
fio many administrative difficulties 
and along with them the prices will 
come down which are causing great 
hardships to the people.. B ut it has 
tak«n the Central Government years 
to come to a decision on a matter 
like this. I f  they have not got the 
strength to persuade or force the 
neighbouring provinces to agree to 
this simple proposition, I  do not 
know what else they can do.

W ith these words, I  support the 
BiU and I  hope that they will also 
take some positive action and be 
not content with the mere passage of 
this Bill.

Shrimati Eennka Bay (West 
Bengal): For two and a half years 
Government have followed a policy 
of drift in regard to economic matters. 
Inasmuch as this amendment to tiie 
Essential Supplies A ct shows an in­
dication of a different approach I  for 
one am fully in favour o f it.

During these two and a half years 
the only panacea suggested for all 
the ills w'as ‘Production, and yet more 
production*.; It  i& quite true that we 
must have greater production. But 
the means employed for that do not 
appear to have yielded results. Gov­
ernment have all the time hoped—  
and in vain— t̂hat the speculator- 
capitalist to whom we have made 
concession after concession, would 
com e forward. And today, I  am 
glad that GovemmenJ is at last 
coming to a realisation, a realisation 
which many Member^ o f this House 
did come to long before, that there 
are Do  ̂ the people on whom you can 
oQuot to brmg about the industrial 
growth o f our country.

As an hon. Member has just now 
pointed out the Essential Supplies 
Act has remaine(} a dead letter on the 
Statute Book so long. I  hope thail’ 
with these amendments it wiU be­
come somewhat more effective. 
Black-marketing, hoarding and specu­
lation in prices have continued un­
checked in spite of the fact that we 
have had his Act. I  hope thig 
amending EiU will make the A ct 
effective., In this coimtry the food 
problem is naturally the most im ­
portant of all. Even before the 
war years, which we now look back 
upon as normal times. Sir John 
Megaw, the famous dietician said 
that* the people of this country live 
on a diet which is not even fit for 
rats to live on for more than a few 
weeks. Since that time we have 
seen much deterioration, and although 
we may not consider that wo are 
facing actual starvation or famine, ' 
still people live under conditions of 
malnutrition which in other countries 
would be considered to be below any 
minimum level. Today we bear the 
very distressing tales from Madras 
and Bihar, and from other parts ol 
the country too which have made im­
mediate action a necessity. I  am 
glad that the hon. Minister is alive to 
the situation and is moving this 
amending Bill.

But at the same time I  would like 
to point out to him that while I  am 
glad that he has brought in two effec­
tive clauses, one, that offence» against 
hoarding will be non-bculable. and the , 
other, that offenders will be jailed, 
and cannot escape wiUi fines in 
money. A t the same time I  would 
also like respectfully to point out to 
him that even so, it is very difficult 
to bring offenders to book which he 
and his Department and those who 
work in the enforcement bra^ichBs 
must know. There are o f course^ 
two types of hoardens, the hoarder 
who becomes a hoarder because he 
is panic-stricken and thinks that aD 
his neighbours are buying more food­
stuffs and hoarding them and he 
better do the game thing as other­
wise he will (HffionHies later and 
there is the delil>eiBi§6 hoilder, the
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Afldi-IKieiiil one who by the
m tery  of ottiem. It is agAtnst the 
laMef, o f course, that thiB Bill is main­
ly aimed. I hope that so far a« thoAe 
whŶ  are panioHstricken are concerned 
it wilt be powiible for Memhem of 
thig HnUfte, and also for the public 
oQlside to prevail upon such patwe- 
fiMcken people not to gd In for hoard- 
iif(f and that it will not oe neo^Mary 
for A is  Act to be appli ed to Jmch 
people. Put so far ag the anti- 
soeiltt eietncBits in tl'.e country are 
con€9emed, thi« Act I hope will not 
any lbnfi:er remain a d^ad letter af>d 
t lM  th^iB more effectivt^ provisiODe 
will be Afphed. I  am sure that if 
in a few oase.  ̂ even some e!CeMplary 
punri6hmentf3 are given it will have a 
vflry deterrent effect on all others.

Murinuili D u i| iM  (Madrau). 1 
would like to make. I feel very 
strongly that the Hon., Minist should 
introduoe another ckiUse in this Bill.
I thtnk that if a clauae i» included in 
thm Bill to the effect that wherever 
there i« very strong suspicion, there 
wHJ be detention of offendo''  ̂ then it 
Is likely to be rfiore effective. PoHti- 
oal detention ih of a difft-r̂ jct nature. 
Whether desirable or not, these are in 
râ iiird to ideals and objectives aud 
therefore there is naturally an atmoa- 
phere of martyrdom about it. But 
the whole position will be very differ­
ent if detention is brough*: in for the 
anti-sooî al elements in thi  ̂ cotmtry, 
because in that caae there will be no 
qiMfltion of their having any !dtid of 
moral justWcation b^ind their notion. 
It will be a ptinishment which will be 
effective even if the d»̂ tê itio*i is for a 
few wê lra only. It wlH petiiaps aet 
as a greater deterrent than the Act 
even with tliese atnendtnents. I 
w ^ d  tlierefot  ̂ the hon. Minister 
if he does not wish Id include i% nom, 
titM if aft«t a few tnontW worklitir 
he that thta ftit! still faHa 
of re^ultements. he may HrHig in a 
cta^se of this nattire.

There are many speAkei.'i and 1 do 
iiot Want to take up time of Uie 

I  o r t j  '••nt to miuae <h« 
kM. Mishtar ai^ Hia Oomoiment

that not only this House but the 
whole country is behind thig move 
that they have taken. I hope that 
they will be able to implement this- 
time the clauses of the Pill and that 
yfre A all be able to ch^ck hoardi^g^ 
and the speculative fise in p r ic^  
wtiich have already brought dbout l̂o 
much deterioratidn in our econowiy.

Shfimati D oig iba i (Madras): '
have g;reBt pleasxnre in giving my sup- 
])ort to this measure.

As has already been explained, thê  
main objects of this Bill are twO‘ fot«<. 
One is to provide for more dtnstie 
punishment in cases of ex cess i^  
hoAirding and the other is to pw>v5de 
ter the expeditlotfs disposal o f the- 
cases of hord ing. The objects are 
very laudable. B ut vefv often ques­
tions are aaked aiftd sonie people 
would ask *‘ So you ar-3 pasain*: tnis 
Bill.. All right. But are there any 
cases where the offenders are punish­
ed ? ’ ' The question ig also asked 
whether it is not the small hoarder 
that is punished and the big offenders 
;ire being left off. A question wan 
rightly asked by an tmtt. Mom^er o f 
this KoUge. The h^n. Minister 
would have done weil in giving? the 
list of the cases— in iiov/ many edses 
actually prosecutions have been 
Iminched and hô w many cases of con­
victions have taken nlace—aiKl why 

he found the provisiotis t t  tfce e s s t -  
ine Act inadequate. Theri are some 
Members of this House who thought 
that the existing powers, uamt^ly, 
punishment for tnre? years, ire 
enough. On the other hand there 
are other Members who himt
even seven years’ punishment iî  not 
drastic enough. There art", on tHe 
other hand, some Men fcerî  wim 
thought that whipping should h n ^  
beon made a form o f pu^'shmcnt i 
wDuld like to aay tfn t wM^|ypmg, 
which is dtiggasttidl oy m n e  hoii. 
M em ben as a forrm of inmishiiiettt. la 
really barban>us. 1 do not t t o *  
we as a ei^lfced peofte Aowtd 
oor enc^tttagett^  to «ha« aOit

Bven WttuM
hove b«6ki beMer itt one ^^SNiSfw
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hoarding but not certa’hly tl^e form 
of punishment suggested, namely, 
whipping. "

I want to say that if thi? provisiora 
of this BiH have to work Buccesrful- 
ly, success depends upon the way in 
which the Bill is actually worked. I  
congratulate the hon. Minisccir for the 
«teps that he has taken and is taking 
to enlist public co-op»iration t 
should Bay that public co-operation 
and public consciousness must be 
forthcoming in abundance and every­
thing should not be do’ io only on gov­
ernmental level. B e  has recently 
taken up in his hands to constitute a 
Council of Women to be in charge of 
Food ma,tters., Really he has got 
more imagination perhaps in the 
capacity of women and therefore he 

nought to enlist the co-operation of 
women. Much depend^ upon the 
propaganda and the machinery that 
we have to set up for those purposes. 

W e have got to go into the villages 
ynd actually propagat*^ that hoarding 
would certainly bring ruin ind revo­
lution in this country. The hon. 
Minister has been pleas«'fl to consti­
tute this W om en's C'jiin.ril reccMilly.

I  hope there will be co-operation from 
Governments of the States and that 
if and when they are constituted they 
will come forward to fjive all co-opera­
tion to these Councils. I  also wish 
to remind the hon. ?Ji»iist ‘r that he 
must also take adeqoiati» ste|»s to /et 
the co-oneration of ^he non ollicial 
organisations that are existing, and 

specially w om ens organisations, in 
the various States. They would 
imdertake this work simply for the 
love of service. He should not de­
pend more on the officials and officers. 
These provisions have fjot to be ami- 
fuUy used. I also wish to reuamcl 
Government that in th-Mr anxiety to 
make their scheme sue<us^fui th»*re 
may not be misuse ot these [»o\vejfs. 
Peonle who have got soine experience 
of the courts know »iow often false 
police cases are mstituled and un­
necessarily the innocent people suffer. 
Wierefore he has got to  see how cases 
are d ispos^  of e x p e ^ tio u ^ .
There a:-e many speakeis ajid I only 
wish to  draw attentron to the nm0Fy

that is being felt on  (4  thte
excessive hoarding and the food crigis 
that ig threateEiing thig aud
e.speciallj my part of tha country 
the State from which I have corne. 
Onlv this morning there was a nllMrt 
jioticp question and ma »v questions 
were put in that connection also a'jd 
f hope that the hon the Food 
ter would take adequate steps to see 
that offenders are properly j»unished 
and thus avert A e  crisis.

^  4to ^  ^

t  ^  3rrir ^
^  1 1  A'

•?r »FTr t  ^  ^  ^  ‘ . I
^  ^  ^  5  I 4-*

% 3fRrr ^ i f k

(border)  ̂ i

^  ^  snrrsf
^  f  j ^nrr ^  ^

(hoarders) !fn^
^  3 fk  ^

^  T2TRT ^  5ft ^

^  (no man’s land) ^
^  ^  ferr t  I ^  ^

^  ^  ftfT
^ 3 ^  ^^3,0 0 0 Wf

%  w  % 3TTnr ^  q r 
TOTfsrr f  I

^  f  ft? ftfTT ^  #
^  t  firfPC #
{deficit) ITT (surpltts) ^
WK ^ 1 1 ftnjTT t

WHTff IT  Wr *f»WI w  njif
m fw  t  w f ^  I
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V R  ̂  A  t f v -

j  ftr 3RPT % «imi 5
^ ’ETVT srpTT ^PTT ?

w tftr f ^  sft 45=?T ^  f  ^  ftnft

T?nr w  '̂BRTfyr t  ^  ^   ̂^
'>11^1 *iAC v f e r  ^  I

ttPFftzT ihft ^  ^  ^  f e n  t
^  ^  ^  t ,  *tTT

ft? 3 ^  ^  ^  ^  t |l P' ^  ^
?rnB 5T*?t ^  ^  5*1 ( ^ ft> ŜT ^
•Pi ĵjft % ^  ^  d'^^T fs n  f  ^

f% gw ^  ( assess­
ment) ferr grrnî , ®rr sn̂wV̂rn:

(procurement) ̂  rspj fw  ̂ frar f ^  
iiv ^  sftr 'in ^  r^'i % ’TRf
3RFT WRT I ^  3r%?r (assess) 
ftr>n T̂tTT f  aftr W  ^  ŝpTcTT ^

ara^  t  I
f  I %  9TT  ̂ iR ft< T ft  ^  f R I H
t i  ^  € tr  «\'wV*»'d 55Pj; ^  ^
fsT ?mnT ftwicft ^

I

f t ^ * ift ? T O ? R w r  %5rr^^4iTPFfhT 
^  % Tg’ ii Pp ^51 ^  ^

*W? ^  ^  ’P ?  f t  C> ^  ^  ^  f l?  ^
^  t ,  ^  ^  srVRT ’TRBT’ T V̂9

^  J T R f f  ^  55 f t  I
^  I? ft? T̂%

f l  % ftP T  ^  STRT ^  5 W

a n r r ^ ^ ^ * ! f ? ( t
^  T f T  li fft ^  ^  ^  5 I
f l f rt  f t f K  ^  ^  j f  f  ^  ^

^>*flr ^  ^r ^ t> T  I f t *

vnrfhr iNY ̂  ̂  fk ^  ITT 
%  >m T ? P iT , ^  a r r i f l ^  » iW o r  %  a r r s  

^ T R f v r f  ^  f t  3 r r ? jft  ^

* n * f t  #  ^  f t  5 • ^

w  jmr ^  R̂!Tr  ̂ ft ^  t. ^ ?
f ,  ^  ^  WRT 5T̂  ^fr t, ^  

r ft  ^>*T ^  f  I ^  ^  •T^flR "TC 
* T f ^ ^  f '  f t »  ’ srr?iT5r ^  ^ * f r  f  s f t r

^  w  % ig'-trrr
i  I A f t :  H H «ft^ T

f^r aftr ®rr!T ^  1 ^

51^ t  ^  3 *^
5gr%

^  ?r^ I f  w r  f  ft? 
w p f t z T  i n Y  w  ^  ^

t  ft ^  f t ? r r  ^  > ft 3 n n ^  ^  

^ j f t  ^  f t  t  <

5TrT 3JV c  ^  f * r ff t>  4  f T 3 ^

^  3̂TRT n̂nr ^  i 4'
;̂ R5TT i  ftr ark ^  Tft ^  11

4 ' ? F m t  %  55P]; ^  ^  ^  T f r

<TT I f  ?T #  A f ,  f j n t

a r k  i f t  *IT5T5ftJT ? R ? IT  t ,  f t r  ^  

^  ^n?TT I ' ,  » r * n : f j n r r  cr^srf 

i T f  s w R T T  f  ft> ^  ^  > ft 3 r n r 4 t  m 
* P « ^  ^>T*T ^  H i  'S/ ? °  ^^i>r

*1^ ^  #*nr ^  I
3 n « r  t ^ o  ^ o  a fto  ^  q r  f ,  JJT a r r r

<yp'?*ii fw<^i ^  ?R>3T I ^ i O ' «

T t  " T f ^  f  I ^  3 rK *fir  J ir  g ? « r r  

w  ^  » K ?  ^ R ? r r  f  ^

s t s r n r  ^  f  a f t r  ? n r « r ^  f  P f  v | f  %■

iwr # ^  »r# I 3T<n: ir̂  w  ?t?rT T?r 
?ft w  ?rc? vr * 1̂  5̂1# % ^  ^
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W mft 5TW ( summary 
trial) ^  ^  ^  ^  ^  ^
%  W  % M  ^  3 r r ^  
'Srwr I cPrt #  ^ni^nrr ^  T t 

, 3T3OT ^51^ qTO w  t  *

(English translation o f the above 
speech)

Shri P. O. Sen (Bihar): It  is dis­
tressing today to find our country 
sufferinjs: extreme hardship on ac­
count of shortage of foodgraiiis. 
Much has been said here with refer­
ence to the province from where I  
come and it has been conceded th^it 
there is a shortage of foodgrains 
there. I come from Purnea. Purnea 
is situated adjacent to Darbhfmga 
and Nepal and has a common border 
with them. I  wish to draw the 
a1>tention of the hon. Minister to the 
fact that the people who accumulate 
stocks of foodgrains, whom we call 
hoarders, have sent foodgrains over 
to Nepal, across the fifty feet wide 
no man s land bordering on Nepal, 
Darbhanga and Purnc M. I  saw a 
st-atement by an hon.. ^Minister of 
Bihar wherein he says that 67,000 
maunds of foodgrains have been pro­
cured. My own estimate, however, 
is that foodgrains far exceeding that 
quantity are lying on the Nepal 
border.

I W e find that there has been a lot 
o f discussion whereui Pihar has 
either been declared a surplus area or 
has been stated to be a deficit one. 
Bihar is a deficit State, but since 
we have till now bee?i getting a large 
part of our rice from Nepal we hove 
failed to perceive that it is a deficit 
area. If. however, v ê make a closer 
study we would find that Bihar is a 
deficit area. I  know and have aJso 
seen in the case of Pumea that a 
good deal of foodgrains are imported 
from Nepal. Moreover, it is not 
very difficult to bring it over from 
there as the area knov/n as the no 
ggian s land is barely fifty feet wide.

of course happy about the BiU 
~ has been introduced by the hon.

Minister,, but my experience is—and 
it is supported by other hep. 
ber» who have spoken—that tti^e 
would be difficulties in the way , of 
its enforcement. I  wish to state in 
cif'ar words that m y own experience 
of the enforcemen.t o f such laws is 
that whenever an assessment is made 
or the law relatmg to procurement i  ̂
enforced the big people and those who 
possess huge quantities of foodgrains 
are always under-assessed, with the 
result that people geiiurally have a 
feeling o f acute discontent over it. 
These are some of the snags. Then 
comes the question of machinery. 
W e shall have to overcome all these 
handicaps.

In connection with the food crisis 
in Bihar I  would tell the hon. Minis­
ter that there is no untruth in the 
news of deaths being caused there as 
a result of food scarcity. Jai 
Prakash Narain may have put the 
figure at 77 but it would not at all 
be difficult to prove the figure of 
eleven. I have not heard any such 
thing in the case of other provinces. 
All that I have heard is that people 
there have taken to eating leaves. 
B ut surely they have not beei> reduc­
ed to such straits as people' in my 
province. If 1 am makini; a mis­
statement I  am liable to correction. 

There have been deaths in Bihar, 
people have died as a result of food 
scarcity. As is disclosed in the ’"e- 
port or statement mada by the hon. 
Minister eight persons have died 
there as a result of malnutrition and 
there was at least one man who died 
of actual starvation. Even on that 
basis the number comes to nine 
whereas I  have put it at eleven. 
Surely I have not made an over­
statement. W e have come to the 
conclusion that scannty of food­
grains exists there and that we have 
to make large quantitit^s of food­
grains available to them I hope 
our hon.. Minister wili attend to that 
side of the affair. Theie is no such 
problem in Bihar that they must 
have rice alone. If no rice be avail­
able they can do with wheat, or wttirt- 
ever else inay be ma<le



. I
[Shri P . G. Sen]

a Bxxre ihe hon. Minister will h*̂  
t; 1̂  best Ro tliftt we should tiot 

tear of any more stHrvntion deaths 
bereafter.

One thin^ more. I was referring 
the enforcement of lawg. Now, 

m  tbat connection, 1 have noticed 
frc«n experience and have other 
W a. Members who have spoken and 
offered to help in this respe^*t, that 
whosoever thinks of oiferin^ help in 
this respect must prepared, in 
the firgt instance, for making 5,7 or 
Id  rounds, of the courr.«. The usual 
story is, ‘ the S.D .O is out on tour 
today’ or ‘ the c>ase caiiiiot be taken 
up today’ . Postpoiiement follows 
postponement. Those* n en  or organi- 
zaiions who want to help the Gov- 
ffmmeni in this matlt-r find them 
selves on tenterhooks and wonder 
why at all they courted all that 
bo^eration. Jf things po on as 
they are at present, you will find that 
even after the enactment of thig 
measure ^ a t  difficuMos would have 
to be faced in its inifjlementation. 
Recourse should thercfnre be had by 
bavmg quick and ftun.Tnrt»'V tvinls and 
a spec'ial type of oflpjN rs should be. 
deputed for the purpose., Then 
alone would T feel that n really effec­
tive niece of le<2;islati0ii has been 
enacted.,

Sliri Tyag&:  ̂ am s(jrr,v that I am 
not incKned to. support ihi^ Bill and
1 want to bring on record my com ­
ments about it. M\ feeling is tiiat 
the power'^ ^^hich (lovt^nunent had 
here and State (lovernments had in 
tfceir own aren« were quite enough to 
do what our hon. friend. Mr. Munshi, 
wants to do. Some of *>iy friends in 
tbe House have point'-^d odt that nc- 
cerding to the previous law practical­
ly  no convictiong made and this 
fioes to show that the law. howso­
ever less deterrent it was, was not 
pM  to action. It is no use \our 
luiving a gun if you are lUt going to 

■ Be of it. When roy child was 
fy  young, I used al^vay*; to tlireaten 
m and aay that I would pull her 

B u i I  never pulled her ears. 
Vila leaull was that when my wife 

.m iA  hat **li yoo ave going' to do

SMHifiol Buptiiei 14 AUGUST 1960 (f€mporttr^ Pawm) M M  
Jkm O m m H  m  ^

acain. 1 wiB report to  yaur 
the child rafOied, lell

h im ; T know Papa will never pult m y 
«JtTs. H e never means ife.”  8!a, T 
sc^ if you  do not use your law, w bal 
in the good of makins; it. Everybody 
VnowK that hoarders are never arrest­
ed ; they are never punished and in 
Calcutta and in other places, they are 
let off. even before thev are arrented. 
8n in my opinion the powers were al­
ready enough. D o vou mean to say 
tjiftf only by making a law that in- 
«*tend of three yeans the punishment 
will be five or seven years, these ad­
ditional four years will bring fear in 
tbp minds of the people ?

4 P. M.

This punishriient of seven yea n  or 
even of three years will not «<top 
boarding. It is, in feet, your own 
‘^urage and resolution that would 
bring the desired relief with regard to 
r.hMe commodities. In faot^ what 

has been happening is this. W e had 
n o  to enforce the law. The law 
w>u5 there. W e hnd rf*;illy not the 
ctr^^n t̂h to exercise those powers. 
That is the difficulty. And, where- 
-»ver the administrators enforced the 
!aw, the machinery wa^ so corrupt 
that they would not allow the law to 
be» properly enforced. W hy do you 
complain of the delay in cases and 
wish that justice should be done 
quickly? Justice is being done quick­
er nnd quickest. Immediately a 

is taken up, it is compounded. 
Th<̂  policeman does not even bring 
it to the notice of the court. Tilings 
arA being done so; everybody knows 
that. Now, I  throw a chaOerge. 
Si?ice we took up the administration 
o f the country in our hands, our ad­
ministration has gone more and more 
^'orrupt. W hy do vcu not face this 
challenge? Please temper your 
»>wn tools first, and tone up your own 
machinery. I am sure, then, even 
with the softest law, yOn can make 
the people respect law. In tb t 
British days, law wag more T(f>^eol- 
ed than it is today. W by7 Bema- 
rTBcj has brought some sari 
weelnesa in ua. W e  are not
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enough to make our people feel t.hat 
a democratic law deserves more res­
pect from them. In the British days, 
it was liie prestige of the British 

OoTerranent that really maintained 
peace and order. It is not the police 
roan who stops the robber from com ­
mitting robbery. It is not the fear 
of the police that c}ie(!ks the man 
from killing another. It is the pres­
tige of the law. In the absence of 
the. police and army there is the 
prestige of the Government on the 
minds of the people that stops them 
from committing offences. I f  that 
feeling is lost, no strong law is 
;^oing to help you. What we need is 

this. Once a law is made, it must 
he e n fo rce  at all costs, even nt the 
cost of unpopularity of the Govem- 
mont. If that feeling? is created, I 
can assure you, all crime will stop. 
W e can do that only when our 
machinerj^ is pure. W hy rlon’t you 
s^e immediately under yonr nose? 
W hy don’t you look to the ..dminis- 
fration first? Therefore, my sub­
mission is that we should first of nil 
see that our machine is not corrupt; 
that our machinery is ab/>ve suspicion ; 
that the personnel who exer-nte our 
laws are very reliable. It is only thus 
that you can achieve your object.

Already there is a heavy incidence 
of taxation. Every province is add­
ing to it and loading the people with 
taxation. But, even more than the 
regular taxes which go to the State 
coffers, money goes to the private 
coffers of the State craft people, the 
servicemen. If the total bribes given 
to the service men are to be pooled 
together, I  am afraid that pool will 
be bigger than the total pool of tax­
ation in the country. I^gal taxes 
and illegal taxes are going on. Your 
law will only add to the aiijoimt of 
illegal taxes. Bec<»use. now the 
punishment being heavier, ihe man 
caught will pay more bribes. That 
would be the result. l*erhaps, 
after this law is passed, the police 
people may not demand any incre­
ment in their pay; they will arrange 
otherwise. My submission therefore 
is, that if respect for  law has to be

created, it cannot be by
making a strong law, but ^  pMr 
own strength. 1 <i|)j)ed to Ifhr. 
Munshi to be atroiig enoij|gh m i  
to it. I f there was even this 
law that whatever essentia) ocmcnoii- 
ty is hoarded, it will be foreleiifd 
the Republic, and if that law was 
lightly enforced— no imprisoBnent 
or whipping would be — 1
can assure you the whcde tnoubte 
would be over. No mAn need  be 
sent to the jail. Therefore iny siib- 
mission is, that it is your ôim 
strength that would help ifou. 
Be active and practical. It is n* 
use to threaten the p ^ p le . Threats 
w on’t help. They know our weak­
nesses. W e have betrayed it all over. 
D on ’t 3’ou know the instance o f  
sugar? Its price shot up bigh. 
D o n ’t you remember that the price 
of gur went high? Immediately yOu 
claim to  control a certain commodity, 
the price goes up. You are now out 
to control fodder as well: grass and 
hhoojfa. Up till now, the cows in 
towns were getting some hhooso in 
so’ no way or other. After this con­
trol law. I am afraid bhooffa also wiJI 
h.' ]>oarded aiid it will not be possible 

even to get bhoosa, let alone other 
commodities.

T arn not in favour of controlfl. I 
really strongly feel tJiat coutrolg arc 
the bane of our society. I submit: 
without these controls, if had
really tlui boldness of Gandhiji, if we 
had abided by what he had said, we 
should have resolved all these 
troubles. No law would be neces­
sary. The level of prices in the 
markets, the flow of commodities to 
a market, is just like the flow of 
water in a river or a. pond. The 
level must always, be one. If you 
create zones, if you build up barriers 
in between, then, of course, the 
level is high in one place and low in 

another. My submission is, as 
some of cur friends have already 
pointed out, if you just lift these 
zonal Qontrols, and if theae bj^riers 
are lifted, the level of pirices in the 
whole country will be uniform ju ft m  
watiVr level is the saiKie
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imist give freedom of movemeDt. 
h  the only thing that you have 

' t6 gofluraatee. Wherever there is a 
'question of essential coKimodities go­
ing fitrth one com er of the country to 

f ttaother, the naan who carries the 
g o o ^  will have free access to the 
territory and will have d l  facilities 
of transport. Wherever there is talk 
of any famine, things from other 

‘ parts of the country ^ill automati­
cally rush to that place and famine 
will be immediately controlled. 
Those people who mn our trade are 

 ̂ always after profit. Even if there 
is a profit of two annas per rnaund, 
merchants will carry the cotnmodities 
to that place. Price, like water, 
must find its own uniform level. Do 
away with these artificial barriers. 
Everyone will be unitormly benefit­
ed and the suffering will also be 
shared equally by all.

This is a vei-y important law that 
Wfe are passing and the vhole country 
is affected. All hoarders, even a 
man who lias got two se^rs ol' atta 
in surplus, will be punished for three 
years', imprisonment. It is not an 
ordinary law that we are enacting. 
Therefore, I must bav -̂ the indulg­
ence of saying a few moi-e.......... .

Mr. Deputy-Speaker: The mini­
mum is five maunds; i«oople with 
more than ten maunds will be affect­
ed.

Shri Tyagi: I sIimU discuss the 
various provisions of the Bill when 
we come to the amendments. But 
even from the point of view of j..enen»l 
principle, the Bill is defective. For 
instance, clause 7 lays it down jbhat 
any person, who conti'ftvenes an onier 
that is issued either by the Oovern- 
mcut or officials duly authorised to do 
so by this law, in regard to th3 rate of 
price or the quantity grains kept 
by him, or in regam to the declara­
tion of the quantity of grains with 
him, will be liable W) be punished 
with three years* rigorous imprison­
ment—rigorous or sunaple I  do not 
know—-and also a fine, ''unless for 
IreasonB to be recorded the court is 
^  bunion that a sentence of fine

[ S h r i i y a g i ]

only ^ 1  m eet the ends of justice.** 
This means that a person dealing 
in thousands and thousands of 
maunds of grain and getting double 
the price of what Mr., Munshi may 
fix need pay only a fine. Only the 
gunny bags, as it were, would be 
forfeited. H e will be let off with 
a fine if the court so desires. lh a t  
has been left to the court. H e is 
a grain merchant and so ho is lightly 
dealt with. Eut if there is a con­
sumer who keeps more than five 
maunds of grain, the position is differ­
ent. If he has a large family and h& 
keeps more than five maunds, sup­
pose he has ten maunds, you cannot 
say he is really a hoarder. H e is not 
keeping it for deriving any profit. 
H e is keeping it only for his own use, 
for the consumption of his children 
and wife., I  would say that it is not 
hoarding, but he has only translated 
his love for his kith and kin into the 
rice he has kept for ihem. But then 
he is liable to be punished by seven 
years imprisonment. That is what 
he gets for loving his wife and child­
ren. Mr. Munshi, I  want to tell you 
that everybody loves iiis wife and if 
you have............

An Hon. Member: His own wife?

Shri Tyagi: Of course, his own
wife.

Mr. l>eputy-Speaker: Ih e  hon.
Member must address the ('hair.

Shri Tyagi: Yes, Sir, you have 
your own personal expeiience also. 
So I submit that such a pei*son is not 
hoarding at all, but he is keeping 
some food for his own consumption 
and the consumption of his own 
family. He is not keeping it for the 
purpose of making a profit. He does 
it on account of the dictates of his 
natural instinct, he is afraid that lice 
may not be available for feeding hiŝ  
own kith and kin, and so for his own 
domestic security he is keeping it, I  
may say due to nis fear complex, and 
not due to or with any mal-inten- 
tions. And that man, according to  
this measure will be sent off for seven 
years. I  cannot be a party to such a



m i  £;MB6ntial Supplies 14 AUGUST 1950 (T9m f0fat]f 
AmindmeM BiSL

law, because millions of families \vill 
be adversely affected, many innocent 
persons will be affected, w iile  mer­

chants selling thousands and thousands 
of bags of the grains will be liable only 
to the payment of a fine.

Whipping has been rejected and 
some of the ladies have Sfiid that it is 
callous and barbarous. But in the 
name of the State, a murderer is 
hanged by the neck, a rope u' put 
round his neck and he is suffocated 
and murdered and that is not ooUed 
barbarous, probably because it is done 
by the British and other so-called 
civilised people and so that practice 
also is civilised. Tf lynching is pres­
cribed here,, probably some of our 
ladies would not protest, b<= cause it 
is being done in America. But if 
whipping is resorted to it is termed 
callous and barbarous. I  think if 
whipping is resorted to, all hoarding 
and black-marketing will stop, but 
for whipping you require strength. 1, 
therefore, am in favour of whipping 
as a punishment.

Dr. Pattabhi (Madras): May I
know the interval between the ftrst 
bell and the final bell?

*Mr. Deputy-Speaker: It tends to 
progressively decrease, from nine to 
eight, seven, six and so on.

Shri Jhunjhunwala (Bihar): This
Bill which has been brought forward 
as a measure for stopping prices from 
going up, to keep them down, I  don ’t 
know how far it will be success­
ful. I am surprised that of all persons 
the hon. Munshi, one of the most 
competent and successful lawyers, has 
thought of stopping the rise in prices 
by increasing the sentence of punish­
ment from three to seven years. As 
has been stated by many friends here, 
this will apply only to the poorer 
classes of the people and not to the 
real hoarders, and unless we get hold 
of the real hoarders, the prices will 
not come down.
[Pandit Thakur Das Bharoava in 

the Chairl
An army of lawyers are sitting here. 

Instead of bringing a measure to 
enhance the punishment, I  should

have thought that th ^  shottU hmrê  
brought forward a measure
could result in g e t i ^  hold of A b 
real hoarders, even if it be neoessaix 
to change the principle o f juriqaru- 
dence.

The hon. Minister says that by this 
measure we will bring down the 
prices and punish the anti-socjal 
activities of people. As has been .%id 
by Shri Deshbandhu Gupta, it is not 
measures such as these that will 
bring down the prices but the supply 
of food. The hon. Shri Munshi when 
he was on his tour in Pum ea Distnci^ 
he himself has seen that when th^re 
was no rice, the price o f rice was 
Es. 40 per maund and the mom ent 
about 20,000 maunds of rice were 
supplied to the area, the price came 
down to something like Es. 27 per 
mavind within a week. It is not as i f  
there is not adequate food in the 
country but it is improper regulation 
and transport which stand in the way 
of proper distribution.

Much has been said against control 
and I do not know why it does not 
appeal to those in authority that mi- 
^ess control is removed all these evils 
are bound to continue. All this legis- 
"iition instead of doing good will only 
create panic in the minds of people 
and add to the disrespect for our 
Government in the sense that these 
Jaws result simply in adding to the 
number of legislations and not for 
stonping the evil for which they are 
meant.

T shall revert to the question o f  
Bihar. When I  asked a supplementary 
question from the hon. Minister as to  
what was the quota given to Bihar 
from the Central food stock last year, 
when times were normal, he said iha>t 
be did not know. W hat I was going 
to make out was that last year 
1,30,000 tons were given to Bihar and 
this year it has been reduced. In 
normal times the quota was more, 
whereas when there is scarcity, due 
to crons being destroyed, instead of 
the quota being increased, it has 
neen reduced. TTie hon. Minister bas- 
-aid in his statement that the fobd* 
position which he is trying io biifig' 
about will be sufficient for tbs lAole
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^  B ih tf. I  liiiiik he has not properly 
studied the question. It will not be 
s u i^ e n t  for the whole of Bihar. 
Perhaps it might be somewhat in 
exoess of what will be sufficient for 
meeting the demands of Uie affected 
4»reas but it will not be sufficient for 
Mie whole of Bihar.

There is one point which will take 
lon^ time to dilate upon but I  shall 

^ ) t  take up the time of the Hnuse 
with it. In fact I would not have 
Touched upon it but for the statement 
oi my hon. friend Mr. B . K. P. Sinha. 
He said that unless the Kosi and 
^ther schemes are given effect to, 
^ e re  is no chance of food sufficiency 
ill Bihar nor for the whole of India.
; w^uld tell my friend that he has 
!M)t studied the condition of cultiva­
tion. The Prime Minister said, I do 
not rt*member where, that he had got 
wheat planted in his own compound 
and that one acre ‘<«ve him 38 maunds 
oi wheat. But hi* ;iNo said that thosr 
♦londitions will not be available to the 
;K)or cultivators in the villages. I 
Hsrree with him. My friend Mr. Jagji- 
vfin Kam in a talk two days ago said 
riiat he cultivated wheat in his own 
**^mT)ound. He neither applied chemi* 
ca\ manures nor anythin^? else, 
nlthough agricnltnral experts were 
advising him to use this or that 
‘manure. He simply followed the vil- 
taore methods. He had good ploughs 
«nd good bulloc.ks and got good seeds. 
H#' got a production of 1ft maunds 
per acre in his compound. It may be 
».hat the land in his compound was 
virgin soil. Even allowing for that I 
•should think that if the poor culti­
vators in the villages were given good 
iMQllocks, proper ploughs and good 
«eeds tihey oou\d produce at least 
'JiX maunds per acre. The district agri­

officers should be made res- 
^nftihle to see that everv villager is 
stmplied with all these things. I have 
T>er«onal experience that the outturn 

b« inoreased by 25 ner c^nt. 
and I  would ask my frieni io  think

tkat per cent, will mean to

lilip und I wmuld submit to the 
oomse?t>H that Ihese anti­

social activitieB should iirst 
att>emjpted to be stopped by induce­
ment or persuation as suggested by 
hon. Mr. MiiJitab, who said tha»t we 
should mobilise all the people to help 
MB. B ut ii inducement and pursua- 
sion fail, such measures should be 
brought which will be effective in 
putting a stop to all such anti-social 
activities.

V toi. S. la. Saksena (Utt^ar Pra.- 
desh): 1 agree with my friends that 
this Bill is of a vital character and 
the way in which it is rushed through 
js not perhaps worthy of Parliament. 
Probably we could not help it. I  am 
one of those who want a socialist 
structure of society, where every 
thing is properly controlled. I  have 
been an enthusiast for socialisation 
and controls. B ut unfortunately our 
(lovernment is completely incapable 
of either socialisation or control. W e 
have seen the nationalization of ^he 
D .T .S .. and as the whole public 
knows it has become a scandal and 
has p u t nationalization in disgrace. 
Controls are all right in an educated 
and disciplined society. In the other 
t'ountries of the world where controls 
are well-managed, as in England, no- 
})()dv disobeys the laws of control. 
B u t here raids are made for collect­
ing “ ghost”  cards. and yet the 
“ ghost ’ cards remain. Either you 
have controls and enforce them, or 
don ’t have them at all. If you want 
to have controls then have them 
scientifically iind with real heart in 
the matt-er. Then you must give 
really severe punishment to those 
are guiltv and yon must se.' hat tlie 
laws are obeyed. B ut unfortnnately 
the experience of all of us is that if 
a big fish is caught let it go. r^on- 
trols are meant onlv '‘or poor villagers 
to obey: poor villagers who oairy
thr^e or four seers of rice in defiance 
of the laws of control are cauii^t aad 
sentenced. I f  a Wg man is deteoied. 
nothing hapoens. Not only that. I 
even know District Ma<nsi^tes who 
are tliemselves guilty of this hlaek- 
marketisg in so many cofmmoA^es. 
T oame acraas eases where TC®lrict
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Magistrates had knowingly permitted 
black-marketing. They have got very 
skilful methods of doing it. Even now 
tliey ixre doing it. Unfortunately the 
Sugar Enquiry Committee has not 
got any powers.

Jf you really want to have controls, 
then you must enforce the laws on jaU 
and sundry alike— whether he is a 
millionaire or a poor merchant, 
whether he is a villager or a district 
magistrate. Whosoever is guilty of 
disobeying laws must be brought to 
book. My hon. friend Shri Satish 
Chandra asked whether any convic­
tions under this Act have taken place 
during the last three years. T know 
tli(̂  swtndalous cn«es which have been 
let off whereas small people are 
hanissed in innumerable ways. It is 
therefore that I protest against con­
trols. If you really want to see the 
fair name of Congress saved, then 
either abolish controls if .you can ’t 
enforcc* them, or enforce them with 
full rigour and see that culprits are 
caught and sentenced. What is the 
use of laying down a seven years’ 
sentence if you are not going to take 
action? I would rather wish that you 
abolish all controls because then at 
lefiwt the natural law of supply and 
demand would operate. Only i-'ecently 
there was a strike of tongawallaa in 
Delhi because their horses were starv­
ing. Then there was a relaxation of 
laws of import from the Punjab and 
k>day we find that gram has fallen 
from Rs. 40 to Rs. 17. Probably if 
th«re were no controls tb ên the people 
who are dying in Bikar would not »>e 
dying. Then grain would be rushed 
from Punjab and other places by 
niei^ftnts who would be able to carry 
on buftineea on a small margin of pro­
fit. I  know experiended iiadera can 
do their business at a very small 
maiinn of profit. I know there wag 
H case where the TJ.P. Govenunent 
asked for offers for buying sugar. The 
oô l̂ eratiTe societies quoted Bs. 91 

the merofaants quoted Ba. ^7. 
Tfce Ofrvetnment prhe wm  B». M . 
The nterehants wiftited oUly Rto. one 
wfiereas the eo-opoNifete soeMtas 
wanted Rs, five. These societies take 
sttiKlir and pnt it hi the bhtA-mar1c«t.

And the district magiatrates 
age it. I know all over U .P. WW 
been done. I f  you efamd^ refclfy 311- 
force control, then don ’t, foa* G o d s  
sake, have these control laws, 
the country not have the imprewiw 
that you are out to catch hoaflfders- 
and black-maiketeers. Go back 
Mahatmn Gandhi’s teachings. Let 
there be no control, and let the peofrfe 
depend upon the resourees of A e  
country. 1 know the experiment ^  
de-control was tried onoe. But it did 
not succeed. Thousands and thou­
sands of people aie employed in the 
c'ontrol set-up. There are thousands 
of ott x̂cials whose income depends on. 
it. Therefore they will not allow con­
trols to go.

If you really want to s»Te 
Congress and the country, 
must carefully ooiisider wha4 is wtbuf 
with us. EAve a CbnmiisBion a ^ in * - 
ed by this ParUanneiit to ^  
thoroughly into tke sitiMition* 
l^cently we were asked to give 
opinion as to whether controb shouhl 
<ro and we all said ^ a t tfcey should 
go. But nothing happened. That is 
the way in w iii^ our opimon ifl treat­
ed. Abolition on paper is no a*e. 
Therefore, I want a Coiomisaion to 
appointed which should efoquire why 
it is that thin^ are so bad as ibev 
are. why thiikgB cannot be reinedied. 
and why these laws am not admims- 
tened. If joti thfixk that these laws 
cannot be administered, then for (Vod’s 
sake abolish these laws. Let •“here be 
a free market and let tiiooe f w  
traders who h«ve spent their Hfc in 
busfness help; the ooontiy. I
may say how lieeoees for tbese eoa- 
trolled comvAoditiieB Are ^ven. In ^  
own distriot of Gorakhpur tfae Koamie 
for the sale of sugar in the 
distrfct is ipven to a person 'who has 
never done that bosimBs hefere. 
Rimilftriy; HcenoeB for cloth skofMi aar 
given to pmpke wke ai^ netr to the 
bvsftieaa. T l^  is why I say. far O o i’i; 
flftke m)ra us fmmi control. I thspe-  ̂
fore Mv to my ifarister ^ t  if is 
not able to eidiiBsliiJ IlMe fhrikk'Slnir 
letite^peojple g îlia^aiiiiaaefafiaidi-' 
tie« at cltt»af) prices, then let Os «i^ ' 
thttt Clovitainent camuit etiime oa«- 
tr^ and therelsre the aifnple !$wa#V
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dem and and supply operate. I  would 
<eyen suggest that GoYemment should 
even have their own stock so tihat 
wherever there is a shortage in :iie 
open  market it can release stocks and 
stabilise the prices. B ut if it cannot 
do all these things, then let it at least 
abolish the controls.

8h ii Sdmdiram Mahata (Bihar) : I  
take this opportunity to thank our 
Food Minister for bringing this amend­
ing B ill to govern the prices of some 
essential commodities. A t the same 
time, another purpose of this Bill is 
to prevent hoarding. B ut I might say 
at the outset that it is a very difficult 
lAsk to find out the hoarders and 
punish them. Our present administra* 
tive machinery is not good enough to 
do all these things. As an instance, I  
might say that the Sadar Sub-division 
o f  Manbhum District has been declar­
ed a procurement area by the Bihar 
Government this year. Towards the 
end of May and beginning of Jime the 
district authorities committed that 
they procured about 13,000 tons of 
rice. B ut when the Government asked 
them to despatch some rice out of 
that stock, the district authorities 
could not comply with the request. 
Moreover, they could not despatch 
the stock of rice when demanded and 
I  doubt whether they have that rioe 
in stock at all. At present the District 
authorities are trying to make up that 
quota of 18,000 tons by trying to pro­
cure in various other ways, by troubl­
ing the people, and even by giving 
lures like granting of licences
etc. to whosoever gave rioe. Where 
has this 13,000 tons of rice Rone? 
Either it has gone outside the Sadar 
sub-division of Manbhum or it has 
gclne underground. I f  the present 
measure is to be implemented f^ ly . 
I  would first request the Food Minis- 
t«r that ttiis 18,000 tons rice should 
be bioufffet out from the hoarded 
plw». TSie other day I  tabled a 
quMlion. The Food Minister repli­
ed HisI 1m had alraidy asked the 
Btate Goymmwnt ^  let him know 
ihe faota and fiRuret. Up Hll now, 
I  haire not leo^ved any reply a* to 

ttie pwwMwnwnt iloek in O k

W e were told that in three or four 
districts ration shops have been open­
ed, but to m y surprise I came to know 
that nothing has been done yet for 
my sub-division. The Sadar sub-divi­
sion is regarded as a surplus area, but 
I  submitted to the Food Minister on 
the 6th instant facts and figures and 
I  did the same thing to the Finance 
Minister of Bihar proving how it can­
not be regarded as a surplus area. In  
spite of that, nothing has been done 
yet in that sub-division. You can 
imagine the plight of tlie ];eople when 
they are not getting the rice they 
want. I  request the Central Gov­
ernment as well as the State Gov­
ernment to take up this matter quick­
ly. Otherwise, the situation in this 
sub-division will deteriorate. Tho 
people of this sub-division cannot re­
main silent any more. They have 
approached both the Governnients and 
nothing has been done. Things can­
not go on like this.

There is another aspect of the pro­
blem. There are a large number of 
persons in the rural ii*eas who are 
imemployed. TiH the next harvest 
season comes, you must provide 
them with employment. Simply the 
sending of foodstuffs will not do any 
good to them. You must give them 
employment so that they will have 
the purchasing power to buy what­
ever foodstuffs are available.

Another point about this Bill is 
this. It  is said that hoarders and 
profiteers will be punished. B ut I  
suggest that action should be taken 
as> quickly as possible. .Sometimes, 
the Police and anti-profiteering 
officers take much time to submit 
their case and thereby many cases 
fall through ultimately. So ;^ u  
should quicken the prosecuting 
machinery.

8hri TJragl: May I  point out. Sir, 
that there is no CabineM Minister cm ‘ 
the Government Benches? There are 
only a few Deputy Miuiateirs and one ' 
Minister o f State,
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all members of ttie Council of Minis­
ters.

Shti Nazifuddin Ahmad (W est 
Bengal): This seems to be like a case 
o f “ everybody s business being no­
body s bu sin ess /’ There should be 
one Minister in charge of the Bill 
and he is to listen to the debate and 
reply.

The Minister of State for BebaUli- 
tation (Shrl A. P. Jain): I  might
mention that when Shri Munshi 
went out, he asked me to  note down 
the points for him.

Slixi Eidiudiram Mahata: M y next 
point is this. W e are aiming at fix­
ing prices at a certain level.. W e 
want that prices should not go be­
yond that level. B ut you are fixing 
prices only for agricultural comm odi­
ties. From the kisan*s point of 
view, the price of other articles 
which he requires for his daily life 
is very important. H e cannot have 
those articles today except at black- 
market prices. Therefore, it is the 
duty of Government to see that they 
control not merely the price of food- 
grains but of other necessities of life, 
thus enabling the agriculturist to 
get his requirements at reasonable, 
controlled rates. W ith these words,
I  support the Bill.

Dr. Pattabhi: I  beg to move: 
“ That the question be now put.'*

Shii Naziruddin Ahmad: May I
point out that all the speakers be­
long to a pajrticular party? There 
are a few who do not have the honour 
to ' belong to that party., There 
should be an opportunity for them 
also.

Ifr. Ohairman: There have been 
speeches from both sides. Some 
have supported the B ill; others have 
opposed it. I t  is not right therefore 
to say that there have been spieeohes 
on bnly one side. I  think the matter 
has been sufficiently <^ciissed and 1 
now put the question.

The qu^tion is:
‘ ^Tliat the question be now put.”

Thd motion was adopted.

Sbri J. B. Kapoor: The Minister
of Food is absent from the House. I  ' 
suggest that the H ouse might now . 
adjoum .

Mr. Ohairman: That is not fair.
H e has just gone out after inform­
ing me. W e shall wait for his * 
arrival.

Siiri l^ a g i: May I  request the 
officiating Minferter to repfy?

Shri A. P. Jain: T have only
limited powers of attorney., I  have 
merely to note down th© points.

Shrl S a ^ a  Narayan Sinha; L et ^
us take up the amendments.

Mr. Chairman: Order, order.. It  
is not proper to take up the amend­
ments. The hon. Minister went 
away after informing m e and h e  
must be coming back in two or three 
minutes.

Shri liragi: There he has come 
(Sir.

Shri K . M . M u nA i: There was 
nothing important except one or two 
points to which I  have to reply. I  
am much obliged to the H ouse for 
the general support that it has given 
to this Bill. The only main argu­
ment which was repeated was that 
our enforcement is corrupt, that we 
are not able to administer the control 
properly, and therefore this Bill ought 
not to have been brought or need not 
have been brought. That only looks 
like the argument: because many 
husbands and wives quarrel and there 
is an element o f adultery, therefore 
abolish rnarriage altogether.

M y hon. friend Mr. Jhimjhimwala 
said that as a lawyer I  should not have 
brought this BiH. I  can assure Kim 
that as a lawyer with enough kno^-' 
ledge ol oomiption as well as how 
cases ar®. conducted, I have btoiuA* 
this BiU. I f  ttus Bill is passed, the’ 
procedure will be so out short tiurt 
the ^ e s  wiU not hang on for numtii's’' 
u  they do now. Secondly, I have 
doubt in my piind that tiie 
which is iwescribed here fiw eieeeeiie

fTtnqpororjr PawM) 1999
Amendment BUI
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kdftrdiiig will have a very salutary 
etfkiit. H  is a question of 
but ou the strength of the experience 
ibMk 1 have as a lawyer, I otfi 
aigtirn the House that it is out of 
m j entperience that this device has 
hMi forged. It  may* be that the 
devioe may not succeed in our 
•ountry where black-marketing U 
not copsftieced such an anti- 
sooial act as to create a violent 
revulsion in society. But thAt o*a- 
not be helped. What we can do is 
to try. Even if there are a few lapse* 
in marital law, we should ^o on 
narrying u d  keep the marital tie.

Tytd: In case you are potent
en o u ^ .

Slut K. IL  Mub^ :  This is tLe 
ysfcuii. That is one afgumeot. Ido 
not that that argument Ls very
seriously nkdvanced b y  my hon. friend 
Mr. Tyagi.

I do not want to take up the time 
ef the House, but I would like to 
refer to a point wlrieh Mr. DesHhandhu 
(hiftfK mentioned with regard to sonne 
stockists Delhi. He tnbled  ̂
<̂ ueStioti on it the other day; but it 
yfwm not reached. At his instance T 
looked into the mutter Mid T must 
|Hit the House in full possession of 
fasts because his sf^eh. if it 
remaitieri nnrsjpHed to, might create 
n bad imfgciwrion.

Fmni the timv* food control was 
iiitroduced iu Delhi various exp '̂ri- 
meala were made by the afuthorities 
to get %he nierehaats together to take 
vip the task of niovhig, handling «md 
stocking the grains. A.II of them 
faflfiii Some people let down the 
Owemmehi: tome fwo^e eould Tx>t 
pfodooe money for tbe purpose of 
givtnr depQSiis. The merekants would 
nat agvae. There were dissensians 
and rtvalnes mans: merohanis.
UtMcntftelj thk Btniioate. at tli# 
infltaaoe aC t l»  aarfhoiities in D e « ,  
waa afir; It haii no ■aonopeAy <vf

9 M  X . M. KnnAi: It came into
existence about 1944, I think.

ahd GMtodhi: The enperi>
ment has ksted a long time.

Sbii K. M. Xnnahi: But it has
been a satisfactory experiment aad 
there is no reason to experiment with 
half-baked merchants other than 
those who aare actually doing tiie jab. 
The fact of the matter is that tiMy 
are iiot monopolists, in the frst 
instance. They are merely eontmetdrs 
on behalf of Goveminent fcnr kaogiling  ̂
storage and distribution.

Shri TyagI: What is the number 
of merclwints in the Syndicate?

Bllxi K. M. Mimshi: The number
of merchants is four or five. Bat 
there were only four or five peopie 
who were forthcoming to satisfy the 
terms and conditions of Go<vemment.

Shri DeshlbudlLU ChipU: There
must be something wrong with the 
t^rms and conditioos.

Shri K. M. KiuAi: My hon.
friend wiU have the patience to Ksten 
to me.

The remuneration that is given to 
this Syndicate is five annas nine pies 
for handling a maund of wheat ^nd 
six annas six pies for rice, giam and 
^ram products. Tt is not correct to 
say that this is net profit. ThiB 
includes terminal tax, cartage, un­
loading and weighment, shortage in 
handling, storing, godown rent, 
agency commission, protective 
measures against fire and theft, etc. 
Therefore, money that is given to 
them is not net profit, hot m a gfaes 
payment out of which all time 
expenses hrn̂ e to be met. Tlierefsre 
my hon. friend is not fully infbroMd 
about the maMer. If there is ai^- 
thkn; wrong about this Syntea le he 
is at pailaet liberty to dnnr *ny 
attention and I shall kxik inlo ft.

S M  V i m  fMoltti (Uttar Pradealit): 
H come Into exiatanoe?

.There is no question of monapo^r; 
there is no question of over-payment. 
Past expenmea aimrs tiMil iha i6thc9* 
merchanta of Delhi are not
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of combining for the purpose (>f handl­
ing very large stocKs of Govem - 
ment. The Syndicate has no interest 
except in this business. They have 

^ v en  a satisfactory account of them­
selves. for the past six years and 
there is no reason why, unless they 

; are found guilty of any default, Gov 
ernment should straightaway ter­
minate the contract with them.

Shri Deshbandhu Gupta; .May r
,ask whether the hon. Minister him­
self has looked into the matter or he 
is relying on usual official reports that 
he is getting? ,

Shri E. M. Munshi: Jf my hon.
friend expects me to go to the 
bazaar, visit every merchant and dis­
cuss with him, I confess my inability 
to do so. B ut at his request I  called 
for all the papers; I  have discussed 
the matter with the Chief Commis­
sioner, my Secretaries and all persons 
dealing with it and they assured me 
that these people are doing their job 
ŵ ell and it would be a bad practice, 
indeed, if people who have given six 
years of satisfactory service to Gov­
ernment are removed because some­
body else raises a question that they 
are getting too much.

This is an irrelevant matter. I  
brought it in because I  did not want 
it to remain unreplied.

Shii Deshbandhu Gupta: Has the
hon. Minister an open mind on ohe 
subject and will he listen to the non­
official version?

Shri K. M. Munshi: I  have a com- 
.pletely open mind on the subject. I  
will again look into it, examine it and 
call everybody concerned.

Shri Tyagi: May I  know the
reactions of the hon. Minister to the 
suggestion made on the floor of the 
House with regard to the lifting o f 
zonal barriers on the movement ci  
foodgrains?

Shri K . M. UnnOd: It is a very 
lairgê  au< t̂ion and we will have to 
carry ihe State Oovemments wiA

us. That is one. Secondly, the efiect 
of raising such a ban on m o v e m i^  
has to be studied in connection with 
the efficiency of procurement in ettA  
area: whether by doing so jo n  in­
crease the volume of black-marketing 
and prevent procurement.

Now, these are questions that can 
only be considered bn an all-India 
basis and it is not possible for me to 
give any assurance that anything of 
the kind will be done.

Mr. Chairman: The question is :

“ That the Bill further to 
amend the Essential Supplies 
(Temporary Powers) Act, 1946, 
be taken into consideration.’ "

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3.— (Amendment of Sec­
tion 1, Act X X IV  of 1946)

Shri Himatsingka (W est Bengal):
I  beg to move:

In part (b) of clause 3, for 
‘ ‘ 1954 ’ ’ , substitute ‘ ‘ December 
1952"’.

The result of this amendment will 
be to shorten the period o f proposed 
extension of this Bill. I  do not want 
to say anything at length.

Shri K. M. Munshi: I  accept the
amendment.

Shri J. R. Kapoor: I  just want to 
make a few observations on this 
clause. I find that according to 
clause 3 the A ct will be extended to 
all Part B States except the Stat6 
of Janmiu apd Kashmir. I  do not 
see any justification why it should 
not be extended to the State o f 
Jammu and Kashmir also. I  know it  
might be said that it is not open to 
us to extend the application of jur 
enactments to the State o f Jammn 
and Kashmir. B ut then our Consti­
tution also lays down that, in con­
sultation and in conc*nTen<^ with tjife 
State of Jam m u and w e
make any of ovtr laws ap)^i6ible ii^
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that State also. This was one 
oooasion when 1 thought a serious 
attempt should have been made to 
persuade the Jammu and Kashmir 
Government to agree to this Bill being 
made applicable to that State also, 
and that for the simple reason that 
we have taken upon our shoulders 
the responsibility of sending huge 
quantities of foodgrains to that State. 
I have been given the figures only a 
little while ago which show that in 
the year 1949 we sent to the State 
of Jammu and Kashmir wheat to 
the extent of 34*5 thousand tons, rioe 
to the extent of 9*8 thousand tons, 
maize to the extent of 4*2 thousand 
tons, the total being no less than 48 
thousand tons. Then again in the 
year 1950, only up to 10th August, 
we have sent to that State 17-4 
thousand tons of foodgrains. That 
being the position I  see no reason 
why we should not have persuaded 
the Government of Jammu and 
Kashmir to fall in line with the rest 
of the country. I  submit that when 
it is our responsibility to see that 
every citizen of the State of Jammu 
and Kashmir does get ample food and 
that nobody is starved there, it should 
also be open to us to see that nobody 
is permitted to hoard grain there and 
nobody is permitted to artificially 
raise the prices of food<?t\iffs there. 
Of course, my bon. friend Mr. Mun^hi 
may acrain plead ‘ im potency’ in taking 
any effective action in this matter. 
But here it is more n qxiestion of 
wooinc^ the Stnt« of Jnmmn and 
Kashmir, and at least in the matter 
of wooinsj I am sure my hon. friend 
will not plead impotency.
5 P.M.

There is another a«^nect of this 
clause and that relates to pa>*t 
(b) of it. W o have ber̂ n quietly 
asked to rcff^ster our suppoit to 
tho prono«;n1 that t^o li^e rf this 
Bill should he extended rght up to 
1954. I  am jrrntoful to the hon. 
Mr. Munfihi for havins? at least aj^reed 
to the nmendrnent which has just 
been proposed by my hon. friend Mr, 
HimntsiniiVfi to the cfPect that the life 

ibis B ill be extended up to

December 1952 only. I  would have 
very much wished that this part (b } 
were not there at all. The existing 
legislation on this subject was enacted 
in 1946 and it was then intended to b e  
merely a temporary measure as even 
the very name of this A ct implies, it 
being called “ The Essential Suppliea 
(Temoprary Powers) Act, 1946” . I t  
was for this reason that we were in  
the past called upon from year to year 
to extend the life of this A ct only by 
one year. B ut now in the year 1950, 
when we were expecting that we were 
very much close to the time when this 
country would be self-sufficient in  
foodgrains, now for the first time w e 
are being ealled upon to extend the 
life of this A ct not by a year but by 
several years. Even by the accept­
ance of Shri Prabhudyal's amend­
ment the life of this legislation would 
be extended right up to two yeara 
and a half from now. This I  submit 
is not very fair to the House. The 
main reason which has necessitated 
the amendment o f the existing A ct 
in the manner in which it is pro­
posed in this Bill is given in the State­
ment of Objects and Beasons. T w o 
reasons particularly are given: firstly, 
the Korean war and, secondly, the 
failure of the crops in some parts o f  
the country. These two reasons ai'e 
obviously of a temporary and 
ephemeral nature and T do not think 
we can with any justification at this 
stage come to any definite conclusion 
that the Korean war is goinsf to last 
for so long as December 1952, nor do 
I  think my hon. friend Mr. Munshi 
is taking such a pessimistic view of 
the situation that he thinks that in 
the monsoon years to come riprht up 
to December 1952 there are going to 
be floods in the varoug parts of the 
country and thnt India will not be 
self-sufficient in the matter of food- 
pxains even bv 1952. Tf T rememHer 
aright, my hon. friend Mr. Munshi 
has frequentlv assured us that the 
country is going to be solf-RufTicient 
in foodcrains in 1^51. Has he triven

* up that hone? Does he want now 
to be disanT)ointed in that resr>e<̂  and 
does he want os to go away with the
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impression that even up to December 
1952 we are not going to be self­
sufficient in the matter of food sup­
plies? W ell, if that is not his view 
and if he still hopes and wants to 
assure us that we are likely to be 
self-sufficient next year, I  see no 
justification why the life of this legis­
lation should be extended at this 
stage beyond 1st April 1951. We 
shall be meeting here again in the 
Budget Session and if the food situa­
tion in the country does not improve, 
if the Korean war continues on and 
continues to have a bad effect on the 
prices here and the food position in 
the country, it will be time then for 
Us to extend the life of this legislation 
by another period. In any event I  
would venture to submit that he 
should have agreed at least to extend 
it not beyond the 1st of April, 1952.

My hon. friend Mr. Himatsingka’s 
amendment, even as it stands, I  
think needs to be amended, at least 
verbally. W hat he suggests is that 
“ for the figures ‘ 1954’ we should have 
the word and figures ‘ December 
1952' **. I f the amendment is 
accepted in its present form, the 
original clause a? amended would read 
“ cease to havp effect on the 1st day 
of April/December 1954*'.

Shri K. M. Munshi: I see the diffi­
culty which he is pointing out. I  ^m 
going to accept it in this form that 
“ in sub-section (3) for the words nnd 
figures ‘ 1st day of April 1951’ the 
words and figures ‘ 31st December 
1952’ be substituted” . That meets 
his point.

Shri J. B . Kapoor: But that was 
only a formal thing to wb’ch I wanted 
to draw my hon. friend’s ottsntion. 
The substance of my content’on is 
that he should extend the life of this 
legislntinn for the time bein<:j only up 
to 31 «t March 1952, and if the food 
sitnat’on so d3mands, its li^e mny be 
further extended thpn. Otherwiqe’ it 
is h’Voly that the whole of the Ministry 
mif’ht sleen ov<*r the who^e affair 
rieht to D'^cemhe’- 1952 and 
slacker' ?t«5 in making the coun­
try self-sufficient in food grains.

I Temporary Pow m ) 1078
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Shri K. M. Mmifllii: I  jdmj <mly 
mention with regard to the remarks 
made about Jammu and Kashmir that 
this House, as you know, Sir, r e r j  
well, has no legislative competence 
for enacting laws relating to oom- 
modities essential for Jammu tmd 
Kashmir. That is why it has been 
exempted. I f  Jammu and Kashmir 
is willing to have it applied to it we 
shall be only too glad to do so.

Shri J. B. Kapoor: My only p<nnt
was whether any attempt was made 
to contact the State Government.

Shri K. M. Mundii: There is no
reason why we should make an 
attempt. It is for them to come and 
say “ Extend this A ct to u s".

With regard to the next point, I  
want an extension up to 31st Decem ­
ber because as things are at present 
we must stabilise the economy of the 
country and this kind o f every annual 
extension of the Act is not favourable 
to stabilising the economy.

 ̂ Hr. Ohairman: I  will put the
amendment in the modified form.

The question is :
In clause 3, for part (b), substitute: 

“ (b) in sub-section (3), for the 
words and figures ‘ first day of 
April 1951*, the words and 
figures ‘ thirty-first day of Decem ­
ber 1952’ shall be substituted".

The motion was adopted.

Clause 3, as amended, was added 
to the Bill

Clauses 4 to 6 were added 
to the Bill

Clause 7.—.Substitution of new 
section for section 7, Act X X IV  of 
194ft.

Shri I am anxious to know
the reactions of my hon. friend, 
Mr. Munshi. with rogard to the 
amendment that I had placed on the 
agenda, the purport of which is to 
enable Mr. Munshi to forfeit the 
whole stock or storeq of the commo­
dity in resnect o  ̂ whi' .̂h the order has 
been contrnvened. Accordin«? to this 
clause a part of the com m odi^  nu|y
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be forfeited whereas my amendment 
w ill / authorize him to forfeit the 
w )^ e  stock out of which things were 
boarded.

t o l l  K . M . M undii: As a matter o f 
iaelr, i  am going to accept the amend­
m ent which is to be moved by Pandit 

Thakut Das Bhargava in the second 
amendn^ent, the reason being that if 
the enti|:e quantity of food is brought 
to Court, some part of it must be 
left with the owner so that he may 
fjat for the other month. You can­
not forfeit the whole of it. It  will 
be a case of starvation.

H r. 0hairm an: The hon. Shri Tyagi 
now knows the reactions of the hon. 
Minister. H e w oirt accept his 
amendment.

Shri Tyagi: I formally accept your?5, 
Sir. As you are in the Chair, I will 
move it.

Stoi K. If. Munshi; T will nccept. 
The amendment is:

Tn clause 7, in part (b) of the 
proviso to sub-section (2) of the pro­
posed section 7 of the Essential Snp- 
])lies (Temporary Powers) Act, 1946. 
fvfter 'foodgrain*' insert:

“ in excess of the prescribed
maximum quantity” .

Shri Tyagi: I beg to move:
(i) In clause 7, in part (a) of the 

proviso to sub-section (2) of the pro­
posed section 7 of the Essential Sup­
plies (Temporary Powers) Act, 1946, 
after “ foodgrain*’ insert:

*‘ in excess of the prescribed
maximum quantity” .
(ii| In clause 7. in part (b) of the 

proviso to sub-section (2) of the pro­
posed section 7 of the Essential Sup­
plies (Temporary' Powers) Act, 1946, 
after “ foodgrain”  insert:

‘ ‘in excess of the prescribed
maximum quantity**.
Shri »ftHnid4lii Ahmtd: Clause 7 

Is, I thinV, misconeeived. Somehow 
Idea bag gained gromid 

H is by increa^ng tbe amount

of punishment that this black- 
marketing and other offences relating 
to food-supplies can be stopped. The 
other day the hon. Minister openly 
admitted that his Department has 
been given the maximum of respon­
sibility but he has the maximum of 
impotency. Nowhere, during this 
short session, he has disclosed his 
impotency more sincerely than in 
clause 7 of this Bill. W hat is after 
all the disease in connection with 
this food supply? It is the business 
of big black-marketeering. B ut who 
is attempted to be punished under 
this clause? I t  is the small house­
holder. It  is the housewife and the 
bread-earner, their children and ser­
vants who are going to be roped in. 
{An Hon. M em ber: Not the trades­
men.) Traders will all be left out, 
that is the difficultly. W e have a 
right to draw inferences from our past 
experience. If the Bill would be 
applied to big black-marketters, if 
these big black-marketeeirs are really 
tackled, the whole country will at 
once rise and acclaim the act of the 
(rovernment; but somehow or other 
Govemment have always refrained 
from doing that. W e have thus our 
misgivings that the only victims of 
this clause would be ordinary, ipno- 
cent persons who are more sinned 
against than sinners. The little hoard­
ing that they will be guilty of would 
be forced upon them because the big 
offenders cannot or will not be 
caught. I submit that the big dealers 
should really be caught. They with­
draw from public circulation big 
quantities of food and make money 
thereby, and this is well known to 
Oovem ment and if vou cannot touch 
them, then it would be useless to 
hone for any result by punishin? the 
ordinary householders. The result 
of this law would be that persons 
who are almost innocent who could 
at the worst be taVen to be 
technically euilty, will alone be 
brought before the court and the 
result would be that the courts will 
sympathise with them and they j f̂ll 
refuse to srve them the nnn'shment 
provided bv tbe Bf*!. Tnstead o f 
that the blacV-matlreteeni wbo im  
really the guilty penoos in this bua-
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xiess should be brought to book and 
they should be publicly flogged. That 
is the only way the situation could 
be tackled. I  submit that the punish­
ment of seven years and three years 
for these petty offences, if applied 
with rigour, would not stop the 
crim e; but it would on the other 
hand convert the whole nation into 
millions of criminals, and the law 
would be brought into disrepute J»nd 
reduced to a dead letter. Instead of 
that the policy of Government should 
have been to direct its attention 
towards the big criminals and give 
them big punishments. I f  you do 
not do that, then, I  think this law 
would remain not only a dead letter 
but would turn into an engine of 
oppression. Another effect of this 
law would be that you allow your 
police forces to make more money out 
of it.

Pandit Krishna Oliandra Sliarma
(Uttar Pradesh): I  beg to m ove:

(i) In clause 7, in sub-section (1) of 
the proposed section 7 of the Essen­
tial Supplies (Temporary Powers) Act, 
1946, omit “ or such part thereof as 
to the Court may seem fit’ *.

(ii) In clause 7, in sub-section (1) 
of the proposed section 7 of the 
Essential Supplies (Temporary

. Powers) Act, 1946, for “ shall be for­
feited” , substitute “ may be for­
feited” .

(iii) In clause 7, in clause (b) of 
sub-section (2) of the proposed section 
7 of the Essential Supplies (Temporary 
Powers) Act, 1946, omit “ or such 
part thereof as to the Court may 
seem fit” ,

(iv) In clause 7, in clause (b) of 
sub-section (2) of the proposed 
section 7 of the Essential Supplies 
(Temporary Powers) Act, 1946, for

shall be forfeited” , substitute “ may 
be forfeited” ,

(v) In clause 7, omit the proviso 
to Bub-section (2) of the proposed 
section 7 of the Essential Supplies 
(Temporary Powers) Act, 1946.

I submit that in pra_ctice with 
regard to “ such part as the court m ay 
deem fit"' would be that th© whoid 
of it may be forfeited. I  beg to sub­
mit that it makes little dliff^ence 
whether you forfeit tw'o seers o f a 
commodity in respect of whifit a 
crime has been committed, it is much 
better to leave out the whole o f it. 
That is, if you put the words “ m ay 
be forfeited”  it means if the offence 
is serious the magistrate may forfeit 
the whole of it and if it is not serious, 
he may leave it off, that is, he may 
not forfeit the commodity at all and 
what 1 have suggested is a much 
better form without changing the 
meaning of the section. I  respect­
fully submit I have given a better 
form to the enactment without 
changing the meaning and I hope my 
hon. friend will accept it. Suppose 
an offence is committed in respect 
of two maunds of wheat and the 
magistrate forfeits only one seer o f it, 
what is the object gained? It is 
much better if the crime is a serious 
one, he may forfeit the whole of it 
and if it is not serious, he may leave 
it. With regard to m y last amend­
ment, that is, deletion of proviso 1o 
sub-section (2) of the proposed section 
7, I  submit that it is a bad law. You 
give seven years' imprisonment to a 
man. Suppose he is entitled to have 
one m onth’s ration which comes to 
about 20 seers. I f he has got 41 
seers, he will be sent to jail for seven 
years. Whether a law is good law 
or bad law will have to be judged :n 
relation to the law administered in 
the country. Seven years’ imprison­
ment is a punishment which could be 
passed only by an Assistant Sessions 
Judge. W hat is the procedure in a 
sessions court? The enquiry shall be 
conducted by a magistrate. In that 
enquiry, the accused is entitled to 
cross-examine the witnesses, he is 
entitled to produce defence. A t the 
conclusion o f the enquiry, if a prima 
fcbcie case is made out, then the case 
will be committed to the Assistant 
Sessions Judge for trial. He will hnve 
two occasions to defend himseil! oneei 
befope the magistrate and then ia 4lie 
sessions court. Instead o f /M r
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ate ncrw giTing a Bummary trial under 
the proposed section 18B. That 
magiBtrate will have special pow«*. 
He will not even give time enough to 
the apftm ^  to understand the case 
against bim* You are making cer­
tain ohangeB in section 256 of 
Code o f Criminal Procedure which 
means that you are prescribing an 
imprisonment of seven years without 
even giving a chance to the accused 
to understand the case. You do not 
give him a few days’ time to }»repare 
his defence, to cross-examine the 
witnesses, and to engage a lawyer. 
W hat is all this? It offends agamit 
that sacred phrase ‘ due process 
of law*. There is article 36 in t.he 
Japanese Constitution which lays 
down that no legislature will pass m 
cruel law. This is a cruel law with 
reference to the law that is adminis­
tered in the country. It is permis­
sible to pass a sentence of seven 
years' imprisonmont in court of 
Assistant Sessions Judge for major 
oflfences. Now you vant to impose 
that pimishment even without giving 
a chance to the accused to judge the 
evidence against him, even without 
giving him an opportunity to engage 
a counsel of his choice and conduct 
hig ease. I beg to submit very res­
pectfully*— I  am as anxious as any­
body else that the law should be 
strictly enforced— t̂hat cruelty is not 
law. I t  is a bad way of dealing with 
the situation to have a strict meagure 
without having constructive efforts to 
meet the situation. I say it is 
impotence on the part of the adminis­
tration to have thig sort of law and 
not to take to constructive efforts. 
You may ask everybody to go to the 
field and produce more, to work 
haider and better. That would be 
the oonect way of meeting the situa- 
iKm. I cannot \mderstand this way 
o f meeting the situation: passin^r n 
law, which ig no law but which is 
onielty and which i^ s  a^ in st the 
accepted principlef^ of jurisprudence 
and the law as accepted by all 
oivffisad nations. When vou read pro* 
poMd aeettoiis 18A and iaB« it means 
nothing less than that you want to

give him no chance to defend him­
self. You want straightaway to 
sentence him to seven years* imprison­
ment. Therefore, my respectful sub­
mission is that this provision should 
be deleted. It will serve no useful 
[)urpose.

Shri Sonavane (Bombay): I  have
got a small amendment to change 
one word; but that one word means 
a very big change. The very 
int<?ntion of this Bill would be 
fnistrated . . .

Shri J. B. Kapoor: Move the
amendment.

Shri Sonavane: I beg to move:

(i) In clause 7, in sub-section (1) 
of the proposed section 7 of the 
Essential Supplies (Tempora i y 
Powers) Act. 1046, for “ punishable” , 
substitute “ punished” .

(ii) In clause 7, in clause (a) of 
sub-section (2) o f the pi-oposed section 
7 of the Essential Supplies (Tein- 
porary Powers) Act, 1946, for 
“ punishable” , substitute “ punished” .

These are the two amendments. 
The effect of these amendments would 
be this. ‘ Punishable’ means giving 
the courts discretion either to send 
the accused, if he is guilty, to jail, 
or impose a fine. A case involvin.^ 
the interpretation of similar wording 
came up before a Full Bench of the 
Bombay High Court under the B om ­
bay Pi-ohibition Act. That Act con­
tained similar provision readinsf that 
“ . . . a person shall be punishable 
with imprisonment for a term . . . 
etc. . . and shall be liable to fine.*’ 
This was interpreted by the Full 
Bench of the Bombay High Court to 
mean t}iat the Court would eithe»* 
send the accused to jail or impose a 
fine. In this context, the word *and’ 
was interpreted as ‘ or*. In con­
sequence of this decision of the B om ­
bay High Court, the Prohibition Act 
was amended and in the place of ^ e  
word 'punishable* the word 'punished' 
was substituted to retain severitj of 
the pepal section. The m̂ iole severify 
of this act would be lost if tlie w€ud



1085 Essential Supplies 14 AUGUST 1950 (Temporary Powws) lOM
Amendment Bill

'punishable' is retained. EBpeoiallj, 
in the Bombay State, the retention 
o f the word 'punishable* occurring in 
the clause would mean that the court 
would not necessarily give a sentence 
o f  imprisonment, but would sentence 
him to pay a fine only. Thus the 
hoarders who have made a lot of 
money would get away with a small 
fine, in view of the decision of a 
Full Bench of the Bombay High 
Court. My humble submission, there­
fore, is that the word 'punishable* 
should be substituted by the word 
'punished*. The hon. Minister of 
Food is an eminent lawyer from 
Bombay and he must be knowing 
about this decision. I  hope my amend­
ment makes the position clear that 
a court should give a sentence of 
imprisonment and also impose a fine, 
if the accused is convicted.

Shri Tyagi: I  have an amendment, 
No. 4 in the list.

Mr. Chairman: I understood that
the hon. Member was not moving bis 
amendment.

Slui l^ a g i: I wanted to know
whether it was acceptable to the 
hon. Minister.

Mr. Oliairman: I do not think it 
is regular to know the opinion of the 
hon. Minister in advance and then 
move an amendment. The hon. 
Member has to make a choice whether 
he moves his amendment or not.

Shri Tyagi: I  want to move my
amendment. Sir. I beg to move:

In clause 7, in clause (a) of sub­
section (2) of the proposed section 7 
of the Essential Supplies (Temporary 
Powers) Act, 1946, after ‘ ‘ years’ *, 
insert:

*‘and shall be subjected to
whipping which may extend to
thirty stripes” .

This punishment seems to be 
decidedly less expensive and more 
efi^ective. 1 would like to know how 
the hon. Minister would react to this 
punishment of whipping.

Mr. Chainnaii: The hon. Member
has moved his amendment. H e may 
make his speech now. After the h m . 
Minister replies, he will have :ip 
right to make his speech afterwards.

Shri l^ a g i: I f he accepts the
amendment, it is all right. I f  he 
does not, then . . .

Mr. Ohairman: He has to TTifttyg a
choice now to make a speech or not.

Shri Tyagi: Sir, no speech is
actually necessary. Mine is a simple 
nmendment.

Mr. Chairman: Am I to under­
stand that the hon. Member will
move no other amendment?

Shri Tyagi: No, Sir, I  move no
other amendment.

Mr. Chairman: Amendments
m oved:

In clause 7, in part (a) of the
proviso to sub-section (2) of the pro­
posed section 7 of the Essential Sup­
plies (Temporary Powers) Act, 1946, 
after “ foodgrain” , insert:

“ in excess of the prescribed
maximum quantity".
In clause 7, in part (b) of the 

proviso to sub-section (2) of the pro­
posed secfion 7 of the Essential Sup­
plies (Temporary Powers) Act, 1946, 
after “ foodgrain” , insert:

“ in excess of the prescribed
maximum quantity".

In clause 7, in sub-section (1) of the 
proposed section 7 of the Essential 
Supplies (Temporary Powers) Act, 
1946, for punishable” , substitute 
“ punished".

In clause 7, in clause (a) of sub­
section (2) of the proposed section 7 
of the Essential Supplies (Temporary 
Powers) Act, 1946, for “ punishable", 
substitute ‘ ' punished ’ ’ .

In clause 7, in sub-section (1) ot 
the proposed section 7 of the EaBtential 
Supplies (Temporary Powers)
1946, omit “ or such part Hamaf 9^ 
to the Court may seem fit^’ . "
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[M r. Chairmanl
fp  clause 7, iu sub-section (1) of 

proposed section 7 of^the Essen­
tial Supplies (Temporary Powers) Act, 
1 9 ^ ,  for “ shall be forfeited '', substi­
tute “ may be forfeited'*.

In clause 7, in clause (b) of sub­
section (2) of the profwsed section 7 
of the Essential Supplies (Temporary 
P om rs) Act, 1946, omit " o r  such 
part thereof as to the court may 
seem fit" .

In  clause 7, in clause (b) of sub­
section (2) of the proposed section 7 
o f & e  Essential Supplies (Temporary 
Powers) Act, 1946, for “ shall be 
forfeited*', substitute “ may be for­
feited ’ *.

In clause 7, omit the proviso to 
sub-section (2) o f the proposed 
section 7 of the Essential Supplies 
(Temporary Powers) Act, 1946.

In clause 7, in clause (a) of sub­
section (2) of the pro^wsed section 7 
of the ^ sen tia l Supplies (Temporary 
Powers) Act, 1940, after “ years” , 
insert:

“ and shall be subjected to 
whipping which may extend to 
thirty stripes**.
ttirl Hlmfttsln|ka; There are two 

amendments o ! mine. One is the 
same which Pandit Krishna Chandra 
Shanna has moved. I will move ihe 
other one.

Ifjr. (Suirman: Ye;$. the hon. Mem­
ber may move it.

Bhii Hlmattlngka: f bê r to move: 
In clause 7» aftt»r the ijroviso to 

sub-section (3) of the proposed sec­
tion 7 ot the Essentaal Supplies (Teu)- 
porary Powers) Act, 1946, insert:

** Explanation.— A p e i^ n  in 
poeseaaiou of foodgrain which 
does not exceed by more than five 
miMUidB the maximum quantity 
so prescribed shall not be deemed 
to be guilty of an offence punish­
able under the proviso to this

VH leaaoti for supporting Pandit 
fcM ma Chandra Sharma s amend­

ment is this. W e are making this law 
absolutely ludicrous. The present law 
providing for a punishment extending 
to three years is quite sufl&cient. It? 
applies to everybody, consumer, pro­
ducer, merchant and everyone who 
contravenes any order passed under 
section 3. The nroviso to sub-section
(2) of proposed section 7 seeks ta  
enhance the punishment if the quan­
tity lor which the order has been con­
travened is more than double the 
quantity prescribed. As you know,- 
the quantity prescribed is different in 
different States and different even in 
different places of the same State, 
and so it will be a matter of difficulty 
for anyone to know what exactly is 
the quantity prescribed. So I  say if a 
man contravenes the order and is 
liable to punishment for three years, 
that is quite sufficient. The proviso 
that is intended to be added is 
absohitely unnecessar>^

1 understood the hon. Minister to 
say that there is no quantity pre­
scribed for producers in any State ex­
cept in Bihar and that too to a
limited extent. If the hon. Minister 
desires to see any effect produced hy 
hift amendment, then it has to be 
achieved by some unifonn rule pres­
cribed in all the different States as 
to the quantity that can be kept with 
n person. If that is not done, then 
the whole object, I must say, will be 
frustnited. So far as the consumers 
in the rationed areas are concerned, 
their quantity is limited and it in 
small. So far as the dealers are con­
cerned, they have only to send in a 
return and the quantity cf»vered by 
the return will be regarde«l as the 
quantity which can be kept by them. 
Tf the intention is to achieve some- 
thin£», then it necessary that aome 
uniform quantity »9 prescribed for all 
in all the States.

Mr. ChAinnan: Amendment m oved:
Tn clause 7, after the proviso to 

sub-section (2) of the proposed sec­
tion 7 of the Essential Supplies 
(Temporary Powers) Act, 1946, insert: 

"‘ Bstpianafion.— A person in
possession of fo o d ^ in  wUeh
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does not exceed by more t jan  five 
maunds the maTimum quantity 
so pi-eseribed shall not be deetned 
to be guilty of an offence punish­
able under the proviso to this 
sub-section.”

Does any hon. Member want to 
speak on this?

Ch.. Ranbir Singh: I come froni a 
district or an area where the problem 
is not one of ^jetting wheat but one of 
surplus of wheat. The a^iculturist 
goes to the tnandi and he is not able 
to dispose of his wheat. And there ;S 
another fact to which you also, Sir, 
referred yesterday and that is that in 
my district nlone 18,000 cases have 
been instituted under this Act. I have 
been trying since yesterday to find 
out what exactly is the position under 
this law of agriculturists in my pro­
vince especially. When T went to 
my district recently the people there 
told me that several producers of 
gram have been arrested and the sur­
plus gi-am taken away. As regards 
this particular Bill, T was discussing 
it the other day with the hon. 
^ r̂. Munshi and he told me that in 
the Punjab the agnculturist could 
keep 25 maunds of one particular 
grain and 100 maunds of all tho 
grains. The agriculturist has produced 
his gram after a lot of hardship and 
labour. He deserves some consider.!• 
tion especially as he requires the 
gram for his bullock and for his 
buffalo or his she-buffalo.

Mr. Ohairman: The hon. Mover
has made it clear that this will not 
apply to producers.

Oh. Ranbir Singh: In this conneo' 
tion the hon. Minister himself told me 
yesterday that in the Punjab.......

Shrt K. M. Mnnflhi: I object to a 
oonTersalaon outside the House beinff 
brought in.

Oh. Banbir »ingh: I want to knovr 
what cumulative effect thus measure 
will have on my electorate, and 8o I 
have every rififht to know this frofloi 
the hon. Minister, and refer to any 
talk whether insid'' or outside the 
House.

I  was saying that the hon. M> lis­
ter himself told me that an agricul­
turist or a producer has the right to  
keep 25 maunds of gram with him. 
I would like to bring to the notice 
of the House what the position is in 
my district: there people are not in
terested in keeping unnecessary grain 
with them but they do deserve to  
keep with them as much grain 
they require. You, Sir, also come from 
the same area. Gram is a thing w ith­
out which he cannot pull o*.i in our 
area, where frequently there is a 
famine. I do not hesitate to 
say that the hon. Minister haa 
not been able to produce con­
fidence among the agriculturists 
that he will be able to supply gram 
after a year, even if the gram crop 
next year fails, otherwise what will 
be the result? An agriculturist re­
quires as much as 72 maunds of gram 
in a year for the consumption of his 
family and animals— whether they 
are draught cattle or milch cattle. 
The only quantity that he can keep 
with him now is 25 maunds, and in 
my district and also in your district 
75 per cent, of the agriculturists can 
be sent to prison for seven years. I t  
is a very big problem and oh our side 
as also on yours, Sir, there are many 
people who look at with mistrust. .

Mr. Ohairman: I am afraid this 
reference to your province and my 
province will not deflect the Ch|ut 
from holdmg that the hon. M em o^  
is irrelevant. It is the sphere of 
Provincial Government to fix the\,^ 
amount and not that of the Centre.

CAi. iuunfalr SiBgh: In this codOBĉ  
tion I  wish to say that the poM a 
have been delegated to tlie Prorjasiit
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{Ch. Eanbir Singh]
<}GverDinent by the Central Govern­
ment aiid Government eai  ̂ amend 
tho86 delegated powers or request the 
Punjab Government to amend it.

Mr. Cttiairman: I  am sorry this iî  
not the point at issue. W e are only 
concerned with clause 7 and the pres- 
<$ribed quantity which is allowed by 
the rules.

Ok. Baablr Singh: 1 ani submit­
ting that this very clause will affect 
our people and convict them to seven 
years/ imprisonment and that their 
number will be 75 per cent, of the 
agriculturists.

8hri Kaziruddin Ahmad: All your
voters I

Ch., Banbir Singh: I am not in­
terested in whose voters they are but 
this matter requires very serious 
consideration. It is not irrelevant. It  
is very difficult to answer the people 
outside this House. There are many 
people on our side who think that 
this House is int-erestt^d only in parti­
cular sections of the people and that 
they are going on in a way as if 
others do not exist. In this particular 
clause there is discrimination. A man 
hoarding cloth can be sentenced to 
only three years whereas a man who 
has hoarded grain can be sentenced 
up to seven years. On technical 
ground you may say that this is also 
irrelevant, but I am not interested as 
to whether it is hon. Mr. Munshi or 
hon. Mr. Mahtab but under the clause 
fiB it stands a man hoarding cloth will 
be sentenced for three years whereas 
a man who happens to possess his 
own grain, harvested from his own 
field after hard labour and invest­
ment, will be sentenced for seven 
years. The man who is dealing in 
d o th  has earned lakhs o f rupees; he 
has a bungalow, cars and many other 
-amenities: whereas the agriculturist 
has to work hard to enable him to 
make both ends meet. I would ask 
the bon. Minister to think of the 
eiimuiative effect on the producer, 
B o i Hnat 1 want the pvoduc*^ to be 

ahogether, rather I  want 
liiro to be fair to him.

Shil Hadrnddin Ahmad: There is 
a legal lacuna in this Bill. Under the 
proposed new section 7, a man keep­
ing more than double the maximum 
quantity of food would be liable under 
the Bill to be punished with seven 
years’ imprisonment. W e have also 
provided in the original Act that the 
cases would be tried by magistrates. 
So far as offences which are punish­
able to the extent of seven years are 
concerned, the Criminal Procedure 
Code lays down in absolutely clear 
terms that the offences would be 
triable exclusively by the Court of 
Sessions and no Magistrate will have 
pow’er to try such offences. That is 
clearly laid down in section 6, sub­
section (2), read with the note on 
Schedule TT, where it is said.......

Mr. Chairman: The hon. Member 
fully knows that many Magistrates 
are invested with powers under sec­
tion 80. They are fully competent.

Shri Naziruddin Ahmad: Such
Magistrates are very rare. There are 
also difficulties with regard to em- 
powerin" Magistrates under section 
‘50. In hu t, the result of the B ill will 
he that a very large number of cases 
rnnnot be tried by Magistrates, and 
in every such case the accused will 
have to be committed to the Sessions 
Court. The offences will then be tried 
by a jury and not by the Judge and 
it is needless to point out the Ses­
sions Court sitfl from day to day. The 
result will be wholesale aquittals 
where the jury would feel that ihe 
accused belong to the same class to 
which they themselves belong. The 
object of the speedy trial provided by 
the Bill will thus be frustrated. 
Every case will have to be com ­
mitted to the Sessions Court unless 
the Magistrate is empowered under 
section 30 and there are difficulties 
with regard to section 80 also.

Shii K . M . Mnnshi: I  need not 
take up the time o f the House by 
replying in detail. I  will only men­
tion the amendments which I  prc^xise 
to accept. One stands in your name.
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Sir, and it has been moved by Mr. 
Tyagi. rb pleads;

In clause 7, in part (b) of the pro­
viso to sub-section (2) of the proposed 
section 7 of the Essential Supplies 
(Temporary Powers) Act, 1946, after 
"‘ foodgrain” , insert:

“ in excess of the prescribed 
maximum quantity.”
The other amendment which I 

accept is Mr. Himatsingka s amend­
ment which I suggested in my earlier 
speech, as an Explanation. It is as 
follow s:

In clause 7, after the proviso to 
sub-section (2) of the proposed sec­
tion 7 of the Essential Supplies (Tem­
porary Powers) Act, 1946, insert:

** Explanation.— A person i.i 
possession of foodgrain which 
not exceed by more than live 
maunds the maximum quantity 
so prescribed shall not be deemed 
to be guilty of an ofiFence punish­
able under the proviso to this 
sub-section.’ *
These are the only two amend­

ments which I accept.
[M r. D e p u t y -S p e a k e r  in the Chair.]

Shri Naziruddin Ahm&d: W hat
about the difficulty in law which I 
pointed out?

Shri K. M. Mundii: It is self­
soluble.

Shri Nftstruddin Ahmad: No, no.
May I  point out that under section 
30 of the Criminal Procedure Code 
some Magistrates only in the Punjab, 
Oudh, Central Provinces, Coorg, 
Assam and Sind, and in other places 
where there are Deputy Commis­
sioners, District Magistrates, may be 
empowered to inflict greater punish­
m ent than three years.

Pandit KricOma Ohandra Shanna:
Bead section 34.

Shri K. M. Mimshl: There is ample 
provision. If necessary we will amend 
the Criminal Procedure Code.

Shri Hasimddin Ahmad: So in 
anticipation of the amendment of the

Criminal Procedure Code toia Bill ia 
being passed!

Shri K . M. Miuflhi: It  is foUy
covered.

Mr. Deputy-Speaker: Now I  will
put the amendments to vote. I  will 
put the amendments of Pfiuidit Bhsr- 
gava moved by Shri Tyagi.

The question is:

In clause 7, in part (a) of the pro­
viso to sub-section (2) of the proposed 
section 7 of the Essential Supplies 
(Temporary Powers) Act, 1946, after 
“ foodgrain” , insert:

‘ in excess of the prescribed 
maximum quantity” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is :

In clause 7, in part (b) of the pro­
, viso to sub-section (2) of the proposed 

«ection 7 of the Essential Supplies 
(Temporary Powers) Act, 1946, after 
‘ ‘ food grain ’ ’ , insert:

“ in excess of the prescribed 
maximum quantity” .

The motion was adopted.
Mr. Deputy-Speaker: Then

Pandit Krishna Chandra Sharmaa 
amendments. The question is:

In clause 7, in sub-section (1) o f 
the proposed section 7 o f the Essen­
tial Supplies (Temporary Powers) Act, 
1946, omit “ or such part uhereol as 
to the Court may seem fit” .

The motion was negatived.

Mr. ]>epaty Speaker: The ques
tion is:

In clause 7, in sub-section (1) of 
the proposed section 7 of the Es­
sential Supplies (Temporary Powerg) 
Act, 1946, f o r ‘ ‘ shall be fcwfeited^ 
substitute, **maj be for^ited*^ ^

The motion was negative^
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Mr. Depu^-Speaker: The ques-
tiow te:

In clause 7, in clause (b) of sub- 
seoftioa (2) of ihe proposed section 7 
o f the Essential Supplies (Temporary 
Powers) Act, 1946, omit “ or such 
part'thereof as to the C'ourt may 
Beeth fit*'.

The motion wns negatived.

Kr. Deputy-Speaker: The ques­
tion is:

In clause 7, in clause (l») of sub­
section (2) of the proposed section 7 
of the Essential Supplies (Temporary 
Powers) Act, 1946, for “ shall he for­
feited” , substitute “ mav l>e forfeit­

'

The motion was negatived.

Mr. Deputy-Speaker: Thi  ̂ ques­
tion it:

In clause 7, omit the proviso to 
Bub-section (2) of the proposed sec­
tion 7 of the Essential Supplies 
(Temporarv Tow* rs) Act, 1946.

The motion was negatived.

Mr. Deputy-Speaker: Then the two 
amtindments of Shri T. H. Sonavane.

Sbri Sonavane: [ bog leave to with­
draw them

The jnnendment>; were, by 
’ leave withdrawn.

Mr. Deputy-Speaker: Thtn thwe 
the iVuendment of Mr. Himatsi ^ka.

SliH Himatffingka: I understand the 
Minister i.s going to accept it.

Mr. Deputy-Speaker: The ques­
tion is:

In clausf' 7, after the proviso to 
Eub-section 2 of the proposed section 
7 o ! the Essential Supphes (Tempo- 

low ers) Act, 1946, insert:

E xplanation,--A  person in 
pbesession of foodgrain which does 
not exceed by more man fivai

maunds the maximum quantit; 
so prescribed shall not be deemed 
to be guilty of an offence punish­
able under the proviso to this 
sub-section.*'

The motion was adopted.

Mr. Deputy-Speaker: Then M r. 
Tyagi’s amendment.

The question i s :

In clause 7, in clause (a) of sub­
section (2) of the proposed section 7 
of the Essential Supplies (Temporary 
Powers) Act, 1946, after “ years” , in­
sert:

“ and shall be subjected to 
whipping which may extend to 
thirty stripes” .

The motion was negatived.

Clause 7, as amended, was added 
to the Bill.

Clause 8 .— (Amendment of sec­
tion 7A, Act XXR^ of 1946).

Shri B. K. P. Sinha: I beg to :rove : 
In clause 8, at the end, add:

‘ and for the words ‘ said sub- 
s(^ction’ , the words ‘ ^aid section* 
shall be substituted.”

1 need not explain it.

Mr. Deputy-Speaker: The ques­
tion is:

In  rlaiis;i* 8 ,  a t  t h e  e n d ,  a d d :

“ and for the words ‘ said sub­
section’ , the words ‘ said section” 
shnil be substituted.'’

The motion was adopted.
(Mause 8, as amended, was 

added to the Bill.
Clause 9 .— (Insertion oi new sec- 

tioDK 13A and 13B in Act X X IV  of 
1946).

6 P.M.
Shri J. R. Kapm: I have two

amendments in my name, and I  shall 
move both of them. i

li5 ) {Temporary Powers) 1096
. • Amendment BiU
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I  beg to m ove:

In  clause 9, for the proposed now 
section 13A of the Essential Supplies 
(Temporary Powers) Act, 1946, sub­
stitute:

“ 13A. Special provisiom re­
garding hail.— ^Notwithstanding
anything contained in the Code 
of * Criniinal Procedure, 1898 
(Act V  of 1896), no person accus­
ed or convicted of a contraven­
tion of any order under section 3 

' relating to foodgrains which is
• punishable under the proviso to 
' sub-section (2) of section 7 shall,
 ̂if in custody, be released on bail 
or  on his own bond—

(a) unless the prosecution has 
been given an opportunity to 
oppose the application for such 
release, and

(b) where the prosecution op­
poses the application, if it 
appears to the court that there 
are reasonable grounds for believ­
ing that he is guilty of such con­
travention.** "

In clause 9, for clause (a) of the 
proposed new section 13B of the E s­
sential Supplies (Temporary Powers) 
Act, 1946, substitute:

“ (a) with reference to sub-sec­
tion (1) of section 256 of the Code 
of Criminal Procedure, 1898 (Act
V of 1898), the next hearing of 
the case shall be fixed on the 
day following the one on which 
the charge is framed, unless the 
Magistrate, for reasons to be 
recorded in writing, adjourns the 
case to any other day, but not 
later thap four days.*'

ShriK . M. Mnnshi: I  am wUling to 
ac<iept the second amendment. I 
cannot accept the first one.

flhri J. B. Kapoor: Then I  would 
confine my remarks to the first one/

I  notice that it is late in tiic d»y 
and you, Sir, as well aa aH tiie luMi. 
Members are anxious to get awaf aa 
soon as possible, but if I  yentwre to 
seek the indulgence of this Hotwe, 
it is because I  am impelled b j  a 
sense of duty. I  would beg of, jou  
and hon., Members who are anxiOTS 
to go away to consider .this amend­
ment of mine v^ry seriously. The 
proposed new section 13A is o f a 
very serious nature. It  goes against 
all elementary principles of law and 
equity.. It offends against all j»rin- 
ciples of jurisprudence. I ' would 
beg of this House to* consider 
seriously whether they, should- be a 
party in a light-hearted manner .to 
the passing of this- clause. A ccord­
ing to this clause, it is* intended that 
a man when he is arrested should be 
put behind the bars and no Magis­
trate should have the liberty to re­
lease that person on bail unless the 
prosecution has been given an op­

. portunity to oppose such an applica­
tion. This is the implication and 
the clear intention of this clause. 
Now, we all know from our experi­
ence that when a person is arrested 
and brought before a Magistrate and 
puts in an application praying for his 
being released on bail, the Magistrate 
calls upon the prosecuting authority 
— the Police inspector— to submit a 
report.. They do it even ordinarily, 
but according to his clause they will 
be under an obligation not to pass 
any order on the application utileriS 
th^ prosecuting authority has had an 
opportunity to oppose the applksfi- 
tion, and . the prosecuting authority 
may, simply in order to harass and 
embarrass the person who hag been 
arrested, take two or three or four or 
even ten days and possibly even a 
month to submit a report and appear 
before the CQurt t-o oppose the appli­
cation. Now, howsoever innoeent 
the arrested man may be, for abso* 
lutely no fault of his, he will be put 
behind the iron bargi for a iramlMir 
of days until it suits the conveniamse 
of the prosecuting authcmty to 
an appearance before i^e ow ri , ^  
oppose the applicaticm. 0 ^  Is 
something veiy serious, bo]t aerious
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enough though it is, I  am prepared 
to accept this amendment, but what 
follows is still more serious. W hat 
follows is mentioned in sub-clause
(b) where it is said that the person 
shali not be released on bail where 
the prosecution opposes the applica> 
tkm, unless the court is satisfied that 
theî  are reasonable ^grounds for be­
lieving that he is not guilty of such 
conktiYention. Now, we have al­
ways been taught that a person is 
supposed to be innocent unless he is 
proved to be guilty, but now we are 
told by the great and eminent 
lawyer, the hon. Shri Munshi, our 
Food Minisep-—he has ceased to be a 
lawyer, of course......

8kri K. IL MiillKhi: No. Once a 
lawyer, always a lawyer.

8hrl J. B. Kapoor: I really wish 
that the la ^ e r  in Shri Munshi were 
still continuing. I f it were so, I  am 
sure he would not have dared to come 
before us with such an astoundinff 
T»roposition offending against all 
canons of jurisprudence and against 
all fundamental principles of law. 
T am inclined to think that hon 
Members of this House when they 
sit on the ministerial gadi have to 
dive deep into the river of oblivion 
and forget all their previous know­
ledge of law and all their previous 
notions and bid ^;ood-byo to all their 
[>reviou8 convictions., That seems 
to he the reason why in tx very light­
hearted manner the eminent jurist 
and lawyer that the hon. Shri 
Munshi is, has seen fit to *'.ome 
before us and ask us for our support 
to this astoundinpj proposition. Ac­
cording to my amendment, all that 
I seek is that when a person is arrest­
ed he may be put behind the iron 
bars— that iR all right— and the yro- 
secuting authority may be given an 
opportunity to oppose the applica­
tion and until the prosecuting autho­
rity has had an opportunity ne may 
not be released, but then when the 
proBeouting authority appears be­
fore the court to oppose the applica­
tion, it should then be certainly open 
to  ihm M asistrtto to say, “ There does

not appear to be a prima facie case 
before me against the arrested per­
son. Therefore, I  release him on 
bail” . The way you are iJoin^ U 
putting the cart before the .
The proposed amendment of the h rn. 
Shri Munshi wants to fetter U\e 
hands of the Magistrate and restrict 
his discretion. H e wants to keep the 
man in jail even though there m ay 
not be a prima facie case against 
him. for the Magistrate, before he 
passes the order o f release on bail, 
must be satisfied that the person is 
innocent. It  is for the prosecution 
to make out a prima facie case and 
not for the arrested person to estab­
lish his innocence when nothing has 
been made out against him. That 
is.— I again submit at the risk o f  
repetition— something astounding and 
offends against our sense of justice 
and jurisprudence. You may have 
a hard law, but let it not be a law­
less law. l^ t  it not appear to be 
ridiculous. After all that is not the 
way in which legislation should be 

. enacted in a highly democratic Par­
liament. T would, therefore, once 
again earnestly appeal to my hon. 
friend Mr. Munshi to seriously con­
sider whether he would not be 
seriously jeopardising his reputation 
as Jin eminent jurist by insisting on 
his proposed amendment being ac- 
eept<?d bv the House, and I  do hope 
that he will be plecscd to uccept tne 
•unendment which I have moved.

Pandit Thakur Das Bhargava: I
beg to m ove:

Tn clause 9, in clause (b) of the 
proposed new section 13A of the 
Essential Supplies (Temporary 
Powders) Act, 1946, for “  the court 
is satisfied’ ', substitute “ it appears to 
the court**.

So far as the real principle of law 
is concerned, I  agree whole-hearted­
ly with w’hat has fallen from my 
hon. friend Mr. Kapoor. There are 
three stings in this sect'on. The 
burden is thrown upon the accused 
and he is presumed to be guilty and 
the coiut shall proceed on that ba^is



1101 Enaential Supplies 14 AUGUST 1950

at the time of considering his appli­
cation for bail, that he is guilty, un- 
Ipse he proves to the contrary.

Sluli TytLf^: If the court is satis­
fied, they will release him immedi­
ately.

Pandit Thakur Das Bliargava: I f
these words remain, the court will 
insist on more cogent proof that a 
person is not guilty.

Tho words that I  have suggested 
in substitution are the words appear­
ing in section 497 of the Criminal 
Procedure Code.

I  would like to submit one more 
point. As a matter of fact, I  am 
sorry to say this that in my opinion 
this law is certainly worse than use­
less and this clause 9 • which is 
being enacted is against all canons 
of justice and law. In the old . 
Defence of India Act there was 
a provision like this; but then, 
there was a war on. And even in 
days of war we are not justified in 
putting a man behind the bars before 
he is actually proved to be guilty. 
The reply may be that since the 
question of possession is there and 
possession is abundant proof of the 
fact that the man is guilty. Per­
haps, my bon., friend is not aware of 
the fact that in the case of joint 
possession, many diflficulties will 
arise. Many other legal questions 
will arise and it may be that all the 
members of a family may be arrested 
and put behind th© bars. I  know 
that he is not going to accept the 
amendment of my hon. friend Mr. 
Kapoor; so I have agreed to accept 
the small concession for the accused 
which he has agreed to.

Mr. Deputy-Speaker: May I  know 
the hon. Minister’s reactions before 
I put the amendments to the H ouse?

Shri K. M. Munshi: I  accept the 
amendment to clause (a) of propos­
ed section 13B moved by my friend 
Mr. Kapoor. I  also accept the 
amendment moved by my friend 
Pandit Thakur Das Bhargava, though 
I do not see any difference between
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“ satisfied’ ' and ‘ ‘appeWB to haw  
reasonable grounds''. There may be 
some thin ^ade of difference, but I 
am not able to appreciate it. I  op­
pose the other amendment of ftb. 
Kapoor.

May I say a word with regard to 
Mr. Kapoor’s amendment?

First of all, the point made iy  m j 
hon. friend Mr. Kapoor that thiii is 
an astounding provision is not 
correct. This has found a place in 
the emergency measure which eJf- 
tended to the whole of India betfreeo 
1939 and 1946. So, it is not a very 
astounding proposition..

His second remark was that this is 
against all canons of juffisprudenoe.
I would beg him to pardon me. The 
House has already accepted the 
penalty for hoarding as seven years. 
The case will only be put up provid* 
ed double the maximum quantity* 
which is in excess of five maunds, is 
found in his possession. If such a 
man is put before the court, then the 
only question is should he be allow­
ed to go out on bail. These thingfi 
having been found on him, the only 
possible defence can be that either 
the quantity was foisted on him or 
that it did not belong to him: or it 
may be a question of exclusive posses­
sion. These are matters which cftn 
be gone into..

But if 3̂ ou remove this clause and 
make the usual provision, tho result 
will be that the stringency of pro­
cedure will disappear. W e know 
very well that it is very difficult to 
catch a hoarder, but having caught 
him with the possession of the^e 
goods with him, it would be weaken­
ing the whole thing if you allowed 
him to go out on bail under the usual 
provisions of the Criminal Procedure 
Code.

Mr. Deputy-Speaker: Amtfidmeniis
moved:

In clause 9, for the proposed 
section ISA of ^ e  Essentatf Sup-
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pljiefi (^enaporary Powers) Act, 1046, 
jWpbWtute:

“ 18A. Special provisions re­
garding bail.— Notwithstanding 
SnytfHiig cont<4ned in the (3ode 
o f  Criminal Procedure, 1896 (Act
V of 1898), no person accused or 
oc^victdd of a contravention of 

‘ litiy order under section 3 relat­
ing to food grains which la 

-  pViiifehable under the proviso to 
sub-)B6ction (2) of section 7 shall, 
if in custody, be released on bail 
o r  on his own bond—

(a) unless the prosecution has 
been given an opportunity to 
oppose the application for such 
4*elea8e, and
' (b) where the prosecution op­
poses the application, if it ap- 
pectfs to the court that there are 
f^asOnable grounds for believing 
that be  h  guilty of such contra- 

— ventipn/*
In clause 0, for clause (a) of the 

proposed new section 1311 of the Es- 
iiential Supplies (Temporary Poweis) 
Act, 1946. substitute:

“ (a) with reference to sub-sec­
tion (1) of section 256 of tlic 
Code of Criminal Procedure, 
1898 (Act V of 1898), the next 
hearing of the case shall be fixed 
on the day following the one on 
which the charge is framed, un­
less the Magistrate, for reasons 
to be recorded in wntinq, ad- 
ioums the case to any oth'^r day, 
but not later than four days/*

Tn clause 9, in clause (b) of the 
proposed new section 13A of the E s­
sential Supplies (Temporary Powers) 
hot, 1946, for “ the court is sat^sfird” , 
substitute ‘ *it appears to the court.**

VMdraUhi iUimid: I submit 
that clause 9 is against all principles 
w  eanons of proper le^lation.

: Where is the

Sluri Hazimddin Ahmad; I  submit 
that this is an echo of the most de- 
t'cstable law of laws— t̂hat is the
D. I. Rules, which were promulgated 
by the British Goverament imder 
the shadow of a w&r.

Shri K. M. MuiUBbi: This is a war 
against hoarders.

Shri Kazimddin Ahmad: You
refused to wage war against North 
Koreans; so, you are afraid of decla­
ring war. But at the same time 
you are courageous enou;5h to 
penalise persons before proying 
them guilty.

The great difficulty with regard to 
this clause is that like the Defence 
of India Hules it will work against 
innocent persons. I do not mind 
this piece of legislation being ap­
plied rigorously against reai hoard­
ers, who I believe will never be 
caught. But this will be applied 
with the greatest rigour again-t the 
ordinary householder. They will 
be granted bail only on two condi­
tions: first, that the prosecution is 
obliging enough to agree that bail 
may be grantied and secondly, the 
(■ourt is satisfied that there are 
reasonable g.”ounds for ht^lieving 
that the accused is not guilty. The 
accused will have to prove that he 
is innocent.

So the l^ill requires the proof by 
the accused that he is innocent be­
fore the pro>ecution proves that he 
is guilty. I beg to submit that this 
will lead to considerable hardships. 
Pandit Thakur Das Bhargava’s 
ameiuhnent wouM to a certain ex­
tent modify and ease the sit\iation. 
But T think even then the iiisch i'f 
is still there and I submit that Mr. 
Jaspat Boy Kapoor’s amendment 
should be accepted. In a matter 
of bail where a big hoarder or a big 
black-marketeer is arrested, the 
Court may properly take any rigo­
rous view and refuse bail. It has 
absolute discretion. But here 
when the ordinal^ man is arrested 
on trivial grounds, the . Court wfll 
have no discretion in granting baO.
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Then, as Pandit Thakur Das Bliar- 
gava has pointed out, in cases cf 
joint possession, all the members of 
the joint family must be deemed to 
be in possession, and men, wotnen 
and children will have to be arrest­
ed, and the Court could *.iot grant 
bail unless the accused can prove 
that there are reasonable grounds 
for believing that he is innocent. I 
submit this is putting the cart be­
fore the horse.

Pandit Krisbna Chandra Sharma:
The High Court may grant bail 
under section 561A.

Shri Kazlruddin Ahmad: But the
Sessions Judges and Magistrates will 
be powerless. You will be forcing 
the poor people to go to the High 
Court. The big offenders who really 
ought to be the target of this provi­
sion will have the means— they will 
have money enough and resources 
enough— to go to the High Court 
and get bail. But the common man 
who ought to be protected will havf. 
no protection because most of them 
cannot go beyond the Sessions Judge's 
Court.

With these words I  support Mr. 
Jaspat Roy Kapoor’s amendment.

Mr. Deputy-Speaker: The U inh- 
ter has already answered. I  will 
now put the amendments to tlie 
House.

Shri J. B. Kapoor: Are you putting 
my fwnendments, Sir?

Mr. Deputy-Speaker: Yes, do you 
want to withdraw any of them ?

Shri J. B. Kapm: Yes, the first 
amendment. It is a bit sacred 
to me and I  would like to hnve it 
spared from defeat.

The amendment was, by leave 
withdrawn.

Mr. Depa^-Speakdr: Then I shall 
put his second amendment.

The question is:

In clause 9, for clause (a) of the 
proposed new section 13B of the 
Essential Supplies (Temporary 
Powers) Act, 1946, substitute:

“ (a) with reference to sub­
section (1) of section 256 »i the 
Code of Criminal Procedure, 
1898 (Act V  of 1898), the nasi 
hearing of the case shall be fixed 
on the day following the < pe ou 
which the charge is framed, 
unless the Magistrate, for 
reasons to be recorded in writ­
ing, adjourns the case to any 
other day, but not later than 
four days.**

The motion was adopted.

Mr. Deputy-Speaker: I 5hall now 
put Pandit Thakur Das Bhargava*s 
amendment. The question is:

In clause 9, in clause (b) of the 
proposed new section 13A of the 
Essential Supplies (Temporary 
Powers) Act, 1946, for ‘ ‘ the court 
is satisfied” , substitute “ it appears to 
the court” .

The motion was adopted.

Clause 9, as amended, was 
added to the Bill.

Clause 10.— ((Amendment o f sec­
tion 17. A ct X X IV  of 1946.)

Dr. Deidiniulch (Madhya Pradesh).
I beg to m ove:

In clause 10, in the proposed 
sub-section (4) of section 17 of the 
Essential Supplies (Tempontry 
Powers) Act, 1946, after ‘ ‘ re­
pealed” , insert:

“ in so far as it relates to a:iy 
of the essential commoditios 
governed by this A ct” .

The words are intended no that 
the operative portions of any State 
regulations which do npt, reter espe­
cially to these commodities sitmikl
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iiOlr ftls6 be wiped out and the reoeal 
should apply only to such provisions 
an relate to the essential comm odi­
ties <ionoemed. W ithout such a 
provision considerable difficulties are 
likely to arise. I  hope the hon. M i­
nister wiD accept the amendment.

d lM  It. It. Itniulhi: I  accept this 
amendment.

Ife. Depitty-Speaker: The question 
is :

In clause 10, in the proposed 
sub-section (4) of section 17 of the 
Essential Supplies (Temporary 
Powersj) Act, 1946, after “ re­
pealed’*, insert: .

“ in so far as it relates to ai'y 
of the essential commodities 
governed by this Act*’ .

The motion was adopted.

Clause 10, as amended, was 
added to the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting 
Formula were added to the Bill.

8hri K. K. MttJUOti: I Lng to
m ove:

“ That the Bill, as amended, 
be passed.’ *

Hr. Depnty-Speaket: Motion
moved:

•'That the Bill, as amended, 
be passed.**

Shrl Tyagl: Since the House has 
passed all the clauses of the Bill and 
is gc^g to pass it finally, I shall 
m c ^  one request and that is that 
the prestige of the Government is 

loirl H any Act is not brought 
Mto My «ppeal is if once
fm  titen this power, do please 
KStWoe II. CHfacrwite, if people 

at you after the passing of

the Bin and if o f f e n d s  are not 
brought to book, I  assure you that 
you shall lose your prestige.

Shri Nai^ddln Alunad: I  should 
think that the request of the last 
speaker requires a little amendment. 
H e has requested the hon. Minis­
ter to enforce the law. I  have to 
do so with certain qualifications. 
Do not enforce the law against those 
who are oppressed, against those 
who are sinned against rather than 
sinners, but go full-steam ahead 
against the real black-marketeers, 
against the real hoarders and big 
offenders whom I believe you Cd̂ nnot 
have the courage or the power to 
touch. If you enforce it against 
those people I believe the dissatisfied 
people of the whole of India will 
stand to a man behind the Govern­
ment. The question is whether 
the Government ha& the couiage to 
tackle these big persons. I  have a 
suspicion that somehow or other 
these big persons have a knack of 
escaping. Those black-marketeers 
who made enormous money during 
the war and who again cheated the 
exchequer by cheating the Income- 
tax Department— there have been 
compromises between the Govern­
ment and those big criminals. So 
I believe that if a big black-market­
eer is caught there will be some 
way, some way or method, by T/vhich 
there will be a compromise and he 
will escape. I would ask the hon. 
Minister not to pursue the Act with 
vengeance against the poor helpless 
people who might be forced to commit 
offences, because of the laouna ood 
laxity of administration of the law.

The second point is that I  shall 
ask the House to throw out the Bill 
on a legalistic ground,, although it 
may create some amount of wonder 
and amusement in the House that 
a legalistic ground is any ground at 
all. I  submit l^at the Bill by ita 
very weight will kiU itself altogether.. 
The punishment that we liaw pro­
vided for eert«ui ofiMioeft is iaapn- 
Bonment for seven years. I  submit
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that under the O im inal Procedure 
Code no Magistrate except a Special 
Magistrate, as pointed out by my 
hon. friend Pandit Thakur Das 
Bhargava, <jan try an offence puni­
shable with seven years* imprison­
ment. The point is absolutely clear 
under section 5 of the Code of
Criminal Procedure. It says that all 
offences under the Indian Penal Code 
shall be tried and enquired into
under the procedure laid down in the 
Crimiiaal Pirocedua-e Code. Then, 
with regard to other Acts— that is, 
Acts other than the Penal Code— ît 
is said in sub-section (2) of section 
5 that unless the other A ct provides 
a special procedure, the procedure
laid down under the Criminal Proce­
dure Code shall follow.

In regard to offences under other 
Acts, that is, offences imder the Act, 
as it would be amended by the Bill, 
are also to be dealt with under the 
Criminal Procedure Code. The pro­
cedure for such cases is laid down at 
the end of Schedule II, “ Offences
against otJier laws” , that is the 
offences created by this Bill. Under 
item 511 of Schedule II, it is provid­
ed that offences punishable with 
death, transportation or imprison­
ment for seven years or upwards, 
are triable exclusively by th.3 Court 
of Session. I  submit that an offence 
wl îcih would be punishable with 
imprisonment for seven years would 
be compulsorily triable by a Court 
of Session.

Stei SidJiva: W hat are the powers 
of t^e District Magistrate?

8hri K t̂imddin Abmad: Even a 
District Magistrate has no authority 
to try the case even though he may 
decide to award a punishment which 
is within his jurisdiction, but I  sub­
mit U »t  imder Criminal Procedure 
Code, the o fen ce  will be triable ex- 
olufdvely by the Court of Session. 
Pandit Tlpt^kur Das Bhargava has 
fom ted  out ;that certain Magifitrates 
w y  be m i f o w r e i  under Section 30 
rfce try 9w h  offences. I  should 4r«w

his attention to the terms o f section 
30 of the Criminal fioq(adism GcAe. 
H e is rigbt so f^r as U s 
is confi^ned to the PunjaSb. UiKiepr 
section 30 certain Magistrates can be 
empowered to exercise the. powers of 
a Court of Session. That is eon£ned 
to certain provinces such as the Po9r 
jab, the C hi^  Comaiifisioner 
Oudh, the Central PiTOviBfies^
Assam and Sind and in ,a tW  pjiafiep 
whea:e there M*e Deputy Cqaimjfir 
sioners or Assistanii C onunisskm o9̂
I submit that a large port 
Bengal, Bombay, thĵ  Central P ^  
vinces^ (now Madhya Pradesh) a ^  
Madras and all the Indian .S4a4<a9 
whifch are now anaalgiHpated w i^  
India, there section 30 wiii jbaye 
apj)jlication. In  any of these Pi:^^ 
vinces no Magistrate could be em ­
powered u nd^  section 30 to try o£!- 
ences which ajre ea^cluaiyelj M abie  
by a Court of Session, it foHowB 
therefore, that in those areas Wiheee 
section 30 cannot be apf^lied, all ao  ̂
cused persons whio are accused at 
committing offences punishable under 
the Bill with seven years’ lagarou^ 
imprisonment, they must he oom^ 
mitted to the Court of Sessioii.

F w U t ThaJpir D m  B bM gam : The
point made by the hon. Minister i f  
because the punishment provided is 
seven years, therefore it is punish­
able by the Sessions Jadgfe.

CUud Muimddin
section 6(2) says:

Ahmad! In  faqt

**A11 offences under any otfaer 
law shall be investigated, in­
quired tried and othevwise 
dealt wifth aocording to the S3me 
provisions"'.

And Schedule I I  says Hksib 
offences jpunishable with death, 
tiwsportation or imprisonment far 
seven y«ars or upwards must be 
exolusiveJy by the Court of Session.

I, ther^ore, submit tl^at e v ^  
«tfwK5e however trivial, 
am al it  may be, will 
committed to the Court at tSeBeion
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i f  that seven years’ rule applies. 
Then there will be double waste of 
time, once in the Committing Magis­
trate’s Court and again in the Court 
o f  Session; in many eases they will 
have to be the jury, and the jury have 
generally a soft heart and fair deci­
sions by them are not very common. 
From the very attempt to strengthen 
the Bill by providing heavy punish- 
mentsf, the Bill will kill itself. {An 
hon. Member: they m ay be tried by 
assessors.) In  some cases they will 
be tried with assessors, but in the 
large majority of cases they would be 
tried by juries. Jurv trial is the ruJe 
in many cases. Where it is so, the 
very attempt to bring the trial to a 
speedy end is effectively frustrated. 
I  believe that the seven years’ rule 
was inserted to create a dramatic 
effect in the country. The Govern­
ment would say; “ Here the Govern­
ment is anxious to punish all black- 
marketeers with this heavy punish­
ment. ”  B ut the severity of the 
punishment will frustrate the object 
of speedy trial. Speedy trials and 
summary trials which are available 
in ordinary cases will not be available 
in oases where the trial is to be by 
the Sessions Judge.

I  submit that the House has been 
enabled to give very small attention 
and time to this important and com ­
plicated Bill. The very fact that a 
Bill of this magnitude which requir­
ed so many amendments to be ac­
cepted on the floor o f the House 
shows that the matter has not been 
carefully examined in all its bearings. 
Government finds that prices are 
rising, and it thinks that the pious 
provisions in the Bill would be enough 
to check the evil. But its legal imp­
lications, its corrollaries and the im­
passes that may follow have not been 
oonsidered. I  submit to the House 
that the Bill should be thrown out. 
I f  not, an early attempt must be 
made to amend the Criminal Proce­
dure Code by an Ordinance; other- 
wiM the whole object of the BUI will 
be fruBkated.

Shri K. M. Munslid: M y hon.
friend, Mr. Tyagi said this Bill must 
be enforced. Well, I  can assure him 
that if I  have taken up th-3 time of 
the House, it is not for the purpose 
of keeping this law as a dead letter 
on the statute-book. As regards t>he 
poor man, a claim which has been 
urged so often, we have made a 
provision here by putting the limit 
at five maunds. You must remem- 
)2r that if there is a family then the 

quantity of foodgrains to be kept by 
the family is not one unit but as 
many units as there are members in 
the family including the servants. 
So it is not as if he is likely to be 
harassed. As regards the producer, 
he is exempt with regard to the 
quantity in most of the States. 
Therefore, there is no hardship. I f 
there is any hardship, it can imme­
diately be removed by amending the 
notification and today there is no 
hardship of that character. As 
regards the technical point raised by 
Mr. Naziruddin Ahmad, I do not 
want to go into it. I  do not think 
that there is anything in it. It  will 
be properly examined but my hon. 
friend will see that that w on ’t stand 
in the way of enforcing this Bill 
when the time comes.

Mr. Deputy-Speaker: The question 
is :

“ That the Bill, as amended,
be passed.”

The motion was adopted.

MOTION FOR ADJOURNM ENT 
T o o f a n  E x p r e s s  A c c id e n t —  

concld.
The Minister of Transport and 

Eailways (Shri Gopaiaswami): This
morning I  was notified of the receipt 
of a number of Short Notice questions 
as regards the Railway accident 
which occurred yesterday in the 
early hours of the morning and I  
said that I  would accept £hese 
notices at once and if it was the 
pleasure of the House to have 
answers to these questions in the 
form of a statement, I  would be
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prepared to make a statement in the 
afternoon. You very kindly said, 
Sir, that that might be done about 
five o'clock . W e are now at about 
6-40 P .M . and I  wish only to say this. 
About half a dozen hon. Members 
have given notices of short notice 
questions and many of the items on 
which they required information 
overlap and it would be convenient if 
I  read out to hon. Members a state­
ment which will cover all the points 
on which they have asked questions.

It was a ghastly tragedy that 
occurred in the early hours of yester­
day morning and I am sure the 
sympathies of the House will go out 
to the victims of the tragedy. The 
particulars of the tragedy itself I 
shall now narrate.

Between the tenth and eleventh 
telegraph posts of mile 394 on the 
Grand Chord of the East Indian 
Railway between Karmnasa and 
Durgauti stations on the Moghal- 
serai-Gaya section, two unfortunate 
accidents occurred to two trains 
travelling in opposite directions on 
this double line section in the very 
early hours of Sunday, the 13th 
August 1950.

First of all, a goods train. No. 820 
Down, which passed Karmnasa
station at seven minutes past mid­
night, had its engine and 12 wagons 
derailed at 22 minutes after mid­
night off a girder bridge of two span: 
of 20 feet at the mileage mentioned 
Ten of the derailed wagons capsized 
and the derailed vehicles of the goods 
train fouled the up line.

The second and the more dis­
astrous accident followed on the
firsij <7 UP Toofan Express, which 
passed Durgauti station at 17 minutes 
after midnight, collided with the 
derailed vehicles of the Down goods 
train at about 25 minutes after mid­
night and this resulted in very 
serious derailment to the passenger 
carrying Express.

The place of the accident is approxi­
mately three miles from Durgauti

and four miles from Kannnafla. A t 
the time of the accidents, whioh 
occurred within about three mintttoB 
of each other, it was raining heavily.

Immediately after the goods train 
engine and wagons had been derailed 
and the driver realised that the 
wreckage was fouling the Up line, 
he saw 7 Up Express approaching. 
He ran forward showing a red light 
and the driver of the Up Express js 
stated to have seen the red signal 
and applied his brakes, but the dis­
tance available for braking was bo 
short that the collision and subse­
quent! derailment could lno«t be 
T, voided.

The accident to 7 Up Express 
resulted in the engine and the first 
three bogie coaches derailing and 
going down the embankment and 
capsizing. The fourth coach, viz.f a 
I and II  Class bogie, also derailed 
but lay turned over on its side. The 
second bogie coach, which was a I I I  
Class carriage and which went down 
the embankment, landed in an area 
flooded with water. This carriage is 
almost completely submerged. The 
third coach, which is an Inter Class 
bogie, is partly submerged in about 
four feet of water.

The next Down train following the 
ill-fated goods train was No. 4 Down 
Bombay-Calcutta Mail. This train 
reached Karmnasa at 45 minutes after 
midnight, but as the goods train- 
ahead had not cleared the section, 
the locomotive of 4 Down Mail was 
detached and sent towards Durgauti 
to ascertain the whereabouts of the 
Down goods train as well as of the 
Up Toofan Express. The Guard of 
the derailed Down goods train /md 
the Guard of 7 Up Express having 
assessed the nature of the accident 
to both the trains, one of them 
started to walk t o w ^ s  Kammasa. 
He met the light engine of 4 Down 
Mail at 1-35 hours and returned witib 
it to K atonasa station at 2-20 hours. 
Intimation was i^en im mediate^ 
given to the Control and arr^nge- 
mentfi made for relief trains, ete.
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tm iw  with medical help^ 

fooi. «u d  m&efiiments left Moghal- 
aerai at 2-40 hours, that is, 20 
minutes after receipt of the intima- 
tiou of accident and arrived at site 
at 8-58 hours. The Accident Medical 
Belief Van accompanied by the 
DivisioBftl Medical Officer, Dinapore, 
Assietant Medical Officer, Gaya, and 
otiier officers left Gaya at 3-56 hours 
for the site. Civil and police officers 
2rom Banaras and Arrah proceeded to 
the site by  car.

There is no indication to show that 
iibe speieds o f the two trains were 
anything but normal and the Toofan 
Express was running to time.

Tke information that we have so 
Jar received is that 20 persons have 
died, 90 have been si^riously 
injured and 80 slightly injured. 
A m oM  ihe  railway stcif, one firemen 
of 7 XJp Express was slightly injured. 
Twenty-four of the seriously injured 
persons have been admitted into the 
civil hospital, Banaras and one has 
Buccumbed to his injuries bringing 
tb© total dead to 21. Six injured 
passengers have been admitted into 
the Cirii Hospital, Gaya. Only one 
of the dead belies has been identified 
so far.

Ckaring <he debris is still in pro- 
gTBSfl and until all the wreckage has 
been lifted the final casualty list 
will not be known.

A joiot on the left hand ade 
qI tbe iow n  track almost at the 
« 0Htre of tibe girder bridge was found 
4ip have been tampered with. Fish 
iioltSn fi^h^plates and removed coach 
iSOrew« have also been found. 'Ihe 

a i thia rafl jcnnt was displaced. 
T h f local Railway officers, the Dis- 

magistrate and the police are 
a t a ^  tQ be of the opinion that the 
difljplaotfnant of the rail was an cct 
id  aabotaM. The <iav6roineDt 
InmMiotar Bailways oomaaeneea his 

w qu iry  tomorrow, 15th August 
M d  w d io t  at to the oauaea
of 4he MKMmb bas to be reaerred

until he has completed his ii;ivftptiga- 
tion aod s u b m itt^  bis report.

The section between Karmnasa and 
Durgauti is patrolled W  t̂ ê Railway 
Protection Police. The last patrol 
appears to have passed the site of 
the accident at 23-30 hoius.

The work of introducing anti­
sabotage anrangOTEients at rail }oint8 
though eommenced had not been 
carried out in tiiis area.

On the facts so far available, it 
would seem that the tampering with 
the Down track was the immediate 
cause of the derailment of the Down 
goods train and it was most un­
fortunate that within three minutes 
of the derailment of that train, the 
Up Express should have run into the 
debris.

lleports so far received do not 
indicate that the engine crews on 
either train were not alert or not 
vigilant.

W hat I have said is based not  ̂only 
upon tbe messages received from 
local raUway officers^ at site, but 
also upon the reports made by tele­
phone by a member of the Railway 
Board who left Delhi yesterday for 
the site of the accident and reached 
it early this naoming.

Shri Sldfcya: (Madhya Pradedi):
May I, Sir, with your permission, 
ask one question? The hon. Miiuat^r 
stated that the interval was only 
three minutes between the aceidei;it 
to tbe goods train and the aocident to 
the passenger train, and that a red 
signal was given, but it wap noit 
possible for the driver to control the 
brake. May I  Jgaow whether the 
driver of the passenger train was 
alert according to the rules that he 
has to look ahead on the line, m d  
wiiether that information has been 
got? When an ^aergeney brake is 
applied, how many miles does the 
train go? l% i»e  minutes m ew s i im e  
must have beea a .diataooe ^f a m le  
and a half. I  want to Imow 
an em er^ncy brake is applied, 
whethtf the oftoooi atop irilhm 
a raoge of m e  and a U kf milM.
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SHti O ofM a M M li: These points
will certainly be gone into by the 
Government Inspector o f Kailways 
who will commence his enquiry to- 
motrow.

Sltiri Kaai&th (Madhya Pradesh): 
Do the figures of casualties given in­
clude the number of passengers in 
the submerged and partly submerged 
bogies ?

Shii Oopalaswami: They are still 
submerged and we have no informa­
tion as to whether any victims in 
the submerged bogies have been 
rescued.

Shri B. R. Bhagat (Bihar): When 
did the medical relief and other relief 
trains arrive at the spot?

Shii OopakMmaiHl: The medical
relief train, as I  have already stated
and the other relief trains reached the 
spot at about 3-68 a.m.

Prof S. N. MlshiWi (Bihar): W hat 
immediate steps do Government pro­
pose to ensure a feeling of security 
in the minds of the passengers?

Shil W e have to
make these accidents practically rare, 
to see that duch accidents do not 
recur. B ut where they involve
sabotage, it is not possible for the 
Railways by themselves, to bring 
about this security. W e have to 
catch hold of the culprits, punish 
them severely and see that those 
punishments act as a deterrent.

ShJi Tyagl (Uttar Pradesh): May I  
know what steps are being taken to 
take out l^e submerged bogies and 
find out how many persons have died 
in them?

BUbA Oopalaitfiraiiii: I  have no doubt 
that every possible measure is being 
taken and I  ani sur6 some crane 
should have arrived at the spot to 
lilt the bogie up.

SbH B . ft. Bhagat: Aftr the Bhita 
and Jasidih accidents on the 
Govem m rat announced that certain 
measures .will be taken to avoid rail­

way accidents in fu itm . W la il w e  
th o ^  measupett siiA have tibirf kMlH 
actually implemented SO fM f

S b sl CkjpalMwami: Alter
accident which occurred at Jasidih, 
the months of Jime and Jtlly gave 
us quite a clean bill and I  trsfi hoping 
that the clean bill would be c<5n- 
tinued. But this has com e as a 
shock. I can only s€iy that in this 
instance, the police patrol pa^oUed 
this portion only about thirty to iasty- 
five minutes before the go€>dfl train 
went off the rails.

Shrl Goeiika (Madras): How many 
people are supposed to be in the 
submerged bogie?

Shri (Jopalaswaml: it is diffictift to
say. The possible capacity o f ftmr 
bogies, or rather three bogies,— be­
cause one of them was a first and 
second clasg composite bogie-^it wiU 
be somewhere about 250, I  mean the 
maximum capacity. W e have no in­
formation as to the actual number of 
persons who were in those bogies.

Shii Nasiniddln Ahmad (W est
Bengal): It  appears that the two 
wagons of the goods train feU on the 
line on which the Toofan Express 
was proceeding. I  want to know 
where the red light was put. Was 
it on the wagon which was chi the 
line on which the Toofan 
was proceeding, or was it on the side 
line? My object in asking this ques­
tion is to ascertain whether the m v er  
of the Express Ttain oonid or should 
have noticed the light. I f  it was on 
the same line, he should harve noticed 
it, if it was on the other line he 
might not have noticed it.

8hri €k>palaswami: All I  can say is
that the hon. Member is mistaken 
about the red l^ht. It  was not. a 
stationary light. Some wagons o f the 
down go<^s train fell on the up liî e 
and when thig was noticed, people In 
charge of the goods train saw the 
Express coming along and so they 
ran towards the Express shaking a 
red l i ^ t  so as to <s»tch the eye of* the 
dritidr, and he did see tiiw ^d  iig ^ .
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[Sliri Gopalaswami]
•aceording to the information received, 
and applied the brake, but it wa« so 
near the debris of the goods train 
that he could not avoid the accident.

Bhrl Vasiraddin Ahmad: Is not the
driver, according to the rules, required 
to look ahead so long as he is in 
charge of the engine?

Dr. DeAmukh (Madhya Pradash):
I want to know the point of time to 
which the information given by the 
hon. Minister relates. And secondly,
I would like to know whether it is not 
usual for these bogies to be 
over-crowded and what was the fact 
so far as this particular train was 
concerned?

8hri Ckipalaswami: W e received the 
last instalment of our information at 
about 3 P.M. this afternoon. That 
was from the member of the Railway 
Board who had gone to the site and 
seen things for himself.

As regards the over-crowded charac­
ter of the third-class bogies, I am sure 
hon. Members are well aware of what 
ordinarily is found to be the case. 
But whether on this particular train 
they were over-crowded is a r/iatter 
which requires investigation and we 
shall not be in a position to give an 
accurate answer about it now.

Sbii Sldhva: For the purpose of 
ensuring safe travel, may I know 
whether Government have considered 
the feasibility of running a pilot 
engine on certain sections which are 
generally dangerous?

Slirl Ckipalaawami: On some occa­
sions and on some railways this has 
been done. But as a regular practice 
it is not possible to arrange for every 
train being preceded by a pilot engine.

Sbrl HimatlBhigka (W est B engal): 
The police patrol, I  understand,

, passQd over this place some half-an- 
hour before the occurrence. Does it 
M low , therefore, that the fish-plates 
xnuBt have been removed within half 

, an hour? ,
B td  W ell, that

heppened, or i i  may ho

the case that the patrol did not notice 
it; that is possible too.

Shrimati Diirgabai (Madras): W ill 
the hon. Minister be pleased to con­
sider the feasibility of putting two or 
three goods wagons just immediately 
behind the engine before the passen­
ger bogies in order to minimise the loss 
of life among passengers in such 
accidents?

Shri Gopalaswami: That again, I
know some General Managers have 
tried on certain trains. B ut as a 
general practice, it is not a feasible 
one. After all, when an accident like 
this occurs, even two or three goods 
vans would not prevent other bogies 
being affected.

Shri B. B. Bhagat: Every time a 
major railway accident occurs it 
comes out in the papers or in a state­
ment by an important official o f ihe 
Railway Board or by the Railway 
Minister that so and so accident was 
due to sabotage. This creates a 
very bad psychology in the 
country. I want a definite answer 
froiu the hon. Minister as to whether 
he is satisfied that these major 
accidents are due to sabotage or are 
they due to some defect in the track 
or due to inefficiency of the railway 
men or to some other cause? I  want 
a definite answer, because, as I  said, 
this bad psychology which has been 
created in the country has to be 
removed.

ShPi G^alaawami: My answer is
very simple. Every one of these 
accidents is enquired into in very 
great detail by an agency which is not 
under my orders. It  is under the 
orders of another Ministry, and that 
is to ensure its independence in the 
matter of enquiry. And in every 
one of these cases we accept the 
verdict of that investigating organisa­
tion. Well, as regards the question 
whether we have been too freely or 
too lightly attributing to sabotage 
accidents which might have been due 
to some defect on the track or some 
defect in the personnel of the railway 
administration, all I  can say is that 
even witii regard to this present
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accident, I am not prepared to com ­
mit myself to the position to-daj that 
it wag sabotage. I must wait for the 
report of the enquiry -before I  myself 
come to any conclusion. That is why 
1 said that certain officers seem to be 
of this opinion; but we must reserve 
our verdict till the investigation is 
made.

Shii Joachim Alva (Bom bay): At 
the fag end of the last session the 
hon. Minister was pleased to tell us 
that he was calling a conference of 
experts to inquire into railway 

disasters. He has said that during 
June and July there has been a clean 
bill of health and that this disaster 
occurred only in the third month. 
What worries us is whether the 
maximum aid of the police has been 
called up.......

Mr. Deputy-Speaker: The hoii.
Member is not expected to make a 
speech.

7 P.M .

Shri Joachim Alva: In regard
to inquiry into sabotage cases, will 
the hon. Minister be pleased to requi­
sition the maximum services of the
civil police and also to requisition
the services of retired Railway
officials, noted for their patriotism, so 
that they could be called upon to 
patrol and supervise the lines and 
thus sabotage could be effectively
countered?

Shri Oopalaswami: So far as the
conference of railway officials is con­
cerned, I  think we have done our best, 
after we ascertained their views about 
how to protect the lines. B ut their 
protection can extend only to ques­
tions connected with the state of the 
track or the condition o f the rolling 
stock or perhaps the alertness of 
railway personnel and so on. On 
these matters we have taken prompt 
action. My own judgment of the 
present situation is that the railway 
personnel are very alert in these 
matters, more than ordinarily alert.

As regards the other point about 
police investigation, all I  have to »ay 
is that thapfc investigation is being 
pUTBued -with great vigour and I

rather believe in the oompetm^ and 
efficiency of those who are live polioe 
officials than in trying to auppiement 
it by the importation o f polioe offioers 
who have retired from service.

3nw ^  ^

^  TSTRT ^  ^  WT ^

[Shri Bhatt (Bom bay): Ihere is 
just a little question. The hon* 
Minister has stated that he has given 
Us iuiorniation available to him upto 
three o ’clock today. Does it mean 
that no crane has been able to reach 
the place of occurrence to lift the 
submerged bogies upto three o ’clock 
today, that is, after a lapse of fifty 
hours since the accident?]

Slni Go^alaswami: W hat I  said 
was that the relief trains reached the 
spot at 3-58 A.M . They had to come 
from Moghalsarai on one side and 
from Gaya on the other. I  do not 
want hon. Members to think that I  
made a statement that cranes had 
arrived. I only said that every effort 
was being made to rescue people who 
are in the submerged bogie. I  said 
that if the officers there conaid^ed it 
necessary to take cranes there, they 
nmst iiave been in position in good 
time.

Mr. Deputy-Speeker: Now this
question has been sufficiently debated. 
Does Mr. Bhagat want to presa hifi 
motion for adjournment?

Shri B . B . Bliagat: No, Sir.

Mr. l^pnty-SpeakMr: A number
of questions have been put and the 
hon. Minister has made, I  am s iw . 
a good statement. The hon. Minister 
will issue commimiques as an^ w i i^  
information is avail^Ie to him as tiie 
investigations are proceeding. TbUt 
should satis^  Member* o f Oie Houae.
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ikti SUOlTa: W e should have !*
report ^  earlj aa possa>le.

Mr. lta|nity-8p«aker: Certainly, if 
the r e ^ r t  is available it will be cir­
culated to such Members as may 
ajpply for it.

An Hon.
Members?

Member: W hy not to all

l l r .  l>eputy-Speaker: I f it is the
desire of the House, to all Members.

IN FL U X  FBOM  PAKISTAN 
(CONTROL) AM EN DM ENT B IL L

THa Miniate at SUte for Belû iU- 
tatioQ {Bhxi A . P . Jain): 1 beg to
move:

“ That the Bill to amend the 
Influx from Pakistan (Control) 
Aot, 1949, be taken into con­
sideration /’

At the fag end of the day I shall 
try to be as brief as possible. This 
House passed an A ct known its the 
Influx from Pakistan (Control) A ct in
1949. At that time the House was 
not competent to legislate for Hyder­
abad. So that A ct is not applicable 
to Hyderabad* As a result, cerUin 
diffioultieB have arisen. A certain 
number of persons who come from 
Pakistan without a permit infiltrate 
into Hyderabad and difficulties .ire 
wcperienced in prosecuting them. 
Again some persons come with per­
mit and they commit a breach of the 
permit rules in Hyderabad and there 
again difficulties arise in prosecuting 
them. It is therefore intended by 
this Bill to apply the Influx from 
Pakistan (Controf) Act to Hyderabad. 
An Ordinance to that effect had been 
promulgated and ihig Bill proposes 
to replace that Ordinance.

Another matter with which thit 
Bill relates i% that under the law as 
H ttanda a person who enters into 
India ^thout a permit can be prose- 
Mted onlj in tm district in which 
Ihe p<tei o( entr7 is utuate. Hs 
oanMl ba profontad in ttia

where fad is apprehended and that 
causes great difficulty.' Supposing a 
man enters somewhere near Amritsar 
and he is arrested in Lucknow. Then 
that person hag to be taken to 
Amritsar and prosecuted there. It is 
to remove that difficulty that it is 
provided in this Bill that the person 
who enters India without a permit 
can be prosecuted also in the place 
where he is apprehended. These two 
points which are involved in this 
measure are very simple and from the 
fact that no amendments have been 
tabled to this Bill I  infer that the 
measure hag the general acceptanoe 
of the House.

Mr. Deputy-Speaker: Motion
m oved:

“ That the Bill to amend the
Influx from Pakistan (Control)
Act, 1949, be taken into con­
sideration.

Shri Kamath (Madhya Pradesh): 
This Act, The Influx from Pakistan 
(Control) Act, 1949, appears to have 
undergone several curious vicissitudes. 
The hon. Minister haa stated that 
at the time this Bill was passed into 
law Parliament was not competent 
to legislate for Hyderabad,— if I  
heard him aright. As a matter of fact, 
it appears that on the date Parlia­
ment passed the Bill into law and on 
the date that the Bill received the 
jv<<sent of the Governor-General, that 
is to say on the 22nd April 1949, rhe 
State of Hyderabad was not excluded 
from the purview of the Act. I  have 
TOt a copy of the A ct from the 
Ijjbrary and I  find that on the 22nd 
April, 1949 the Bill received the 
assent o f the Governor-General. 
Neither section 1 nor section 3 makes 
any reference to Hyderabad. It 
appears that, later, sometime in 1950 
— the date is not given in this cony 
of the Bill— it was adapted. W e 
don ’t know whether it was adapted 
on the 26th January, 1950, or later, 
but during the interregnum, that is 
to » y  betwem  22nd April. 1949, and 
36th January. 1950, <i>«re was in law 
— ao far as I  oan interpret this Aot 
before me-HMhing to prsTenft Got-

. (Oowffoi) i m
Amendment bill.
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ernment froni taking whatever action 
they wanted against undesirable 
people who had infiltrated into 
Hyderabad from Pakistan.

I, therefore, firstly, would Uke to 
know why during these eight months 
or more—-from April, 1949, to 
January, 1950,— no action as em ­
powered by the A ct was taken at all 
agamst people who had infiltmted 
into Hyderabad from Pakisan, and if 
no action was taken why it was not 
taken, because the law as it stood 
did not prevent Government from 
taking whatever action they liked. 
The adaptation was made only in 
January, 1950, when this section 
which exempted the State of Hyder­
abad was modified, but within those 
eight months, there was no action 
taken though Government could have 
taken action against the people who 
had infiltrated into Hyderabad. 
Therefore, I  would like to know why 
no action was taken, and how many 
people were reported to have infiltrat­
ed into Hyderabad from Pakistan 
during this period. Government is 
not sure of its own mind. In  April 
the B ill received the Govemor- 
G enerals assent and in January,
1950, it was adapted, and again in 
August, 1950, we come here to 
m odify the law again. I f  the Minister 
has at all got the figures with him 
here, I  would like to know in this 
context as to how many people in­
filtrated into the State, and whether 
it was not possible to take any action 
figainst them, and if so, for what 
reason. And why, if the Govern­
ment knew that at that time Parlia­
ment was not competent to legislate 
for Hyderabad, was that A ct riot 
amended at once in 1949 itself by i»n 
amending Bill during the next session 
of Parliament, and why was it kept 
in suspense till January, 1950, when 
the President adapted it imder article 
392, I  believe, o f the Constitution? 
These are certain points on which I  
hope the Minister, if he is able, will 
throw some light in the course o f his 
reply to the debate.

Shll A. F. Jtti: The position is 
▼ery simple. Sub-section (2) of

Section 1 says that the Influx from 
Pakistan (Control) Act extend* to 
whole of India. B ut the qu^ion  is 
what does “ India"’ mean in thftt 
context ? I t  means the whole of 
India excluding Hyderabad. There­
fore, when the new Constitution came 
into force and ‘ India’ came to include 
Hyderabad, as a result of adaptation 
it was made clear that Hyderabad 
was excluded from the application of 
the Act. I t  is to remove that 
exception that this Bill has been 
brought forward.

t
Another question has been put to 

me as to the number of persons who 
migrated into Hyderabad and why 
they could not be prosecuted. Tbe 
simple answer is that they could not 
be prosecuted because the law was 
not applicable to Hyderabad. About 
the number of persons, I  am not in 
a position to state it because we 
did not collect any statistics as we 
were not concerned with that. The 
law was not applicable to Hyderalbad 
and so those difficulties arose and in 
order to remove those difficulties we 
have brought forth this amending 
Bill.

Shri Kamath: W hy was an amend­
ing Bill not brought in the Budget 
session? W hy so much delay?

Mr. Depuly-Speaker: l^ e  question
is : ' »

. : 1
'T h a t  the Bill to amend the 

Influx from Pakistan (Control) 
Act, 1949, be taken into con­
sideration.”

The motion was adopted.
Shri Kaziruddin Ahmad; I  would

hke to ask one question on clause 4. 
I  want to know vinder what circum­
stances an offence would not be 
triable in Hyderabad. I f  the offense 
^nd been committed in Hyderabad, 
then there could have been no laws 
which prevented the trial o f such  an 
offender in Hyderabad, What was 
the difficulty which wag attempted 
to be removed by the Ordinance and 
which is Bombt to be regrutarised hr 
this Bill? What was the legal di<B- 
culty?
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ikd  A . P. Jain: Beonuse ihe Aeb 
WM not applioabla to the State of 
Hvderabed. That was the Bimple 
tnxAle.

Clauses 1 to 6 were added to 
the Bill.

The Title and the Enacting
F(»mula were added to the Bill.
Bbil ▲. P. Jain: I  beg to move: 

“ That the BiU be passed.”

Mir. D^^mty-Speaker: The question 
k :

'*That tiie Bill be passed.'"
The motion was adopted.

APPROPEIATION (NO. 3) B IL L
Tha Minislei of Tinanoe (Shri 0. D.

Deshmukh); I  beg to m ove:

**That the Bill to authorise 
payment and appropriation of 
certain further sums from and . 
out of the Consolidated Fund of 
India for the service of the year 
ending on the 31st day of March, 
ld51, be takefn intp coDBi^era-

Thig Bill is introduced in pursuance 
o f article 114(1) of the Constitution 
af India rei^ with article 116 there­
of, to provide for appropriation out 
of the Consolidated Fund o f India of

the monejB required to meet dia 
supplementary grants made by Parlia­
ment for expenditure of the Central 
Government excluding Bailways for 
1950-51. -

Kr. Dqwty-Speakar: The question
is:

'*That the B ill to authorise 
payment and appropriation of 
certain furUier simis from and 
out of the Consolidated Fund of 
India for the service of the year 
ending on the 31st day o f March,
1951, be taken into considera­
tion .”

The motion was adopted.

Clauses 1 to 3 were 
the Bill.

The Schedule was 
the Bill.

added to

added to

The Title and the Enacting 
Formula were added to the Bill.

Shri 0. D. Deshmukh: I beg to
move:

“ That the Bill be passed.’ '

Mr. Deputy-Speaker: The question 
if:

“ That the BUI be passed.”

Th« motion wa« adopted.

The House then adjourned sine die.
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